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LOK SABHA DEBATES

LOK SABHA

Tuesday, April 15, 1969Chaitra 25, 1891
(SAKA)

The Lok Sabha met at Eleven of
the Clock

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

fawd wil «t gfeng’

+
*+1081. « Hiwg woq :
st T wrey frand :
ot TH e

w7 fafe awr wwT W WY A7
FaTH ¥ FT FH v

() 7ar ag v § v fagd af o
gfaarst 1 o & gwa €, ¥ gfawe’
WTAFS I WG ¥ WA X g &Y
a1 @ ;

(@) *m @R ® oE gEAw
g gi & s @ wrww wfawi aor
Fo oy fegia @ fow @i
15 -

(7) afzgl, @ @ X H F@
%) gy sifafrar § 7 gfyare ¥
fog® 7l & 191 W § Sqew W WA,
@Y A SWR T ¥qT FTEAE T
w1 faare @ ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE [DR.
(SHRIMATI) PHULRENU GUHAJ: (a) No.
Sir,

(b). No, Sir.

(c) Does not arise.

=t ey wWR : AR AR A (%),
(&) w¥ (7) Wit & gy § A, ad
wg faar 1 7% s wg E fF
dfaa & w9z 46 & wwic fogd
T1 & frax arl &1 aenfas seag sk
aew ¥ g fear T W g AR
ae ¥ afema ¢ ?

DR. (SHRIMATI) PHULRENU GUHA:
I am sorry I cannot give the percentage.
But I can tell the House that the Scheduled
Castes and Scheduled Tribes are given facili-
ties on the basis of caste and community in
view of the Directive Principles contained in
article 46 of the Constitution.

it Aoy waw : 7 q7r § fF feae
sfara @i #1 anfaw oA ¥ g
fem mar § W mifer gfyee gar
#r 7€ § | & dfaem & w7 ¥ wgE
I e AT SR §

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): It is a very indefinite question as
to what percentage of backward communities
have bezn liberated from exploitation. I do

not think it will be possible to answer a
question like that,

=it Moy war ol A AR ¥
gr 6 ag qedew g qaar @ 8,
aF WTfEX 9§ q99T I GwT § ¢ 59
I § AAMT HEHTSE Fai #1 qa
T 3 § A wagfaa wifed o)
frgg anf & o # ¥ e sfome
gfaae g1 gd § T WA
7 wm g RugaT T el
frgz @it & @y & fod dfama &



3 Oral Answers

T=IZ 46 F FAARX F4 a% JAGH G-
o gfaae’ ghafeag s ogd ?

SHRI GOVINDA MENON: With respcct
to backward communities there is a provision
in the Fundamental Rights chapter under
which the State Governments can schedu'e
certain communities as backward communi-
ties. So far as the Central Government is
concerned, only the paorer among them are
given facilities and those facilities have been
continued fcr the last several years. Itis
our proposal to see that, so far as Central
Government are concermed, the backward
communities cease to be backward in the
earliest possible time,

st drsg swE: 19 ad @ Ay
dfqam & A gu wfEw w9 oF @
T @R

Mg M o FATag AT g v
forat aenrer nfaal &1 s § o5 %
50 qXHE gF WY IAEY dgw AiqawT H
i o §, sk smag Mrawg
fe w2zg d 4 g faat mmrdr @
IuF 50 qraz gw Ag faw qw § M
ag arzAIfds & aeas W@ &, T
wegeE Feew ¥ ok My e wrd
Gl

-L(U.fl! er':'(f:'/e-ﬁ; v:ﬂ
ET s 00 LUie 5:\7
SN R 2o LA
tﬁ:"vf’uﬁf.’."’ 'ft-;-—&;(f»:g;'
W FLgo- LAg-Uki®
Fegr e hdind
J)'Lb:’fﬂ;ﬁ%-lg{):fi)

oy decforete

SHRI GOVINDA MENON: The ques-

tion as to what percentage of the people
belong to the backward communities will
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depend upon the further question as to who
belongs 1o the backward communities.

The different State Governments have
classified different communities as backward.
On that matter there is a controversy, but so
far as the Central Government is concerned,
all the facilities and amenities afforded
by the Central Governmen’ on the basis of
caste dre extended only to the Schedule Castes
and Schedule Tribes. So far as the others
are concerned, it depends upon their econo-
mic position,

LU s O R S I
wara agf mar Fr fefazar quroar
feam mas g fo ot wga wifaat §
g% gfrmw Y R & s e
afags & St wratdt ¥ qIveEw ¥
warfa® 50 qvde gEw A9 fau €
drar @A fFar & W M IaEr
sata fawar arfgo

LA 2 ]
W& Sy s}
U{ng’fwfil’fﬁ'%”dgl!
L ONTENS s
EruoP L 00 G L
22! i;—-l.'.‘ol-”[‘-‘r."é-u-f“-{:
[%.-l_l U ols B{f'-’c.f

SHRI GOVINDA MENON: It is true
that so far as the Scheduled Castes are con-
cerncd, their representation in the service is
not as much as their percentage in the popu-
lation. But year by year, this gap between
their representation in the services and their
percentage of population is being reduced
very quickly.

=it 7w fag woas o fogd ad
s & o § Igd wREEd ¥

faat wnifeat § % ga fray sfewa
T afadl F @ E 7
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SHRI GOVINDA MENON: The per-
centage of backward communities will depend
upon the definition of backward communities.
‘Without notice, | am not in a positicn to
collect the information from the various
States and give the percentage.

st 7w fag woam : ety &
frzalt & wa ot T gF AT fod
ot € 97 qe Edt g7 ¥ FTF T A
frid dga mAdE AY &) A T
y&R & fargard g adf & o ot

o fag sEmfers srea< st =i
Statement Made by Chairman of Committee
on Untouchability

*1082. SHRI YAJNA DATT SHARMA:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether his attention has been
drawn to the statement made by the Chairman
of the Committec on Untouchability appear-
ing in the Times of India on the 3lst
December, 1968;

(b) whether Government have addressed
the State Governments of Madhya Pradesh,
Gujarat and Madras with rcgard to  the
practising of untouchabili'y in those Sratcs;
and

(¢) if so, with what results?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA]:
(a) Such a report has appeared in the Times
of India.

(b) and (c). The State Governments con-
cemned have been addressed in regard to the
allegations made in the report. The Govern-
ments Madhya Pradesh and Gujarat have
denied the allegations, while a reply fiom the
Government of Madras is still awaited.

ot aw T i : dEae A fearE
STt gE AW A A, Fear g faw

TEY WW-TeR 9% IFEr a§ IuH Al
a=gad &1 oF faafe AR ) i
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zq gee & faaq wigagy faor 1@ §
3% &t W fanfy e @ € ag wfodeq
FAg YT R E | T ARAT FN AT
f ositga wegawr @7 oY fedfer A2 §
ag wrg & ‘dyaAr qee o, o fF g
T wy wwifag gar & 8, AR
fedtf mia & @z & amy wi &
aoY wgRT & s wgar g fE oww
g% ¥ fufy A oo & 7 gwifa
fraraar ? Fm agaw wdf § fF o
segaq o< famfa Az 24 & fa¥ q=mw
gt 731 W St GO F, AT ATRAT
Ffrma & wrgiwe & @ 9@ ¥ fag
sanr fear A &1 AEATT Y JAT A
THATE & AL AT & | T qar T8 &
FfFa «f a=gaq #1 g9 fFaT @a &
far 1 &m@ %o ¥FFE FTA AT wErAl WY
Tad arg 99 gE 1 T W It 9w
HAl AEIRT gFTA TH W Faan fF
fedfer A fard & sew £§ wwfaa
g1 1

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): The article in the Yojana is not the
dissenting note by Mr. Achutan. The dissen-
ting note is something separate. It was handed
over to the Chairman of the Committee. He
thought that it should not be included. We
have included it in the conn:cted papers.

Regarding pressurisation, that is denied.
About the payment of Rs. 1 lakh, that is
also denied.

st aw w0 wA : TEHfET AR w7
sgt @ GaT § 99 fX91E F wegw I
Fad ¥ fau &g mar v Sfew wEA
& derdl ¥ 9 fole & wege @ A Y
W@ & T frar #7ifs wFarsa o
ufqaes ar 398 =< gEw & AFEAE
AT AT FA F GG T ITH gEnE
ATy IER Fm Fow Bvw
IEF! TEE AT A7 qHAr | 74U faww w7
Fag FgAT & 5 0% AR QU AR AT
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mar § o & gwwar § 5 oy o SwL
Fadi MY AT FTAm FA Y AT
U ¥9 F) 79 FC W -9 AF
THE GTH AT W AIAAT & WAL
Tgar wEThw & fegraar g A
7g wFifaa gt & 1 98 oF wwa afondy
21

SHRI GOVINDA MENON: We have
nothing to do with the article in the Yojana.
It reccives articles from members of the
public. Mr. Achutan has given his views
about certain matters in that article. The
dissenting note is different. For some reason
which is not undetstandable to me or to the
department, the dissenting note has not been
included or appended to the main report. We
got a copy of the dissenting note and placed
it on the Table.

*ft Arqer wfgare : g ag agt d
ar ag fs st A aoAr e v g
fr feeelt & nta # Fmwr 9gwreT qon
wgiewT et 7 fear a1 9w afw A qm
IR A GEATH NI A G € A
FY s #3 & § 5w o gfem fea)
WY 790 & & § § i I TG awar
gl?qur g Wt g w A fFuw
gfam afger gagf & ¥J|@H ¥
AR T WIT ITEET @Y TOET qHIAT w1
fear war ? #71 g A1 qETAT § THRT W
AT ST e AT g ?

SHRI GOVINDA MENON: The
allegations and suggestions contained in
the report are being examined and action
will be taken thereupon. It is to enable
Members of Parliament to participate
in the discussion cn the demands of the
Social Welfare Department that we printed
it and placed on the Table one or two days
back.

st \w wEER St gEga
oy f9% ooFw g @ g1 a8 w7
Srar & % geTga W avna g | e
¥ famr & 5 gonga Wt g AW A
F g fFaeid wr oy faar g at
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3T el A BF v ) uw A w5 )
ITH s FE gETEd &1 faw A &
ATV T AT FgaT

g% &« fag @
Lol o
wTeT 4 YA

Fr e E 5 guge a a
Tifge 1 gwrge W B g feg
Fepfa & arm A & g wEddE o
FETET & qrAer ¥ =it A awar §a
A AN IT AT F gy T TR
TR Rt T a g R E @
WY [E AW § A AR T AN g
@ 1o 9t gfel &1 QU A
T A 1 gfoi &1 A ¥ & fam
0T AT o 9gT w7 & AfeT areaq §
gt & faw g9 78 s@ 1w
TIF & Tar wrg A @7 wiEgRw WA §
WX ¥ AgaT A F1 W W Agad
FataT a1 ¥ faw wod agt frge
FT A /TN GHTRT T &Y @wat g

it 4T W@ qa : gl ¥ faw
@R A fFar g wsmw wgew,
Ta%T sa femarsy | gfoml & fay
FERATY A frar &1 ager aix
@Y A A FAT @ g 1 ST A
& mraT Tifge

SHRI M.L. SONDHI: I challenge him
to go to the Harijam Colony and see the
conditions there. They are sub-human con-
ditions. This minister should resign. (Jarer-
ruptions).

MR. SPEAKER: Order, order. Nexi
question.

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH): He has no ex-
perience of ministers. He was in the Foreign
Office for some time. He does not know
anything about ministers. (Interruptions).
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SHRI S. KUNDU: Sir, it is a pertinent
question and you should ask the Minister to
reply to it,

MR. SPEAKER: I am glad Swamiji said
something. It is accepted by all. It is not a
question but very wisc words by Swamiji.
Now, pext question.

Translation of Esactments

+
*#1083. SHRI S.C. SAMANTA:
SHRI YASHPAL SINGH:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(a) the progress made in the work of
publishing texts of various rnactments in
various languages of the country and how
long it will take to complete it; and

(b) the assistance or co-operation
expected from States in this direction and
to what extent the States are co-operating?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL WEL-
FARE (M. YUNUS SALEEM): (a) (i) Two
statements showing the progress made in the
work of publication of the texts of Central
enactments in Hindi and the various regional
languages arc laid on the Table of the House
(Annexures ‘A’ and ‘B’). [Placed in
Library. See No. LT-763/69.]

(i) The translation of Central Acts into
Hindi is expecied to be completed in aboul
five years time. It is, however, difficult to
say at this stage by what time the transla-
tion of Central Acts into the various regional
languages will be confpleted.

(b) It is expected that the translation of
Central Acts into the respective regional
languages will be dome by appropriate
agencies crpated by the State Governments.
A statement showing the names of the
State Governments which have appointed
Officisl Language (Legislative) Commissions
or similar agencies for the translation of laws
into the respective regional languages is
placed on the Table of the House (Annexure
C"). [Placed in Library. See No. LT-763/65.]
The work of translation into Hindi is directly

CHAITRA 25, 1891 (SAKA)
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attended to by the Central Official Language
(Legislative) Commission,

Oral Answers

SHRI S.C. SAMANTA: What is the
‘appropriate agency’ in all the States? Is it
uniform or there is difference in status?
While insome States the Official Language
Commission is functioning in some other
States other organisations are function-
ing.

SHRI M. YUNUS SALEEM: Different
agencies have been set up in different States
for translating Central Acts into regional
languages and they are functioning under the
guidance of the Official Language Com-
mission with the terminology approved by
the Commission. That terminology has got
to be adopted by all the agencies which are
functioning under the Official Language
Commission.

SHRI 5.C. SAMANTA: Will the legal
terminology wused in every State by the
different agencies be uniform?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): No, Sir. The responsibility of
translation of Central Acts has been delegat-
ed to the State Governments so that they
may evolve appropriate agencies. Some
State Governments have appointed Official
Language Commissions, some are doing this—
through their Law Department and some
others have appointed committees. It is
left to the State Government to decide what
agency to create. That is why we have
advisedly used the term ‘‘appropriate
agency”. Regarding terminology, the initial
idea was that there should be a common
terminology for all the languages in India,
Lately it has been found that it is not
possible, nor feasible, nor desirable to have
a common terminology for all the States,
Therefore, each State is given freedom to
translate Central Acts into its own langu-
age, adopting the appropriate termino-
logy according to the discretion of the
agency set up there.

it aears fag ¢ A, & ag s
wgar § 7 giedwT @ I @t
IR #1 FEfaAq @R, w0 OFrEE)-
far cr § s 7g @@ T REI A
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AT Y @ A AR AT G R ¥ )
fecdt sratwex oo w1 WA A
ar § I9-fae-fades o= fF @@ sz
giar Fifed ot farem-3o-fadss | waEd
TR AT I ¢ | 3 WAT FrE N2
& ofeg & oY 9o 7€ & 1 wEsT J@=
feqm ¥ aEit 99 o @ Sfww gd
oAl g9 ey & g A8 9= § )
AT F9F ¥ W g, 9F AEA ¢, OF
T F HAAIL A 99 WY g AT aF 5
T ql9w ENTA A 21 a9 aF sy
%9 < famw &7 w=a § fF oy @€
ZigdnT ¢ ? WA aF WY gEaaT g
ITH ¥ 150 weg QQ § &Y gL A9 §,
At rEd §, A T Twar F1AFA
& faq g 7 Tan fam ?

=t Ho TN WEA : AAAHHEL, G
Fifrw ag w4 § 5 fore s=mw & waa
& oz gw¥1 #=4T & wwIq g, 99
TAM F1 TAT TET FA-T-FT gr§ F1E
FomF e w1 AT FEREF Aq F
wea w1 7 faw @ a1 FA-H-FA
fefezaz awr &1, a1 ag fr <=« &=
sfyzq @t @ i g w7 27 Zfwar-
AT FY AW A F AWEAT & AR
IF SE ¥ A IFRY FTOY AT @
fams 5 S8F1 oA o0 &, @
anfw fawr a% | & sFar ¢ f5 a9 zia-
- dgg U g @Y mAlEd A7 F) 986
 # dfFw ar e At i ag
Y o1 @ g 5 0¥ aigeawa few ang
fearEsd i sl vad agfomgi @
fF dvaw w9 7 wfem fag § )

=t faram qredg : Tl AERT X
stgacfear goad st sw i owr At
g F FH7 awtF At w7 § 6k
S urdy 8T F § oF at wAwr
fedt § wqmr @ wl g@l e
TR ATHT ¥ wETE g oY
ATATT FET AT § 1 &7 F TEE g A
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qg WA rgaT § A fF I aarar
g frow ad ¥ swia wWE WA
& sraar afew sy wafa @ fag s &
FET FIET AT AT G THATT
FT FT7 FT E § IIN 9 AT HHWA-
T ATA AT &, A FT ARG GER
A FAR KT FW FT W & I AT
g7 gafar g f& &= sw@iT =
mifa® ggraar agd &9 9 § 39 FW
F fau ol ot % feadt wifas
agmgar &t ¢ fae® g ug wiw Sedt
q AeET 98 F G !

o Ho AW WEW : JAM@ g ATA
adt &t ¢ f& wifas ggmar a0
FEICH [ H A1 s AT 9T W
FFRAIEEHF w7 71 oAy feal
wz # 77z ¥ fq7 frde & snd & a0
g9 I BN § 7 giwswa & fau oA
- farmciza &1 9t g9 A
framrdie 78 T W@ E, @ W
¥ ferrm s ¥ 17 Aok 9T A9
feqiz #1 T3 FT 97 &1 zafau
AT TTF & 1§ AF-FWITAT 781 )

DR. RANEN SEN: In this question
there is repeated reference to regional langu-
ages. In fact, all our Indian languages are
national languages. So, this correction has
to be made. Then, what has happened to
the Central Government help to each and
every State for the development of the
languages in each State so that the
States can, on their own, develop
their translation work of the enactments,
orders etc.? May I know how far the
Government has advanced in that respect,
in helping the State to develop their own
languages?

SHRI M. YUNUS SALEEM: The
question of development of any regional
language is not within the purview of the
Official Language Commission, The func-
tion of the Official Language Commission is
to get the Central Acts translated into
regional languages and all the Acts in the
rcgional languages translated into  Hindi,
That is the limited fonction of the Official
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Language Commission. The question of
development of the regional languages is
within the purview of the State Government;
itis for them to see how the respective
languages are to be developed.

DR. RANEN SEN : Sir, I take objec-
tion to again using the word ‘regional
language’. Where does he get that word
from? All are Indian languages.

SHRI GOVINDA MENON: No
offence is mecant. Thecy are all npational
languages used in different regions.

DR. RANEN SEN: Yes; that way
you should say and write.

SHRI SRADHAKAR SUPAKAR : When
the Central Acts are translated into Hindi
and regional languages, the clients will
become more intelligent than the lawyers
thus increasing the problem of unemploy-
ment, Is that one of the reasons why the
process of translation is being delayed?

SHRI M. YUNUS SALEEM: It is
not correct to suggest; on the contrary, our
intention is that the translations may be
available to the general public and they may
understand what have been the legislations
enacted and what is the terminology adopt-
ed by the Central Government to be used
in the regional Acts.

st Qo URo WY : HETH WEIRT,
#4t ARy g «acd, w§ifs agh ar
ag ark wiafraei 8t oF feee @ 3
st grada guT @ 7 & 78 ST
wgan § fe ewra WY d@faem & s
st afmr fat 14-15 Femer SRS §
I fFaT mar &7 ged SEd S #
AR

ot Ho AW woiW : frt § wieE)-
Zqe 1

ot i o : fedt ) qEd Wl
wrare § 7

CHAITRA 25, 1891 ($4KA)
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5t o gAw SN : f=y ¥ )
ZGAA FT FAAT &Y IH ¥ | wafew IFRY
gfsear far o amem & 1 WS a1z EW
FEIZg AT & g0 @A H Figaz
FIA FT FTH 25 AT FT7 |

Ao-frie & ot A wfes W
wUH FRE ®T THY

*1084. ot @ Tag west @ own
fafa aar aa waam 4 g q@iT w1
a1 FIT fF :

(%) femvac 1968 & wfgw @
FAG FAC A TA ATAT FT WHeq
afw fFe o ¥ sewen, fF 2 sEzax
1969 ¥ ar& &= a1 wrrHY &Ta ast #
Ta-frag st Aift #1 qua: fenfag
fear s, @@ ST FAT ST
s & faa g ; AR

(=) o X & fafer e &3
a0 #t #ar wfafsa g

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE -
(DR. SHRIMATI PHULRENU GUHA): (a)
The All India Congress Committee which met
atGoa in November, 1968 recommended seven
years’ phased programme for introduction
of prohibition. This is under considera-
tion.

(b) The Chief Ministers of the States
are proposed to be consulted in this
matter.
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anifa 9T o 799 8@ A0 5w
¥ g Ay A T A fadm ?

THE " MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : To the best of my information
liquor is not served in official parties. As

to the second point Government have no
information.

ot Tgee fag et oAy S A
g 9¢ q99 Y Y I § IHHT FE
I g fam

SHRI GOVINDA MENON :
go together tomorrow.

ot tyE ey Wt © A0 gEA
@ #g & s fe ufy ad faei &
e & wrang o feadt fadait gar @
2 & WY AT aewe var wrd frwm
FATLAY fF o el garar ggt € ww
sar & wfafes fedr s o faz=nt
WE F AT FT gE AL g ? AR
g Fm AT A At guE &y
wifaF AT AT FRA FT TH FT
faae § 2

DR. SHRIMATI  PHULRENU
GUHA ; It js a suggestion for action.

Let us

MR. SPEAKER : What is the foreign
exchange spent for imponiing is the ques-

tion. That is not a suggestion for
action.
DR. SHRIMATI PHULRENU

GUHA : We do not have that figure,

MR. SPEAKER : She wants notice.
SHRI MANUBHAI PATEL : 1Itis
clearly stated and a mandate has been given
by the Goa Resolution that Congress
Governments in the States will introduce
prohibition from the 2nd October 80 as to
complete within seven years the phas:d pro-
gramme and this phased. programme which
is to start from the 2nd’~ October will be
prepared in consultation with the Chief
Ministers. I would like to know what
progress bas been made in this direction
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because the 2nd  October is coming nearer.
There is another thing also. As far as the
Chief Ministers of the States are concerned,
I can understand about their consultation.
But about the Union Territories which are
directly under the Central Government, what
step is Government taking to introduce
prohibition from the 2nd October. There
is a mandate that no Congressman shall
speak against prohibition. There is a re-
port that the Chief Ministers are now
advocating for tempering it. So, 1 would
like to know what steps are being taken
against this policy.

There are three specific questions, firstly,
about the progress made in connection
with the consultation with the State Chiefl
Ministers and, secondly, about the proposal
of introducing prohibition from the 2nd
October in Union Territories......

MR. SPEAKER :
them,

No nced to repeat

SHRI GOVINDA MENON : Speaking
for the Department of Social Welfare, what
we have done is that we have prepared a
note on prohibition for being circulated
amongst the Chief Ministers. We can do
nothing further than to suggest these things
to the Chief Ministers. Speaking again for
the Department, if the Chief Ministers
are departing from the Resolution passed in
Goa, this Department can do nothiog in
that matter.

SHRI MANUBHAI PATEL : What
about Union Territories which are directy
under you?

SHRI GOVINDA MENON : About
Union Territories also, many of them are
governed by Governments which are every-
day becoming almost the same as these of the
State Governments......

SHRI MANUBHAI PATEL: It is
shirking the responsibility.
SHRI GOVINDA MENON : If, for

example, the elected Government of Delhi
Union Territory wants to impose prohibi-
tion, the Department of Social Welfare will
give ils greatest support to that decision.

SHRI SWELL : Nobody in the country
scriously belicves that the Congress is going
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to implement this Resolution on Prohibi-
tion, and th= prohibition laws, as they are
implemented now, have bzcome a sort of
humiliating farce, If one goes to any posh
hotel, one is op:nly confronted with the
spectacle where a group of foreignars sit on
a table, have the drinks and have the time
of their lives, and a group of Indians on
another table are prohibited to drink and
they look on with envy and with a sense
of national humiliation. (/nterruption) 1f
you go to any hotel, you will find it out. 1
am all for prohibition. What I would like
to know from the Government is whether
they comsider this kind of national humilia-
tion as a price that the nation has to pay
for its prohibition fad.

SHRI GOVINDA MENON : I do not
think it is a humiliation not to drink.

SHRI SWELL : The Minister is twist-
ing my question. I am saying that—many
Indians would drink and you issue permits
to them for drinking—these people are
forced to a situation where they sit on
another table under humiliating circums-
tances and look at the foreigners drinking
and having the time of their lives.

SHRI GOVINDA MENON :
not think so.

1do

SHRI CHENGALRAYA NAIDU: Is
it a fact that the Finance Minister has
offered 50 per cent aid if any State Govern-
ment introduces prohibition and is it also
a fact that in order to get this 50 per cent
aid, the States which have already introduced
prohibition have scrapped it to re-introduce
it on the 2nd October in order to get the
benefit? ’

Another thing is that there is a rumour
going on here that a Minister went to
Vienna and he drank so much that he created
a scene there. Will the hon. Minister explain
who that Minister was?

SHRI GOVINDA MENON : Rergading
the announcement made by the Finance
Minister, that aid will be available only to
those States where prohibition is newly
introduced. If in some places where prohi-
bition already exists that is withdrawn and
then it is reintroduced, under the terms of
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the offer made by the Finince Minister, no
aid will be available.

Regarding the Vienna question, I do
not know anything.

SHRI S. M. BANERIJEE : I would like
to know whether the attention of the hon.
Minister has been drawn to the Press news
that "just opposite the Springdales School
in Delhi, near Pusa Road, where boys and
girls of 16 or 17 years of age are studying
and near the Rabindra Rangsala, a wine
shop has been opened and a pukka shop
is being constructed. Although the matter
was taken up with the Delhi Administration
and the Chief Executive Councillor assured
that he would see that the shop is shifted,
I would like to know from the hon. Minister
whether this question was brought to his
notice and to the potice of his colleagues,
the Home Minister and even that Prime
Minister, by the Principal of that School,
Mrs. Kumar, with a request that it should
be shified and if so, the reaction of the hon.
Minister. I would also like to know
whether he will go there personally and . see
the damage that is going to be done to the
students.

SHRI GOVINDA MENON : I under-
stand that it is being shifted.

SHRI M.L. SONDHI: It is being
shifted to the wrong direction; it is being
brought near Rabindra Rangsala. (Interrup-
tions)

SHRI GOVINDA MENON : I thiok,
that is not propsr,

it farrromw : o og ¥ fawe w1
¥ gEd Avhfer ¥ § o @ @, 1%
T §, st germ wifg, gt e
deard g, agl san 7 @ wfgw

st Saw awt Wt A o ¥
¢ e g gen wfrai & am FAe @
wary § fF g A agt woae
£T | § ot ngeg & Afewwst ST
Jrgar § 5 a1 avaw dawae fewdidz
Tadie W Tfewar & wew g 7 IR
Mt 7 wgr & IEW Far wman g fE
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W Amdax fafed Az W
zfoear & gar @ 1 3@ Q@T Y wET
fr gun faw faE¥e T @99 & 98
g T a1 7 % ! 4g g arfaw A=
g Hamar g 5 2 Tow A% 99w
g

gat— ¥ s =mgan £ f fra-fem
ST G A wgr § 6 W ¥ AT
FC g TEadr & faq wgar @ oY
FAT-5aA THT gH g @ &t o ?
w1 48 a9 g & wmre e A |
@I ¥ 30 FUOT WA 1 qaear fwar
¢V w gz wH R A TEy A H §T
1< %1 47 foomm g 7

SHRI GOVINDA MENON : When 1
referred to  the ‘Department of Social
Welfare®, 1 meant the Government of India.
Even the Government of India, with respect
to a matter which falls entirely under the
State list, can only make a suggestion to a
Chief Minister, and the offer made by the
Deputy Prime Minister here has been
accepted by one of the Governments—the
Government of Rajasthan. 1 here that the
Madras Government is asking for some
aid.

st §ATES TA : gIOA AT,
gaifs s sfmar Filg $5E F 9w
T & L yearT qra Gear g, sfe
7g FUE! ER qUITE) F@ F
faage ik = g 1 9O FET AR R
fF w s fer wdaE S @
Ffaay & X & 33 q@T 9 &
(m)...

MR. SPEAKER : Can I retort and say
that 50 per cent of the Jana Sangh leaders
drink? What is the use of making reckless
allegations? Suppose they say like that,
will you not get offended? *‘50% of the
Ministers drink™—as if you have seen them
drinking! Hurling this type of allegations
against each other will not do.
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ot AT S A : AU T T2 R
& 7w wt #gRw 3w 9w & famnw
feara f& form @df § wrua &7 e
99 ot # £YE Wy wer wfowfem Ad
A7 (swwww) -

MR. SPEAKER : Mr. Jaipal Singh.

SHRI JAIPAL SINGH : Mr. Speaker.
(Inetrruptions)

SHRI S. KUNDU rose.

MR. SPEAKER : Don't get excited.
Drink question should not make us
excited,

SHRI JAIPAL SINGH : Mr. Speaker,
Sir. 1 have been an incorrigible anti-
prohibitionist. Unader no  circumstances
will my Adivasis agree to this because the
meaning of prohibition is misunderstood.
Prohibition is not only in terms of bear,
whisky, rum and gin. Rice bear a staple
diet for the Santhals. It is used for every-
thing from birth, marriage, death and so on.
Iwant to know whether it is not a fact
that anti-prohibitionists are much better
national interroga'ionists than others, (fater-
ruptions)

MR. SPEAKER: It is an opinion.

SHRI SURENDRANATH DWIVEDY :
‘This question relates to the resolution passed
by AICC at Goa. 1 would like to know
whether the Government of India accepted
the proposal under which it was stated that
there will be a 7 years phased programme
for prohibition? Is there any phased
programme for 7 years? Since they take
the plea that this is a matter for the State
Government to implement, is there any
phased programme ? Have they discussed
it with the States?

SHRI GOVINDA MENON: As 1
already said, a note has been prepared
regarding prohibition for discussion with
the Chief Ministers when they come to
Delhi next week.

SHRI SHIVAJIRAO S. DESHMUKH :
‘The champions of prohibition forget that
prohibition by mere law does not prohibit
anything. It encourages bootlegging.
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The Chief Ministers who are against
prohibilion are of the opinion that the only
possible way is by persuasion and not by
legislation. What is the Government’s
reaction to that ?

SHRI GOVINDA MENON : The Chief
Minister who holds such opinion is free to
hold such opinion.

SHRI JYOTIRMOY BASU : If the hon.
Minister aware of the fact that in Raj
Bhavans lot of duty-free foreign alcohol is
imported ? If so, what is his reaction?
Is he also aware of the fact that a famous
north Indian distillery, the Dyer M:aking
Breweries, gave Rs. 5 lakhs to the Congress
election funds last time?

SHRI GOVINDA MENON : I am not
awarg either of the facts or allegations mads
by the hon. Member.

SHRI JYOTIRMOY BASU : What arz
you doing sitting there ?

SHRI SONAVANE : May 1 know if
the total prohibition is to be enforced in
all the States and Union Territories whether
the amount of loss in revenue om account
of prohibition will be made gool to the
States? Have the Governmeat thought
over it and drawn any plan about it!

SHRI GOVINDA MENON : These
are matters which have to be discussed with
the Chief Ministers.

SHRI J. B. KRIPALANI : Dozs the hoa.
Minister know that when our people go to
foreign receptions, they freely drink and
sometimes they are found in such a condition
that they have to be shifted from “there?
When we give receptions, we do not serve
any liquor? Is that a desirable thing?
Also, may I know if it is not time to scrap
this prohibition programme from the
Directive Principles of State Policy enshrined
in our Constitution? It is better to be
frank in these matters than to shilly-shally,

SHRI GOVINDA MENON : Ihave
come across many persons who hold the
views propounded by Acharyaji.

SHRI J. B. KRIPALANI : Does he know
that officials and others who attend the
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receptions given by foreign Embassics drink
freely? Has it come to his notice or not?
If it has not, then he must be quite obvious
of facts.

SHRI GOVINDA I am
not aware of it.

MENON :

SHRI N. K. SOMANI : One thing cannot
be denied that this country of ours suffers
from a chronic shortage of resources which
has made it impossible for this Government
and the various State Governments to pro-
vide the basic necessities of life to human
beings. In view of this, may I know
whether the Government of India will
appoint a commission to enquire into the
estimate of the annual loss in terms of
revenue to the State, and the harmful
effects and the extent of operatioa of illicit
distillation and to have an educative pro-
gramme in favour of moderation instead of
the insensible policy of prohibition?

SHRI GOVINDA MENON: It is a
suggestion for action.

SHRI BISHWANATH ROY : May I
know whether the attention of the Central
Government has been drawn to a decision
of the UP Government to the effect that
within seven years complete prohibition
should be enforced in the eatire State, and
if so, in case the other State Governments
also do the same, may I know whether the
Government of India will come to the
succour of those States whose revenues
would be lessesed thereby?

SHRI GOVINDA MENON : That
question can be considered when it is
raised.

SHRI MOHAMMAD SHERIFF : May
I know whether it isa fact that during the
recent Pondicherry State Assembly elections,
some of the Congress candidates were toddy-
shop owners and if so, how many such
candidates were there 7

SHRI GOVINDA MENON : I cannot
answer it.

MR. SPEAKER : I think he has no
figures,
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ot gwTe =t : ¥ AT qEET St
IR g 5 Tt W & wee w1F
EgEy A 99 3@ 9w & § faeer
g WY TATHT § qT TAAT Y AT
T AT wEr AT g

a9 #H wfaw @ dgAAT 1
TX IV FEIT: £4: AWya: fg 9 3

@ ¥ gifr@a @R fwra W=
frgy F&F @ IF F 9491 F gEEw
& wi ST weR yegafon A Af
&1 faty 7l w4 ?

SHRI GOVINDA MENON : I do not
know if there are such religious practices.

gl w1 I

#1085, st e 9T TreAt : wav fafw
WET WA ®EUTW HAT I8 9 &7 FAT
s fe:

@) fed & wifes qar amfas
I ¥ ow aw A feadt wafe g
g

(") ¥a1 @ @97 § wfasy & fag
*rf 7 Frorre 3 o W § ; WK

(1) afzgt, @t A% 9 aF wi-
fraa frg o # gewraaT § 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) A review of such progress is contained
in the annual reports of the Commissioner
for Scheduled Castes and Scheduled Tribes
already laid on the Table of the House.

(b) and (c). The following new schemes
are proposed to be taken up for implementa-
tion during the 1V Plan period:—

(i) Special coaching to Scheduled
Caste and Scheduled Tribe boys in
imterview techniques, eic., during
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the period between registration
in Employment Exchanges and
Callout,

(ii) Special projects for assisting law
graduates in the completion of their
Bar Council Examination and
Juniorship;

(iii) Industrial-technical training to
Sheduled Caste students by estabili-
shed private entreprencurs; and

(iv) Remodelling of the Industrial and

Technical Training Institutes to lay
more stress on modern trades and
vocations

5t www A st 2§ oSreEr
SEm g dg Sy fE gedwm
it gfea aweaT § ag T ®Y ¥ UHA-
difas 7 g amfaw ¢ 7 ¥ 5w
tfte ¥ 5@ g9eaT &7 WY FE ¥
far wqd dwadfa Qwwr & fag s
HIIY FTAHA ATY § 9 FEwA] § 0
™ IR ¥ w1 §1 A1 wfwfaa
w0 fe ot wan feg of@rd & g=-
frug safes gfad of @ & a9 w9y
daifgs gmrg O IR GO
¥are} & wegt arafawar € sy faw
¥ f5 grafow g qx ot 39 FEE FT
fraswo fear @1 @% ? 5@ gw S
AT B Fq4 99T QT F qfen-
form w3 %1 w7 o fawe g ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA

MENON): It is a good suggestion. 1
approve of it,

I think it is very good.
implement it.

1 will try to

SHRI HEM BARUA : How can you?
Sir, he is too old to implement it.

SHRI GOVINDA MENON : To the
extent I can.

s 6 AT wER : FEA AA AW
7z § fs @ g dfasm & frawg
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A ¥ g qm ¥ ghom wrgd
#1 T fow gfaw fordem & qreaw
& & o § ¥ g8 qWTT FEURM WA
Fr@ A &7 geaiww foar g fF g
gframai &1 arw gt § 9 379 w93
yafe & afir § s ot FemT R
¥ wm gfomi & T o6t ® @i
it gE gAY e ww ¥ g T wH
oY | gafae g@ gfasr &1 amw =
YU ST & A7 g1 §F T Efee ¥ A
T gg fas s RET g m
W T IF W F W AE AT AMEQ
wEATEIT & afe TEEr wwa &
fow aga @t wfwame gy § o faw
W A gz FT groifaw @ 9T Y 3@
gfigme £ 2w & fazmr ar % ey
I AT AT F & fAT wmy e
WaHT A RE JAa FCRE !
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SHRI GOVINDA MENON: AsI said
in earlier answer to another Question, the
Harijans and scheduled castes have not been
able to be provided with jobs in the Govern-
ment service in proportion to their population
in the country. Year by year, the gap is
being reduced. All that the Department and
Government are trying to do in this connec-
tion is to see that at least the proportion
laid down inthe rules are reached and all
attempts are being made in that direction.

ol WETTEIT WS 0 WeTe HERY,
orag & wOA ST & FWET AL qrar
fa & garar g g | W ¥ T @
qr& al =TT A3 dgrEar # | 90 9w
7g a1 ff FER FT AR ¥ W gfaod
forerdt & afcomt # % aaaTT @ A
g ot 37 gfaarsi &7 amw BT @O
s gl o ag gfaag @ o
q @ AT @ I wifaw feafa
gud § W 7 amnfaw feafa gad ¢
aw g9 €9 ¥ 57 glaardi 1 oAqmw
grg @ &% % fau o o Fag
s wgar @ 5 S A 9 fawa
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Hgg frn feor § araff P g &
TR arr AE § R ogw WA N Y
T THIC A A@EEA WIS §,
@YY HEATg gW AF A § Afw
Tg #1g %1 fzd & free @t § 9w
FY JATT AT HIA FT AT ¥4 IAT
TRET R IT e g ?

SHRI GOVINDA MENON: We shall take
up this emphasis on voluntary organisations.
Now, that is the second part of the question.
The first part of the question was whether
all the sections of scheduled castes are being
benefited. So far as Government is con-
cerned they are treated together as belong-
ing to one group, and it may be that
certain groups get more benefits than
others.

SHRI CHINTAMANI PANIGRAHI:
There is a specific instruction that all the
landiess people mostly belonging to the
scheduled castes must be provided with land.
The d=cision was that in the Gandhi Cente-
nary Year, by October, 1969, all the land
will be given to those people. 1 would
like to know from the Minister whether any
specific instructions to this effect have been
given to the various State Governments
and if so, by now, how many Harijans are
provided with land year by year? I want to
know whether the minimum wages for these
Harijans have been granted by the States
and if so, what is the progress so for.

SHRI GOVINDA MENON: Both work
of assignment of land to Harijans and the
fixation of minimum wages to agricultural
workers are done by the various State
Governments in accordance with their
own laws.

SHRI CHINTAMANI PANIGRAHI:
Have they got the land?

MR. SPEAKER: The States arc giving
it; the State Governments are going into it.
He has no other information,

SHRI CHINTAMANI PANIGRAHI:
They are not giving it. In my State there
are thousands of applications lying for the
last so many years.
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They are not giving the lcase to such
landless persons. What is the hon. Minis-
ter doing? What information does he
have?

SHRI GOVIND MENON: If it is
brought to our notice we can address the
State Governments.

ot tfy v : gfwrat & gare &
gATaA w0 & famfad ¥ i @mawc
weafs gad I AiaF gafa w1 fOw
g W grw g oot gfom §
IIHT AEIT F FAC AT wfaw Ag §
w1 5@ ad wafes g atdt o amredr
AR 9T W@ E @ FA4T HAY wgRd ag
qaemaay 5 gfemt &1 9% 7% ¥
X gfaswr a9y F faw 7ar #rf faaw
Famar § afx a=mar g, v 99 foar & #w
mafa g€ &

SHRI GOVINDA MENON: That again
is a matter for the State Governments.

SHRI KARTIK ORAOMN:. In order that
there may be uniform development among
all the Communities of the Harijans, other
backward class:s or tribes, what is necessary
is to study the economic, educational and
other aspects of development of a particular

Community. 1 would like to know from
Governmant whether they have got the
figures of the population of the wvarious
communities amongst the Harijans, the

number of graduates, the number of such
people as are in Government jobs, the
number of such people as have landed pro-
party or other wealth.

SHRI GOVINDA MENON: 1 want
notice, il I should give this informaticn.

MR. SPEAKER: The whole subject is
being dealt with by the State Government.
So, if hon. Members ask information from
this Minister, he may not b: able to give
it.

st fa T : o 97 &1 N @@

MR
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MR. SPEAKER: It is being dealt with
by the State Governments. So, what is
the use of asking this Minister?

st gFR W weAw™ : fedT oY
AT F1 FIF AE fAeAar § 1

st ute o A § oag S
arear g T dra it avrr # syaifis qar
awrEY fosr a% ¥ foo fadal ¥ agt ¥
Iy AT I § TN fFAR qx@z W
ghat #Y 3 a1 w1 57 /i@ awar
& AT e Fa1 ArfasTa @@

g?

SHRI GOVINDA MENON: If a
separate question is put, 1 shall collect the
information.

ot WieR @ dTn : WA weRd
@ RAF A A AR I WEN

MR. SPEAKER: That is exactly what
I am saying. The subject is being dealt
with by the State Government. So, what
is the use of asking this Minister?

SHRI HEM BARUA: In view of the
fact that there is an organised campaign by
cast-Hindus, a campaign that has been
spearheadel by the Shankaracharya of Puri
against the Harijans and the problem of
Harijans is more or less a social problem,
may I know what steps Government have
taken to educate the people on the social
plane to the effect that Harijans are a part
of our life, they are the flesh of our flesh and
the bone of our bones?

SHRI GOVINDA MENON: Ido not
think that because a press statement was
made by somebody the people in the country
are taking it as the gospel truth. No spe-
cial education appears to be necessary,
therefore, 1o convince the people of India
that untouchability is bad and Harijans
belong to our community. '

ot wuw fag : wi@ad ¥ Fw|aT A
Tz guTga W AErd wr Wl @
ar zEwl X FA F fag FT e
F7 falig garg HT @Y g ?
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SHRI GOVINDA MENON: We have
encated the Untouchability Act under
which the practice of untouchability is
made penal. If there are still cases where
untouchability is practised, certainly, the
enforcement of the Act can put an end to
that practice.

St gw9 A FVAW : 48 A1 HIA
ghadfi FT v A ) W & 9% A
@7 gE FTA § | OF FE@ A qE-
st faad #@ 7@ soam T
g ar & araar s § & o
gur § g3 ¥ drqw w14 S
% vifs T@ aonfss gud ar afwm
R FA ¥ fau gaewia § 1 62
FTT I I A AQAAT A A W ?
Fat gfeaat & mfas sraeqr 9t A9-
AT ¢ FT g I@ a@ F1 fa=rC
ot fr 379t afas & wies gw faar
femre @ arfs gfom a=% A &=
& faad "X 3% wedr Alsfat &
ST0 | HAT WEIRE 7 W9A IALH T@-
arar ¢ fF s Atsfat wife W &
ot e @9 fHar 9T av 9 g A &
@R A R ¥ qg o Fgw e
gfr g A 1 NEfA R
wafF aedl-aredt agAr srfgy | & ST
wgan g fr za% for ag #or s o
RE? A FAT WAE Fmoaw A
tar FMA TR 5 ghoa Fes-
FefFai #Y annfear sawl & gor 5T ?
Iq W AE FT FA O A AT
garzat g & A%t 1

SHRI GOVINDA MENON: Harijans
are given free education; they are given
scholarghip also. But no law can be made
to compel a person to marry a Harijan.

We can only passa law enabling it to be
recognised.
WRITTEN ANSWERS TO QUESTIONS
Shortage of Raw Material in Small
Scale Industries

*1086. SHRI R. K. AMIN:
SHRI SITARAM KESRI:

Will the Minister of INDUSTRIAL
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS bc pleased to
state:

(a) whether it is a fact that small-scale
industries have been put in difficulties due
to the shortage of several malerials such as
pig iron, mild steel, molasses, B.P. and G.P.
sheets etc.;

(b) if so, whether this is due to different
arrangements of allocation of  essential
materials between small and big units;

(c) the steps taken by Government to
remove thece difficulties;

(d) whether itis a fact that Govern-
ment have decided to allot more funds to
new small-scale units for import of raw
materials; and_

(e) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) Represcntations have been
received to the effect that small scale units
are expericncing difficulties due to short-
age of scarce categories of steel items and
pig iron,

(b) Bulk allocations of ‘scarce® cate-
gories steel are made by the Joint Plant
Committees to the Directorate General of
Technical Development and the State
Directors of Industries for subsequent
allotment by them to large and small scale
units respectively.

(c) The allocations of scarce categories
of steel to small scale units has since been
increased.

(d) and (¢). According to - the import
policy for 1968-69, new small scale units
are enlitled to imports equal to 20%, of the
value of machinery and equipmenf installed
subject to a maximum of Rs. 50,000~, In
2969-79, it is proposed to give them higher
value in initial licences to give them a
batter start.

Difficulties of Foreign Investors
in India

*1087. SHRI GADILINGANA GOWD:
SHRI P. C. ADICHAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND . COMPANY AFFAIRS be pleased
to state;

(a) whether Government have examin-
ed the various suggestions /reports obtained

in regard to difficulties and hardships
experienced by the foreign investors inm
India;

(b) il so, whether any firm policy in
this regard has been formulated by
Government so as to attract forcign
investors in India; and

(c) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, " INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) Yes, Sir.

(b) Yes, Sir.

(c) The main complaint of foreign
investors has been regarding procedural
delays in processing applications for forcign
collaboration and the uncertainly regarding
terms which would be acceptable to
Government. Various steps have been
recently taken to cut down the procedural
delays in the processing of foreign colla-
boration applications. A Foreign Invest-
ment Board has been set up, which will be
responsible for all matters relating to
foreign private investments and collabora-
tion. A public announcement has been made
that, as far as possible, applications for for-
cign collaboration will be disposed of with-
in a period of 3 months. To facilitate the
work and to assist prospective investors,
Government has drawn up and publicised 3
lists of industries (a) where foreign invest-
ment may be permitted with or without
technical collaboration; (b) where forign
technical collaboration may be permitted
but not foreign investment; and (c) where
no foreign collaboration (financial or
technical) is considered necessary. Lists
(a) and (b) mentioned above also indicate
the range royalty where it is permissible.

The question of cutting down delays in
the licensing/registration of  industrial
undertakings is constantly engaging the
attention of the Government and where-
ever feasible, relaxations from the Industrial
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Licensing proceduces have
allowed.
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Demand for Machine Tools and Engineering
Goods

*1089. SHRI MANIBHAI J. PATEL:
SHRI P. M. SAYEED:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased to
state:

(a) whether Government are envisaging
a boom in demand for machine tools and

engineering goods in the year 1969;
(b) if so, the details thereof; and

(c) the value of machine tools supplied
to Private and Public Sectors separately
during the year 1968-69?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). While Government
do expect some increase in the production
during 1969, they do not envisage any ‘boom™
in demand for machine tools or other
engineering goods. The engineering indus-
tries in general, and machine tools industry,
in particular, have been facing the problem
of under-utilisation of productive capacity
during the last 2-3 years. Asa result of
the conmcerted steps takem by Government
and the industry to combat this problem there
has certainly beea a noticeable improvement
in demand and production in a number of
engineering industries during the last year,
as compared to the previous two years,
In the case of machine tools the production
during 1968 was of the order of Rs. 21
crores as compared to Rs. 29 crores in 1966
and Rs. 26 crores in 1967. Even though the
present trends indicate some improvement
in the orders booked for machine tools,
there may not be any striking increase in
production during the year 1969, owing to
a large accumulation of stocks with the
manufacturers. However, it is reasonable
to expect that the engineering industries in
general, will recover further from the effects
of recession during the current year.
Further, the demand for cngineering pro-
ducts is likely to increase, leading to fuller
ptilisation of production capacities. All
this together will correspondingly increase
the demand for machine tools,

(c) The value of machine tools supplied
to private and public sectors separalely, by
the public sector units is as follows:

Rs. in lakhs
Supplied to private Supplied to public
sector sector
345.79 523,62
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As regards machine tools supplied by
private sector units, the information is not
readily available. Also the private sector
units include not only the bigger umits in
the organised sector but a much larger
number of units in the small scale sector in
respect of which it will be difficult to collect
all this detailed information.
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Expansion of Bokaro Steel Plant

*1091. SHRI D. R. PARMAR: Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state:

(a) whether it is a fact that the Bakaro
Steel Plant is to be expanded so as to create
a capacity of four million tonnes of pig
iron during the Fourth Five Year Plan; and

(b) if so, the details thereof?
THE MINISTER OF STEEL AND

HEAVY ENGINEERING (SHRI C. M.
POONACHA): (a) and (b). The Steering

Group, which had been sct up to help the
Government in the formulation of 4th and
5th Five Year Plans for iron and steel, have
inter-alia recommended the expansion of
Bakaro Steel Plant to 4 million tonne ingot
steel capacity per annum in comtinuation to
the completion of the first stage by mid
1972.  The recommendations of the Steering
Group are at present, under examination.

Musory Powers to Shareholders

'thféml MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased 1o state:

(2) whether Government’s attention has
been drawn to the discontent among the
shareholders over the illusory powers given
to them under the Companies Act;

(b) if so, whether Government intend to
amend the Act with a view to giving repre-
sentation 1o minority groups, views and
increased voice for the sharcholders in
general in the running of a company ; and
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(c) if so, the pature of the contemplat-
ed changes?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) Some represcntations have
been reccived about giving representation to
minority shareholders on the Board of
Directors of companies;

(a) and (c). Scctions 397 and 398 read
with section 402 of the Companies Act give
certain powers to the Court to protect
mipority interests and section 408 confers
similar power on the Government subject
to the fulfilment of the stipulated conditions
in each case. Section 265 of the Companies
Act provides for proportional representation
of the shareholders on the Board of Directors
of a public company or of a private
comany which is a subsidiary of a
public company om an optional basis.
The question whether such proportional
representation on the Board of Dircctors
could be made mandatory by suitable amend-
ments to the law is under consideration.

Public Sector Industries in Orissa

®*1093. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS b: pleased
to state:

(a) whethera decision has been taken
about the Public Sector industries to be set
up in Orissa during the Fourth Plan period;

(b) if so, the names of such projects and
their estimated costs; and

(c) the share of Orissa in this respect
in the Fourth Plan expenditure on Public
Sector projects?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) Mo, Sir.

(b) and (c). Do not arise
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Inspection of Books of Accounts by Company

Law Board

*1095. SHRI KAMESHWAR SINGH:
Will the Minister of INDUSTRIAL
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS bs pleased
to refer to the reply given to Unstarred
Question No. 1241 on the 19th November,
1968 regarding the inspection of books of
Accounts of Company Law Board and
state:—

(a) whether the Regional Directors have
taken action on the various companies;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). A list of 53
companies which have been order for
inspection during the period August-October,
1968 were placed on the Table of the House.
Of these 47 inspections have since been
completed and the reports of 39 companies
have since been examined. In the case of
18 companies the irregularities observed
have been regularised or have been satisfac-
torily explained. The Regional Directors
have been asked to initiate suitable action
wherever mnecessary, in the case of 21
companics.

(c) Does not arise.
Over-crowding in Trains

*1096. SHRI SHRI CHAND GOYAL:
Will the Minister of RAILWAYS be pleased
to state:

(a) the steps taken by Government
during the current year lo reduce the over-
crowding in trains; and

(b) the result thereof?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) In order to
relieve over-crowding additional trains are
introduced, existing trains extended and the
loads of trains are augmented. During the
year 1968-69, 29 new trains have been
introduced and the runs of 24 trains extended
amounting, to an addition of 5614 train
kilometres per day. In addition, 57 sub-
rban trains have been introduced/exten7ded
tuduring this year giving an additional 179
rain kilometres per day. Besides, the loads
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of 137 trains have been augmented as a
regular measure,

In the current time table also which
came into force from 1-4-69, a total of 47
trains including suburban services have been
introduced/extended involving an additional
daily trains kilometrage of 2497.

(b) The above measures have provided
additional accommodation to the passengers
but over-crowding on certain Sections and
trains countinoes.

Ticketless Travel

*1097. SHRI M.L. SONDHI: Will the
Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that among the
ticketless travellers on the Northern Railway
are some former Members of Legislatures,
teachers and even some Magistrates also;
and

(b) if so, the steps taken by Govem-
ment to stop this practice?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) During the
past twelve months only ome case of an
ex-Member of a State Legislative Council has
been identified among ticketless travellers
on the Northern Raijlway but no case of a
teacher or Magistrate has been identified.

(b) The measures of intensive check on
ticketless travel which have of late been
adopted on the railways are applied
irrespective of the profession or status of
the ticketless traveller.
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Production of Sodiom Sulphate

*1100. SHRI B.K. DASCHOWDHURY:
Will the Minister of INDUSTRIAL DEVE-

LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government propose to
install a new plant to increase the produc-
tion of sodium sulphate in Rajasthan;
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\b) if so, the anticipated production
capacity of the plant; and

(c) the existing capacity for production
of sod ium sulphate in the country?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). The Government
of Rajasthan propose 1o expand the capacity
of their existing Sodium Sulphate plant at
Didwana from 16 tonnes per day to 56 tonnes
per day.

(c) 48,010 tonnes of Sodium Sulphate
was produced during 1968 by various units
in India.

Shortage of Scooters

*1101. SHRI S.S. KOTHARI:

SHRIMATI ILA PAL-
CHOUDHURY:

SHRI RAMACHANDRA
VEERAPPA:

SHRI DHULESHWAR
MEENA:

SHRI1 P.N. SOLANKI:

SHRI RAMACHANDRA J.
AMIN:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether it is fact that the demand
for scooters is considerably in excess of its
supply;

(b) if so,
‘shortage;

the estimates of such a

(c) to what extent the shortage is expec-
ted to be covered by the additional plant
proposed to be sanctioned and the expansion
of existing units for which applications have
been received; and

(d) whether it is a fact that Government
would grant some more sanctions to appli-
cants for establishing pew factories to all-
eviate the shortage?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). The demand for
scooters, Motor cycles, Three-Wheelers,
Mopeds etc. has been estimated by the
Planning Group on Machinery Industries as
2,00,000 Nos. per anoum by 1973-74. The
demand for scooters alone has not been
asscssed scparately.

The production of scooters during the
last four years has been as under;—

Year Production (in Nes.)
1966 20,296
1967 30,296
1968 35,952
1969 12,644

(Jany.—March)

While the production is steadily increas-
ing, it is still pot sufficient to meet the
growing demand. About 2,15,000 orders
for scooters were pending with the various
dealers in the country as on the 28th Feb-
ruary 1969.

(c) and (d). It is proposed to licence one
more unit with a capacity of 50,000 scooters
per annum. It is expected that the produc-
tion from the the existing units and the
proposed new unit would, by and large,
meet the demand for scooters in the country,
as anticipated at present.

Ceantral Engineering and Design Bureau

*1102. SHRI GEORGE FERNANDES:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) whether there is any substance in
the allegation made by Shri Romesh Thaper
in the ‘Economic and Political Weekly' of
the 30th November, 1968 that the Soviet
Government had gained control of the
Central Engineering and Design Bureau of
the Government of India;

(b) whether Government have made
any inquiries into this allegation;

(© if so, through which machinery;

(d) if mot, the reasons therefor?
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THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI CM.
POONACHA); (a) No, Sir.
() to (d). Do not arise.
Grant for Physically Handicapped Children
in the Jawaharlal Nehru Institute

#1103. SHRI HARDAYAL DEVGUN:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) how much grant has been given to
the Jawaharlal Nehru Institute for Physically
Handicapped Children during the years
1967-68 and 1968-69;

(b) whether it isa fact that the grant
to the Institute has not been given in time
during the last two years; and

(c) if so, the reasons therefor?

THE MINISTER. OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a) The Government of India gave a sum
of approximately Rs. 2,18,900 to the Insti-
tute in 1967-68 and Rs. 2,34,000 in 1968-69.

(b) and (c). Grants are usually released
in time. There are some times delays
which are due to incomplete information
furnished by the Institute.

Techaical ald from Hungary for manufacture
of Seamless Tubes

*1104. SHRI N. R. LASKAR:
SHRI CHENGALRAYA NAIDU:;
SHRI ONKAR LAL BERWA:
SHRI K. P. SINGH DEO;
SHRI 'Y, A. PRASAD:
SHRI NARENDRA KUMAR
SALVE:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether itisa fact that Hungary
bas offered technical aid to establish plants
for the manufacture of scamless steel tubes
and low pressure gas cylinders;
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(b) whether Government have considered

this offer; and

(¢) when the final decision is likely to
be taken?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED): (a) Yes, Sir. However, the offer
was for H. P. Gas Cylinders and not for
L. P. G. Cylinders.

(b) and (c). It has been decided in prin-
ciple to set up a plant in the public sector
for the manufacture of H. P. Gas Cylinders.
The feasibility.cum-project report prepared
by National Industrial Development Corpo-
ration Ltd., New Delhi, on this project is
under consideration. The source of foreign
technical assistance required for this project
will be decided only after a decision on the
project report is taken, and megotiations
conducted with foreign manufacturers. It
is expected that a decision on the project
report will be taken in the next few weeks,
The question of establishment of a project
in the public sector for manufacture of scam-
less tubes is still under consideration.

Mafatial Group of Industries

*1105. SHRI BHOGENDRA JHA: Will
the Mibpister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(8) whether it is a fact that the Mafatlal
group ranked fifteenth among the top mono-
poly houses in the country according to the
report of the Monopolies Inquiry Commis-
sion;

(b) whether at present the Mafatlal rank
third in the list of top industrial houses in
the country;

(c) whether during the last three years
ending 1966-67, paid-up capital of this group
of companies increased by about Rs. 19
crores and total assets by Rs. 80.8 crores;
and

(d) if so, the manner and method of this
growth and Government's reaction thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) Yes Sir, Mafatlal Group was
ranked fifieenth in the list of 75 groups
given in the report of the Monopolies In-
quiry Commission.

(b) Since only these 3 houses have been
studied, it is not possible to say how Mafat-
lal would rank were all the others also
examined in the same way.

(¢) According to the survey made by

- Bhri B. Datta, the total paid-up capital and

assets of the Mafatlal Group of companies

(after taking into accounmt certain other

compapies which came under the control of

the Group) increased by Rs. 19.0 crores and
Rs. 80.8 crores respectively by 1967.

(d) According to the said survey, the
growth was financed mainly by increase of
Rs, 19 crores in paid-up capital and increase
of Rs. 50.5 crores in short-term and long
term loans.

Garment Industry

*1106. SHRI JYOTIRMOY BASU:;
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether garment .i'ndustry is current-
ly facing a crisis;

(b) if so, the mature of this crisis in cach
State;

(c) the schemes of Government to help
this industry; and

(d) the schemes of Government to help
the unemployed or under employed tailors
in West Bengal, particularly in the Mahesh-
tola P. S. under 24 Parganas district of West
Bengal?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a)to (d). The information is
being collccted and will be laid on the
Table of the House.

Rallway Catering Enquiry Committee

*1107. DR. SUSHILA NAYAR: Will the
Minister of RAILWAYS be pleased to state:

(a) the number of reports submitted by
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the Catering Enquiry Committee appointed
by Government last year;

(b) the main recommendations which are
being implemented by Government; and

(c) whether the Committee has suggested
to hand over certain catering establishments

at important railway stations to private
bodies?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) The Railway
Catering and Passenger Amenitics Com-
mittee, appointed on 13-7-1967 submitted
their Report on  17-2-1968. There was only
one report.

(b) A statement containing the summary
of conclusions and Recommendations regard-
ing railway catering accepted so far by the
Government for implementation is laid on
the Table of the Sabha. [Placed in Library.
See No. LT-?M,'&?.]

(c) Mo, Sir.

Scooter Project in Haryana

*1108. SHRI RAM KISHAN GUPTA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether any decision has been taken
to set up a Scooter Manufacturing Factory
in Haryana;

(b) if so,
taken; and

the nature of the decision
(c) tho details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (2) No final decision has been
taken on four pending schemes for the manu-
facture of scooters. Of the four pending
schemes which are still under consideration,
one proposes the location of the factory in
Haryana nnd one other proposes the loca-
tion of the factory either in Haryana or in
West Bengal.

(b) and (). Do not arise.
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Will the Minister of RAILWAYS be
pleased to state:

(a) Whether it is a fact that certain re-
search done by the Rescarch, Designs and
Standards Organisation at Lucknow and
Simla has been proved ineffective in practice
by the Workshop; and

(b) if so, the details thereofl 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) No, Sir.
(b) Does not arise.

Uniform price for Nepa Newsprint

*1110. SHRI GANESH GHOSH:
SHRI UMANATH :
SHRI A. K. GOPALAN:
SHRI K. M. ABRAHAM:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) Whether there is any uniform F. O.
R. price for Nepa Newsprint for the whole
country;

(b) if not, the reasons for not fixing a
uniform F. O. R. price for Nepa newsprint
as is done for Indian produced commodities
like writing paper, iron, steel cement, fertili-
sers etc.

(c) whether Government are aware that
lack of uniform F. O. R. price for Nepa
Newsprint is a discrimination against News-
papers of States like Kerala that are situated
far away from Nepa Nagar; and

(d) if so, the steps Government propose
to take to fix umiform F. Q. R. price for
Nepa Newsprint?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED); (a) No, Sir.
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(b) to (d). Currently the Nepa Newsprint
meets only about 20% of the country’s
requirements and the balance is met by
imports. The newspapers in Kerala consume
only a fraction of the Nepa newsprint. It
was indicated to some representatives of news-
papers as early as 1964 that the question of
fixing an f, 0. r. destination price for Nepa
Newsprint can be considered only if all the
principal consumers of Nepa Newsprint agree
to the extra cost that this would involve and
some acceptable formula is evolved by the
Newspaper Association.
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Manufacturer of Tractors

6366. SHRI BABURAO PATEL:
SHRI DHULESHWAR. MEENA :

Will the Minister of INDUSTRIAL
DEVELOFMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) the names of Indian parties who
want to collaborate with Bulgaria and
Rumania for the manufacture of tractors and
some salient features of the schemes sub-
mitted by them with the targets of manu-
facture set by each;

(b) the value of capital goods which will
be required for the above schemes and the
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manner in which provision for this is being
made;

(c) whether it is a fact that a proposal
which was submitted by the Punjab State
Industrial Development Corporation to

- manufacture tractors in collaboration with
Bulgaria has been needlessly held up by the
Central Government;

(d) if not, reasons why this proposal has
pot been sanctioned yet;
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(¢) the mames of other States which have
st!bmim_d 4 for manufacture of tractors
with salient details of these schemes; and

(f) the action taken by Government on
the above schemes?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AH «3) and (b). The following

proposals for the manufacture of agricultural
tractors in collaboration with Bulgaria and
Rumania have been received:

Name of the party

Make of Tractor and Requirements of
annual Capacity.

Name of Foreign

Capital goods as collaborators.
given in the
proposal.

I. Punjab State
Dev.  Corporation Ltd.,
Chandigarh.

2. M;s. Prem Agro Engineer- U-650 & 651 (65 HP) Rs. 2.70 crores.
10,000Nos.

ing Corporation New
Delhi.

3. Ms. Mohanwi Private Ltd. UTOS 45/65 10,000 Not indicated.
Nos.

New Delhi.

Industrial Bolgar 13 HP 12,000 Rs. 3.44 cror:s.
Nos,

M s." Agromachinen
impext & Techno-
export, Bulgaria.

M/'s. Industrial
Export of
Rumania

Do

(c¢) and (d). No. Further examination
of th: proposal was deferred pending receipt
of the results of the tests of the tractor
model undertaken at the Tractor Training
and Testing Station, Budni (MP). The
report of Budni Station has recently been
received. The proposal is now being pro-
cessed further in the list of the text report.

(¢) No other State Government has sub-
mitted any scheme for the manufacture of
agricultural tractors.

() Does not arise.
Cement Plants in Madhya Pradesh

6367. SHRI BABURAO PATEL:
SHRI G. C. DIXIT:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that the Cemeat
Corporation of India has submitted project
reports for the establishment of Cement
Plants at Jagdalpur, Neemuch and Katni
in Madhya Pradesh;

(b) what is the capacity and financial
outlay proposed for each of the three
projects;

(c) since when these project reports
had been under the consideration of
Government; and

(d) by what time a final decision is
expected to be taken about them?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) The Cement Corporation
of India Ltd., has submitted Project Reports
for the establishment of cement plants at
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Jagdalpur and Neemuch in Madhya (b) The informalion in this regard is as
Pradesh. follows: '

Sl No. Location of Project Annual Capacity Estimated capital coss

(Rs. in lakhs)
1. Jagdalpur 2,00,000 tonnes 531.5
portland cement
2. MNeemuch —do— 491.0

(c) 22nd June, 1967.

(d) The question of allowing the Cement
Corporation to set up a few more cement
plants is under consideration. The final
decision will depend om availability of
funds for the purposc umnder the Fourth
Plan.

Separate Industrial Development
Corporation for Adivasis

6368. SHRI BABURAO PATEL: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether there is any proposal to set
up a separate Industrial Development Cor-
poration to plan and work for adivasis
living in various parts of the country;

(b) if so, the broad outlines of the
proposal;

(c) the particular steps Govermment
propose to take and when, with regard to
the tribals and adivasis of Madhya Pradesh;
and ’

(d) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) The Ministry has no proposal
for setting up a separate Industrial
Development Corporation to plan and
work for adivasis living in various parts
of the country.

(b) Does not arise.

(c) and (d). A number of programmes
have been undertaken in the State Sector to
help backward classes and the Scheduled
Tribes in promoting Village and Cottage
Industries. Generally these schemes are
worked through Training Institutes and
Production Centres and aim at giving
financial assistance and technical training
to enable the beneficiaries to set up or
improve their own trades or business.
Industrial Training Institutes set up under
the Backward Classes Sector have been
very popular in Madhya Pradesh. Develop-
ment of sericubture has also been very
fruitful there as it has helped in providing
employment to Scheduled Tribes. Six oil
mills and thirteen saw mills have been,
or arc being, established by the State
Tribal Cooperative Development Corpora-
tion in six defferent districts.

Development of Scheduled Tribes in
Madhya Pradesh

6369. SHRI D. V. SINGH: Will the
Minister for LAW AND SOCIAL WEL-
FARE be pleased to state:

(a} whether any programme to the
development of scheduled tribes in Madhya
Pradesh for 1969-70 or for implementation
under the Fourth Five Year Plan has been
submitted by that State Government;

(b) if so, the detajls and cost thereof;
and

(c) Government's decision thereon?
THE MINISTER OF STATE IN THE

MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
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(DR. (SHRIMATI) PHULRENU GUHA):
(a) to (c). A statement summarising the
proposals of the State Government for the
Fourth Five Year Plan and the year
1969-70, is laid on the Table of the House.
[Placed in Library. See No. LT-766/69.]
The Fourth Plan has mnot yet been
finalised.

Trains from Madras to Delhl not to
be beld wp

6370. SHRI K.M. KOUSHIK: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that therc isa
direction that the #rains going to Delhi
from Madras should not be held up and
should be given preference to the trains in
the reverse direction; and

(b) if so, the reasons therefor;

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) and
(b). It is the policy to give judicious prefer-
ence to long distance trains, in case of
late running, which are approaching their
destination, in the matter of crossings on
single line sections. o

Late Rmning of G. T. Express

6371. SHRI K. M. KOUSHIK: Will
the Minister of RAILWAYS be pleased to
state,

(a) whether Government are aware that
the G. T. Express going from Delhi to
Madras and Vice Versa is always late.

(b) whether Government are also aware
that the delay in running occurs only bet-
ween Nagpur and Delhi; and

(c) steps taken in the matter?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b).
The running of 15Dn-16Up Gt-AC New
Delhi Madras Expresses, particularly bet-
ween Nagpur and Delhi, has not been
satisfactory due to a wvariety of factors
including the congested state of the section,
unauthorised alarmchain pulling, thefts of
railway equipment etc.,
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(c) A close watch is being maintained
on a day-to-day basis on the rumning of
these and other services and all measures
feasible are being taken to improve their
punctuality.

Licences for Manufacture of Stainless
Steel in Gujarat

¥
6372, SHRI 5. M. SOLANKI: Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state:

(a) the number of parties in Gujarat
who have applied for licences for manu-
facture of stainless steel in 1968.

(b) the number of parties having licences
upto 1968 in Gujarat; and

(c) the amount of licences and the pur-
poses for which these are granted?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
None, Sir.

(b) and (c). Only one party in Gujarat
had been granted a licence for the manu-
facture of 10,000 metric tonnes of stainless
steel before 1968. This licence was also
revoked in June, 1968 as the licensee expressed
his inability to proceed with the scheme.

Small Scale Industries In Gujarat

6373, SHRI S. M. SOLANKI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the amount sanctioned to Gujarat
State for small scale industries under the
Fourth Five Year Plan; and

(b) the places in Gujarat where these
industries are established and the names of
places where new industries are proposed to
be established during the Fourth Plan
period?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). Since the Fourth Five
Year Plan has not yet been finalised, the
amount sanctioned for Small Scale Industries
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in Gujarat Statc is not yet known. These
small units will be set up by private entre-
preneurs and §t is mot possible for the
Government to state mow where they are
likely to be located.

Applications for Indusirial Licences
from Orissa

6374, SHRI SRINIBAS MISRA: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the number of applications for indus-
trial licences received from Orrissa during
the last three years;

(b) the number of licences granted; and

(c) the position of these applications at
present with details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED): (a) 38 applications for industrial
licences were received from Orissa during the
last 3 years, viz., 1966, 1967 and 1968.

(b) 3 licences have been granted, besides
one permission letter and 3 letters of intent,

() Of the remaining 31 applications,
15 have been rejected; 4 applications are for
industries which have been exempted and
for which an industrial licence is no longer
required to be obtained; and 12 applications
are still under consideration.

The names of applicants and other
details of applications on which decisions
are yet to be taken are not normally
publicized.

Allotment of Scooters from the Defence
Quota

€376. SHRI P. C. ADICHAN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that allotment of
a scooter from Defence quota to Defence
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and Services Personnel takes comparatively
much longer time than allotment of sccoters
to Civilian employees of Government from
out of the general Government quota; if so,
the reasons therefor;

(b) the average time taken for allotment
of scooter under the said quotas; and

(c) the number of applications for
allotment of scooters from the said two
quotas still pending with respective Depart-
ments and the longest period since when
application under each quota is pending?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes. The main reason for
dieparity is that the criteria adopted in
classifying the applicants and the rules
followed for making allotments are different.

(b) The average waiting time in case of
applicants for scooters from the Defence
quota is about 5 years, whereas it is about
4 years in the case of applicants for allot-
ment from the quota of the Department of
Industrial Development.

() No, of applications for allotment
of scooters pending in the Ministry
of Defence.—About 20,000 Nos.

Longest period since when appli-
cations are pending in Ministry of
Defence.—23-12-1963

No of applications for allotment of
scooters pending in the Department
of Industrial Development.—About
42,000 Nos.

Longest period since when applica-
tions pending in the Department of
Industrial Development.—31-7-1965
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Filling wp of Posts of Assistant Inspector
of works on the Raflways

6377. SHRI RAMANAND SHASTRI:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether it isa fact that posts of
Assistant Inspector of Works filled up in
Grade Rs. 205-280(As) should be on the
basis of 75 per cent from direct recruit
bolding diploma in civil engineering and
52 per cent by promotions from lower
grades;

(b) whether it is also a fact that propor-
tion of 75 per cent and 25 per cent is being
maintained strictly*in respect of direct
recruit and promotee; and

(c) if 30, reasons why the atove propor-
tion is mot being maintained in all the
divisions of the Northern Railway?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b).
Under the extent instructions, 25% of
vacancies of Assistant Inspectors of Work in
the scale Rs. 205-280 are to be filled by
promotion of Works Ministries and the
remaining 759, by direct ' recruitment of
diploma holders in Civil Engineering. In
view, however, of the need for economy and
the need to absorb the surplus staff,
recruitment on Railways is made only when
absolutely necessary and is restricted to the
barest minimum.

(c) Information is being collected and
will be laid on the Table of the Sabha.

Passenger and Goods Facilities on Stations
on Itarsi-Jabalpur Section (Central
Raflway)

6378. SHRI NITIRAJ SINGH CHAU-
DHARY': Will the Minister of RAILWAYS
be pleased to state:

(a) whether the passenger and goods
facilities provided on stations on Itarsi-
Jabalpur section of the Central Railways
are adequate; .

(b) whether they are cqual to, less or
more than stations on Thansi-Itarsi section
of the sajid Railway; and

APRIL 15, 1969

Written Answers 60

(c) the steps proposed to be taken to
make them equal to other stations?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH); (a) Yes.

(b) Such comparison cannot bs mad:
as passenger and goods facilities are not
provided.on the basis of sectional compari-
son but on the basis of traffic requirements
at each station.

{c) Does not arise.

Terminal and Passenger Facilities at
Itarsi Junction (Central Raflway)

6379. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAILWAYS
be pleased to state:

(2) the position of Itarsi Junction on the
Central Railway with regard to the number
of passengers and tonnage of goods
nandled there, in comparison to other
similar junctions in the country;

(b) whether the terminal and passenger
facilities now provided at Itarsi are equal
to junctions having similar traffic;

(c) if not, steps proposed to be taken
to improve them;

(d) whether the Railways have consi-
dered are considering the rise in passenger
and goods traffic as a result of Artillery

Proof Firing Range being located near
Itarsi; and
(e) if so, what other terminal and

passenger facilities are propossd to be

provided at Itarsi?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) From the
point of view of passenger and goods
traffic originating and terminating at Itarsi,
this junction does not rank very high, as
the average daily number of passengers

. booked is 2400 and average daily inward

goods traffic is 1840 quintals and average
daily outward goods traffic 1610 quintals.
From this point of view Itarsi does mot
come up even to the level of a junction
like Jhansi. The real importance of Itarsi
is its being a focal polnt for movement of
through traffic from various directions.
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(b) and (c). In providing terminal and
passenger facilities at different stations the
peeds of each individual station have to
be taken into account and a comparison
with other stations is not the criterion
adopted. The adequacy of terminal and
passenger facilities at a station is a matter
of review from time to time and in case of
Itarsi certain additional facilities namely
widening of the foot over-bridge and
providing a cover over it, extending the
Third Class waiting hall and providing
addilional urinals in the waiting hall and
on platforms, lengthening the goods shed
and extending the covered goods platform
are already under consideration.

(d) No advice has been received so far
from the Defence Department in regard to
the Artillary Proof Firing Range being
located mear Itarsi.

(¢) Does not arise in view of answer to
part (d) above.
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Clerks Drafted to Raflway Board’s Office
From the Zonal Railways

6381. SHRI KRISHNA KUMAR
CHATTERJI: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 4748 on
the 17th December, 1968 and state;
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(a) who is the competent authority and
which is the rule under which the sanction
referred to in reply to part (c) of the above
Question was issued;

(b) whether FR 15 of the Indian Rail-
way Establishment Code Volume II, restricts
the power of an authority to reduce the
substantive status of an employee on trans-
fer, excepting under circumstances specifically
given in that rule;

(c) whether the siid sanction is void
ab initlo in so far as these clerks are con-
cerned;

(d) whether some of these clerks had
been fixed in the grade of U.D.C. with two
advance increments in that grade under
orders issued on 28-3-1961 as it was found
necessary for regularising their appointment;
and

(e) whether the matter would be re-
examined de nove and orders issued to
regularise their absorption in the Board’s
office?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) A
copy of the relevant sanction dated 20-4-61
is laid on the Table of the House. [Placed
in Library. See No. LT-767'69.] This will
make the position clear.

(b) and (). Rule 2011—R. II (F.R.
15) restricts the power of an authority to
transfer a railway servant either substan-
tively or in an officiating capacity to a lower
post except under certain specific circums-
tances. These persons had, however, been
treated as on deputation from the Railways
LR.C.A. to the Railway Board and the
provisions of that rule were not applicable.
Therefore, the said sanction is not void.

(d) Yes Sir. Asa result of a review,
however, the orders dated 28-3-1961 were
superseded by the orders dated 20-4-1961.

(¢) This does not arise.

Rail Passenger Fare

6382. SHRI K. LAKKAPPA: Will
the Minister of RATLWAYS be pleased to
state:

(a) whether Government arc aware that
the passenger fare between stations fs not in
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complete multiple of 5 paise viz., fare of
Mail/Express trains from Kanpur to
Allahabad is Rs. 6-37 and that of ordinary
trains Rs. 4.97 paise;

(b) whether Government are also awarc
that Railways are incurring huge loss on this
account because passengers are not returned
the fraction of 5 paise by the ticket book-
ing clerks and such money goes to their
pockets;

(c) whether Government are also aware
that it results in corruption and also bad
verbal altercations between the booking clerks
and passengers; and

(d) whether in view of the above fact,
Government would adjust the fare to the
nearest multiple of 5 paise, thus causing no
loss to passengers and at the same time
increase railway revenue and removing the
possibilities of bad wverbal allercations be-
tween the passengers and Railway staff?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) passen-
ger fares are at present rounded off to 5
paise. In the specific case cited, a pilgrim
tax of 12 paise is added to the rounded off
passenger fare. It is the addition of the
pilgrim tax that results ina total charge
which is not rounded off to 5 paise.

(b) No. Instructions exist that the due
change must be returned to passengers.

(c) No complaints of this nature have
come to notice.

(d) The question that where pilgrim tax
is levied, it should be fixed in multiples of
5 paise will be examined.

MailExpress Train From Kanpur
to Allahabad

6383, SHRI K. LAKKAPPA: Wil
the Minister of RAILWAYS be pleased to
state:

- (a) whether it is a fact that there is Mail/
Express train from Kanpur to Allahabad
stations between 6-15 hrs. and 17-15 hrs.
except Kalka Mail, in which there is a
restriction on the issue of tickets of minimum
480 Kms. for third class passengers and 320
Kms, for second class passengers;
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(b) whether similar is the case from
Allahabad to Kanpur viz. no Mail/Express
train between 5.00 hrs. and 16.00 hrs.
except Kalka Mail with the above restric-
tions;

(c) whether Government are aware that
there is a heavy traffic between these two
stations and due to the non-availability of
Mail/Bxpress trains during day hours, a
great inconvenience is caused to the public
and they have to wait for hours in long
queues at bus stands; and

(d) if so, whether Government propose
to start at least two new Mail/Express trains
during day hours or adjust the timings of
other trains in such a way that trains between
these two stations are available after every
3 hours?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Yes.

(®) Yes.

(c) and (d). The existing services om
the Kanpur-Allahabad section are considered
adequate for the present quantum and pattern
of traffic and introduction of additional
trains between Kanpur and Allahabad is not
justified, Major adjustments in the timings
of long distance trains running over the
section are also not feasible, having regard
to the variety of factors, e.g., convenience
of through passengers, availability of plat-
forms at terminals, availability of path, etc,,
on which these timings have been framed.

Central Schemes for the Construction of
Houses for Scheduled Castes and
Scheduled Tribes in Gujarat

6384. SHRI R.K. AMIN:
SHRI D.R. PARMAR:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(8) the funds allotted to and utilised by
the State of Gujarat under the Central Schemes
for the construction of houses for Scheduled
Castes and Scheduled Tribes during the last
three years;

(b) whether P.W.R. scheme No. 219
under which grant-in-aid and loans free of
interest were being disbursed to the Sche -
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duled Castes and Scheduled Tribes is in
existence;

(c) if so, the details thereof; and

(d) if not, whether Government propose
to introduce another scheme under which
Scheduled Castes and Scheduled Tribes will
be bepefited and financially helped in con-
structing their houses?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-

FARE (DR. (SHRIMATI) PHUL-
RENU GUHA); (a) The funds allotted
are:—
(Rs. in lakhs)
1966-67 16.65
1967-68 11.05
1968-69 28.55

According to the information available
with us the following expenditure were
incurred :—

(Rs. in lakhs)
1966-67 9.27
1967-68 11.12
1968-69 28.55
() to (d). The required details have

been called for from the State Governmeat
and will be laid on the Table of the Sabha
when received.
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Cultivable Land along Railway Line
on Western Raflway

6387. SHRI D.R. PARMAR.:
SHRI R.K. AMIN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that some cultiv-
able land is lying vacant wjth the Western
Railway which can be put to agricultural
use;

(b) if so, the total areas of such unused
cultivable land in possession of Western
Railway, giving details scparately for each
division; and

(c) whether Government would consider
to release such lands from the Railway
Administration and hand over to Scheduled
Castes for agricultural purposes as they are
landless?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes.

(b) Bombay Division 280.03 acres
Baroda Division 57.94 acres
Ratlam Division 68.67 acres
Kota Division 71.44 acres
Ajmer Division Nil
Jaipur Division 171.97 acres
Rajkot Division 241.45 acres
Bhavnagar Division Nil
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(c) The policy of the Railways is to
hand over all surplus cultivable land outside
station yard to the State Governments for
management and for allotments for cultiva-
tion purposes. Pending taking over of such
surplus land by the State Governments the
Railways have been authorised to license
such land to the cultivators of the adjoining
ficld owners and in the event of their not
being interestéd to other applicants.
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Ganesh Floor Mills Limited

6389. SHRI KAMESHWAR SINGH:
SHRI A. SREEDHARAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the inspection of books of
accounts and other related documents of
the Mozssrs Ganesh Flour Mills Limited
by the Company Law Board has been
started;
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(b) if so, the progress made so far; and
(c) if not the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Inspection of the books of
-accounts of Gancsh Flour Mills Limited
has been completed.

(b) and (c). Im view of the reply at
(a) above, these questions do mot arise.
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Railway Accidents

6392. DR. SUSHILA NAYAR: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether it isa fact that Drivers of
Northern Railways have | submitted some
suggestions regarding improvements to lessen
the chances of Railway accidents in the
country,

(b) if so, the main recommendations
made therein; and

(c) Goveioment’s reaction thereto?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (c). Some
drivers of the Northern Railway had made
certain suggestions like provision of facilities
in running rooms requirement of vacuum
on engines, provision of road signs and
supply of uniforms. etc. Somc of the
suggestions were already covercd by the
extent policy some were found to be im-
practicable while some others were in the
pature of complaints which were looked
into. Some complaints- were due to mis.
conceptions in  regard to which the
Northem Railway was to explain the
correct position to the Drivers cencerned.
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M;/s. Cooper Allen Company Lid., Kanpur

6393. SHRI NARENDRA SINGH
MAHIDA: Will th: Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS be
pleased 1o refer io the reply given to Un-
starred Question MNo. 2311 on the 27th
Nowglber, 1968 and state:

-
(a) whether Government have since exa-
mined the proposal to take over M/s. Cooper
Allen Company Limited, Kanpur; and

(b} il so, the decision taken thercon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes, Sir.

(b) Government have decided to take
over the Cooper Allen and the MNorth West
Tannery Units of the British India Corpo-
ration Ltd., Kanpur. These units will be
owned and managed by the Tannery and
Footwear Corporation of India Limited, a
public sector undertaking.
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Supply of Coal Wagons by Eastern Railway

6395. SHRI 5. 5. KOTHARI: Will
‘the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the Eastern
Railway is insisting on requisition by trading
and industrial firms for coal wagons being
sponsored by the West Bengal Government,
despite the fact that coal is not a controlled
commodity;

(b) if so, the reasons for such insistance;

(c) what steps Government propose to
take to cut out rel-tape and simplify pro-
cedures and supply wagons to industry on
direct requisition?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) No, Sir.
With decontrol of all non-coking coal, in-
dents for its movement are being accepled
freely by the Railways. In meeting these
indents, however, preference is given to the
demands sponsored by the Central or State
Government authorities or any other noti-
fied agency over the other noa-spomsored
demands.

{b) Does mot arise as there is no insis-
tence on sponsoring of any particular
demand. The system of sponsoring is how-
ever being continued and sponsored demands
are given preference to ensure that the
essential minimum requirements of genuine
industries and other consumers so sponsored
do not suffer in the midst of highly inflated
and speculative demands placed on the
railways.

(c) The existing procedure is simpler
than the one obtaining prior to de-control of
coal. Consumers can now approach the
Joint Director, Transportation (Coal), Cal-
cutta direct, who accepts programmes for
movement under higher priorities on the
basis of recommendations received by him
directly from the wvarious sponsoring autho-
rities, without the necessity of getting the
sanctions first from the Coal Controller's
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Office, The Coal Trade and Industry has
also been asked to suggest any workable
alternative arrangement to replace the pre-
sent system which will be given due consi-
deration by the railways.

Idle Capacity in Cable Industry

6396. SHRI S. 8. KOTHARI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS bz pleased to state:

(a) whether it isa fact that the cable
industry has idle capacity and has requested
Government for orders for telephone cables;

(b) if so, the reaction of Government
thereto; and |

(c) whether Government propose to start
a telephone cable factory in the public
sector instead of giving orders to the exist-
ing cable industry?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) to (c). There have been
representations from the Power Cable manu-
facturers that th:y have idle capacity which
could be diverted for th: manufacture of
Telecommunication cables. A committee
has been appointed to assess the capability
of the cable manufacturers to undertake the
manufacture of this item and submit detailed
recommendations, Final decision will be
taken after receiving the report of the
Committee.

Production of Cigarettes

6397. SHRI B. K. DASCHOWDHURY:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Cigarette production and
consumption in the country has imcreased
tremendously; and

(b) if so, whether Government have
chalked out any scheme to produce cigarettes
in the public sector due to the reason that
it is mostly controlled by the foreign in-
terests?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) the following statement indi-
cates the production of cigarettes in the
country during the last three years;—

1966 1967 1968
(in million pieces)
58,626 53,777 60,432

The indigenous consumption of cigarctles
is approximately the same as its production.

(b) Government have no proposal to
establish the production of cigarettes in the
public sector,

Industrial Estates in Public Sector in
Fourth Plan

6398. SHRI HARDAYAL DEVGUN:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether is a fact that Government
have decided not to set up any Industrial
Estate during the Fourth Plan period in the
public sector;

(b) if so, the reasons therefor;

() the number of Industrial Estates set
up 0 far and the amount spent on the
construction of these Estates;

(d) whether the Industrial Estates deve-
loped are sufficient to meet the requirements;
and

(e) if not, the reasons for not setting up
more Industrial Estates?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) No, Sir.

(b) Does mnot arise.

(c) 493 Industrial Estates have been
sponsored so far, out of which 311 were
completed upto 31st March, 1968, and the
amount spent on them (including those under
construction) is about Rs. 42 crores.
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(d) and (¢). In a developing country the
number of industrial estates set up may
become insufficient as compared 10 the
rising demand. At the present stage in
India, however, the programme requires
consolidations rather than expansion. This
essential factor has been brought to the
notice of the State Governments who have
been further advised to conduct growth
potential surveys before any estate is set up.

MMMymSmﬂS&bm
in West Bengal

6399. SHRI JYOTIRMOY BASU: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether the outlay on small scale
industries in the Fourth Five Year Plan for
West Bengal has been reduced from Rs.
15.76 crores to Rs. 3.34 crores; and

(b} if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED,: (a) As the Fourth Five Year
Plan has not yet been finalised, the exact
quantum of outlay for West Bengal is not
known.

(b) Does not arise.
Supply of Wagons to Colllery-Owners

6400. SHRI JYOTIRMOY BASU: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether colliery-owners have com-
plained that they are mot getting as many
wagons as they require to move out supplies
from the collieries; and

(b) if so, the exact position of wagon
supply to collicries?

THE MINISTER OF RAJLWAYS (DR.
RAM SUBHAG SINGH): (a) Yes. Some
complaints have been received from time to
time, )

(b) In 1968-69 daily average coal loading
from all fields was about 7,932 wagons
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against 7638 wagons in the previous year
i.e. about 294 wagans per day more.
Correspondingly 2.352 million tonnes addi-
tional ccal was lifted by the Raiiways in
1968-69 over that in 1967-68.

_ These figures indicate substantial increase
in wagon availability for coal loading in
1968-69 as compared with the previous year.
Loading performance from all friends in
the months of Seplember and October, 1968
was the highest ever achieved in any month
in the past and even this performance was
further improved upon in Januvary and
February, 1969.

As wagon availability now is substanti-
ally more than that in the past, complaints
about lack of wagons are not justified.

Casteism in Maharashtra Village

6401. SHRI JYOTIRMOY BASU: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether attention of Government
has been drawn to a report published in the
Statesman dated the 28th January, 1969
under caption *Casteism foments new
social tension in Maharashtra™;

(b) whether it is a fact that in the
Walkhede village in Dhulia District of
Maharashtra, 90 families of the Koli tribe,
comprising about 400 men, women and
children, have been socially ostracized by
caste Hindus under the directive of village
leaders of the Maratha Patil community;

(c) if so, the details about the Koli
tribe;

(d) whether Government have any pro-
gramme to climinate casteism from villages;
and

(e) if so, the details of the programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) Such & report has appeared in the
Statesman,
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(b) and (c). The press report refers to
“KOLI tribe upland fisher folk", who are
traditionally water and Palanquin carriers.
The Community referred to has not been
recognised cither as a Scheduled Tribe or a
Scheduled Caste.

(d) and (e). The practice of untouchabi-
lity has almost died out in the urban areas,
though sporadic cases still occur in the
rural areas. The problem has been tackled
by means of legislative measures, propaganda
and welfare programmes for the social,
educational and economic uplift of the
Scheduled Castes. These measures are
being expanded under the Fourth Plan.

Appendix ITI-A Examination

6402. SHRI TENNETI VISWANATHAM:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Appendix
III-A Examination prescribed for Accounts
Department was . held in the month of
November, 1968;

(b) whether it is a fact that a re-exami-
nation in Advanced Commercial Book-
keeping paper alone (out of 6 papers) for
Dclhi Centre Candidates was held in
February 1969 on the ground that there was
disturbance in the Examination hall, created
not by outsiders, but by some of the
examinees themselves;

(c) if so, the reasons impelling the
Railway Board to hold a second Examina-
tion for Delhi Centre alone; and

(d) whether there was a demand for
similar action from other centres and if so,
action taken thereon ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes.

(b) and (c). A re-examination in the
subject “Advanced Cor ial Book-keeping”
was held on 10th February, 1969 for the
candidates at the Delhi Centre. The original
examination on this particular subject on
11-11-1968 had to be abandoned at this
centre owing to the unruly behaviour of a
few candidates, who disrupted the exami-
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pation. While the staff who disrupted the
examination are being suitably dealt with,
it was decided to hold a re-examination at
the Delhi Centre alone since the innocent
majority of the candidates at this centre were

denied a fair chance to complete the
examination.
(d) Yes. The circumstances that

necessitated the re-examination in **Advanced
Commercial Book-keeping” on 10-2-1969
were peculiar to the Delhi Centre and did
not exist at other centres and there was,
therefore, no need for a re-examination at
other centres.

Combined Seniority List of A.S. Ms of Delhi
and Ferozepur Divisions

6403. SHRI GADILINGANA GOWD :
‘Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the General
Manager, Northern Railway, New Delhi has
failed to finalize the combined seniority list
of ASMs Delhi and Ferozepur Divisions for
the last 10 years; if so, the reasons therefor;

(b) Whether the final seniority list circu-
lated in April, 1968 is still wrong; if so, the
names of the staff responsible for the wrong
assignment of seniority;

(c) whether the list is in violation of the
Recruiting  Authority, G. M. N. W. Rly,
Lahore letter No. 847—E[48 dt. 27-11-43 and
G. M. Delhi letter No. '?57—1!{24—-1\" (EIB)
dt. 14-6-65;

(d) whether the said list was circulated
many a time; if so, the year and date of each
issue and action taken on the representation
in detail;

() whether it is a fact that confirmation
is held up due to non-finalization of the list
since 1954; and

(f) the action taken against the staff
responsible for not preparing the list correctly,
which resulted monetary loss to the sufferers ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (f). Infor-
mation is being collected and will be laid on
the Table of the Sabha.
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Personnel Welfare Inspectors

6404, SHRI MOHAN SWARUP: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether itis a fact that Personnel/
Welfare Inspectors grades Rs, 150-225 and
200-300 (revised to Rs. 210-320 and 250-380)
were initially selection grades;

(b) whether it is also a fact that the grade
Rs. 200-300 (revised to Rs. 250-300) was
declared as non-selection grade later on and
the third and the last grade Rs. 260-380
(revised Rs. 335-425) which was a non-selec-
tion grade was declared as selection grade in
1959/60;

(¢) if so, whether some Personnel/Wel-
fare Inspectors are deprived of the seniority
after passing two grades; and

(d) the reasons assigned thereto 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b). Gene-
ral orders were issued on 21-11-53 that all
non-gazetted posts in grades of Rs. 200-300
(PS) and above should be treated as selection
posts. Certain specific categories which
involved supervision and a degree of personal

-responsibility in grade Rs. 150-255(PS) were

also to be included in the list of selection
posts with the prior appmvnl of the Railway
Board. Subsequently, the posts of Welfare
Inspectors in various grades were reclassified
as under with effect from 1-4-57 :

(i) Assistant Welfare
Inspectors
(Rs. 210-320(AS)

—Selection.

(ii) Welfare Inspectors —Non-selection.

(Rs. 250-380(AS)

(iii) Welfare Inspectors —Selection.
(Rs, 335-425(AS)

A

A similar cl ion was pted for
posts of Personnel Inspectors in different
scales of pay with effect from 1-1-1958. The
cadre of Personnel Inspectors and Welfare
Inspectors is combined on some Railways
and separate on others.
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(c) and (d). No one loses his seniority
in the grade in which he is working; only the
basis of promotion to the next higher grade
may change from selection to non-selection or
vice-versa,

Disbursement of Grant to Harijans by
Delhi Administration

6405. SHRI HARDAYAL DEVGUN :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state ’

(a) whether it is a fact that the Delhi
Administration has approached the Central
Government for Ras. 5 lakhs for disbursing
housing grants to Harijans;

(b) When the grant will be made available
to the Delhi Administration; and

(c) the criteria for the disbursement of
cash grant to Harijans ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (DR.
SHRIMATI PHULRENU GUHA) : (a)
Yes, Sir.

(b) A total provision of Rs. 4,008 lakhs
has been proposed in the Budget Estimates
1969-70 for the State Sector schemes for the
Welfare of Backward Classes for the Union
Territory of Delhi. This includes a sum of
Rs. two lakhs towards housing subsidies.
This budget provision can be drawn upon
after the budget is passed.

(c) According to the procedure adopted
by the Delhi Administration, the principles
for selection of beneficiaries are :

(i) should be a member of a Sch. Caste.

(ii) should be engaged in unclean occu-

pations like sweeping, scavenging,
etc.

(iii) should reside in the rural areas of the
Union Territory of Delhi.

(iv) should possess at least 60 Sq. Yards,
of land.

(v) should not be owning a pucca house.

CHAITRA 25, 1891 (SAKA)

Written Answers 82

A.T./S.B. Designed Coaches

6406. SHRI S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that there isan
acute shortage of AT/SB designed coaching
vehicles on the Eastern and South-Eastern
Railways due to a heavy mnumber of such
coaches being kept under repair in the work-
shops for long time;

(b) whether such shortage of coaching
vehicles is causing serious inconvenience in
train service; and

(c) if so, the steps proposed by the
Railway Board for early manufacture of more
coaching vehicles ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No.

(b) and (c). Do not arise.

A.T.[S.B. Designed Two-tier Sleeper
‘Coaches

6407. SHRI S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
state @

(a) whether it is a fact that in the
Eastern, Northern and South Eastern Rail-
ways, there is acute shortage of A.T.[S.B.
designed 2-tier, Ist Class and 2nd Class
Sleepers and Guard's coach (TLR) for which
trains are allowed to run without A.T.
designed TLRs endangering public safety;
and

(b) if the answer to part (a) above be in
the affirmative, the steps proposed by the
Railway Board to provide Eastern, Northern
and South Eastern Railways with sufficient
number of A.T. designed TLRs, 2-tier,
GSCF and Ist Class coaches ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) By and large
there is no shortage of anti-telescopic/ steel-
bodied coaches of these types for Mail/
Express/Fast passenger trains. There is,
however, some shortage of anti-telescopic/
steel-bodied TLRs for branch line passenger
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trains on the Northern and Eastern Railways,
but this is, however, not allowed to affect
safety of passengers by suitable marshalling.

(b) Does not arise.

T We F gl it faerdt o sy

6408. st WirzTee WA ¢ T WA
4 ag T Y O F fF

(F) =T g F1 == W T
A feamr m™r § fF domw AW W
T faeelt & fegrer A & o o oy
arer e soit & fesal § G sz ot
F soedT TEY

(@) ®rag sadfe saw s &

femi # iy oot fiT F R /G
Y oY I E ¥ w0 aibAEr A A
# aga wfoard e ;

() afe g, @ =% Fav FOT §;

(w) fesai & smamas guTx w7 T
IAE! TTAA F A H g w7 W@
FEAE FH F1 A=K E AT @ FEAE
¥ fopemT @ &m; SR

(F) 7 =i § g5 98, a=
IRfEsagufaram § ?

R At ((we Tw g fey ) ¢
(%) 7g a9 =& & fe = faeclt &
fegnede a5 o9 T MAF T
T qg o & fesat ¥ fawrelr o g
FT 9979 & AT |

(=r) 3= (). oft g7 | 78 gufaC a1
ifF Tz & ag-arg 9 F I IJrAOW
FC AT T A FHA Fogod Qeger
L1

(%) @ wardr el ® a@ar ov
™

APRIL 15, 1969

Written Answers 84

(%) smmrfas @l gqra @&
fosal & faorell & @or-gmw &1 =rQ
YT FETEMRY Y AT AT § 0

sy fdt Tod e W Y vt ¥
qfead=

6409, st WisTeve WAT ¢ F@T WA
Y ag Tam &1 Fur 46 5

(%) ®mrag &= & fs smye fadr
(afeer %) Yo% e w fosfy wrfeer
# ofafan s@ & freae wim fra
Y

(&) 7ur 7g g9 & f& @3 S&E"
¥ @ T q91 ¥ syfedi F g A
T¥aE QU wEEW I afeF e &
faior & fod g gfw &1 e [/ w0
A areaTEn foar §;

() afz &, a1 &9 @ § T F
7 fvim e &1 fa=me §;

(o) =0 = @IT # $© w7 T
ot § fomd T ¥ ST A w7 agge
OIS AT ATEAT &; AR

(5) afz g, ¥ sEwT T 7 & 7

ek Wit ((we tw g fag ) ¢
(%) st 7@t

(=) s 7&¥
(1) & (¥) =aver 7€ 9av |
Timge fedt td ogwm

6410. Y wzreTe WY : F@T WA
WA 7g qqTH FY FI F O 6

(7) 71 ag @9 & f& wmge fedy
(e ) g & fad 7% v &



85 Written Answers

frator t gtoer oftew WX & =
9 &

(=) mremany & afmw favig &
forar mar ;

() afz g, @ a1 =@ W@
W e frafor &1 s wT aF Q@A
RIERIA 1 1

(v) s, s mrFrr § ?

I W ( wo Tw g fag )
(%) ft 7f 1 AfeT g & Aveafu
e Y AW AT 1 faea 79 F
TR W s g

(&) & (). #aver &0 Sear |
w7 faeitem § gae

6411. =t HisTeme AT ;. FAT WA
AT 9g Fa A T F4G 6

(%) 77 qagd WA 01, 0 o
THo AT A 8 T07 qF 121 ( afew
WE ) ¥ ATt owar & wfafafegi w5
wrer fedtas § ga o+ F a &
argaTae G ¥

(@) =fx g, & amsaTaat &1 =
T g,

(w) =t o oI F fA¥
FTETEr ¥ T 5

() 77 A% & ameATER MY
fdt fo W3 dvelreger 9 oAy
g vl ey ¥ ofcafaw faar o
¥ A H o T
wTa; AR

(q)“ﬁ“@aﬂ?ﬁmmz’

CHAITRA 25, 1891 (SAKA)

Written Answers 86

R oAt ((wo g Ty ) ¢
(%) st 7

(&) & (%) @ 78 voam |
Licences for Small Steel Rolling Mills

6412. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) the number of licences issued for
small steel rolling mills in the year 1968-69;
and

(b) the steps taken to improve the pre-
sent inadequate supply of steel rolling and
castings to the major industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K. C. PANT ) :
(a) None, Sir.. There is 2 ban on the
liceasing of steel rolling mills under the
Industries (Development and Regulation) Act,
1951. Besides, small steel rolling mills do
not require a licence under this Act.

(b) Presumably, the reference is to the_
supply of billets for steel rolling and castings
for major consumers. The main producers
have been asked to increase the production of
billets to the maximum extent. The export
of billets is not being allowed except in
exceptional cases and for commitments pre-
viously entered into. Arrangements have been
made for the supply of 100,000 tonnes ingots
from Durgapur Steel Plant to Tata Iron and
Steel Company Limited to be rolled into
billets. With regard to the supply of castings
to major industries, there has been no com-
plaint of inadequacy. On the other hand,
the castings industry had been seriously affec-
ted last year due to lack of sufficient orders
from consumers. The position has now
improved and the production has picked up.

qufere WA wHATA §w, WYY, T

6413. =it TATEATT TN ¢ 4T WA
ot ag aaT & g w0



87 Written Answers

(%) mrag e= § f5 WAgR e
¥ q9fax Wa FHETY @9 & R
T YAYE R W A T wEh A F
IF AR F R F W 0F W
fear ar;

(=) afz g, @1 9o=1 =@ A E;

(7) Tma # F@RH T qf7-
T g ?

™ w (T g fag ) ¢
(%) Tar #rf fove aff & fowd gar
i v g@ acg &1 F1§ maw AT )

(&) & (7). warw = Sean

we w3 # v few o sfe

6414. it o wo ffwwa : v k-
fire fawm, sriafor R a9 wEE-
ww W ag Fart g 4

(%) #1 T qEETd FES
T gegHTe afufy & T 1969-70 ¥
At faew (wew w2w) & wfa & fad
Fr§ g faxr §;

(=) afx &, @Y ST st T &

(w) ;v Aur faew & fawem T
QT T, o areft A€ F qen wv gfe
AT R, TRT ¥F@4 qT I8 FE AR
THEHT FW & A F FrE Fromr wwgy N
T§ g A

() afz &, @ JewT T AT ?
stafre fawrs, sriafos samTe aar

T S (S we T ) -
(%) o, 7t

APRIL 15, 1969

Written Answers 88

(w) st & 7Y e
() o, &
() oF faaor = &)

farw

i faew areft 7 ® gfow W
arer sATET # 79 70 & fog freafafe
searat 9T fawme wt wr g —

(1) o= witgq &5 FMF&F 0
T freaTaor 4

(2) == Y qramal § framft S
fora® ST ST & F9 F
faw @ & w7 ¥ far o a9

(3) ot foer ¥ orey wrEw F S
TEEI a6 T & qFr w1
HITO FAT Y 22 W A T
e J

IdFT ST R FT AATG JAT
Frvk g foaaa fdes woew o A
97 W &) W A qur fAe gEEe
TR AR Aveer 01T F fAu T o &
et & fg % & o #7 WO
O g A9aT @ad & fyg ufa 9w 39
R U TR AEII@ENME
ot & frg Tt A & o 9 foiR
@ EN

o qres | ¥ A wT T fe

6416. sit siwTCoNE AT
st sy’ ey it :
FT TR WAY A qEHA FT FA FLA
f&F :

(%) a1 ag &9 & f qgagt qwdw
F o wfedw & fay «my o fesy
oifrl & AT w1 e g o
ate §;



89 Written Answers

(=) afz g, & 71 &7 WH F aw
T fear e &7 goee &7 fa=e §;

() afg 7, ot g% Fav Freow § ?

(%) 7ar ag ¥t a= & srcafas g &
FTO ¥ fest e A @ €

(%) afzgr, @t ¥ 7@ waa ¥
@R &1 fa f1E sgaear ¥ W
g R

(=) afe 7, & 3a& Fav T &7

WA A (W Tmgnm fag ) ¢
(%) gmer @R =fydw & @99 a9/
10 =197 2gOgH TFNE § q99 9™
Fifew i S gard fesr F afas
ity 78 &t 1 1939, 20 TR W|RA
wFE § fvdw ¥ fag #rf @y gard
fesar 7Y =erar |

(=) ot 7€)

() aramane dae afeer A 4
(W) o 7 1

(%) aarer 7€ I&av

() ammaT waet e # w4 |

Re-instatement of Workmen in Electric Re-
pairing Shop of Central Railway

6417, SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Bombay High Court
had recommended the reinstatement of the
workmen from the Electric Repairing Shop
of the Central Railway at Matunga in
Bombay whose services had been terminated
in April, 1965 on account of the dispute
mins punching of the attendance
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(b) what was the exact nature of the
recommendations made by Justice Shri
Tarkunde and Justice Shri Bal in this
case;

(c) whether the recommendations have
been implemented; and

(d) if not, reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) (a) and (b) . With
reference to petition filed by three employees
of the Electric workshop, Matunga, their
Lordships Tarakunde and BallJi of the
High Court of Judicature, Bombay passed
the following order on 27. 4. 67 :—

“On Shri Y. B. Rege for the Respondents
agreeing to convey to the Respondents a
recommendation from the Court that the
petitioners in the circumstances of this case,
may be reinstated in service by treating the
period between their dismissal and reinsta-
tement as a period of leave without pay but
with such subsistence allowance as the
Respondents in their absolute discretion may
wish to pay the Petitioners, Shri Pradhan
for the Petitioners asked for leave to withdraw
the petitions. The Petitions were allowed to
be withdrawn. No order as to costs.”

(c) and (d). As per orders of the Court—
the recommendations made by them were
carefully considered by the competent railway
authority who came to the conclusion that
the Petitioners cannot be reinstated in service,
as they had been found to have been guilty
of serious misconduct. On their representation
a reply was also sent to them that the Court’s
recommendation could not be accepted.
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Visit by Industry Minister of Norway

6427. DR. SUSHILA NAYAR:
SHRI A. SREEDHARAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the Industry
Minister of Norway visited India during the
month of February, 1969;
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(b) if so, the nature of discussion held
with him; and

(c) the decision arrived at ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED?Y: (a) Yes, Sir.

(b) and (c). The discussions the Nor-
wegian Minister for Industry had with
various Ministers at the Centre and other
authorities generally explored the scope for
stepping up the economic and industrial
co-operation between the two countries.
These discussions coupled with the visits to
various industrial centres have enabled the
visiting Minister to carry with him favourable
impressions which are calculated to inspire
the necessary confidence in him for using his
valuable offices in increasing and strengthen-
ing the areas for ecomomic and industrial
co-operation between the two countries.

Departmental Examination for Stenographers
in Northern Railway

6428. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Lower
Division Clerks in the Railways with special
reference to the Northern Railway, are not
allowed to compete in the Departmental
Examinations for the posts of Steno-typists
and Stenographers;

(b) if so, the reasons therefor;

(c) whether Government will consider
L. D. Cs, also as eligible candidates for the
Departmental Examinations held by the
Railway Administration for the posts of
Steno-typists and Stenographers to make it
at par with other Government Departments
under the Central Secretariat Services; and

(d) if not, reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) to (d).
On the Railways the cadres of Clerks and
Typists are separate. According to the
extant orders on the subject, only Typists
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possessing the requisite qualifications are
allowed to compete for the posts of Steno-
graphers on the Railways.

In the Secretariat, there is no separate
cadre for Typists. There could, therefore,
be no proper comparison between the Clerks
on the Railways and in the Secretariat.

Report of Committee on Children Welfare

6429. SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI RANIJIT SINGH :
SHRI BENI SHANKER SHARMA :
SHRI BAL RAJ MADHOK :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the report of the Committee
for the preparation of a programme for
Children Welfare has since been considered
by Government;

(b) if so, the action taken to implement
its recommendations;

(c) whether the report of the Committee
has been circulated to all the States and
voluntary organisations for their comments
and for promotion of new horizons in the
field; and

(d) whether it is a fact that the imple-
mentation of the wvarious recommendations
will involve huge sums and if so, whether
sufficient funds will be made available for
their implementation 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) : (a)
Yes, Sir.

(b) The report of the Committec has
been examined and referred to the State
Governments/Union Territory Administrations
and the concerned Ministries of the Govern-
ment of India for their consideration and
views on the recommendations made therein,

(c) The report of the Committec has been
circulated to all the State Governments/Union
Territory Administrations, The report is
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under print. When the copies are made
avaliable, they will be sent to woluntary
organisations of all India character.

(d) Yes, Sir,

Arilability of funds would depend upon
the resource position.

Improvement of Conditions of Existing
Child Welfare Ceatres/Institutions

6430. SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI RANJIT SINGH :
SHRI BENI SHANKER SHARMA :
SHRI BAL RAJ MADHOK :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the members of the Com-
mittee on Children Welfare visited any child
welfare centre run locally either by the
voluntary organisations or by the Delhi
Administration (e. g. Children Home in the
Magazine Road) and seen the State of affairs
in those institutions; and

(b) whether there are any proposals to
improve the working of the existing centres/
institutions before the new projects are taken
aup?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :

(a) No, Sir.
(b) Does not arise.

Chairman of Companies with Foreign
Collaboration

6431. SHRI DEVEN SEN : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to refer to the reply
given to Starred Question No. 245 on the
3rd March, 1969 and state :

(a) the number of Indian Companies
with their names, having foreign majority
capital participation and which have Chair-
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men or Managing Directors from the group
of foreign shareholders; and

(b) the number of Indian Companies,
with their names, having foreign minority
capital participation, which have Chairmen
or Managing Directors from the group of
foreign share-holders ?

THE MINISTER OF INDUSTRIAL
DEYELOPMENT, INTERNAL TRADE &

COMPANY AFFAIRS, (SHRI F. A.
AHMED) :
(a) and (b). The information is being

collected and it wilk be laid on the Table of
the House.

15, 1969

Written Answers 104

Licences for mew breweries

6432, SHRI C. K. CHAKRAPANI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the number of licences issued for
new breweries during the last six months;
and

(b) the names of States and the names
of persons to whom the new licences for
breweries were issued ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) :(a) and (d). No industrial
licences have been issued for breweries, but
letters of intent have been issued, as indicated
below :

Location (State)

1, M/s. Shaw Wallace and Co,, Ltd., New Delhi. Maharashtra
2. M[s. Breweries India (P) Ltd., Peermade (Kerala) Kerala
3. Dr. D. Kumar and Shri M. M. Mahajan, New Delhi. Delhi
4. Shri N. K, Mahapatra, Tulsipur, Cuttack Orissa
5. Shri A. K. Ghosh, Ranchi Bihar
6. Shri M. K. Jajodia, New Delhi Andhra Pradesh
7, Shri Prahladrai Dalmia, Kanpur (U, P.) Rajasthan
8. Haryana State Industfial Develepment Corporation Ltd.,
chandigarh. Haryana
9. Punjab State Industrial Development Corporation Ltd.,
Chandigarh Punjab

Loss to Mining and Allied Machinery
Corporation

6433, SHRI D. N. PATODIA : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether it is a fact that the Mining
and Allied Machinery Corporation has been
suffering losses since its inception;

(b) whether as compared to the results
of the public sector project, the private sector
projects were able to show better results in
securing better orders both at home and from
foreign countries ;

(c) if so, steps taken to have a thorough
assessment of the factors that are leading to
continuous to the 45 crore public sector pro-

ject, while the private sector projects despite
handicaps have been faring well; and

(d) steps taken to cut out the losses and
make this public sector unit yield profits ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
to (d). The full capacity of the Plant which
went into production only as late as 1964-65
is yet to be achieved and thisis one of the
main reasons for the loss in its working which
has occurred. Such type of losses, however,
is to be expected during the initial stages in
capital-intensive heavy engineering projects
of a specialised nature, because it takes some
years before batch production of sophisticated
machinery items can be started. Every eﬂ'a!_'i
is being made to ensure that the Plantis
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loaded to its full capacity and diversification
of production is also under consideration. No
comparison of results with those achieved in
the private sector is feasible as there isno
comparable unit in the private sector for the
manufacture of specialised mining and other
allied equipment with the same problems
like heavy capitalisation etc. which are faced
by the Mining and Allied Machinery
Corporation.

Distribation of Scooters

6434, SHRI D. N. PATODIA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that the Consumer
Council of India has appealed to the Central
Government to curb malpractices in the sale
of scooters and to streamline the distribution
of scooters and ensure that persons who have
registered their names over a long period of
time should get their due turn instead of
being overlooked ;

(b) if so, whether it is also a fact that
more than one lakh units of scooters are
now lying stocked and their distribution has
been held up.

(¢) if so, the steps proposed to be taken
with regard to (a) adove and to streamline the
procedure for allotment ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED : (a) A communication has been
received from the Consumer Council of India
suggesting the setting up of an effective
machinery to streamline the distribution of
scooters in the country.

(b) No, Sir:

{c) The suggestion of the Consumer
Council of India has been considered and
in order to secure distribution of scooters
through the various dealers in the country
on more equitable and uniform basis, the
manufacturers have been instructed to distri-
bute the scooters to their dealers on the
following basis :—

CHAITRA 25, 1891 (SAKA)

Written Answers 106

(i) Out of the total number of scooters
availables for sale to the public from the
production in any quarter. 809, should be
allocated to the dealers in strict proportion
to the number of orders pending with them
as on 31. 12. 1968.

(ii) The remaining 209, may be allo-
catted to the dealers at the discretion of the
manufacturers to meet unexpected demands
and to correct any imbalances that may arise
from time to time in different areas on
account of uneven rate of fresh bookings
after 31. 12. 1968.
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Service Termination Orders on Railways

6436. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether rule 5 (2) of the Railway
Servants Discipline and Appeal Rules and
1706 (R. L) provide, without discrimination
between temporary and permanent, thata
Railway servant shall be deemed to have been
placed under suspension by an order of the
competent authority with effect from the date
of his detention if he is detained in custody
for a period exceeding forty-cight hours;

(b) whether many temporary employees
arrested on the 18th and 19th September, 1968
and detained in custody for more than 48
hours have been removed from service against
the provision of the above Rules and others
were placed only under suspension; and

(<) whether Government would consider
the desirability of withdrawing the termi-
nation orders under Rule 149-R-1 ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes.

(b) Rules mentioned in part (a) of the
Question deal only with the suspension of
Railway servants and do not contain any
provision regarding termination of services.
Termination of services of temporary Railway
servants, which is done in terms of the provi-
sions of Rule 149-R1, cannot, therefore, be
said to be against the provisions of the
aforesaid Rules.

(c) Cases of temporary employees whose
services were terminated for mere participa-
tion in the token strike have been reviewed.
Orders issued by the Goyernment so far do
not contemplate any review of cases of
employees who were guilty of other offences,
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Lunch Hour for Railway Commercial Clerks

6437. SHRI SURAJ BHANM: Will the
Minister of RAILWAYS be pleased to state:

(a) whether there is no provision for
lunch-hour for Commercial Clerks during their
8 hours duty;

Ab) if so, whether such a practice does
affect the efficiency of Commercial Clerks;
and

(c) if the reply to parts (a) and (b) above
be in the affirmative, whether Government
would consider the desirability of granting
half-an-hour lunch to the Commercial
Clerks ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) There is no
provision in the Hours of Employment
Regulations for allowing lunch-break to any
Railway Servant.

(b) No.

(c) Does not arise.
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Upgrading of Posts in Mechanical Workshop
at Samastipur

6439. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleased to
refer to the Statement laid on the Table on
the 21st February, 1969 in fulfilment of the
assurance given in reply to Unstarred Ques-
tion No. 5979 on the 27th August, 1968 and
state:

(a) whether the consideration of the
matter of upgrading of posts in Mechanical
‘Workshop at Samastipur has since been
completed;

(b) if so, the result thereof; and
(c) if not, the reasons for delay ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a). No.

(b) Does not arise.

(c) Financial implications are being
worked out and a decision will be taken as
quickly as posible.
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Legislation on Prohibition

6440. SHRI R. K. BIRLA: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state: (a) whether it is a fact
that the Minister of Finance while addressing
the Session of two-day National Convention on
Prohibition in Delhi on the 10th March 1969
reiterated introduction of prohibition in the
country through legislation;

(b) if so, whether the views of the State
Governments have been solicited in this
connection; and

(c) the names of the State Govenments
which have assured the Central Government
to introduce necessary legislation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA): (a).
Yes, Sir.

(b). Not yet, Sir.

(c). Does not arise.
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Level Crossings On North Eastern Raillways

6442, SHRI YOGENDRA SHARMA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Coal Board Road from
the junction of National Highway No. 31 to
Barauni Junction of the North-Eastern
Railway is incomplete and unutilised due to
the fact that two level crossing have mot
been provided;

(b) whether various Minister§ of the
Bihar Government have approached the
Minister of Railways for the provision of
the said level crossings;

(c) whether it has been decided to
provide the above mentioned much needed
level crossings;

(d) if so, when the same will be built;
and

(e) if not the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG 5:NGH) : (a) to (e).
A proposal was received from the Govern-
ment of Bihar for shifting of a ‘B’ class
level crossing between Barauni and Tilrath
stations and another ‘C’ class level crossing
between Garhara and Tilrath to new locations
on the proposed Coal Board Road from the
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junction of National Highway No. 31. The
North Eastern Railway had sent an estimate
representing the initial cost of shifting and
upgrading of these level crossings to the
State Government for acceptance. Subse-
quently at the instance of the state
Government, the matter was examined again
and they were advised in May 1968 that the
initial cost of shifting and upgradation of
the level crossing (B—Class level crossing
was dropped by the State Government) would
have to be borne by the State Government
but as a special case the recurring charges
would be borne by the railways. Accordingly,
as desired by the State Government, North
Eastern Railway had submitted an eastimate
amounting to Rs, 42,205/ —representing the
initial cost of shifting and upgrading of the
‘C’ class level crossing between Garhara
and Tilrath stations, the Chief Engineer,
Public Works Department, Bihar, for accep-
tance in September, 1968. State Government’s
acceptance has not yet been received despite
issue of several reminders. The Chief
Secretary of the Government of Bihar has
been requested to convey the State Govern-
ment's acceptance to the estimates to the
MNorth Eastern Railway Administration as
early as possible to enable the Railway to
take up and complete the work as expedi-
tiously as possible.

Construction of Railway Approach Roads
by States

'6443. SHRI MANGALATHUMADAM :
Will the Minister of RAILWAYS be pleased
to state :

(a) whethre there is any definite policy in
the matter of constructing Railway approach
roads by States, with the Central help,
where there are over-bridges and under-
bridges ; and

(b) the amount sanctioned or proposed
for this purpose for Kerala State in the
Fourth Plan ?

THE MINISTER OF RAILWAYS

. (DR. RAM SUBHAG SINGH) (a) and (b) .

Under the extant rules, the cost of replace-
ment of level crossing originally provided
at Railway’s cost by road overfunder bridge
will be shared between the Railway and the
Road authority. Broadly, 509, of the cost
of road overfunder bridge for a 24 ft, wide
roadway and its approaches (excluding cost
of land) is borne by the Railway and the
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balance 509/, as well as the cost of acquisition
of any land required for approaches is borne
by the road authority.

With a view to assist State Governments
in meeting their share of the cost of such
works, 2 Railway Safety Works Fund has
been created from the year 1966-67. It is
estimated that this Fund is likely to get a
total contribution of Rs. 9.28 crores from
the Ministry of Railways during the quin-
quennium 1966-67 to 1970-71. The share
of the Government of Kerala in this amount
comes to Rs, 17,18 lakhs approximately upto
1970-7T1. The exact amount likely to accrue
to them during the subsequent years is not
known at present. )
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Halt Station At Bokhara

6445. SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Railway Board has
received representation from the Bokhara
Sangram  Committee,  Dhanpatganj in
Mushidabad district for the opening of a
halt station at Bokhara ;

(b) if so, when the representation was
first received and action taken thereon ;

(c) whether it is a fact that several
citizens were arrested in Bokhara for making
this demand ;

(d) is so, the names of the persons
arrested and the reasons for their arrest ;
and

(e¢) when the Railway authorities propose
to set up the halt station at Bokhara ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) The first representation from the
Bokbara Sangram Committee was received
in September, 1968. The request contained
in the representation could not be conceded
because it was not feasible from the Engi-
neering and Operating points of view and
also involved finanacial loss, The site of the
proposed halt is only 1.39 kilometres from
the adjoining station Morgram.

(c) and (d). The following 8 persons were
arrested under Section 128 of Indian Rail-
way's Act for obstructing the train services :

1. Shri Sambhu Nath Dutta.
2. Shri Mahdeb Chakraborty.
3. Shri Basubeb Chakraborty.
4, Shri Pindu Dutta.

5. Shri Bablu Dutta.

6. Shri Sitaram show,

7. Shri Rashid Sheikh.

8. Shri Inash Ali Nondal.

(e) In view of the reply to part (b) above
the question does not arise.
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Turner Morrison & Co. Ltd.

6446. SHRI JYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that in 1964 the
Income Tax Department attached 49 per cent
shares belonging to Shri Haridas Mundra
in M/s. Tumer Morrison & Company
Limited and the Department has not yet
' been able to sell these shares to realise a
part of the demands against Shri Mundra ;

(b) whether it is also a fact that inspite
of this attachment of 49 per cent shares Shri
Mundra controls of the company :

(c) whether under his control the assets
of the company and its subsidiaries are
depreciating ; and

(d) if so, the steps taken by Government
to safeguard the assets of the company and
its subsidiaries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir. It is not correct that
499/, shares belonging to Haridas Mundra
in Turner Morrison & Company Ltd., were
attached in 1964 by the Income Taxt Depart-
ment. The said shares were attached much
carlier. The attached shares have not been
sold as yet because a title suit (No. 93 of
1959) is pending before the Court of 9th
Subordinate Judge, Alipore, Calcutta,

(b) According to the latest annual
returns filed by the company it cannot be
said that the Turner Morrison & Co. Ltd.
is under the control of Haridas Mundra.
However according to suit No 600 of 1961
Haridas Mundhra is the beneficial owner of

the shares of Turner Morrison & Company
Limited. )

(c) No, Sir. According to the figures
available from the latest balance-seet filed,
it is seen that except for Shalimar Tar
Products (1935) Ltd., which has suffered
heavy losses during 1965-66 and 1966-67, the
assests of other companies are either steady
or have increased.
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(d) The Regional Director, Eastern
Region and Registrar of Companies, West
Bengal have, however been advised to keep
a close watch on the companies of this
‘Group.

Right to seek divorce

6447. SHRI RANJIT SINGH :
“ SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER
SHARMA:

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether an order under Section 488
Cr.P.C. gives legal right to Hindu applicant
to live separately from the respondent with-
out obtaining a d for judicial separation
under the Hindu Marriage Act;

(b) if so, whether it is a fact that these
parties cannot get their marriage dissolved by
a decree of divorce at no time on the ground
of this judicial separation; and

(c) whether Government have considered
their hardship and the desirability of granting
a right to seek divorce ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) Section
488 Cr. P. C. does not give any legal right
to any person to live secparately though the
section does not contemplate the grant of
maintenance allowance to a wife even when
she resides separately from her husband
provided she can show just cause.

(b) and (c). Do not arise.
Poor performance of Public Sector Industries

6448. SHRI D, C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER
SHARMA 1
SHRI BAL RAJ MADHOK ;
SHRI RANJIT SINGH :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :
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(a) whether it is a fact that survey reports
of public sector undertakings reveal that the
performance of most of these concerns is
poor and that their finances are in bad
shape;

(b) whether the Hindustan Steel Limited,
investment in which is the second largest in
the country, which bas modern equipment,
trained personnel and plenty of support
from Government, still remains a sick
child;

(c) whether it is also a fact that with all
these facilities, the Hindustan Steel Limited
spends Rs. 2,400 as against Indian Irom's
Rs. 925 to produce a ton of steel and its loss
has jumped from Rs. 19.8 crores in 1969-68
to Rs. 37.5 crores in 1967-68; and

(d) the steps proposed to be taken in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
No generalisation is possible about the
performance of Public Enterprises. Certain
enterprises have done well, while others have
not done so. Of the 67 enterprises
(excluding those under construction and Life
Insurance Corporation of India), 39 had
eamed profits during 1967-68.

(b) to (d). The basic limitations under which
HSL is working have been explained in the
pamphlet entitled “Performance of Hindustan
Steel" placed on the Table of the House on
Sth April, 1968. One of the limitations is the
high capital cost of the public sector steel
plants which is reflected in the higher gross
block of Hindustan Steel compared to that
of Indian Iron.

The loss sustained by HSL was Rs. 229.39
million in 1966-67 and Rs. 401. 19 million
in 1967-68. The various steps taken/being
taken by government to bring about improve-
ment in the working of the public sector steel
plants have been indicated in the pamphlet
referred to above.

Installed capacity of Foundry Industry

6449. SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER
SHARMA :
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SHRI BAL RAJ MODHOK :
SHRI RANJIT SINGH :

Will the Minister of INDUSTRIAL
DEVELOFPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the installed capacity of the
foundry industry has already exceeded the
estimated demand for 1970-71 by 100,000
tonnes and that another 100,000 tonnes
would be added by units set up under
licences already issued and new foundries
coming up at Bokaro, Rourkela and other
places; and

(b) if so, the steps proposed to be taken
in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) and (b). The term ‘foundry
industry’ apparently refers to the steel
castings industry. It is estimated that the
requirments of steel castings (including alloy
steel castings) would be 200,000 tonnes to
250,000 tonnes annually by 1973-74 for which
an installed capacity of 250,000 to 310,000
tonnes per annum would be required. The—
installed capacity is expected to reach 320,000
tonnes by that time and no additional
facilities are needed except for highly specia-
lised castings such as for heavy electrical
equip . The installed capacity in the
organised sector of the industry is about 1.35
lakhs tonnes per annum. This does mnot
include the captive capacity in steel plants
etc. or the capacity in the small scale sector.
The industry is now exempted from the
licensing provisions of the Industries Act,
1951 and it is not possible to state definitely
as to the additional capacity that is likely to
become available in the next 2-3 years.

Owing to recessionery trends particularly
in industries such as machine building etc.
for which steel castings is a feeder industry
there has been considerable underutilisation
of the capacity installed. The position is,
however, improving with increases in demand
by user industries.
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Attack on Tandur Station

6450. SHRI D. C. SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI BENI SHANKER SHARMA:
SHRI RANJIT SINGH:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether about 300 students attacked
‘Tandur Station near Hyderabad on the 24th
February, 1969 and caused considerable
damage to railway property;

(b) if so, the details of the incident
and the reasons thetefor; and

(c) whether any inquiry has been instituted
into the matter ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) and (b).
Yes. Abotit 300 to 400 students including a
few outsiders attacked Tandur Station on
Vikarabad-wadi Section on 24.2.69 and
caused damage to railway property. The
students entered the Station yard and pelted
stones at the cabin breaking all window
glass panes. A second batch moved toward
the level crossing gate No. 12/a and damaged
gate and sigonal lamps. They also cut
all the transmission wires of down advanced
starter signal and carried away the group
telephone from the gate. The mob were
agitating for a separate Telangana State.

(c) A case has been registered by the
District Police Tandur and is still under
investigation.

Delicensing of Basic Consumer Industries

6451. SHRI HARDAYAL DEVGUN:
SHRI D. C. SHARMA:
SHRI BENI SHANKER SHARMA:
SHRI BAL RAJ MADHOK:
‘SHRI RANIJIT SINGH:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state ;
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(a) whether a proposal to remove licensing

* controls from basic consumer industries like

sugar, cloth and cement is under
consideration ; -

(b) if so, the decision taken in the
matter; and

(crthe steps taken to implement the
same ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : () to (¢). The cement, Paper
and vanaspati industries have already peen
exempted from the licensing provisions of
the Industries (Development and Regulation)
Act, 1951, There is no proposal for similar
exemption of the textile industry under
consideration of Governmenl. As regards
sugar, Government do not propose to deli-
cense this industry at this stage.

HEHIT (Fere )

6452, =it ey areET ;T Atefve
frer, stafos sTaR aar THEEET
AT qg TATY # FAv w5

(¥) w7 FofFeT Friw TF FwREW
TooT, €, FEAR (I wRw) A
1948 # qefrwa faar mav ar ;

(@) afz g, @t s9 %o @&
fader®i A1 g=ar fraet oY o 3w g0
fieaer 4t ;

() #v ag ww & fr ov wooeT
oF g% T F1 F1E F A faar

(w) FT g% Frot @O F9 AFE-
freamd ¥ g 3 FFmad w@R
1 T gE A ; AR

(¥) afe &, & 99 = T FHAES
Fromryg?
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sreitfire forer, srtafos somare aar
TS Tt (St weedw et
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& foir et grr amar wem st
FY arad, oF fawmaw g g 4

(3) forraa & oy & aAET ¥
e it w7 g sufean fod &
afrral ¥, o 78 g€ o Wl ¥
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(=) afz gf, &t 3= dwT w1 SR
T ¥ H FET g T IR AT
F F9 qF THiq & ATH FT GEATEAT §
R Fwd o foraeit mgraaT 3 #1 fa=me
% @R

() afz agrgar 23+ fa=e 76 ,
A T/F T FoT § ¢

faf s st wwTe weamor fawmr
# T Wt wro siwEt A IR ) ¢
(%) & (7). qursfa “dvom” sqgfaa
arfaal a1 sggiaw wfew wkaEt &
awt ® wew fio & fag esgEe
faafe w7 & s afwar-fafmmet =
uF wErar 97| werer fafroei @ o+
FoaTg qF ageifew ¥ fem mm gt =
fafaasit & sl Uow TCETC TRAF AT
¥.1200 ¥Y0 &% 1 AgEH T AFAT
FTASAT qOT T2 FY AIEATSH F AT
UG-G G FET FErar & Ao |

Extension of Ahmedabad-Abu Road Train
Service upto Marwar Jn.

6454,'SHRI S. K. TAPURIAH: Will the
Minister of RAILWAYS be pleased to state: ~

(a) whether it is a fact that the Railways
have received requests for extending Ahme-
dabad-Abu Road train service upto Marwar
Jn. during the summer months;

(b) the reaction of Government thereto;
and

(c) the npumber of passengers who
travelled from Ahmedabad to Abu Road, and
from Abu Road to Marwar Jn. month-wise,
during the last three years 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Yes.

(b) The request has been examined and it
transpires that the bulk of holiday traffic is
between Ahmedabad and Abu Road. The
few passengers travelling beyond Abu Road
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towards Marwar are adequately catered to by
the scheduled train services whose loads are
suitably augmented to cater tothe spurt in
traffic during summer months.
justification for extending Ahmedabad—Abu
Road holiday specials to and from Marwar
Jn.

(c) A statement is laid on the Table of the
House. [Placed in Library. See No. LT—
771/69]

Overhead Bridges at Falna and Rani Stations

6455, THRI S. K. TAPURIAH: Will the
Minister of RAILWAYS be pleased to state:

(a) the ptogramim of the Railways to
replace the level crossings Falna and Rani
Stations in Rajasthan by overhead bridges;
and

(b) whether any requests have been
received in this regard ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Under the
extent rules, proposals for construction of
Road over/under bridges in replacement of
existing level crossings are¢ tequired to be
sponsored by the State Government indica-
ting the relevant priority and the year in
which they would be able to provide funds
towards Road Authority’s share of the cost
of the work.

So far the Government of Rajasthan have
not sponsored any proposal for the construc-
tion of road overbridges in replacement of
existing level crossings at Falna and Rani
Stations.

(b) Yes.
WEQ TAT & WATH FEATO AT W
¥ wOETT & FEA

6456. st Tmiag s : 7 fafw
AYT ARTH FEUTY FAT A AGATH HFAT
w4 fF

(F) =% 1966-67, "1967-68 T
1968-69 ¥ *Fmn: Weq waWw ¥ §W
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Forest-based Industries in Tripura

6457, SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state;

(a) whether the Tripura Government has
submitted any programme for the setting up
and expansion of forest-based industries in
Tripura under the Fourth Five Year Plan;

(b) if so, the details and outlay of the
programme; and

(c) whether the programme has been
approved by the Planning Commission; if so,
with what modifications, if any ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) The Tripura Government have
not submitted any definite proposal in their
draft Fourth Five Year Plan for setting up of
forest-based industries in the territory.

(b) and (c). Do not arise,
Extension of Railway Lines in Tripura

6458. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of RAILWAYS
be pleased to refer to his Statement made in
the House on the 5th March, 1969 assuring
expansion of rail-line in strategic areas and
state:

(a) whether Tripura, surrounded on three
sides by East Pakistan, is considered as a
strategic area for purposes of extension of
rail-lines;

(b) if not, whether any survey about the
strategic importance of the area is being
conducted; if not, the reasons therefor; and

(c) if the answer to part (a) above be in
the affirmative, the details of the plans for
expansion of rail-lines in that area and when
these would be taken up for implementation ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (c). Sugges-
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tions for mew lines required on strategic
considerations emanate from the
Ministry of Defence. They have not asked
for the construction of any Railway line in
Tripura on strategic considerations, How-
ever, a survey for extending the Railway line
from Dharmanagar to Agartala will be taken
up shortly to assess the cost and- economic
viability.

Fall in Rate of Production of Heary
Engineering Corporation

6459. SHRI D. N. PATODIA: Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state:

(a) whether it is a fact that the rate of
production at the heavy Engineering Corpo-
ration has been far below the level achieved
during the last year;

(b) if so, the latest production of heavy
machine tools made so far and how it com-
pares with the figures of production during
the last year;

(c) whether -the causes for the shortfall
in the production of heavy machine tools have
been investigated; and

(d) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K. C. PANT ):
(a) to (d). The production during 1967-68
and 1968-69 compare as under :—

1967-68 1968-69
Heavy Machine
Building Plant 14611 tonnes 23850 tonnes
Foundry Forge
Plant 9003 tonnes 16687 tonnes
Heavy Machine
Tools Plant 15 Nos. 8 Noa.

In 1967-68, the machine tools manu-
factured in the Heavy Machine Tools Plant
were assembled mainly from imported
knocked down components, whereas in
1968-69, there was considerable increase in
components manufactured in the factory.
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About 61 tonnes of components were

manufactured in the Plant during Januvary—
March 1969. .

Quality of Food served in the
Rajdhani Express

6460. SHRI D. N. PATODIA: Will the
Minister of RAILWAYS be pleased to
state :

(2) whether the Rajdhani Express is not
running to its full capacity;

(b) if so, what is the occupancy rate for
each trip so far;

(c) whether it is also a fact that the
food served on the train is not of a good
quality; and

(d) if so, the steps taken to improve the
quality of food ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) The
filling of this train is not yet to full capacity
but has come up to about 75%,.

(b) A statement giving the information
is laid on the Table of the House. [Placed in
Library. See No. LT-772/69]

(c) This is not a fact.

(d) The question does not arise.

Commercial Clerks

6461. SHRI CHANDRIKA PRASAD:
SHRI ONKAR LAL BERWA:
SHRI P. L. BARUPAL: )

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 2550 on the 11th
March, 1969 and state :

(a) the ways and means set up by
Government to check the proper imple-
mentations of the prescribed yardstick at
the Railway Stations;
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(b) whether the posts of the Commercial

Clerks are correctly operated according to

the prescribed yard-stick on all the Stations;

(c) whether Government have received
any representation from the All India
Railway Commercial Clerks Association
regarding shortage of staff according to the
prescefbgd Yard-stick; and

(d) if so, the details thereof and action
taken by Government ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (d). The
information is being collected and will be
laid on the table of the Sabha.

Leakage of Question Papers at Northern
Railway Oak Grove School, Jharipani

6462. SHRI M. L. SONDHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that there was
a leakage of question papers at the MNorthern
Railway Oak Grove School, Jharipani
(Mussoorie); ’

(b) whether any enquiry was conducted
and the culprits apprehended; and

(c) if not, reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes, Sir.

(b) and (¢). The Criminal Investigation
Department of the Uttar Pradesh Police are
conducting investigations into the matter.

Hindustan Cables Litd.

6463. SHRI K. N. PANDEY : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state the quantity
manufactured by Hindustan Cables Ltd.,
during 1968 and the estimate of quantity to be
manufactured during the Fourth Plan period ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : The production figures
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for the year 1968 are as follows ;:—
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Dry-Core Cables
Co-axial Cables
Plastic wires & Cables

‘Quantity Value
(in K. Ms.) (Rs. in lakhs)
3748°50 632'65
803-25 207-81
334526 3323

follows :

The proposed production programme for the Fourth Five Year Plan period Iis as

ITEM

. 4th PLAN

Dry Core

Coaxial Cable

Plastic Wires and Cables
Copper coated Steel Wire

83 lakhs CKM (approx.)
20,000 TKM (approx).
3 to 5 lakhs CKM

6500 tons (approx).

B. G. Line from Guntakal to Macherla

6464. SHRI ESWARA REDDY : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Railway Board has deci-
ded to upgrade the Guntakal-Macherla line
to broad gauge and to cannect Macherla to
Nagarjunasagar and then to Secunderabad;

(b) whether surveys on these lines have
started;

(c) if so, when the surveys are expected
to be completed; and

(d) whether the work on these lines would
be taken up during the Fourth Plan ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (d) :
Engineering and Traffic Surveys for the
conversion of the Guntur-Macherla
section from M. G. to B. G. and for
the construction of a new B. G. line from
Nadikude (on the Guntur-Macherla section)
to Secunderabad are in progress and are
expected to be completed towards the end
of this year. Further consideration to the
proposal can be given only after the surveys
are completed and the results thereof known.

Tractor Plant in Andhra Pradesh

6465. SHRI ESWARA REDDY : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Andhra Pradesh Govern-
ment have submitted a proposal to set up a
tractor plant in the state in the private sector
for the manufacture of the 18 to 25 H. P.
tractors and 52 to 65 H. P. Tractors;

(b) if so, the main details thereof;

(c) the foreign exchange content of the
proposal; and

(d) the decision taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (d) : In April, 1968 a
proposal had been received from M/s. Andhra
Agro IndustriesCompany for the establishment
of a new factory for the manufacture of agri-
cultural tractors in the range of § H.P.—20
H.P. in collaboration with M/s. Prommash-
export of USSR. As the scheme was incom-
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plete, some additional information was called
for from them in May, 1968. This has not
been received so far and accordingly their
proposal is being treated as having been
given up.

In addition, proposals have been received
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from three other parties in the private sector
for the establishment of factories in Andhra
Pradesh for the manufacture of Agricultural
tractors. All these proposals have been reco-
mmended for acceptance by the Government
of Andhra Pradesh. The details of these
proposals are as under :—

S. No. Name of the Proposed Make of Annual capaclty Foreign exchange Name of foreign

party location tractor  proposed per required for collaborator
annum import of capital
(Nos.) goods
1 2 3 4 5 6 7
1. Mfs. Prem Azro' Hyderabad U[650- 10,000 Not indicated M fs. Industrial
Engg. Corporation, 651 Export of Rumania
New Delhi. 45/65 HP
2, M[s. Indian Agro do RS-09 10,000 Not indicated M/s. Trak to ren-
Machines, Bombay Implement werk schoene beck
carrier 20 HP of GDR
3. Dr. R, Kamal of do 15-76 10,000 Rs. 1'40 M/s. Linde Guldner
Hyderabad HP crores of West Germany.

These proposals are under consideration.

Selection of Stenographers on Railways

6466, SHRI SHRI CHAND GOYAL:
SHRI OM PRAKASH TAYAGI :
SHRI RAM SWARUP
VIDYARTHI :

SHRI NARAIN SWARUP
SHARMA :

KUMARI KAMLA KUMARI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that with a view
to mitigate hardship experienced by the
Stenographers selected prior to 1966-67 as a
result of failure of Railway Service Commis-
sion, Allahabad to respect the orders of the
Railway Board on recruitment of Stenogra-
phers, grant of onc additional chance has
benefited only to those who are not out-
standing and the case of the deserving candi-
dates has not been given due consideration;

(b) if so, whether Govermment would
consider their case also; and

(c) if not, the reasons therefor and the
details of action proposed to be taken against
the officiais disobeying the Board’s instru-
ctions ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) The additional
chance was given in consideration of the
fact that the test was held during the
period when the concerned candidates
were already employees with a full schedule
of normal day to day work and may not
have always fhad the proper climate for
preparation as fresh candidates.

(b) The question as to the manoer in
which some relief can be provided to them is
under consideration.

(c) Does not arise.
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Stenographers on Northern Railway

6467, SHRI SHRI CHAND GOYAL :
SHRI RAM SWARUP
VIDYARTHI :
SHRI OM PRAKASH TYAGI :
SHRI NARAIN SWARUP
SHARMA :
KUMARI KAMLA KUMARI :

Will the Minister of RAILWAYS be
pleased to state :

(a) the number of Stenographers on. the
Northern Railway in each grade division-
wise;

(b) the number of Stenographers in the
scale of Rs. 130-300 who are exempted from
the selection in grade Rs. 210425 division-

wise;

(c) whether Government propose to give
officiating chances to such Stenographers in
the scale Rs. 210-425 till the selections to
fill up vacancies are finalised; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (d). Infor-
mation is being collected and will be laid on
the Table of the Sabha,

Waiting Room at Mahnar Road Station

6468. SHRI VALMIKI CHOUDHARY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there has been pressing
public demand for construction of a waiting
room at the Mahnar Road Station on the
North-Eastern Railway for many years;

(b) whether there is sufficient traffic on
this station including high class passengers
to justify the construction of the waiting
room; and .

(c) if so, whether the said work is being
undertaken in 1969-70, if so, the provision
made therefor and if not, reasons therefor?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No.
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(b) No. Number of Upper class passen-
gers dealt with at this station does not justify
construction of a waiting room,

(¢) Doss not arise.

Approach Road to Railway Level Crossing
Near Bhagwanpur Station

6469. SHRI VALMIKI CHOUDHARY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the approach road to the
Railway level crossing pear Bhagwanpur
Railway Station on the North Eastern Rail-
way continues to be a Kucha road despite
pressing demand to make it a metalled
road;

(b) if so, the reason therefor;

(c) whether the work is to be undertaken
in 1969-70; and

(d) if so, the provision made therefor
and if not, reasons therefor?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) To avoid any inconvenience to the
road-users, the road is maintained in good
condition by repairing it as and when found
necessary.

(c) and (d). The proposal for metalling
the road has been finalised and the work is
to be taken up during 1969-70, for which
necessary funds also exist.

Goods Handling Contracts at Stutions

6470. SHRI S. M. BAN'ERJEE: Will
the Minister of RAILWAYS be pleased to
state :

(a) the number of Stations, Goods
Sheds, Transit Sheds and Loco Sheds on the
Railways where handling of Parcels, Quick
Transit Service, Goods and Coal are handled
by (1) Private agencies or contractors
(2) Labour Cooperative Societies;
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(b) The steps taken to accelerate co-opera-
tive movement and encourage Labour co-
operatives to obtain handling contracts on
the Railways at r ble and workable
rates; and

(c) the number of bandling contracts
held by Co-operative Societies in (1) Calcutta
area of Eastern Railway and South Eastern
Railways; and (2) Railway Divisions of
Sealdah, Howrah, Asansol, Adra and
Kharagpur Divisions?

THE MINISTER OF RAILWAYS (DR.

RAM SUBHAG SINGH): (a) (1) Private

agencics [contractors arc doing handi-

ing work at 904 locations on the
Railways

(2) Labour Co-operative Societies are
doing handling work at 96 locations
on the Railways.

(b) Concessions are available to Labour
Cooperative Socicties in regard to payment
of earnest money and security deposit.
Instructions have also been issued recently to
entrust handling work pertaining to goods
and parcels and coal to such cooperatives
without call of tenders upto a monetary
limit of Rs. 1,20,000/-, the handling rates
being determined by a committee of officers.
The Railways are also taking steps to organise
Labour Cooperatives at stations where handl-
ing work is at present done by contractors to
the extent possible.

(c) (1) One.

(2) Seven.

Stenographers for Senior Scale Officers
on the Railways

6471. SHRI VIDYA DHAR BAJPAI:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that even after
issue of Railway Board's specific orders vide
their letter of 19th April, 1965, on some
Railways, senior scale officers have either not
been provided stenos in scale of Rs, 210-425
or provided stenos in scale Rs, 130-300;
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(b) whether any action has been taken or
proposed to be taken against the erring
officials;

(c) if not, reasons therefor; and

(d) the steps being taken to honour the
assurances given in the House by the State
Misister of Railways in this regard ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a)to (d). Infor-
mation is being collected and will be laid on
the Table of the Sabha.

Deterioration of Quality of
Glasses of Cars

6472. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government’s attention has
been drawn towards the deteriorating quality
of fittings of doors and Glasses of cars;
and

(b) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). Governmeat have
been receiving complaints about defects in the
quality of cars, including ill-fitting of doors
and defective glasses. Following these
complaints, Government had set up a
committee of experts to make a thorough
investigation into the causes of the deteriora-
tion in the quality  of cars and suggest
remedial measures. The recommendations
of the committee have been brought to the
notice of the manufacturers and statutory
directions have been issued to them
in respect of the more important of these
recommendations to ensure compliance.

Regarding  windscreens  particularly,
complaints had been received that windscreens
fitted on indigenous cars had some defects
like waviness and refraction, as they were
made out of indigenous sheet glass, instead
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of plate glass. Accordingly the manufactu-
rers  of windscreen glass  were given
assistance for the import of plate glass for
the manufacture of windscreens. It is under-
stood that one of the three manufacturers of
passenger cars in the country, have already
introduced plate glass quality windscreen on
their cars. The remaining two are, however,
still using the sheet quality windscreens
fitted to their cars. The reasons given
by the manufacturers for not using plate
glass quality windscreen is that the prices of
such windscreens are higher than those made
out of seet glass. They have, however,
stated that the quality of the indigenous
sheet glass has improved to a great extent
and the windscreens now fitted to their
cars are being made out of superior quality
sheet glass. .

Enquiry into the Working of the British
India Corporation

6474. SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the Inquiry Commission set
up to inquire into the charges against the
British India Corporation has submitted its
report;

(b) if not, whether the Commission has
stated the reasons for the delay in its working;
and

(c) whether Government would take
steps to see that the Commission submits
its report without any undue delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) No. Sir.

(b) and (c) . The investigating authority
is making satisfactory progress. Government
hopes that the Report may be submitted
without undue delay.

A. P. Is. in Bikaner Division

6475. SHRI RAJ DEO SINGH : Will
the Minister of RATLWAYS be pleased to
state :
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(a) whether it is a fact that Bikaner
Division in the Northern Railway is larger in
area establishments and number of staff in
comparison with Jodhpure Division ;

(b) whether it is a fact that the number
of Assistant Personnel Inspectors (adjudica-
tion) on Bikaner Division is lesser than that
of Jodhpur Division; and

(c) if so, the reasons therefor and steps
being taken to make good the deficiency ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Yes.

(b) Yes.

(c) The number of Assistant Personnel
Inspectors  (adjudication) on a particular
Division is determined on the basis of
quantum of work. The number of Inspec-
tors in Bikaner Division is considered to be
adequate.

Use Of Imported Crockery By Railway
Officers

6476. SHRI RAJ DEO SINGH : will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Railway
officers are permitted the use of crockery
imported for the use of high dignitaries ;

(b) if so, what are the charges made
from them ; and

(c) whether the use of this crockery is
allowed to any other person other then the
high dignitaries ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.
(b) Does not arise.
() No.
Time-Limit for Disposal of Eleaction
Petitions

6477. SHRI VALMIKI CHOUDHARY :
Will the Minister of LAW AND SOCIAL

WELFARE be pleased to state :
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(a) whether there is no time limit on
the finalisation and disposal of Election
Petition cases owing to which Elections are
sometimes declared void after the persons
concerned have served their full terms of
membership of Legislatures ;

(b) if so, whether Government propose to
modify the law to put a reasonable time limit
on disposal of such cases ; and

(c) if not, the reasons therefor ?

DEPUTY MINISTER IN THE MINI-
STRY OF LAW AND IN THE DEPART-
MENT OF SOCIAL WELFARE (SHRI
M. YUNUS SALEEM) : (a) There is no
statutory time-limit for the disposal of election
petitions. Section #6 (7) of the Representation
of the pepople Act, 1951 however, provides
that the election petitions shall be tried
expeditiously as possible and that endeavour
shall be made to conclude the trial within
six months from the date on which the
election petition is presented to the High
Court for trial.

(b) No, Sir.

(c) It is neither desirable nor proper to
set a statutory time limit for the disposal of
the: election petitions thereby fettering unne-
cessarily the discretion of the High Courts.
The reasons for the delay in disposal may
be various, like complicated nature of issues
involved, voluminous records and examina-
tion of innumerable witnesses and the Courts
have therefore to go carefully and fully into
these aspects to give fair trial to the
petitions. Under the present law, appeals
lie as a matter of right to the Supreme
Court both on questions of fact and of law
which account for some reasonable delay in
the final disposal of elections petitions. The
present arrangement of election petitions being
tried by the High Courts is working very
satisfactorily and the experience shows that
the election petitions are being more
expeditiously disposed of than before, For
these reasons, the Government is not in
favour of any statutory time-limit for disposal
of petitions.

Public Sector Industries in States

6478. SHRI K. N. PANDEY : Will the
Minister of INDUSTRIAL DEVELOPMENT,
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INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) the industries proposed to be set up
in the Public Sector during the Fourth Five-
Year Plan ; and

(b) the industries proposed to be set up
in Madhya Pradesh, Bihar and Uttar
Pndclg during the above period 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The Fourth Five-
Year Plan and the Public Sector Industries
to be included in it still remain to be
finalised. 1Tt is not, therefore, possible to
indicate at this stage the public Sector
Industries that are likely to be set up
during the Plan in Madhya Pradesh, Bihar
and Uttar Pradesh,

Production of Watches in Hindustan
Machine Tools, Bangalore

6479. SHRI K. N. PANDY : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFEAIRS be pleased to state :

(a) the number of watches produced
by Hindustan Machine Tools Ltd., Bangalore,
during the year 1968; and

(b) the target for 1969 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Calendar Year 1968—288,504
numbers

(b) The targets are drawn up according
to the financial years and not according to
calendar years. The targets for the years
1968-69 and 1969-70 are as follows :

1968-69—3,00,000 numbers
1969-70—3,60,000 numbers

New Railway Lines In U. P. and Andhra
Pradesh

6480. SHRI K. N. PANDEY : Will the
Minister of RAILWAYS be pleased to
state :
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(a) the number of new Railway lines
which have been constructed in U. P. and
Andhra Pradesh during 1968-69 (to-date);

(b) the new lines recommended by the
Goverments of U. P. and Andhra Pradesh
for construction during the current financial
year; and

(c) the action taken by Government on
those recommendations ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Railway
develop is mot envisaged on any state-
mor rqaon-w:se oonoq:ts but on overall
ns in the National
mtmt. However, it may bc stated that the
Bailadilla-Kottavalasa line falling partly in
Andhra Pradesh and a separate B. G. line
between Renigunta and Tirupati in Andhra
Pradesh were opened to traffic in 1968-69.
A B. G. line from Obra to Singrauli falling
partly in U, P, has been completed in
1968-69.

(b) and (c). No specific recommendations
for construction of mnew lines have been
made by the Governments of Andhra Pradesh
and U. P. for the current year. However, as
suggested by the Andhra Pradesh Government
Engineering and Traffic Surveys for a new
B. G, line from Secunderabad to Nadikude
and for the conversion of the Guntur-
Macherla Metre Gauge seetion into Broad
Gauge together with updating the earlier
survey report for the Bhadrachalam Road-
Kovvur rail link have been ordered and these
are in progress. Surveys for a new rail link
between Rampur and Haldwani (in U. P.)
have also been undertaken.

Derailment of 39 Up Upper India Express
near Kiul (Eastern Railwar)

6481.'SHRI VISHWA NATH PANDEY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that two third
class bogies of the 39 Up Upper India Express
were derailed on the 13th March, 1969 at
a level crossing near Kiul station on the
Danapur division of the Eastern Railway ;

(b) if so, the causes thereof ;
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(c) the reaction of Government thereto;
and

(d) the total loss of the Railway property
due to this accident 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Presumae-
bly the reference is to the accident in which
the engine and two bogies of train No. 83 Up
Upper India Express derailed While entering
Kiul station on 23. 3. 1969.

(b) The cause of the accident is under

investigation.

(c) Depending upon the finding of the
inquiry committee suitable action would be
taken to prevent recurrence of such accidents
and action would also be takcn against any
staff held responsible for causing the
accident.

(d) The cost of damage to railway property
has been estimated at approximately Rs. 800/.

Firings by Railway Protection Force

6482. SHRI K. P. SINGH DEO: Will
the Minister of RAILWAYS be pleased to
state:

(a) the number of cases in which the _
Railway Protection Force opened fire during
the last one year;

(b) the number of persons killed as a
result thereof;

(c) the amount of compensation paid, if
any, to the families of the victims of the
firing; and

(d) the number of cases in which enqui-
ries into the incident of firing were held and
firing was found unjustified ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) On 86 occasions
Railway P ion Force opened fire during
1968.

(b) 35.

(c) No compensation was paid. Firings
were resorted to during encounter with
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criminals in the exercise of right of private
defence of life and property.

(d) Magisterial enquiries were held in
nine cases and firing was found justified in
all of them. However, in four other cases
local Police as a result of preliminary enqui-
ries registered cognizable offences against the
Railway Protection Force, which are under
Police investigation,
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Railway Projects in East Rajasthan

6484, SHRI BRIJRAJ SINGH KOTAH:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether Government have agreed
that in order to facilitate quick economic
development of the backward areas, laying
of new railway lines is necessary;
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(b) if so, what new projects Government
have in view to accelerate the development of
East Rajasthan, particularly with regard to
linking Jhalawar (Western Railway) with a
broad-gauge line; and

(c) if not, reasons therefor ?

+HE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (c). New
lines cannot be taken up for construction
just to develop backward areas. The cons-
truction of new lines today is a very costly
proposition and unless adequate return on
the Railways’ capital investment is ensured
the standing charges on such lines will affect
the already difficult financial position of the
Railways and may ultimately prove to be a
heavy drain on the general exchequer. Hence,
for the present, only new lines which are
likely to generate a large volume of traffic
such as ores and minerals and other goods
can be considered for construction. On this
basis, the proposal for providiog a broad
gauge rail connection to Jhalawar in East
Rajasthan, or for constructing any other new
railway line in this area may not merit
priority for consideration during the Fourth
Five-Year Plan and may have to await better
times for consideration.
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(&) wet & 78 Izar 1

Head Gear Telephones in D. S. Office, New
Delhi Railway Exchange

6486. SHRI YASHPAL SINGH: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the head-gear telephones of
I.T. 1. which have been standardized by
Government are provided to the Divisional
Superintendent’s Office, New Delhi Railway
Exchange;

(b) whether this type of head-gear is not
durable because of its weak material as a
large number of I. T. 1. head-gear telephones
have been broken within a short period, and

(c) if so, the reason for standardizing
this quality of head-gear phones ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Head Gear
Telephones standardized and manufactured
by I.T.I are provided to the Railway
Telephone Exchange operators of the Divisio-
nal Superintendent’s Office, New Delhi.

(b) No. The head-gears are much lighter
than the heavy head-gears which were in use
earlier and chances of breakage arise only in
cases of negligent handling,

(c) Does not arise,
T weafer &t

6488. =Y TrwTErATT AT :
=Y Ty fag et

T R WY 9g J9 # F9r S
f& :

() mragaw g e ™3 a=fa
N A FAA A WA g @ w
FH=IfEl FT1 7 §;

(@) afz g, & m= af R =g
a¥ § o T 9 ATAT § HY T F4-
qifi #t ger feat § o ¥ W=
e AT & §;

CHAITRA 25, 1891 (SAKA)

Written Answers 146

(7) 7 FER & AR 3w ™
# et & sy amfeat & sfor @
@Fa ¥ FANE F9 ¥F fag A1 59
FIATE FA FT ; AN

(w) afz &, @ zm%r =@ 0
27

W wR (W T fag) :
(%) sr a& | fox o, T A«
¥ o & To AR ST gTd O W R

(@) < & amet § o ol
W RWgEn e § far sl
FT g9 94T AT §, S ger Ay &
Y g -

1968—443

1969 (wad aw)—I13

m—aﬁmaﬁl‘zﬁ%a@m #iwY
ooy @ &1 A ow Iv-frlew
1 P 7T F W Y T F wAA
g1

() o (7). ¥ gear &= aAfw- _
frrrer, 1957 F e a4 T X GTAT
g ot otz - fafred & ot & fog
s fafase sfEn fraffa o )
¥ W gEATT F IwmEr, IErEERy
# frgfe & e gfew gra 9@ afor
3T gEge FT Fera W far smar g0

Involvement of Railway Protection Force
Personnel in Thefts

6489. SHRI N. R. DEOGHARE: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware of the
news item appearing in the Hindustan Times
of the 25th March, 1969 wherein it has
been reported that Railway Protection Force
personnel are too involved in the rail thefts;
and
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(b) if so, the action Government pro-
pose to take against the R, P. F. men
involved in the theft cases ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes.

(b) In proved cases of involvement in
thefts, Railway Protection Force personnel are
prosecuted in courts. In other cases which
are not sent up to courts for want fo evidence,
they are departmentally dealt with for major
penalties.

Production in the Industrial Estates

6490. SHRI. NARENDRAKUMAR
SALVE: Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether there is any proposal under

. Government's consideration to diversify the

production in Industrial Estates to make them
more productive; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.A.
AHMED): (a) No, Sir.

(b) Does not arise.

Cotton Trade

. 6492, SHRI NARENDRAKUMAR
SALVE: Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether the Cotton Trade has reques-
ted Government to permit future business in
Cotton; and

(b) if so, the action Government have
taken in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED): (a) Yes, Sir.
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(b) Government have not agreed to the.
request of the cotton trade and have not
permitted futures trading (hedge trading) in
cotton during the current season,

Murder of Railway Clerk of Kudapur Near
Kanauj

6493. SHRI D. N. PATODIA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railway
Clerk of Kudapur, near . Kanauj, was found
murdered in a second class compartment of
the Farrukhabad-Kanpur passenger train on
the 24th March, 1969;

(b) whether the circumstances leading to
the murder have been probed into;

(c) whether crime in trains has not
declined despite repeated criticism; and

(d) what was the role of the Railway
Protection Force vis-a-vis the above case ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes. The
name of the Railway station is Kudlapur.

(b) A case has been registered by the
Government Railway Police, Farrukhabad
and is under investigation.

(c) and (d). Yes. Protection of life and
propeity of passengers travelling in trains is
a ‘crime duty’ devolving on State Police
including the Government Railway Police,
‘Whereas the role of the Railway Protection
Force is to provide protection and security
to railway property, necessary assistance is,
however, rendered to State Police when asked
for in dealing with law and order situations
on the Railways. Close co-operation is also
maintained with the State Police at all times
for control of crime and their attention is
promptly drawn to any serious crime that
occurs, and to any increase in criminal
activities in a particular area, or train, for
taking remedial measures,
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Automobile Plant from Australia

6498. SHRI YOGENDRA SHARMA:
‘Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Australian firm Zeta has
offered to a Delhi firm a complete automobile
plant capable of turning out 12000 small cars
annually;

(b) whether the details of the offer have
been submitted to the Government by the
Delhi firm for approval; and

(c) if so, the decision taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). The Delhi firm who
have sponsored a scheme for the manufac-
ture of Zeta cars in India, have intimated
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that their Australian collaborators have made
an offer to them of a gift of a plant with a
capacity of manufacturing 12,000 cars per
annum. As full details of the offer have not
been furnished, these have been called for
from the firm.
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Additional Platform as Kalyan Station on the
Central Railway

6502. SHRI BASWANT: Will the_
Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Government
have drawn up a scheme to construct an
additional platform for the suburban passen-
gers at Kalyan, Bombay on the Central
Railway; -

(b) the cost involved there in and when
its construction would be started and on
wich side of the present platform the pro-
posed platform would be constructed;

(c) whether it is also a fact that a home
platform is very essential there; and

(d) the details of any other change likely
to be brought about there ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b). The
scheme is still under consideration and has
not been finalised. .
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te) Yes.

(d) Does not arise in view of reply to
parts (a) and (b) above.

Extension of Loop Line on Lonavla-Poona
Line (Central Railway)

6503. SHRI BASWANT: Will the
Minister of RAILWAYS be pleased to
state:

(a) the number of stations on Lonavla-
Poona line in Bombay region on the Central
Railway, where loop line is proposed to be
extended; g

(b) whether f is proposed to run some
additional passenger trains and suburban
trains on the aforesaid line; and

(c) if not, whether any other long-term
plan has been drawn up to cope up with
increasing traffic on that line and if so, the
details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) The loop lines
at all the stations on Lonavla-Poona section

are being extended.

(b) No. This is not feasible at present.

(c) Various proposals for coping with the
traffic on this section are under examination,

TRE W IEAL ATAIR F ST
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Payment of Dividends by South India
Viscose Company Tamilnadu

6506. SHRI UMANATH:
SHRI K. RAMANI:
SHRI P. RAMAMURTHI:
SHRI NAMBIAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT, NAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether the South India Viscose
Company in Tamilnadu has paid any
dividend to its shareholders for the years
1964 to 1967;

(b) if so0, the quantum of dividend paid
each year;

(c) whether the company has paid divi-
dend for some years though it had incurred
losses; and

(d) if so, the manner in which the
amount was adjusted ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (4) Yes, Sir.

(b) The amount of dividend paid during
each year is as under :—
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1964 49,00,000/—
1965 ... 49,00,000/—
1966 ... 49,00,000/—
1967 ... 29,40,000/—
No, Sir.

Does Not arise.

Introduction of New Passanger Trains
on the Western Railway

6507. SHRI BRIJ RAJ SINGH: KOTAH:
Will the Minister of RAILWAYS be pleased
to state : )

(a) the number of new passenger trains
introduced in the last three years covering
the sections between Agra, Nagda-Ratlam
and Agra-Kota-Bina lines on the Western
Railway;

(b) the names of the trains with full
passenger state carrying capacity;
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(c) whether it is a fact that over-crowding
still persists; and

(d) if so, the steps Govcrnmeht, propose
to take in the matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a). Nos. 83Dn./
84Up Agra Fort-Gangapur City passengers
were extended to run to and from Kota
w.e.f. 1-10-67.

The frequency of biweekly New Delhi-
Bombay Central AC Expresses was increased
to thrice a week from 11-2-67 and 25Dn. [26Up
Paschim Expresses introduced on the remain-
ing 4 days in the week with effect from
11-7-68.

(b) The accommodation available by
83Dn.[gdUp Passengers and 25Dn.[26Up
AC/[Paschim Expresses in various classes is
as under :

83Dn./84Up 25Dn. [26Up 25Dn. [26Up
Passengers AC Expresses Paschim Expresses
(3 days a week) (4 days a week)
Iclass A. C. C. — 18 14
First class 18 24 96
Second class 20 —_ —
Third class 551 160 475
A. C. Chair Car — 219 - -
(¢) No. THE MINISTER OF INDUSTRIAL

(d) Does not arise.

Instrumentation Lid. Kota,

6508. SHRI BRIJ RAJ SINGH: KOTAH:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

{a) whether the Instrumentation Ltd.,
Kota has started regular commercial produc-
tion to its full installed capacity; and

(b) the names of its products and the
amount of foreign exchange saved as a
consequence of indigenous production of
these items 7

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The Kota unit of Instrumen-
tation Limited started commercial production
in September, 1968 but not to its full installed
capacity.

(b) The products being taken up for
manufacture at the Kota unit are as
follows :

(i) A variety of thermocouples and
thermometers.

(ii) Magneto-clectric  instruments like
temperature pyrometers.

(iii) Electronic single point indicating
recording and bridge instruments.
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(iv) Multi-point  electronic  recording
instruments

(v) Ferrodynamic primary and secondary
instruments.

(vi) Electronic regulators.
(vii) Panels and desks.

As the plant has started commercial
production of the above products only in
* September 1968, it is too early to assess the
likely savings in foreign exchange consequent
to indigenous production.

Production of Instrumentation Limited,
+Kota

6509. SHRI BRIJ RAJ SINGH: KOTAH:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the assessed demand for. products of
Instrumentation Limited, Kota over the next
five years;

(b) whether the existing capacity would
meet the above demand; and

(c) if not, the steps Gé\'rem.ment propose
to take to meet the demand ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The assessed demand for the
products of Instrumentation Limited, Kota is
of the order of Rs. 15 crorers per annum
towards the end of the Fourth Five Year
Plan.

(b) and (c). If full production is achieved,
the existing capacity in both the public and
the private sectors is adequate to meet the
demand except for some types of highly
specialised and sophisticated types of instru-
ments which are peculiar to certain indus-
tries.

Loading and Despatch of Tank Wagon

ex. Siliguri to Got (N. E. Rly,)

6510. SHRI OM PRAKASH TYAGI :
Will the Minister of RAILWAYS be pleased
to state :
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(a) whether R/R No. 165206 dated the
14th July, 1965 covering tank wagon No.
5055 containing mineral was loaded and
despatched on a/c of Indian Qil Corporation
ex-Siliguri to Got (U.P,) North Eastern
Railway;

(b) if so, what kind of mineral and the
quantity thereof the wagon contained;

(c) in case it was not delivered at Got,

- where and to whom delivered;

(d) on what date
delivered;

the goods were

(¢) whether the Indian 0Oil Corporation,
New Delhi carried any correspondence in this
connection with the concerned Railway, if so,
the details thereof; add

(f) how many such cases are pending
between Indian Oil Corporation and Railway
since 30th June, 1965 ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a). The tank in
question was loaded and despatched on
14-7-1965 ex-New Jalpaiguri and nor Siliguri.

(b) The tank wagon was said to contain
18629 litres of Inferior kerosene oil.

 (©) and (d). It was delivered on 3lst
July, 1965 to Barauni Refinery at Barauni.

(¢) Yes. The Branch Manager, Indian
0il Corporation, New Delhi lodged on N, E,
Railway on 10-12-1965 a claim for campensa-
tion for Rs. 6487.10p for non-delivery of the
consignment. On 18th March 1966 he was
asked by the Railway to furnish original
Railway Receipt but same was not received.
On 13th April 1966 claimant was advised by
the Railway that the consignment was
received at Garhara under wrong entry and
was made over to Barauni Refinery. On
16th December 1968 Superintendent, Indian
Oil Corporation, Gorakhpur sent a letter
enclosing copies of four letters addressed by
the Branch Manager, Indian Oil Corporation,
New Delhi to the North-Eastern Railway,
which were not traceable as having been
received by the Claims Office of that Railway.
A fresh enquiry is being instituted by the
Railway to finalise the matter.
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(f) No other cases of this nature are
pending between Indian Oil Corporation and
North-Eastern and  Northeast Frontier
Railways.

Raid on Firms in Delhi and Agra

6511, SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to the
reply given to Unstarred Question No. 4303
on the 25th March, 1969 regarding raid on
‘firms in Delhi and Agra and state :

(a) the names of the firms who were
raided at Delhi and Agra; and

(b) the action taken against each firm for
violation of Government Rules ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). A statement is laid
on the Table of the House. [Placed in library.
See No. LT—773 [69.]

Licences for Industries in West Bengal

6512. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer to
the reply given to Unstarred Question No.
4285 on the 25th March, 1969 and state :

(a) the names of the applicants who
applied for the grant of Industrial licences in
West Bengal during the last three years;

(b) the names of the applicants who
were issued Industrial licences and the
location of each factory and items to be
manul'actlured: and

(c) the particulars of those whose licences
have been revoked or surrendered during the
above period 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) :(a) During the last three years,
342 applications for grant of industrial licences
under the Industries (D&R) Act, 1951 were
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received for industries in West Bengal. A
number of these applications are still under
consideration and normally the details of
applications on which decisions are yet to
be taken are not publicised.

(b) and (c) : Details of all licences
issued and revoked including names of
applicants, location of the undertakings and
the items to be manufactured are regularly
published in the weekly “Bulletin of Indus-
trial Licences, Import Licences and Export
Licences,” the Weekly “Indian Trade Journal™
and the Monthly “Journal of Industry &
Trade.” Copies of these publications are
supplied to the Parliament Library,

Applications for Setting up of New Industries
_in West Bengal

6513. SHRI JUGAL A MONDAL : will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to
the reply given to Unstarred Question No.
4369 on the 25th March, 1969 regarding
applications for setting up of nmew Industries
in West Bengal and state :

(a) the names of the applicants with full
particulars from whom applications were
received; and

(b) the names of the applicants who
were given licences and the action taken in _
the case of the remaining thirteen appli-
cants ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The names and parti-
culars of 7 applications (out of 15) on which a
decision has been taken, indicating the decis-
ion taken in each case, are given in the
statement laid on the Table of the House.
[Placed in Library. See. No. LT—774/69]

The remaining 8 applications are still under
consideration. Details of those applications
on which final decisions are yet to be taken
are not normally publicized.

Licence to Kamani Metal and Alloys Ltd.,

Bombay
6514, SHRI ARJUN SINGH
BHADORIA : Will the Minister of
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INDUSTRIAL DEVELOPMENT, INTER-
NAL TRADE AND COMPAY AFFAIRS
bé pleased to state: )

) (a) the date on which the (1) Kamani

Metal and Alloys Ltd. and (2) Kamani
Matallic Oxides (P) Ltd.,, Bombay had
applied for licences and the time since when
these companies started functioning;

(b) the terms and conditions which
were laid down for their running and the
articles being produced by them; and

(c) the total production of these com-
panies since they started functioning;

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F A
AHMED) :

(a) to (c). The information is being

collected and will be laid on the Table of
the House.

Directors and Shareholders of Certain

Companies
6515. SHRI ARJUN SINGH
BHADORIA Will the  Minister of
INDUSTRIAL DEVELOPMENT, INTER-

NAL TRADE AND COMPANY AFFAIRS
be pleased to state the names of the
Directors along with the names of twenty
top share-holders of Kamani Metallic Oxide
Private Itd., Larsen and Toubro Ltd., Tata
Iron and Steel Company Ltd., and Kamani
Tubes (P) Ltd., Bombay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS. (SHRI F.A.
AHMED : The information is being collected
and it will be laid on the Table of the House.

Import of Cast Steel Bogies

6516. SHRI SHASHI BHUSHAN : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether various types of cast steel
bogies were imported by his Ministry for the
purpose of selecting the best one for use
on Indian Railways;
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(b) whether even before the trials had
been completed, the Ministry decided in
favour of one of the types ;

(c) whether it is proposed to build these
in private sector in collaboration with a
foreign concern; and ‘

(d) if so, the reasons for the decision
mentioned above ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) No.

() This question will be considered after
necessary trials on the bogies have been
completed, E

(d) Does not arise.

Agreement with West German Railways
regarding Wagons

6517, SHRI SHASHI BHUSHAN : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that his Ministry
propose to enter into an agreement with West
German Railways for foreign collaboratlon
in respect of wagons; and

(b) if so, whether the decision has been
taken after weighing the merits and the
technical development in this respect in the
advanced industrial countries ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

(b) Does not arise.
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Steel Casting Plant at Wardha

6521. SHRI K. P. SINGH DEO:
SHRI A, SREEDHARAN:
SHRI K. LAKKAPPA:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:
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(a) whether it is a fact that Government
have abandoned the proposal for setting up a
Steel Casting Plant at wardha; and

(b) if so, reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) and (b). In view of the
existing available capacity in this industry
as related to the latest assessment of demand
for casting and forgings, it is not immedia-
tely proposed to take up implementation of
the proposed foundry project at Wardha.
‘The matter would be reviewed in due course.

Steel Casting Plant at Naini

6522..SHRI K. P. SINGH DEO
SHRI A. SREEDHARAN
SHRI K. LAKKAPPA

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Government
have abandoned the proposal for setting up
of a steel casting plant at Naini in Uttar
Pradesh; and

(b) If so, reasons therefor 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Yes,
Sir,

(b) In view of the growth of traffic being
slower than anticipated earlier, a detailed
review of the anticipated requirement of steel
castings for manufacture and maintenance of
rolling stock by the end of the 4th Plan was
carried out in 1967 takiog into account the
latest development of stee] casting production
activity in the country, and it was found
that the proposed Railway Steel Foundry at
Naini would not be required during the 4th
and 5th Plans.

Setting Fire by Students to A.S5.M.'S Room
in Jamia Osmania Station

6523, SHRI K. P. SINGH DEG:
SHRI A. SREEDHARAN:
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SHRI RAGHUVIR SINGH
SHASTRI:
SHRI HUKAM CHAND
KACHWAL
SHRI K. LAKKAPPA:
. Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that some
students set fire to the Assistant Station
Master's Room in Jamia Osmania Station
on the Secunderabad Kachiguda metre gauge
station on the 28th March, 1969;

(b) if so, whether Government have

enquired into the incident;
(c) if so, result thereof; and
(d) loss suffered by Government?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a). Yes.

(b) and (c). A case has been registered by
the Police and its investigation bas since been
taken over by the Crime Branch of the
C.LD. State Government has also ordered
a Magisterial enquiry which is pending
completion.

(d) Rs. 2,782/- approximately.

Allocation to Delhi Polytechnics of
Scholarship to Scheduled Caste/
Scheduled Tribe Students

6524, SHRI NIHAL SINGH : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to refer to the reply
given to Unstarred Question No. 9430 on
the 3rd May, 1968 and state:

(a) the ratio and rates according to
which the allocation of Rs. 5,60,000 for
1967-68 was distributed among 813 students
and the balance thereof;

(b) the income of the guardians of these
813 students and their profession separately,
the number of the members of their families
dependent on each of them and the names of
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the Colleges in which these students were
studying;

(c) The number of cases where guardians
furnished incorrect certificates in respect of
their income and the nature of action taken
against them;

(d) the total number of complaints
received since January, 1968 to date from
the people as well as the Members of Parlia-
ment for making enquiries in regard to
income and the results of the action taken
thereon; and

‘(e) the allocation made for scholarships
for the Colleges and Polytechnic Colleges in
Delhi during 1968-697

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA): (a).
and (¢). The details are being collected from the
Union Territory Administration and will be
laid on the Table of the House when received.

(b) Attention is invited to the answer
given to Lok Sabha Unstarred Question
No. 3508 on 18-3-1969 wherein the highest
and lowest income levels of the guardians
have been indicated. The time and labour
involved in collecting the other details would
not be commensurate with the purpose of™
the Hon'ble Member has in view. If
details of specific suspicious cases are fur-
nished, a special investigation could be
undertaken,

(c) and (d). Attention is invited to the
assurance fulfilled'in reply to the Lok Sabha
Unstarred Question No. 13 dated the 11th
November, 1968,

No specific complaint in regard to the
income of any particular candidates parent/
guardian was received,

Experts from Foreign Countries

6525, SHRI 5. D. SOMASUNDARAM:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Started Question No. 32 on
the 12th November 1968 and state:
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(a) whether it is a fact that the majo-
rity of experts who come from foreign
countries are only ordinary technicians and
they are not better experts than Indians;

(b) whether it is also a fact that
Government do not go into the details of
the experience-cum-efficiency of the experts
before they are allowed to come; and

(c) if the experts do not prove their
worth, whether Government have made
provisions in the existing contract to send
them back earlier ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
No, Sir.

(b) No, Sir.

(c) An expert’s period of deputation can
be cartailed in case his services are not
considered necessary or the specific work for
which he has been deputed has been comp-
leted or the level of expertise is found to
be below expectations.

Import of Electric Saw Machines from
Germany

6526. SHRI RAM CHARAN : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that a firm namely
Indian International Corporation, Bazar
Sitaram, Delhi has been recommended and
allowed to import Electric Saw Machines
from Germany for sale in India during the
current year;

(b) whether the stability and previous
experience of the said firm has been taken
into consideration;

(c) whether it is a fact that the footing
and previous experience of the said firm has
not been ascertained and that the firm is a
bogus one and newly established to import
the Electric Saw Machines from Germany in
India; and
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(d) if so, whether Government propose
to investigate the footing and stability of the
said firm by the C. B. I. and to take action
against the officers involved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The firm M/s. Indian Inter-
national Corporation, Bazar Sita Ram, is
sitvated within the Licensing Jurisdiction of
the Joint Chief Controller of Imports and
Exports, Central Licensing Area, New Delhi.
Neither this Office nor the C. G. Division at
the Head Quarters of Chief Controiller of
Imports and Exports have received any appli-
cation from this party for import of Electric
Saw Machines during 1967-68 and 1968-69.

Do not arise.

®) to (d).

Decree Against South-Central Railway

6527. SHRI 5. A. AGADI: Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact a compromise
decree was obtained by Shri Bhavirilal K.
Jain against the South Central Railway for
non-deliery of a consignment in the Munsiff
Magistrate Court, Koppal, District Raichur,
Mysore State during 1968 ;

(b) whether it is also a fact that as repor-
ted in the “Deccan Herald” daily on the
1lth March, 1969 the Railway property was
attached for non-payment ; and

(c) if so, reasons why the amount was not
paid in time before the Court order for
attaching the Railway property at Koppal
Station ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) :(a) Yes.

(b) No, the decree was satisfid before
the last date specified in the execution order.

(c) Why there was delay in satisfying
the decree is being looked into and the infor-
mation will be placed on the Table of the
Sabha.
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Unloading of Wagons at New Delhi
Station

6528. SHRI GEORGE FERNANDES :
SHRI A. SREEDHARAN :

Will the minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the working
at the New Delhi Railway Station and at
Tughlakabad Railway Yard has been disrupted
because of the merchants not unloading
hundreds of wagons for several days ;

(b) if so, the reasons for the refusal of
the merchants to unload the wagons; and

(c) the steps taken by the Railways to
settle the dispute ?

THE MINISTER. OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) It is true that
in the month of March, 1969, ‘there was an
abnormal hold-up of wagons at Tughlakabad
awaiting unloading, because removals did
not keep pace with unloading, but the work
at this station was not allowed to be disrupted
by restricting of traffic to Tughlakabad. The
position is already normal and the restriction
has been removed.

So far as New Delhi is concerned, there
was no unusual hold-up of wagons.

(b) So far as the Railway have been able
to ascertain, there wasa glut in the coal
market at Delhi and there were disputes
between the consignors and the consignees
as regards quality of coal, price, etc. This
resulted in coal unloaded not being removed
from railway premises and consequentially
laded wagons getting held up. .

(c) The Railway naturally could not
undertake 4o settle the disputes between the
consignors and the consignees.

The Divisional authorities held meetings
with merchants to persuade them to remove
the goods. Notices were served on the
consignees under Section 56 of the Indian
Railways Act caling upon them to remove
the goods. Some wagons loaded with coal
were diverted to Delhi Safdarjang and
unloaded there.
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Of course, demurrage and wharfage
charges were also levied.
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Licences to Certain Firms

6531. SHR1 ARJUN SINGH BHADORIA :
Will the Minister of INDUSTRIAL DEV-
ELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) when the Industrial Jewels, Bombay,
Jaipur Metals and Electricals and Birla Cotton
spinning and Weaving Mills Ltd., Delhi had
applied for licences and. the time when these
started functioning;

(b) the terms and conditions which were
laid down for running these companies and
the articles being produced by them; and

(c) the total production of the said con-
cerns since they were started ?

THE MINISTER QF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) :

@ to (). the information is being
collected and will be laid on the Table of the
House.

Fall in production of Khadi

6532. SHRI TULSIDAS DASAPPA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :
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(a) whether there has been a fall in the
production of cotton khadi during 1967-68
as a result of the policy of the Khadi and
Village Industries Commission to limit the
production to selling capacity; )

(b) if so, the amount of difference in
ﬂ_lrnirlss as compared to 1966-67; and

4
-

(c) whether the policy to limit the pro-
duction to selling capacity is proposed to be
continued ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) and (b). the produc-
tion of cotton khadi in 1967-68 was
valued at Rs. 1743-76 lakhs as compared
to Rs. 197181 lakhs during 1966-67, the
difference in the value in the produc-
tion of the two years being Rs. 22805
lakhs. The policy of the Khadi & Village
Industries Commission was to limit production
to the selling capacity.

(c) The Khadi & Village Industries Com-
mission proposes to take into account the
selling capacity as well as the need for provi-
ding employment in deciding upon the guan-
tum of production.

More passenger amenities during Fourth Plan

6533. SHRI SHIVA CHANDRA JHA :
will the Minister of RAILWAYS be pleased
to state :

(a) what specific amenities for the
passengers are going to be introduced in the
Railways during the Fourth Plan Period, with
details thereof; and

(b) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No
new types of passenger amenities are planned
to be introduced in the Fourth Plan
Period. However, there will be removal
of deficiencies in the existing type of ameni-
ties, where they might be existing, to the
extent possible with in available resources.
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Details of specific items to be provided are
worked out on an annual basis and not for a
whole Plan period.

(b) Till the position about the existing
type of amenities is consolidated it is not
prudent to venture on new types.

Benami Shareholders

6534. SHR]I SHIVA CHANDRA JHA :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that there are
benami shareholders and banamidars;

(b) if so, the total number of benami
shareholdings and benamidars at present in
the country;

(c) who are these benami shareholders;
and

(d) whether Government have received
any complaint about them and if so, the
action taken against them so far 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI F.A. AHMED)
(a) Though there is a general feeling that
there are benami shareholders and benami-
dars, there is no authentic information regar-
ding the extent and identity of such benami
shareholders and benamidars. Under the
provisions of the Companies Act, 1956, no
return need be filed, indicating the shares
held benami and as such no details regarding
such benami holdings are available.

(b) and (c). Do not arise.

(d) No specific complaint in this regard
has come to our notice in the recent past
warranting action under section 249 of the
Companies Act.

Khadi and Village Industries in Fourth Plan

6535. SHRI SHIVA CHANDRA JHA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :
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(a) whether Government have finalised

their policy about the Khad: and Village

Industries for the Fourth plan period ;

(b) if so, the details thereof; and
(¢} if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY  AFFAIRS (SHRI
F. A. AHMED): (a) while it continues to
be the aim of the Government to promote
the development of Khadi and Village Indus-
tries with a wiew to effecting sizeable
improvement in the rural economy, the details
of the all ocations for Khadi and Village
Industries for the Fourth Plan have been
finalised.

(b) Does not arise.

(c) The matter is under consideration.

Export of Stecl and Heavy Engineering
Goods to U.S.A.

6536. SHR1 SHIVA CHANDRA JHA :
will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that India exports
steel and heavy engineering goods to the
United States ; =

(b) if so, the total gquantity exported to
the U.S.A. in 1968 and the forcign exchange
earned therefrom; and

(c) if not, the reasons therefor ?

OF STEEL AND
C.M.

THE MINISTER
HEAVY ENGINEERING (SHRI
POONACHA): (a) Yes.

(b) As stated in reply to Unstarred
Question No. 1080 by Shri Hukam Chand
Kachwai on 25th February, 1969, 1168.44
tonnes of steel valued at Rs. 664,404 (f. 0. b)
were exported to USA during the period from
1st January, 1967 to 30th November, 1968.
It is understood that the export of all engi-
neering products to USA  during 1967-68
amounted in wvalue 1o Rs. 2.54 crores.
Separate statistics of the export of heavy
enginecring products only are not available.
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" (c) Does not arise.

Capital Punishment for Violation of
Untouchability Law

6537. SHRI SHIVA CHANDRA JHA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that Government
are planning to indroduce capital punishment
for the violation of the untouchability law in
the country;

(b) if so, when; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE. (DR.
SHRIMATI PHULRENUGUHA): (a)No, Sir.

(b) Does not arise.

() Government does not consider such
a step necessary. Modern thought favours
abolition of capital punishment even for the
most hinous offences.

New Railway Lihes in U. P.

6538, SHRI VISHWA NATH PANDEY:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that Goverpment
have no programme for laying any new Rail-
way Lines in Uttar Pradesh State during the
Fourth Five Year Plan;

(b) if so, the reasons therefor; and

(c) if the answer to part (a) above be in
the negative, the details of the new Railway
lines ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (c). Railway
development is not envisaged on any state-
wise or region-wise concepts, but on overall
development coosiderations in the National
interest. As the proposals of new lines to be
constructed during the Fourth Plan have not
yet been finalised, it is too early to say which,
if any, new lines will be constructed in Uttar
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Pradesh during the Fourth Plan period. A
Survey for a new line from Rampur to
Haldwani (in U. P.) has been undertaken and
further consideration to this proposal will be
given after the survey is completed.

Pilferage of material from Hindustan Steel
Ltd.

6539. SHRIMATI ILA PALCHO-
UDHURI: Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state:

(a) whether any complaint addressed to
the Central Bureau of Investigation, Ministry
of Home Affairs, Government of India
regarding pilferage of material worth Rs. 45
crores from Hindustan Steel Ltd.—Durgapur
Project, by several Parties named therein has
been received in his Ministry;

(b) if so, Government’s reaction thereto;
and

(c) the steps taken, if any, in connection
therewith ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA): (a). Yes, Sir; a copy of the
anonymous complaint addressed to the Cen-
tral Bureau of Investigation was received in
this Ministry.

(b) and (c). It is understood from the
Central Bureau of Investigation that this
being an anonymous complaint containing
charges of a general nature, no action is
feasible on their part. As far as the Dur-
gapur Steel Plant authorities are conecerned,
apart from the normal security measures
instituted for preventing the unauthorised
removal or pilferage of material from the
premises of the Steel Plant, any specific ins-
tance of malpractice on the part of the
staff of the Steel Plant or other public servant
is always enquired into, and if such
specific instances are brought to notice here-
after, they will be certainly looked into with
a view to appropriate action being taken,

g # It e faae & aen

6540. =it sMuwTT WA :
ST} ATCA TaEq i
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RE: PROCEDURE IN THE HOUSE

SOME HON. MEMBERS rose—

MR. SPEAKER: Before anybody gets
up to say something, I want myself to say
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something. The Question Hour is over
now. Assoon as the Question Hour is
over, what happens is that people just get
up and mention anything they like. They
have called it the zero hour, I am trying
to see that there is no zero hour at all in
this Parliament; there cannot be any zero
hour because we hbave framed the rules
ourselves; this Parliament has framed the
rules. It is not the Speaker or the Home
Minister or any one leader of the Opposition
groups, but it is the whole Parliament that
has framed the rules.

Every day, when Members get up and
I ask them to sit down and then I shout,
and they shout, it appears to be indecent,
and it is becoming a headache to me.
From today, I do not want to do that. But
still if anybody wants to say something, I
shall sit quiet, but nothing will be taken down
by the Reporters.

SHRI RANGA (Srikakulam): With the
permission of the Speaker 7

MR. SPEAKER: They may say, but
nothing will be recorded.

SHRI RANGA: Then, the time of the
House would be wasted.

MR. SPEAKER: I want the leaders of
parties also to help me.

SHRI S. M. BANERJEE (Kanpur): We
only raise it under the rules,

sit ofw 7 (70): #F sy faar
T |

MR. SPEAKER: Writing does not
mean that the Member has a right to get up
and speak, because every Member can send
a slip or paper and then get up and say
something. Is that proper ? Writing does
not mean permission. I am not interested
in shutting out anybody; if that is the desire
of the House or of hon. Members, let
them have it, so that everybody can get up and
shout, and then I cannot help it. Every
day it is becoming a headache for me; some
Members get up and say something and
then I tell them *‘No, no, I would not allow’,
and I shout and they shout; my goodness,
1 do not know where we are going.
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SHRI S. M. BANERIJEE: Supposing we
want to say something under the rules ?

MR. SPEAKER: I know that. The
rule clearly says that it is with the permission
of the Speaker. If anybody can show me
any rule where the permission of the Speaker
is not required, I am prepared to allow.

SHRI S. M. BANARJEE: Rule 340 does
not say that.

MR. SPEAKER: When [ am saying
something, Shri S. M. Banerjee gets up and
interrupts,

AN HON, MEMBER: Shri S. M.,
Banerjee always gets up and interrupts.

MR. SPEAKER: Let not Shri S. M.
Banerjee get that credit for himself that he
always gets up and interrupts.

1 was saying that let us make this
position clear once and for all. Every day
I am feeling a little unhappy about it, After
all, senior colleagues and leaders of partics
and others must help me. If they want to
change the rule so as to provide that the
Speaker's consent is not necessary, all right,
let them do so......

SHR1 NAMBIAR (Tiruchirapalli); We
can raise matters which are of great impor-
tance to this vast country......

MR. SPEAKER: |If Hon. Members
want to raise such things, let them change
the rule; we shall keep apart half an hour
every dav when Hon. Members can have
that time for themselves, and Speaker's
permission would not be mecessary; let us
see who will succeed; only he who is loudest
will succeed, and I shall keep quiet. But
if hon. Members want the rules to be
followed, the mere fact that they have
written to me is pot enough, The Speaker
must calla Member and ask him to say
and then only he can get up and say what
he wants, When the leaders of groups
write to me, generally I have permitted
them,; it is not as though [ shall not permit
anyone at all; T have permitted the leaders
of groups. But what is happening is
becoming a painful thing for me every day.
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So far as today is concerned, I have not
yet permitted anybody. Therefore; let us
put this into practice today itself; for the
first time today, let us see that nobody raises
anything without permission. Since I have
not officially given permission to anyone, no
one need get up to say anything now.

- SHRI KARTIK ORAON (Lchardaga) :
May I just say only one thing?

MR. SPEAKER : Just now [ have said
that I have not permitted anybody. The
Opposition Members have not got up to
say anything, but I find that a Congress
member is getting up. The Congress Party
does not help me; that is my difficulty,

12,03 hours

PAPERS LAID ON THE TABLE

REGISTRATION AND  LICENSING OF
INDUSTRIAL UNDERTAKINGS (AMFND-
MENT) RULES

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): I beg to lay on the Table—

(1) A copy of the Registration and Licen-
sing of Industrial Undertakings (Amendment)
Rules, 1968, published in Notification Neo.
G. S. R. 2187 in Gazette of India dated the
21st December, 1968, under sub-section (4) of
section 30 of the Industries (Development and
Regulation) Act, 1951,

(2) A statement showing reasons for delay
in laying the above Notification.
[Placed in Library, See No. LT-757/69]

PAPERS UNDER COMPANIES ACT

THE MINISTER OF STATEIN THE
MINISTRY OF PETRO-CHEMICALS AND
MINES AND METALS (SHRI JAGANATH
RAO): T beg to lay on the Table a copy each
of the following papers (Hindi and English
versions) under sub-section (1) of section 619A
of the Companies Act, 1956 :—
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(1) Review by the Government on the
working of the National Coal Development
Corporation Limited, Ranchi, for the year
1967-68. .

(2) Annual Report of the National Coal
Development Corporation Limited, Ranchi,
for the year 1967-68 along with the Audited
Accounts and the Comments of the Comp-
troller and Auditor General thereon.

[Placed in Library. See No. LT-758/69]

ESTIMATES COMMITTEE

STATEMENT RE: REPLIES TO RECOM-
MENDATIONS

SHRI P. VENKATASUBBAIAH
-(Nandyal): 1 beg to lay on the Table a State
ment showing final replies to recommendations
included in Chapter V of the Sixty-third
Report of the Estimates Committee which
were not furnished by Government in time
for inclusion in the Report.

PUBLIC ACCOUNTS COMMITTEE
FORTY-FIFTH REPORT

SHRI M. R. MASANI (Rajkot) : I beg
to present the Forty-fifth Report of the Public
Accounts Committee on action taken by
Government on the recommendations of the
Public Accounts Committee contained in their
Thirty-fourth Report on Wasteful Expenditure
on Government Publications.

PUBLIC UNDERTAKINGS COMMITTEE
THIRTY-FIRST REPORT

SHRI G. S. DHILLON (Taran Taran) :
I beg to present the Thirty-first Report of the
Committee on Public Undertakings on action
taken by the Government on the recommen-
dations contained in the Twenty-eighth Report
of the Committee on Public Undertakings
(Third Lok Sabha) on the Head Office of
Hindustan Steel Limited.

12:06 hrs,
MOTION: RE SUSPENSION OF RULE 338
IN RESPECT OF CONSTITUTION

(TWENTY-SECOND AMENDMENT) BILL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : [ beg to move the
following :

CHAITRA 25, 1891 (SAKA)

Rule 338 186

“That Rule 338 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha in its application to the motion
for taking into consideration of the
Constitution (Twenty-second Amend-
ment) Bill, 1969, be suspended™.

MR. SPEAKER : Motion moved :

“That Rule 338 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha in its application to the motion
for taking into consideration of the
Constitution (Twenty-second Amend-
ment) Bill, 1969, be suspended™.

=it st Araw ( TvEE ) oo

MR. SPEAKER: I thought he had spoken
on that,

Shri Vajpayee had proposed some amen-
dment.

Wt e T @ e wErEd, w@fE
o a7 fror gfafree =7 & e &
T amar & Tafay & ot fada s
aTgar g 1 fRaw 338 B gEEET aaan
Tt § 5 faw faog 1 727 % trax ow
7% ¥ aeftwre fear @1 ar gEwr gaa
T5Y 77 ¥ squfa a9 fawet =nfgd | &
aasa g f afe #1¢ sfaa R smaws
FTH &I, WA wETE W RE w1 e
ot wgr &1, famy f& faam &1 gedwe
g @ & fraw & g3t famrd 9w, @
T A T AT aFAT §, 9T A Fraw
Taw frgad & 59 mpgfer s
W[IT g ¥ mEn & oanl F awe
FER W Y ot Fm fEwr Iwe gw
HATH FIA AT TG & | ATSr W 2 H
A& s em wife sarrgwaw
Ty ¥ gRBr Eel ¥ o @ ar
237 & HEL UFAT FAA FLA |

frg<t aX 99 ag faw grev W 9w
T gy e aw & @ g 5 @R
ATTER TE WY | TLHIC FT G Y
a7 | ATerEE A AT ¥ gy A F fAy
faed #a7 § @ aw@ A IgEla A,
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[+t s g ]
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SHRI S. 'M. BANERJEE (Kanpur): 1
want to oppose him.

St FFgETt IR (T ) ¢ s
wgrw, & a¥ wgw ¥ I won AEar g fE
TH I99 W 0F WIE 9T & | WiE a8 Jmr
¢ 5 & FoaE A aE AT ar
Igar geweET &1 pEar ey & fade
TE & 1 T IRIE AT F TS G
faen & oY S Teare fAem STy
afeT % ag AW AE € 5 9 At
o @R #g f5 wfF e TErE A
e gafad ag w7 w2 gy § a9
g g ¥ e fmee ¥ g fFar ¢,
% A WSS ggF g fear, I
qor FY qCH 4 TG faar, ag IEHT
aF oA 2

st garr dex 8, gfmw wadde @
=1 =gy ar f& ag smam @iz
7EX FLAN, AT T AT AT GEF F
TF-THE FW A qTE AT AT
A ¥ a9z "uw ¢ fF dow madie
a0 e & e s @izee g
FIY ATH @t ST FT Ta<AT SATET T |
T TR VW WA a1 g a A
< Afew & g8 @@ 71 78 "
% % gewa g | § wown g fF
U Y T @A F F e
Fge GFar ¢ | qg qe-q¢ 3 § o Fw
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MR. SPEAKER: This is a motion under
rule 388 for the suspension of rule 338.
The hon. Member speaks of U. P., Andhra
and other places. One should not speak on
the merits of the Bill now. The question is:

“That Rule 338 of the Rules of
Procedure and Conduct of Business in
Lok Sabha in its application to the
motion for taking into consideration
of the Constitution ( Twenty-second
Amendment ) Bill, 1969 be suspended.”

The motion was adopted

12.12 hrs,

CONSTITUTION (TWENTY-SECOND
AMENDMENT) BILL

MR. SPEAKER: The House will now
take up the Constitution Amendment Bill
for which two hours had been allotted.
1 propose to put the motion for considera-
tion to vote at about 3 P.M. and thereafter
the clauses and the motion for passing
between 3'and 4 P.M. I say this so that the
House may know the time and they may
all be here.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): 1 move :*

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”
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With your permission, Mr. Speaker, I
shall just repeat what I said before.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar ): Ona point of order. The whole
Bill brought before us gives us the idea for
having a new State or one more State under
our Constitution. Though it has been
worded most guardedly--it says‘an autonomous
State’ for all intents and purposes it creates
a new State. My point of order arises
under rule 376 (1).” Under article 2 of our
Constitution, Parliament may by law admit
into the Union or establish, new States on
such terms and conditions as it thinks fit,
Under article 3, Parliament may by law
form a new State by separation of territories
from any State or by uniting two or more
States or parts of States or by uniting any
territory to a part of any State. There is
a provision which says :

“Provided that no Bill for the purpose
shall be introduced in either House
of Parliament except on the recommen-
dation of the President and unless,
where the proposal contained in the
Bill affects the area, boundaries or
name of any of the States, the Bill has
been referred by the President to the
Legislature of that State for expressing
its views thereon within, such period as
may be specified in the reference or
within such further period as the
President may allow and the period so
specified or allowed has expired.”

We are having a new State by the name
of ‘autonomous State”,

MR. SPEAKER: There is no point of
order; you can speak on this later on, not
now.

SHRI B. K. DASCHOWDHURY:
finishing in one minute.

Iam

To have a new State, it requires the
recommendation of the President.  Not
only that. The recommendation of the
State legislature is also necessary. In this
case, we find in the Bill that the recommen-
dation of the President has been obtained
under article 117 (1) and (3) but mo such
recommendation has been obtained under

*Moved with the recomn;ndation of the President.
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article 3. The recommendation of

President is necessary under that article.

the

I have other points of order also.

MR. SPEAKER: In the guise of making
points of order, to make speeches like this
is most unfair. You are going into the
merits of the Bill and the reorganisation
matters. You have a right, of course, to
oppose the Bill, but please do not call it as
a point of order. Will you kindly sit down
now ? Shri Chavan.

SHRI Y. B. CHAVAN: Sir, we know the
history of this Bill. The problem of the
tribal areas of Assam has a long history.
Before Independence, they were scheduled and
excluded areas. After that, they became
part of the Assam State. Later on, the dem-
and for certain recognition of their political
personality was made. There were many
discussions at many stages between the leaders
and the Government of India. At one
stage, the principle was conceded that within
the framework of the Assam State, they will
be given full autonomy for the political expre-
ssion of their problems. This question was
considered many times at the committee
level, and the last Commission which went
into the problem was the Pataskar Com-
mission. That report came about three or
four years ago, and it was found that there
was no general agreement about the recom-
mendations of the Pataskar Commission’s
report.  Therefore, further negotiations and
discussions were held and for two or three
years this tortuous process of talks and discus-
sions went on. As a result of many
discussions, ullimately the statement was
made last year in September. This Bill is
based on the general consensus that was
arrived at as a result of those discussions.

The general feature of the whole scheme
is that the integrity of the Assam State will
be maintained, but, at the same time, the
autonomous State will be created within the
framework of the Assam State which will
have a personality of its own in the sense
that it will have certain legislative functions
and certain executive functions. In order to
assert their legislative functions. there will be a
legislature of their own, and to exercise their
executive powers there will be a Council of
Ministers. There will be certain subjects
transferred from the State list, barring
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certain subjects like law and order, etc.

There will be certainly only some financial
arrangements which will have to be made
because even at present certain financial
grants are made from the Central Govern-
ment to the Assam State for the purposes
of tribal areas as well. So, this is the
general scheme of things.

Some Members did make mention of
certain things. When this question was
discussed at the level of the Joint Com-
mittee; many objections were raised. There
were two or three alternative solutions which
were suggested. One of them was to give
full Statebood to that areca. As 1 said, we
do not want to have a large number of
smaller States. The hon. Member Shri
Abdul Ghani Dar, when he raised certain
objections to the pill, said that we are
trying to have a large number of small States.
It is precisely for that reason of not having
alarge number of small States that we
decided to have an autonomous State within
Assam.

The other suggestion that was made
was to treat every autonomous district as a
Union territory. This suggestion came
particularly from the hon. Members from
the Jan Sangh. They thought that it is much
better to have every autonomous district as
a Union territory.

SHRI JAGANNATH RAO
(Bhopal) : Who said ?

JOSHIL

SHRI Y. B. CHAVAN: They wanted
to have every autonomous district treated
as a Union territory.  (Imrerruption) Their
main point was this. I koow that their
thinking attach as more importance to the
security aspect of the problem. 1 would
like to tell them that we also attach equal
importance to the problem of security.
And they thought that by creating the Union
territories, the Central supervision will
always be there. That was their approach.
But I find that this will defeat the wvery
objective that we are trying to achieve,
because when we say that these people
must have some political forum where they
can express themselves—a legislative forum—
and exercise their executive power, having a
Union territory does not meet that problem.
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Having a large number of Union Terri-
tories will ultimately defeat the very purpose
from even the security point of view.
Therefore, the two alternatives were not
alternatives as such. Therefore, the Joint
Committee, by a majority vote, supported
the original Bill that was placed before them.
That very Bill is now before the House for
its consideration and I would recommend......

SHRI RANGA (Srikakulam) : Kindly
say something about the amendments.

SHRI Y. B. CHAYAN : The main
amendment has come from Mr. Madhu
Limaye that we should have a provision
here to have similar autonomous States in
other States also Firstly, this will be an
advice of despair to apply the same princi-
ples to all the areas. On merits, thisisa
very dangerous suggestion, because we cannot
accept the principle to have such type of
States in every State. It is giving an invita-
tion to start trouble in other States. Ifat
all Parliament in its own wisdom decides to
do it, this is not the article where we can do
it. That has to be conmsidered separately.
That is a technical argument.

I would like to make the Government's
position very clear. It is.pot our intention
to start this process of having autonomous
States within States everywhere. That will
be the beginning of disintegration of the
country. The tribal problem of Assam has
itsown special features, Even today they
are autonomous districts and a special
treatment is given to them. Assam’s is
absolutely a separate case by itself and it
cannot be compared with any other State.

The second amendment is about partly
nominated and partly elected legislature.
This provision is an enabling provision.
Whether we should have nomination, what
should be the method of nomination, etc.
are matters which can be considered at the
stage of the consideration of the Reorgani-
sation Bill as such. The constitutional
amendment certainly provides for the possi-
bility of having a certain nominated element
if the minorities in that part of the State
feel that they should have representation.
I think it is much better even for the people
who want an autonomous State to give this
assurance to the minorities through such a
provision.
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‘The other amendments are some what
technical amendments. Somebody bas said
that any further amendments in the scheme
of things should be passed merely by a scheme
majority. [ remember at least one member
has put in a contradictory amendment saying
that it should be passed by a simple majority
and at the same time, it should be treated
as a constitutional amendment, This is a
contrafliction in terms,

SHRI NAMBIAR (Tiruchirapally)
Certain members want that the two-thirds
majority should not be required.

SHRI Y. B. CHAVAN : We have pro-
vided for two thirds majority for a simple
amendment of the law where distribution of
legislative and executive functions are con-
cerned.  For that, it will require two-thirds
majority of members present. The require-
ments of article 368 are quite different.
That article also requires a majority of the
total membership of the House. Here we
are saying, two-thirds of the members present
and voting in the House is enough. It is
made a little more difficult than a simple
majority, because the most important factor
is that the whole scheme is based on the
distribution of legislative and executive
functions and we do not want that to be
treated light-heartedly, Iam sure that if
Parliament in course of time decides to
amend the Act, it will have to be done for
all practical purposes on the basis of a
certain consensus arrived at between the
parties concerned. I do not think Parlia-
ment will undertake the responsibility to
disturb the agreement reached there. This
provision of amendment by two-thirds
majority is a safe guarantee for not making
light-hearted changes.

SHRI HEM BARUA (Mangaldai) : Have
you not violated article 368 which stipulates
two-thirds majority of the  members
present and voting and a majority of the
total membership of the House ?

SHRI Y. B. CHAVAN : Not at all.

‘The hon. member raised this point last
time also. He also moved an amendment
last time, The provision that is made here
is not something that we have made for the
first time. I would like the hon, Member
to read article 239A. Article 239A was
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added for the purpose of Himachal Pradesh,
Manipur etc. There also the wording is :

“239A (2) Any such law as is referred to
in clause (1) shall not be deemed to
be an amendment of this Consti-
tution for the purposes of article
368 not withstanding that it con-
tains any provision which amends
or has the effect of amending
this Constitution,”

We are taking the same phraseology for
the purpose of this amending Bill because
it is likely to be incidentally a consequential
amendment of the Constitution and it is not
necessary for that purpose to treat that
amendment as an amendment of the Consti-
tution and make the entire functioning of
the law rather difficult. Therefore, this is
not for the first time that we have made a
provision like this in the Constitution and
the fear that we are violating article 368 is

not tenable,
MR. SPEAKER : Motion moved :

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”™

Is Shri Dar moving his amendment ?

He wants the Bill to be circulated for
opinion.

SHRI ABDUL GHANI DAR (Gurgaon):
Sir, I beg to move :

“That the Bill be circulated for the
purpose of eleciting opinion thereon by
the 30th June, 1969."”

MR. SPEAKER : Now both the motions
are before the House. A number of parties
have already sent in their chits indicating the
name of the Member who wants to speak.
Some individual Members have also given
their chits. At this rate it would not be
possible to put this to vote by 300 P, M. 1
would request hon. Members to be very
brief and conclude their remarks in three to
five minutes. Let us keep up the time limit
so that we will not go into the time allotted
for the Demands for Grants relating to the
Ministry of Social Welfare. Three full hours
are left for those Demands and we will be
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able to finish it today. Therefore, I would

appeal to hon. Members to be brief.

SHRI B. K. DASCHOWDHURY : Sir,
I have another point of order,

MR. SPEAKER : I will hear your point
of order but you may not get any time to
speak.

SHRI B. K. DASCHOWDHURY : Sir,
if you are satisfied that the Financial Memo-
randum is all right I will sit down. 1 will
simply refer you to one line in the Financial
Memorandum. It has been stated there :

“It is not possible to estimate the precise
quantum of the grants which will have
to be given to the autonomous State as
this would depend on the areas which
will ultimately form part of the auto-
nomous State and the schemes of
development that may be approved from
time to time.”

But what do we find in Rule 69 ? 1t is
stated there :

“A Bill involving expenditure shall be
accompanied by a financial memorandum
which shall invite particular attention
to the clauses involving expenditure and
shall also give an estimate of the recur-
ring and non-recurring expenditure
involved in case the Bill is passed into
law.™

Here in the Financial Memorandum it is
said that it is not possible to give any esti-
mate. That is what has been stated in the
Financial Memorandum by the hon. Minister
in charge of the Bill. If you are satisfied,
Sir, that the Financial Memorandum is all
right, then I will sit down.

SHRI Y. B. CHAVAN : As a matter of
fact, this is a rather very strange argument
that the hon. Member has made. We have
said there are two types of grants given by
the Government of India to Assam State.
One is to cover up the revenue deficit of the
Scheduled Area which amount incidentally is
Rs. 40 lakhs. That amount is certain. What
is going to be the size of the area is still
uncertain at the present moment. We have
given scope for Mikir Hills and North Cachar
to make their choice. If you see the state-
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ment made on 11th September you will find
the details of the whole scheme. If the
entire area is included in the scheme then the
sum is Rs, 40 lakhs and il only a portion of
the area comes under the scheme then the
amount will have to be proportion of Rs. 40
lakhs.  The second grant is for bringing the
level of administration and development of
that area to the level obtaining in Assam.
What that amount can be for development
purposes cannot be estimated. Therefore,
what the principle is, has been indicated.

SHRI B. K. DASCHOWDHURY : May
I submit, Sir......

MR. SPEAKER:: No, please. We have
heard you and you have also heard the
Minister’s reply.

SHRI B. K. DASCHOWDHURY : Is
there any rule under which the Bill can be
considered by this august House starting in
a vacuum ?

MR. SPEAKER : Shri Dar may speak
for three or four minutes on his motion for
circulation.

Y JEgErT T : Aeqw wgrew,
azr gEafa &1 A FE AT | K aga w0
FAT f—IF goF &1 WAl § A GEF F
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SHR] RANGA : Speaker, Sir, I rise to

. support this motion for consideration. We

are in favour of this Bill. We supported it

on the last occasion also. We want it 1o

be passed as soon as possible and I hope it
will be passed today by this House.

We appreciate the scheme also that has
been propounded in regard to this matter.
I need not go into it in any detail because
the Home Minister has already explained
what it is like. Ttis to help those people,
the people of the Hill areas, to devolop
their political personality and also to decide
what kind of social economy they would
like to have and also how, whatever funds
would be available, the funds available
should be made usg of in order that their
areas and their people could be developed.
As I bave said on the earlier occasion we
would like, in actual practice, the Govern-
ment of India and also the lerders of Assam
to take the necessary steps in conformity
with the Constitution to help their Rani
Guidalu and her people to come into this
particular scheme, in and around it, in an
honourable manner so that we all over
India will have the satisfaction that one of
the great freedom fighters could be brought
in an honourable fashion.

Secondly, there are the people of Cachar.
They have been asking for some kind of an
autonomy. Ido not find any provision in
this for that. Ido not knmow what the
Government of India would like to do in
order to satisfy their legitimate demands.
They have had a very raw deal in the recent
past.

SHRI B. K. DASCHOWDHURY : They
are not sympathetic to them,

SHRI RANGA : It is about them that
I am saying.

They have strong feelings. They came to
us also and we were hoping that something
would be done in the course of this particular
effort that Parliament would be making to
pass this legislation. I find that there is not
much scope for them to have any kind of a
separate development of thier own social,
economic and political personality. T would
like the Government of India to keep their
case and need also very prominently in their
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mind and try to see in their negotiations with
the leaders of Assam as a whole and do
something in order to satisfy their needs,
their demands and their feelings.

In addition to that we have given notice
of a number of amendments, not with a view
to making it difficult for the Government to
get this Jegislation passed but, on the other
hand, to give an opportunity to the Govern-
ment to give some consideration to this
particular thought also that we have placed so
prominently in the shape of these amend-
ments before this House and the Govern-
ment.

Governmet have said through th: Home
Minister that they are not interested in
increasing the number of States. I cannot
agree with him, These things have gt to be
decided in accordance with the changing
conditions of our country. We need not
send out a kind of an invitation for dzmands
for more and more States but, at the same
time, we should not also make it too difficult;
we should not continue to make too difficult
for ourselves in Parliament, for the Govern-
ment and for the peoplc also if and when
they find it necessary to increase the number
of States in certain areas.

If w2 do not have separate States and
increase their number, what is the next best
thing that one can do? It is to move in the
direction in which this particular Bill indi-
cates, that is, to have an au'onomous Stats
within a particular State which is already
there so that it wou'd bz possible for cer-
tain sections of the people, if they feel so
strongly about it and if thzy are able to con-
vince the Govermment of India as well as
Parliament to give to them an autonomous
Statc, to have it.

We have got some am:ndments here in
the name of Shri Marayana Reddy, Shrj
Maihu Limaye and other peopls in regard
to Andhra. 1 have already said quite
a number of things about this demand of the
people of Telangana for a separatc State.
Government is not willing to give it. But.
there is a bundh going on today or tomorrow
and there is a tremendous lot of feeling.
Thousands of them are in jail—I cannot say,
wrongly nor can 1 say, rightly because that
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has got to be decided by courts. But that
indicates the strength of the feeling of those
people.

MR. SPEAKER: May [ point out that
those amendments which do not pertain to
Assam are all out of order and are pot like-
ly to be moved. Any amendment which is
not for Assam re-organisation will be out of
order.

SHRI RANGA: That is why I have ta-
ken this occasion instead of taking the time
of the House on a later occasion.

MR. SPEAKER: But I have to say whe-
ther they are in order or out of order, not
the Minister.

SHRI RANGA: I am trying to be as brief
as possible and place the case before the
House and Government for their consideration
now as well as in future. But, anyhow, the
point is there; therefore, would it not bz wise
for Parliament and also for them to make an
approach in this direction and give Parlia-
ment as well as Government the power to
make it possible at a later stage, if and when
they deem it wise and pecessary, for other
areas, specially like Telangana, to come to
have an Automomous Stale, a sub-State, or
an autonomous status, I would like them
to give some consideration. Thisis very
much less than what they are asking for.
True, it is very much more than what the
Government is prepared to give. But Par-
liament has also got to come into it. [t has
come into it in regard to the coasensus over
the Bill. It is best, I think, uader the pre-
sent circumstances, to try to take time by
the forelock. If you do not want to state, in
s0 many words, Telangana Autonomous State,
you give yourself the power—commit te it—
by saying, in any other area or in any other
State, so that later on, if and whea, the time
is ripe, when you think the time is rips, you
may come to concede that kind of a status,

Why do I meation it? I think, I men-
tioned it the other day, and I would like to
mention it, as briefly as possible. My hon.
friend said this is nothing new, that this has
been there in the Constitution itself, those
which are autonomous Districts, and, there-
fore, it is in further progress of their status
that they have brought this Bill and that is
why he tried to give an answer to our

CHAITRA 25, 1891 (SAKA)

Constitution 206

(22nd Amds.) Bill

friend from Jana Sangh. Similarly,
1 may  mention that there was
the States Reorganisation Commission and
they wanted a separate State for Telangana.
But then, in their own wisdom, the Par-
liament as well as the then Government, they
did not accept my advice and, thercfore,
they did not have a separate State. Yet, it
is an old, a longstanding, demand of those
people and the feeling of those people. For
a time, they have been quiescent, They
were willing to give a trial, so was
1, and a trial was given. But, unfor-
tunately, it proved to be a disappointment.
Therefore, they are now very much agitated.
I would like the Government 1o give the
most careful consideration to the feelings of
those people, to the disappointment of many
people who have come to feel it, and also to
the suggestion that we are making. I hope
they would come out with some considered
view in regard to this matter without allow-
ing any sense of prestige or sense of frustra-
tion to co'our their judgment.

Sir, I do not wish to say anything more.
I hope I voice the feelings of all sections in
this House that when this Autonomous State
comes to be established in Assam, for the
benefit of Assam Hill people, it would do
good, it would give satisfaction, not only 1o
the people of Hill areas but also to the
people of the whole of Assam and, through
thzm, to all of us. -

M‘li. SPEAKER: May I again appeal to
th: hon. Members to be wvery brief? Shri
Hiren Mukerjee.

SHRI H.N. Mukerjze (Calcutta North
East): Mr. Speaker, Sir, as we indicated
last tithe, we are in favour of this Bill ani
we shall assist in the passaze of this legisla-
tion.

Earlier, at ons stage of the proceelings,
somz of us were in favour of a full-fedged
Hill State but then w: had to take into
consideration the psychology generally
prevalent in the Assam valley and now, as
the concensus has bezen worked out, it is
better that we have a compromisc which is
represented in this Bill. But I would have
liked the Home Minister to have taken a
more imaginative line when he ruled out, a
little while ago. any idea of similar solutions
elsewhere in the States., [ would not go
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into details. But in West Bengal, as far as
the Gorkha-speaking areas are concerncd,
the State Congress had agreed once with the
United Front in asking for some sort of an
autonomous right in regard to the Gorkha-
speaking areas of Darjeeling District. Very
probably, a remedy, similar to what has been
applied in Assam, may be necessary in parts
of West Bengal or in other States also even
though the case of Assam, I can see, is
sut gemerise and it has a certain unique
character.

12.45 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

There are certain lacunae in the Bill
even now. I am not happy with the provi-
sion regarding the two-third majority which
could easily have been changed in favour of
the idea of simple majority. And I am not
at all sure about the position of Cachar.
Probably, geographically speaking, Cachar
will be isolated and probably at a later
stage some other kind of solution may have
to be thought of so that the people of
Cachar are not provoked into further agita-
tion. I am glad, my friend, Prof. Ranga,
also has referred to this matter.

I wish also to say that there is: (Interrup-
tion).

I have been watching a protracied
dialogue  between the Prime Minister
and the Home Minister. This is a
measure in regard to which the Government
has pretended to value the cooperation of
the Opposition. And Parliament is a place
where certain rights are important, certain
forms are essential, not because in substance
they amount to very much in every case I
am not claiming that I am saying something
so fundamental that the Prime Minister
should listen—but there are certain forms
and patierns of behaviour which should ke
observed. 1 am sorry that this digression
had to take place.

1 do not know why Government, includ-
ing many people in this House, fight shy
of the idea whenever the idea is propounded
that we might, in order to cement the unity of
this couniry in diversity, have to reconsider
the whole question of the de-limitation of
States and also in regard to the delimitation of
power between the States and the Centre.
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If my friends there—possibly, they have
no recollection of the days before Indepen-
dence—have any idea of the major mistakes
which the national leadership made before
Independence, they would remember that it
was because we stresced the idea of Indian
unity in am almost artificial manner that
ultimately we had to pay the price of parti-
tion. I remember distinctly in 1928 or 1929
when I was a college student, how the late
Shri Vijayaraghavachariar used to say, never
rise but in the name of India and of All-
India. He said so echoing Tagore who said
the same thing in regard to Italy. Are we
enthused by that idea? We wanted the
unity of India. 1 remember, at the time
of the Calcutta Congress where the Prime
Minister’s  father-in-law  Pandit Motilal
Nehru, presided...

AN HON. MEMBER: Grandfather.
SHRI H.N. MUKERIJEE:I am very sorry.

...where the Prime Minister’s grand-
father, Pandit Motilal Nehru, presided, there
was also an all-party conference where the
Muslim demand for the residual power of
the Constitution to be in the Centre was not
conceded, where the Muslim demand for
one-third representation at the Centre was
not conceded, where the Muslim demand
for a majority of them in Bengal and Punjab
was not conceded—all in the mame of the
unity of India. We did not make the slightest
concession to the idea that this country was
a diverse country. A unified couniry can
only come into the picture if the fact of
diversity is recognised along with the fact
of unity. That, we never recognised, and
at the time of the transfer of power, we had
to agree to the tremendous cost of the
partition of this country. Have not we
learnt a lesson from it? 1f the United
States of America can have 50 States—and
they have a population very much lesser than
—ours what is the point of principle involv-
ed in stricking to the notion that we
shall have 50 many States and no more?
I am not asking for an immediate change-
over of the entire sitvaticn, but I am asking
for a change in the temperament of the
leadership, 1 am asking them to understand
the psychology of people in different areas,
I am asking them 1o cultivate some imagi-
native element of political leadership, 1 am
asking them not merely to be burcaucratic
—processed who sit at the table and deal
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with the dead wood in the desk and pass
orders merely because the Secretary has
asked them to do so. 1 want them to take
real hold of the leadership of the coumtry
and have an imaginative line whenever and
.wherever it is needed. It is no gcod saying
“We are all for the unity of the country
and you fellows, are very perverse and you
are against the unity of the country. There-
fore, do not make trouble whether it be in
Assam or in Telangana." [ do not want
trouble. I we could be trouble-free, 1
personally would be very happy. But this
world is full of troubles. Our couniry is
ancient country., We have inherited a
tremendous past which is always dangerous
to be an heir with a legacy of 5000 years.
Here in this country we are dealing with
the kind of society which we want to build
and Government are behaving like petty-
fogging bureaucrats who may function on
account of the tactical success of the politi-
cal exercice they carry on behind scemes.
They do not have the courage—political
leadership of the country has mnot the
courage to go before the people and talk
about fundamentals, That is why we
1alk about national integration in a manner
which is so utterly artificial. 1 did oot
want to say all this. But1 was provoked
by the kind of dialogue which was going on
...(Interruptions.) It must be very impor-
tant, perhaps in relation to power outside.
1 am not concermed with such things.
Personally speaking, in Parliament 1 want
certain  things to be discussed properly,
with dignity, effectively, and then put across
to the people. That is why I want the
Home Minister and the leaders of the
country to think about things in the larger
context of our country. Otherwise "this
country will go down the drain of which
there is every possibility and there is every
symptom to-day.

SHRI SHRI CHAND GOYAL (Chandi-
garh): I rise to oppose the motion on
several basic issues. Mr. Depuly Speaker-
Sir, our Constitution contemplates and
conceives only of states and the frame work
of our constitution is more untitary than
federal, But this is for the first time that
we are going to introduce through this Bill
a conception of a State within a State in
our constitution and I say Sir, this will be
entirely against the spirit of the Constitution.
Then, Sir, this is also likely to raise certain
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constitutional conflicts and conflicts with
our other legislation. Sir, the Pecople's
Representation Act accepts omly single
membership and if this Bill is passed, it
will introduce an element of double member-
ship of State legislatures. Those who will
be members of the autonomous Hill States
of Assam will simultaneously be members
of the Assam Statc Assembly and this will
introduce an element of double memberships.
There is also a likelihood of a conflict
arising with the District Councils which
have been given certain independent powers
and certain autonomous powers. Moreover,
this will not solve ths problem for all times
to come and this will not be the end of
the problem. - From the Press I gather that
cven the All Peoples Democratic Party
has decid:d to stage a Dhama  before
the State Raj Bhavan b:cause they are not
satisfied with the present arrangement and
they are clamouring for a full-fledged State
for the Hill areas. Even the All Peoples
Hill Leaders have not accepted on the whole
they have accepted it parlially and as an
experiment. So this is not going to solve
the problem for all times and another
objection is that this does not include even
all the Hill areas. It has only a few dis-
tricts of the Hill areas which are being
included in this automomous States and the
rest of the important Hill districts lke
Mizo and others are going to be kept out
of the whole scheme. So, it is not going
to provide a solution even for the entire
hill areas of Assam.

This Bill, if passed, is certainly likely
to open up the flood gates of similar
demangs: maybe, from Vidarbha maybe from
the Kumaon Hills of Uttar Pradesh, maybe,
from Telengana. We are already facing a de-
mand in Kerala for an independent Muslim
majority district of Mallapuram. 1f this
Bill is passed, it is only going to strengthen
the divisive forces which are raising their
ugly heads today. It is certainly going to un-
do the noble work of Sardar Patel which in
those days was likened to that of th: Bis-
mark ,who was in those days given the title of
Abraham Lincoin and Mazzini on account of
his uniting over 500 States of India. We are
certainly going to reverse that process, We
arc going to undo thc noble work which
Sardar Patel had done.

To solve the problem of the entire
castern region of India it is our suggestion
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that a commission may be appointed.

Whether it pertains to the problems of
NEFA or Tripura or Manipur, or other
small areas like Mizoland let us try to find
& permancnt solution.

The entire area of Assam is a strategic
area. That area confronts us with not only
economic problems, but also with defence
problems.

On behalf of the Jan Sangh, a suggestion
was made that a Commission consisting of
defence exports, administrators, Members
of Parliament and those who are
experts on economic and in Industrial
matters may be appointed on the Commission
s0 that with the help of the report of that
Commission, we can find a permanent
solution not only for the entire hill areas of
Assam, but for the entire Eastern region.
That region as present is crealing serious
defence problems for the country.

Therefore, are we going to take up this
principle of democracy to every street and
to every home and to every small area?
There are other bigger areas. For instance,
there is Chotanagpur which is bigger in
area than the area covered by the Auto-
nomous Hill-State of Assam, That is bigger
in area and also in respect of population
compared to the Assam autonomous Hill-
State. If we create such Sub-States, is it not
likely to open up the possibility of more
demands cropping up for the automomy of
those areas like Chotanagpur, because the
conditions are similar? There is ecomomic
backwardness. There are serious problems
there also. We have got to find a permanent
solution,

Sir, the Assam problem will not te
solved by appeasing to the sentiments of
certain sections of the people. Are we
going to carry this principle of democracy
to every home and to every street?

Sir, so long as the people of an area
are represented in a bigger State and in the
Parliament of the country, there is absolutely
no necessity that in order to appease the
sentiments of certain sections of people, we
accept the principle of smaller States.

Now, the duty of leadecrship at the
Centre is to go to the spot and to convince
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those people, to satisy their sentiments and
to tell them abtout maintaining the unity and
integrity of the country and to convince
them again that their economic problems,
their problems of backwardness and their
problems relating to education and certain
other difficulties which may be faced by
them would be sympathctically solved, That
would be the best solution and the present
so'ution is no solution at all. This will
open up the flood gates in the entire country
for similar demands and this is also going to
weaken the unity and the integrity of the
country.

This is all that | wanted to say at this
moment.

SHRI KRISHNA KUMAR CHATTER-
J1 (Howrah): Mr. Deputy-Speaker, Sir, the
Hill areas of Assam are the Garo Hills...

MR. DEPUTY-SPEAKER: The hon.
Member may continue his speach after
lunch.

13 hrs.

The Lok Sabha adjourned for lunch till
Fourteen of the Clock.

The Lok Sabha-assembled after Lunch
at Two Minutes Past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the chair]

CONSTITUTION (TWENTY SECOND
AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER: Shri Krishna
Kumar Chatterji may now resume his speech.
I would request all Membe-s 1o confine their
remarks to five minutes each, because we
have to conclude the consideration stage at
3 p.m.

SHRI KRISHNA KUMAR CHATTER-
JI: I was just mentioning that the hill areas
of Asgam are the Garo Hills, the United
Khasi and Jaintia Hills, the United Mikir
and North Cachar Hills and the Mizo Hills.

The purpose of the Constitution Amend-
ment Bill is to authorise Parliament to
enact a law by which we can create an an-
tonomous State within the Assam State. The
autonomous State will consist of the Garo
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Hills, the United Khasi and Jaintia Hills at
the first stage and opportunity will be given
to the United Mikir and North Cachar Hills
to join that automomous State at a later
stage. The Mizo Hills in completely left
out of the picture.

I would like to mention in this connec-
tion that as soon as the United Mikir and
North Cachar Hills choose to join this
autonomous State, it would create problems
for the district ¢f Cachar. The demands of
the Cachar people at that stage cannot be
neglected if justice has to be done, because
they will be completzly isolated, and unless
the demands of the Cachar people are consi-
dered by the Central Government with
sympathy, problems will be created there.
Therefore, ] am mentioning this. 1 cannot
blame Shri Ranga or Shri H.N. Mukerjee
for having placed before this House and
also pressed the claims of other regions for
similar treatment. Naturally, when we open
up the way for the creation of such kinds of
States, the demands will come from different
regions which feel that they are not properly
treated for a similar treatment.

Regional and economic imbalances are
there, and because of this, the demands are
sometimes found to be justified also. But
it must be admitted that this Bill goes
against the very spirit of our Consittution
because it has mnever envisaged a State
within a State.

Even then, T must congratulate the
Prime Minister and the Home Minister for
their bold and imaginative Ieadership in
conceding the just demands of the
hill people. The hill people were
gmarting wunder a sense of injustice
and they were demanding some kind
of status. Even then, I am afraid that the
status that has been given to them may not
satisfy them in the future. For example,
law and order has been left out from their
purvicw, So, at a later stage, the demand
for law and order also bzing given to them
will arise at some later stage, and other
problems will then arise. Under the 1968
policy declaration by Government, all the
all-India services including the higher
services of the State are joined, but a lower
category of people will be given to these
areas, and consequently, administrative
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difficulties will arise as to the rules under
which these officers will come for discipli-
nary purposes.

I feel that the claim of Darjecling also
will have to be conceded, and the claims
of Chota-Nagpur and also the Santhal
Parganas regions where also the tribal
population is large, will have to be conced-
ed because they also have been clamour-
ing for this kind of separate State.

Therefore, while we fully subscrib: to
the present amending Bill and we are behind
the Government to sec that the law is
enacted to create this automomous State,
I would appeal 0 Government to give more
and more powers to them so that the hill
tribes people may be satisfied.

MR. DEPUTY-SPEAKER: Now, Shn
Swell.

SHRI SAMAR GUHA (Contaij:
On a point of submission. Just now, I
have received a Calcutta paper in which
I find that the national professors Shri
Satyendranath Bose and Dr. R. C,
Majumdar have issued a press statement....

MR. DEPUTY-SPEAKER: Shri Samar
Guha may resume his seat. There is no
occasion now to interrupt the debate,

SHRI SAMAR GUHA: It is a very
important statement, It bas happened....

MR. DEPUTY-SPEAKER: The hon.
Membzr may resume his seat. Nothing
that he says will go no record. Now, Shri
Swell.

SHRI SAMAR GUHA: **_ -

MR. DEPUTY-SPEAKER: 1 would
again repzat that nothing is being recorded.

SHRI SAMAR GUHA: **

MR. DEPUTY-SPEAKER: 1 would
again plead with the hon. Member to resume
his seat. I am not psrmitting anything to
g0 on record, (Inferruptions;**

SHRI SURENDRA NATH DWIVEDY
(Kendrapara): As you have stated, inter-
ruptions have not been recorded. But
what the hon. Member wants is that the

#¢ Not recorded.
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Prime Minister should make a statement
on that incident. That is what he wants,

MR. DEPUTY-SPEAKER: There is
some prccedure laid cown. If he had
written to me that there was some emergency
about it to which the attention of the House
must be drawn, 1 would have comsidered
it.  But if cn the spur of the moment, he
gets up, I cannot permit it. Now, Shri
Swell.

SHRIMATI ILA PALCHOUDHURI:
(Krishnagar): On a point of order....(Inter-
ruptions) |

SHRI SAMAR GUHA: ¥**

MR. DEPUTY-SPEAKER: Nothing that
is being said will go cn record.

SHRI DHIRESWAR
(Gauhati): **

SHRI JYOTIRMOY BASU (Diamond
Harbour): **

SHRI MOHAMMAD ISMAIL (Barrack
porc): ** '

SHRI
(Patna).**

SHRI J. M. BISWAS (Bakaura): **

SHRI SAMAR GUHA: **

SHRI SHIV CHANDRA: Jha (Madhu-
bani): **

KALITA:

RAMAVATAR SHASTRI

MR. DEPUTY-SPEAKER: Nothing
will go on record.  May I request the hon.
Members to fight their battles outside? It is
really unfortunate that proceedings are
disturbed like this.

Shri Swell.
SHRI SWELL (Automomous Dis-
tricts): We are a great and a growing

nation. Every day, every hour, something
or other is happening in this country, but
1 believe that we shall be able to overcome
all these challenge and that we are passing
only through a period of tramsiticn. Iam
sorry that the smooth current of the debate
has been somewhat disturbed by the rift of
certain developments in West Bengal. But
I would request my hon. friend, Shri
Samar Guha, despite the very strong feelings,

** Not recorded.
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perhaps legitimate strong feelings that he
has, to take another and more proper
occasion when these things can be taken up.
Sir, the subject-matter that has been incor-
pcrated in this Bill bas been ciscussed on
more than one occasion in this House and
many I do not want to repeat the arguments
fhat of my collesgues who have supported

this Bill have put forward. All that
I want to say today is to thamk you
and to thank the Members of this

House both in the Government and in the
Opposition for having made this occasion
possible. We know that under the rules
a motion that once has been disposed of
comnot be taken up again during the same
session. But the vast majority in this
House, practically all the parties, have risen
above party affiliations and party predilec-
tions and have taken this up as a national
question and have brought to bear a national
view on the question. I wish to take
this opportunity of expressing the grateful
thanks of the people of the hill areas to
this unique gesture of gcodwill, trust and
confidence which this House has made to-
wards the people in the hill areas the people
in Assam and in the whole North-castern
India.

Sir, the passing of a Coastitution Amend-
ment Bill, albeit with a comsensus thatis
seldom reached—and it is doubtful if it will
be reached again in the future—is not a world
shaking occasion by itself. But I look
upon this occasion as one more instance of
the health and of the strength of the Indian
democracy. We did a similar thing in 1962
when the Chinese committed aggression
against our country; we did it in 1965 when
Pakistan committed aggression on us and we
are doing it again today in a much smaller
measure.  This is something that will go
down in the history of this Housc and tho
history of this nation and perhaps it would
be an occasion that we shall recall in the
future.

1 have no doubt in my mind that we are
passing through a difficult and transitional
period of the nation and more and more
problems will be coming up.  Whenever we
are sorely tricd we shall always look back
to this occasion when despite our differences
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we were able to close our ranks and come
to a decision that is in the best interests of
the nation.

I shall conclude by saying that we in the
hill areas shall not easily forget this occasion
and in reciprocity I shall say this to the
nation from this forum that we shall strive
with the support of the whole nation to
make that litile cormer of the country a
patch of beauty and grace and a shining
outpost of India.

SHR1 NAMBIAR (Tiruchirappalli): We
have already supported the spirit of the
Bill but we are unable to agree 1o the Bill
is such because of the grounds mentioned
in my dissenting note to the report of the
joint Committee. We do not agree to what
is known as a sub-State or the concept of an
autonomous State which is mew to the
Constitution of India. If you go through
the whole Constitution you will not find the
words ‘autonomous State’ anywhere. They
are introducing it today as a new term.
If it is an autonomous State, it is auton-
omous, But according to the provisions of
the Bill it is not autonomous at all; it is
something like a sub-State, a State within
a State with no powers whatsoever., I may
be permitted to say that it is an exaggerated
panchayat board or district board. May
be a little more, because whatever little
money that the Centre gives, they can
apportion it and spend it. But this body,
this autonomous State, is to act within the
framework of the constitution of the Assam
State legislature, and the legislature has got
jts own powers. I would say that it is
proper only if the Hill States of Assam are
created and have equal status, What is the
difficulty? [ tried my best to understand
it, and T tried to hear from the Home
Minister in the Joint Committee as well.
But he could not give any other reason ex-
cept this, that there was something like a
consensus and he asked why we should
break it and said let it be there. If that is
so, then there must be also an occasion
for further changes. If at all another
consensus comes in, there must be an
occasion to change it, But he does not want
that to happen. Therefore he bars the
door for furiber changes. Therein comes
the two-thirds majority provision. Why
should there be a two-thirds majority for a
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change or rather an amendment to the
legislation which this Parliament is going to
pass by a simple majority? It is not reason-
able at all. It looks Iudicrous, it looks
absurd also.

Now, according to the provisions of this
Constitution (Twenty-s:cond Amendment)
Bill, this Parliament is empowered to create
what is known as an autonomous State and
that can be created and provisions for it can
be passed by a simple majority. That, the
Parliament can do. But if Parliament so
desires subsequently to amend certain clauses
of th: Bill, then there must be a two-thirds
majority. If he straightaway puts it now,
at the iniual stages, two-thirds majority is
not mnecessary. How does it look like?
Does it appeal to reason? It doss not appeal
to reason. But the only answer the Home
Minister could give was this: even this
moming he said that we should not make
these chang:s every now and then. Who
are this “we”? Is it not Parliament? If
this Parliament can create this so-called
autonomous State by legislation, why not
the same Parliament give the powers to
amend it when it wants by a simple majo-
rity? There is a contradiction and there is
unreasonableness in this.

We have goodwill for both the hills and
the plains. My party stands for friendship
and equanimity for both the parts of Assam,
the hill people and the plains people. We
do not want one part to be dominated by
the other. We do not want ome part to
feel that they are neglected at the cost of
themselves. We do not want that. My
party stands for the full development of
Assam as a powerful unit of this great
Mother India. And this strengthening can
be done only by the wvoluntary will of the
people. The people who live in this con-
tinent must fe:l that freedom gives them
something useful and something which they
deserve. Then only they will fecl that they
must do everything for the country.

Therefore, I feel that there should not
be any rivalty por competition beiween the
two parts sf Assam. But every right should
be given to the hill people and everything
should be done to meet their aspirations,
and they must be allowed to develop them-
selves without any let or hindrance from
anybody, not the least from the plains
people.
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Therefore, 1 submit that this Bill does

not go far engugh. That is my objection.
With thzse words, 1 support it.

ot smars fag (9€Y) @ Soremw
7greg, § 58 97 9t A fa=E & s
qgT & HT FT YA g1 T@ A=A &
7 fa=wrd & Agear af wgar g
AT gTER Ay gE @ a8 feaw fem @
ok fear faq = @M, g9 =@ I=A
grafem Faewme st qurf a3 g fe
IH fema g€ A IY WT A
@ | AL AT F waw, fawin wiw
¥ @ E A iz R FE
@ & wifax & faw-g« ¢ ag sgaT
frar war & fF a7 & s fgo

¥ ot T J o7 fee wTE TEET
faar g, sswr @ @ | g frw AU ¥
g, affenr feg a@ & @, 9 @A
fafedr feat @, 3w asF =A AN
geufa ¢ | Afe7 9@ 99 g9 a9 & A
I E @ fex ggTIwT g7 A W
geaT T4 wfgr g WAt A s R
ag €19 &1 TET &, T q0EAT &, 7 A4
& | ool At ft gE W1 gFaT § W
gifgar oY T9x wr @A g frawy
"I 34 §, I8 549 W T § | T
aoua a3t & fF gw wfaes w1 3=
g fF o mfgart gas S ET
we # famar wed § @ adt faww
TET &

oo #1 & aga awal ¥ wwAar g |
I A WY AT YT 1 g AE
s Fom wifge forad qew ® ifa
eqifyd g W1 g AW A ATFT 9EA A
& 1 W19 qgf AT ) AT R AW
w1 qa9d agr & BF Jaar 8 oy o wir
&1, Se gAart g1, s # whr W@
a1 far 9Tg | W TR A T A G-
gt I § fF s T ¥W 8§,
v failm gmaa w9 & a8 W
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wrfed | 7 gAY ardt X w9 qq_
TET 3 a9 Ot wOwr INar w7 fEc
fagr & o3, fage fee dma
¥ J9T JUA, qHw AfE G w77 fgeaw
a1, 72 {5 3% 57 stroAn

Nt ®o Ao FAA (FMIT) : AT
IAT 9T F "/ WT

st wawrs fag © 3@ FEAYRA w
Wi o A

g ggt g0 1 wigwr @A g
& wrfgame ot g7 sFi & § T WS
a1 & ar A€ € | WX ¥ wgEk |79 A8,
& ot fegeam Y mwa meY @ Sei
SHET WY T qA | gHIS @ AAT T7A
gfs gml 9@ qwed & W ag 44
s g fF A dare adi @ W
wIoF A A @ g, faes 6 E,
Tt 78t &, fafee 8%, frot 81 &)
&9 a% U WIqF AT9 AEY 9 § a9 a%
TG AT AL T WHT § | TEH WY
GiC e

% WAt wee @ HTOE d9E |

Y o fag : wTe wOiE w Wi
T 7 &1 fefowe a0 & #T

There is not morality in this country at
present. (Imterruption.) Where are those
people who provented the Japancse from
coming into this country? Sir, you would
not be sitting in the Chair today but for the
brave Nagas.

SHRI HANUMANTHAIYA (Benga-
lore): 1t is because of the army.

SHRI JAIPAL SINGH: You koow
nothing about the army...(Interruption.)

I would ask Prof. Swell to swell his ideas,
so that he does not become isolationist. Let
all the six hills, including MNagaland, come
together. If they can all get together, 1
think the security and defence of the realm
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is safe. With all the weaknesses in this Bill, g7 AT F¢ fF Eq;.ﬁ-q- FrE W-Qﬁ'l[ﬁ!

I give my blessings to it for the future of
Prof. Swell to swell.

S Qo TR0 WA (IAT) : IWTETH
AGIRT, TIA FT ST qHG X A A
ST § | Gk A TP FFA 4T A @
& M agaar vg famr &1 & 29 fam @1
9T §HET FIAT § AT A FARX AAANG
g3eg waqrer fag oft ¥ Fgr vEF Ag &
7Y gradt gafes § oo v wrar g
s g7 @ w7 gfadt 71 ag F@E
gfadt @1 9t waww awi F gy A9
@y € 1 uwar #1 qfomar SR &1 g
& awwd § 1 za gfee B 9= gw A
aifas ads! 1 997 gU & 79 TOF
sfsq & @axar & WX S qrfaw
THTE & IAFT Wl |@ATEr § W g
QR ¥ F Iawr ez g7 Foar =rfge | &
TEET WA W AL AW FT I9ET IW
A # awdT s § AR dar 5 mi
wqurer fag ot 7 Fdm@i, IS gHTE
AR A g g fFogErd qafee
1 71 W1 FW ¥ fae few aw
o& g | wrf Ay fFaAr 6 Ao
FqY 7 gY, L gt 1 ot IAGTE  IWHT
T AANT g W1 #1 gifas T g ar
A #t wn w0 gEEA g o | 5T
I 1 T KT 70w |

1z #AY wgRa ¥ 97 q@mr e oAy
fauy #1 9t oF wiEHe § fa% wfAwe
TiET & Ay =9 wewr a8 s E
T | Af @ WY ag 39 A9 w1 Awmy
T & 1| T W oF e wEwdT &Y g
IH U AT 751 @rarg | {9 ag w7r
§ fF wre T WY IEF awAw w1 1 89
o ag 71 AmeT A T ¥
fog g7 @t &1 @ fewr § o s
Farar oF @ AT ag @ fegrd agwe
Y EHT TAW@ T W) T a5 g FrE
sqaEdT FIH T af F1E G AL 2
T@T AR AT g FEY R EE @A

frdr sy Avwaifas faredte, S
g AR 9T IEF £ @ TR AW
Aad §fF dmzz wrd g wf
2 ? i dT & am9, We-ATIET ANTHI
F ara Tawt g AL &y A%t | Iy iy
g Ar A qurmat 7t WY gy wfawc
fr ge &1 o7 #rf fogg = §,
I #1E TH7E §, IAFT SIMRC Wi
% df 77 I9FT wAAa ag qrar & fF 2@
ERELWHF fAmea @ awr ? sa R
AT FWUF WA ZCH FY AUAL-
w9t wferar g ot I« wforar #1 wiE<
F g gH WA agAT Mgy | gafag &
wgar § f5 o miede #7 4r g, &
war g fF e & FET T
T 7 a9 & #3371 7L ;-
Afew 3fer & Yar Fear sreay A€ g
star gark frx wg foed & 99 Qo o
5 agr & oF wew wea g FaifrE
e am g TR oF ver ¥ oF
fee #t W gw s mfewc 3w
T §, AR I wgd Earag
gfeFa 1 & mit 919 R § & w@r
s g 49 & audT w1 w g, ¢
arew AEY } W g T wiew @wua
freT Tifgw 1 & ag wgea A T F7
w § | ag few & gwda s § & 6k
UF Aged F A AT HYAT ARAT E |
gafag aw JEar § | 98 9 adwr @
£, ag oY | § IEF gAA A% A
¥ gEAT AR | FAET FArgAT § F
wdter w< wgar § 5 owfew gw i
AFIT R ATAT S| T F AT A o
iTw ¥ §3 FT ORI fFar AR SR
Tz T @ T § A T AW A gwaAT ¥
Y qTFA IAH IE GHANE F @ 7
a1 Y T AfF AT W F F @@
FgT AEAT § 6 ¥ a@ F R 6
% T g FIifET AG w4 W I
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arer A gurd wafa @i dtag D
gacnw § | 9u fF To WAW FTeA §,
agt 9T 1 Tga & A E N gvRE w@e
A W TEF T A A
AT TfE | ¥ 2o T F AT AL P,
M. L. C. ¥ Sied 1, fa=iy wog §
ug gk fFm @, A N weqm T
=rfelr | srzaeafae & g Tifgm
zafan & gar agm & fas & &
wHTHE AT § 9wt ag e wifgu fw
TH 9T AWW &1 | 4T a<g e § -
#2 g 91 9T Wit gwer @€ 8 wE g,
wifs wHT F I wHA AE F@
tR AT I @uT @I ) v g
A F a9 @0 w1 g9 T F;
o9 § 919 % A% W94 §U FT OFA
TgM & fag 2 A T aafa & fao
T HIAT AT WX 78 F=A & gAY
Sefrm, endt gl @Y wfew ) &
wqq 33 & wfe mifex fee aw agm
wred & ? g9 T 3w W wfew faw v
¥ wfeg 7 agrawd ) gnt A
gy ofem &1 gefag st a anfirat
gt A WM W TEF
ami Fam fam g, s A g
w9 7 a7 1§ @ I5F gAY S
TR® F AR T Y F9LT I AT |
Fqeai stanida § s ggfia &
IR ag guwta fFar ) qga ww 9
urd € foad and & 1 2% 8 wiw
ag vE Aer WaT § ar & aqurd v §
AR Wt Far § v ag 9 s g €
TH A A AeE a¥g € WAT 7 14w
ST |

SHRI SURENDRANATH DWIVEDY
(Kendrapora): Mr. Deputy-Speaker, Sir, I
welcome the spirit and approach of my hon.
friend, Dr Swell, o far as this Bill is con-
cerned. Every hill tribe in this country must
get this assurance from Parliament that, so
far as this Parliament is conccrned, it wants

to give them all opportunities and all
facilities. They are as much citizens of this

country as anybody else and we should leave
no stone unturned, either constitutional or
otherwise, 1o [ulfil their aspirations and to
make it possible for them, along with other
citizens of our country, to grow and to
develop this Indian nation and fully part-
cipate in its development. The very fact
that Parliament has suspended this rule in
ordcr to pass this legislation in this session
shows how the eatire natiom is concerned
with this problcm and wants it to be solved
as sooa as possible.

1 support this measure because after pro-
tracted negotiations a compromisc has been
arrived at. We are not happy with the
provisions of this Bill; there is no doubt
about that. I have said it in the very b=gin-
ning that the Government have approached
this problem only half-heartedly. In this
Bill they have taken up the problem of that
section of the hill tribes which has agitated,
whereas there are other hill tribes in the
same State for whom no provision has been
made here. It may be that for the time
being this problem has been solved. But,
so far as the hill tribes are concerned, either
in Assam or in other areas, we should
seriously think what special measures should
be undertaken to sec that such fissiparous
tendencies as have possibilities of growing in
those areas do not make any headway.

At the same time, let me make it clear
that I thoroughly oppose any motion for
circulation of this Bill or for the amend-
ment of any of its provisions. After all,
it is a compromise and let us not mix this
problem with other issues. We have all
sympathy for Telangana, but I think it will
be improper and inadvisable toi nclude a
provision in this very Bill so as to extend
it to other arcas. It is a Bill of a limited
nature which has been devised according to
the Sixth Schedule of the Constitution. It
has no relation to the problem before us in
Telangana. Telangana is a very important
problem and this is a warning to the Govern-
ment; we are all concerned about it. But
I would say that if we agree to the amendn-
ment suggested by my hon. friend, Professor
Ranga, then probably we will open ther
floodgates of division in this country.

AN HON. MEMBER: Already they
are open,

SHRI SURENDRANATH DWIVEDY:

Therefore let us be very clear in our
mind.
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I would think the Home Minister is
sincere in what he has said, namely, that we
do not want furiher division of this country.
Let him stick to this position. If any
rearrangement or a review is necessary—there
are other things abou! which I am not going
to speak just now—let us review the position
from a national point of view whether and
how much and in what respect some adjust-
ment is necessary.

The Telangana problem, as I say, is a
different problem because neglected areas
and backward regions are there even in
backward States and they pose very great
problems before us which have threatened
the very unity not only of the country but
of the State itself, So that problem requires
special consideration and I think it will be
better, since Telangana has given us the
warning, that this Parliament devotes some
time to think about the whole question of
neglected and backward regions in this
country.

Therefore, whatever amendments are
thers, T would appeal, let us at least all
support the Bill that is before us because I
think this will give an assurance—again and
again I repeat that this will give an assu-
rance—to the Hill people of this country that
the whole nation thinks about them and is
one with them in seeing that they develop
at par with other citizens of this country.

SHRI KARTIK ORAON (Lohardaga):
Mr. Deputy-Speaker, | am grateful to you
particularly for giving me the time to
speak, mo matter what the amount is,
because 1 have been most unfortunate
otherwise.

I support the Bill and, at the same time,
I would like to congratulate the Home
Minister and the Prime Minister for their
commendable efforts in having come to
such a good conclusion after so much of its
and buts. As a matter of fact, this had
been agitating the minds of the people of
that arcas for a long time.

Let us try to understand what the facts
behind this agitation are and wherein lies
jts strength. 1 would like to let this House
know what is the force behind this. 1 think,
the credit for this should also go to the
forcign Christian missions operating in that
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area. In Garo Hills, the Tribal population
is 75.16 per cent of which 37.8 per ceat are
Christians. In the United Khasi and
Jaintia Hills, 78.53 per cent are Tribals and
50.6 per cent are Christians., In Nagaland
93.09 per cent are Tribals and 55.67 per
cent are Christians. We have already given
Nagaland; there is no question about it but
we cannot stop Mizoland because out of
86.67 per cent Tribals 97 per ceat are
Christians.

I want to tell the House that it is not
the Destiny which determines as to whether
tomorrow’s Christiandom will be happier,
or perhaps more prosperous—bat it is the
will of the people that determines it. They
have taken this strength. This strength has
been aven by the missionaries there. The

ies have compelled the Government
to come to this conclusion.

AN HON. MEMBER: The cat has
come out of the bag.

SHRI KARTIK ORAON: In this con-
nection, I will also iry to draw your atten-
tion and I do not think that there is any-
thing wrong in it. I never say that, because
they have got what they wanted. But we
must also keep in mind that there has been
for quite some time a demand for the separate
State of Jharkhand.

Mr. Jaipal Singh is the erstwhile leader
of the Jharkhand Party. 1 can tell this House
that the tribes of that area regarded Mr.
Jaipal Singh no less than as Mahatma Gandhi
was regarded by Indians in this country.
That was the position. But we could not
get it because in that part only 10 per ceat
are Christians and the rest are tribals for
whom the Government never cared. That
is the point. That area is now a hub of
industrial complexes and many projects have
already come up or are coming up in that
area. The tribal lands have been taken over
by the Government for the projects. They
have not been properly rchabilitated and
employed. They are today refugees in their
own home. They have all been robbed of
their lands by the advanced Communities
and they have become landiess. Even in
the blocks, right from the chaprasi to the
B.D.Os, they are all from outside, no tribal,
nothing of the kind from that area. Even
the forest guards in the Jharkhand area are
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from outside.  Therefore, from every
. ic consideration, this is a fit and
economically viable case for getling a separate
State of Jharkhand.

1 would be very happy and wished if Mr.
Jaipal Singh had been firm and true to the
cause and the tribes. I would like to draw
the attention of the House to the stalement
which he made on 16th August, 1947, when
he was a member of the Excluded and
Partially Excluded Areas (Other than Assam)
Sub-Committee, of the Constituent Assembly
of India. This is what he says om p.9,
line 25:

“Creation of a separale province isa
matter outside the scope of our inquiry and
we do not find that this is, in fact, necessary
for the satisfactory administration of the
tribals.*”

But for this, notody would have been
able to stop the creation of a separate State
of Jharkhand.

14.47 brs

[MR. SPEAKER in the Chair]

1 would like to appeal 1o this House to
consider this question without any reserva-
tion and 1 would urge upon the Government
to conrtider this question also in the same
spirit with which they have considered and
acceded to the demand of the people of
united Khasi, Jaintia and Garo hills.

With these worlds, 1 support the Bill
and 1 thank you again for the opportunity
given to me.

st WA wret (gr9E) ¢ we
wRIRy, @fagm & gurew &1 g faqaw
ot gl I of@ EF & | war v
o Fak A AT fm S5 ¥y
T A%9 § WIAT §, I WAY G gAY
o ¥ TH 959 ¥ €% g6 48 WreErad
fear o1 fo wfasy F o 39 a@®
QU AG HAT AT | WAL G HA
o fox tw fadaw & ofe @ a9
T THTHT AAET g HA9 71 6
& ¢ fr fa@ I®X 7 Tg g TOA ¥
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fadr s @ €, wiawa § g& /@ ¥ 9wy
FEY /AT WA, 79 H wwar g fw 9w
fagas & wfca w77 § a1f woiiar @
& wwt § 1 34 oY @z wwwm fF fom-
T FY AT AR 1 AW a7 F w7
L2y

FAIY AT |, META AEET, I TFIT
#F 05T §—w usT T § fa7d gwe wiw,
fagr, Twea IF ST WG # gEe
57 ¥ § o fgmaa ww d% osw
ool & o a3 & faw
TRRT 99 @ § et uew ¥ §—y
faedlt fras wgr afwg g af
o g 9 9FR F Uo7 % fota waw
usg & weadta frar s @ § ww s
THYFICHT § f6 wrx gH gw &
QY Al @Y Al G a8 aHWia-
et AAAfa &9 aF 97 @A Jigat
£ 7 werw WEIEY, WTHT AT BN, I
¥9gq A19 A wAg Agafafs § age
¥, qar % foag gwa Ftda #gmfafay &
sfq¥wa gor 411 oo 9 wEraee
F garra ¥ M7, fag® g9 aww
T3 gaaT F &g Fgr vav 91 5w &
Fig w2 & fRaY 7% wea &1 faaf
a8t fear S Afe 39 g W
g WA gE WY A g 4t fF IeF
arz A & fwig gar | aEnaE §
frator & ar= 9ame #1 il g, afe
aran &1 ffw gom SR W @y 9N
T &7 fARTar g1 T @ | T i
T & g #WAY WERE & wWigar § %
WEIT HHT ®T a<g 98 WY ¥H 4@ W
WTETET 2 % 9g W1 Uy a9 & fag
o1 T & a8 wia @ § 1 5EF AR
@ 9FC & fedl weme ox faae a
far s 1 g B, At @ gl
Frzrd fr 1a¥ fovwa sar §, woOFT
& weaT WY 52 av 58 T § ) AfeT Tw
THX AR oAl & g9 g A mwdE
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® w7 fEEl s F1 A @@
TE dar graT | gE T A 9T wEer
e A1 @ gadff 7 wader &1 mizd
A W ST F7 IIG AT
fear | &fes St 717 & falre =9 & Fg0
g § A€ 9g fF gEel wgE #w
I F 3T M AAY, A W A A
f& gii oY fergeam & 7= 50 TsAl F
frrfwr &< &, 3=d A fex feafq
wfud © g% § | FHA-F aF &
At worga & oy | o feafa & Tl
gt ) afe g| awi & AE-a18 qEmEl §
a1 & Ax-Ay uedl w1 faio w3
T g a% Ifad g AT T
w20 ¥ @I, FAMAT F AR AT AT
At A arfeat 48 o= &Y, AFEEE T
F< femr @9 o% @ aF A 9w A@fw-
fodi w1 wa Agf e o) faw awa
A afafaat &1 oA gam at gax wsat
H—gAT TG T | AT WHT FHTIAAT
% ar gvm fs dae Al AR F A fr
W yaF TS F ®TH qemar Ay |
T AAIT A7 I AT F ;A TEAT AEY
qME & | AT #Y Ty wAEfa @ @
@ & fF o aw a1, < mfsat 7 arg
w14, g % 10-15 MTHT TAF T A
W4, FTE  HTRIET A @81 F faqr oy
@ aF g F faudw A A
97 g1 A8 & fF W 3w 7 50-60
gwsi g atzwr g At fex oF 17 gEaT ¥
zat s %1 g #< ifae | A9 O
qTRIEA 4T T9TT H WY FIE H1S
¥ W, g

ag @1 & falw &9 & grnw F &
¥ faq g7 S@gaT § | ATAW F T -
AT AW F (4F FT I AT
T ¥ AT ? OF qT I9FH1 FTQ Tg q7
fe &1 1960 ¥ 99 waaew qFd g Aare
&THEASA T A7 99 §HA ag AT /R
QT goTw A oAv§ AfeT gEw g
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AT & 1| UF At srgfirar aet § fowrs
I @A F avex fafig ar, gER AMMGE
gfiz & ¥ ar9d ¥ f5 s & gal @A
& g7 o fagd gu & | g @ W
qgt % e g, wEW F WY AT
graedl fagas ogn faam @ & o9
gAr g I9H FE TA WEIET @@ AT
Ea # 7Y mf faad wafagt amer &
T &= & FUC A # fRaEY g &
e &Y TE Y | gt aF  WiigE ayea
FT qrEey §, TEGHT ATEM 7 {1 TER
5T § WO ®7 & Fg7 & | gH IER
qvaeq § 9 T O gra@war 7€ g |
S[STE] AR, WTIH! AR AT Err
fF waw & ot qddT &7 § ITH! TEH
Zq & W gFT FI W g1 q@ F TY
AW HOA AW | TI-AT ATEEE A A9 §
oY T F gE A0 F1 Y ArgEcE AW
BT & 91 W x| mifgw Ao #
sysafer § SaF AR I AT )
w7 nfaq amar § fale so §
FgT IEAT § T Ag & fr 39 faduw ®
g A8 I @EeaT Az @ Mg F
oF A7 gt Wigw WA, @y #T I
foar fgew & gv7g HoF Q4% WO &
fawta &1 @19 #gr & gt fafwc Wi
Y FYR F A A gz A
g sgar 48 & fF A% sew Ay
g ¥ fafea 77 avmT Tfge | g7d
ata g § fr Ao grfedt & ooy # ag
fadas gaar AT g1 39 9F F) feafa
& &t tar 7 v F o 7g s &=
S AR w9 #r fer A ggifet &
gerg § AT gE & iy | arfax
9 8% 48 W T WHFEIEAl F1 gHEAr
FAT @I AN Fq aF T 7t I
OFEIEAT ® @A 9T @ar ?oAY oy
FTH ATTHT AT § 3T F 679 FAT W
IAF! TT TF & FfAw FEF AT 57
QAT WY WEEAT I FIE /AT T G |
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[#T % i aret)

9 g7 wa< qfafq & oft s wagfy
= F1 4f W) A fe gEar ¥ a@ne
59 fadas & weew ¥ Aot wagafa
FT FIAT § |

SHRI B. K. DASCHOWDHURY
{Cooch-Behar): After a decade of troubles
and after many deliberations, this Bill has
come before this House, It has got a
sordid history. [Ever since the Partition of
India, certain sections of people living in
Assam are oppressed and tortured in various
ways. We know, many things have hap-
pened in the past. The Bengali Speaking
people in Assam “have bzen tortured a
number of times; they are oppressed, even
thelr women are molested and criminally
assaulted. ‘

The other day, on the 25th March,
when this Bill came up in the House for
discussion, one hon. Member asked why, by
this Bill, we are trying to have a separate
State when they are getting all benefits,
when all sections are getting equal benefits,
To be short, I would like to place one
figure. A question was raised in 1953 in
the Assam Assembly—Starred Question
No. 21.

To a starred question No. 21 of 1ith
September. 1953 of the Assam Assembly the
answer is: I quote:

“In 194748 in Gealpara district alone

there were 250 Bengali medium schools.

In 1950-51 this number came down to

3 from 250.”

In this connection 1 also like to quote
one statement that was published in Amrit
Bazaar Patrika of 29.5.54 made by one of
the Member of the Communist Party, a
very importont lcader of the Assam Commu-
nist Party, Mr. Phani Bora, He said:

The Assam Government/through
the "official and non-official agents
forcibly sealed off all Bengali schools
in Goalpara district, denying the
safcguards of the Bengalees® cultural
and linguistic rights. Such imperialist
and reactionary actions of the Assam
Congress Government were responsible
for cacouraging the disintegrating
elements in Assam including Naga
Hills.”
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This is the whole historv of opzration
as to why this Bill has come up. I find
that this august House has almost agreed to
give a green signal to this Bill, despite th=
fact that since yesterday about 22 leaders of
the Hill Peoples have startent hunger strike
and four of these importan leaders have
openly declared—(it has been published in
to-day’s patriot) that they will continue the
hunger strike for an indefinite period. Even
in the Joint Sclect Committce Report, 1 find
that one hon. Membz2r representing Garo
hills, Mr. Sangama, a memb:r of the Rajya
Sabha has going a dissenting note stating
it clearly that Garo hill people are not
satisfied with this Bill. So, Sir, it has
become very clear hill of as that, neithsr
the Garo Hills people nor the Khasi and
Jaintia Hills people are satisfied with this
Bill for whom we have a responsibility to
do something. As a matter of fact they
are opposing it.

I think the hon. Home Minister has
oot seen the map of Assam and the North
East Indian region. If this Bill is cnacted,
this Cachar district will be completely
bifurcated from the rest of Assam. [Further
a provision has been made that if the North
Cachar and Mihir Hills decide to join this
autonomous state of Assam, then they will
be taken in. If that be so, then what will be
the fate of Cachar? The people of Cachar
District had submitted a memorandum to
the Prime Minister and Home Minister
which was not considered by them. This
is a serious thing, where we find this
Government simply yields to pressure and
pulls; whenever any man puts his pressure
in a very mighty way. This Cachar people
being very gentle, appealed to the Govemn-
ment to consider their case on merit, but
they refused to consider. So, finally I
request the hon. Minister to comsider the
position of the Cachar District because we
find that in Assam the Benglees are feeling
very much insecure. I would like to refer
to another statement. The people of
Assamese language people in Assam was
19,92,299 in 1951. It rose to 49,71,229.
How are thess manipulations in the census
operations made? This seems to be biologi-
cally improbable and biologically a mystery.
From 19 lakhs it came to 49 lakhs in the
course of 20 years. This has disproved the
theory of Malthus on population. The only
explanation is that all those Bengali speaking
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people were forced to register themselves
under Assamese speaking people. A large
cection of the Bengali speaking people in
Assam feel very insecure and appressed as
it has teen seen in the past also.

15 hrs.

So, Sir, I erquest the hon. Home Minis-
ster to consider all these legal demands of
the people of Cachar., Thank you.

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Mr. Speaker, Sir, I
am grateful to the hon. Members who have
participated in this Debate who have mostly
welcomed this Bill and supported it very
heartily, exeept the Members of the Jan
Sapgh party. I think, they also have a
desire to support the Bill, but they have
made some commitment, and they cannot
get out of it......

AN HON. MEMBER : No.

SHRI Y. B. CHAVAN: Why I, say
so is because I know they also want com-
plete peace in that part of the country,
They also want that area to be contented
politically, economically and otherwise and
this step which we have taken also aims at
the same objective. (Imferruption.) It is
having the same objective. Well, I do not
want to emphasise the differences. I am
trying to emphasise the unity of approach,
as far as [ can.

I would just briefly refer to some of the
points raised in the course of the De:bate,
because they do mot require any elaborate
answer.

My hon. friend Professor Ranga wel-
comed the Bill. He made a mention about
the problem of Cachar. In that sense, Sir,
many States have got many areas where the
problems of development are there. And,
they will have to be looked into. I am sure,
the prpblem of Cachar also will be looked
after by the Government of Assam.

The hon. Member Shri Hiren Mukherjee,
while supporting the Bill suggested that the
leaders of this country should always have
sense of imagination and try to think in
terms of as many States as necessary if
possible.

Sir, I quite agree that one has got to be
realistic in this matter and look to the feel-
ings of the people in this matter. But, at
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the same time, it would be wrong to allow
imagination to rvn riot. Wherever there
is demand for separate State, if we are
going to concede it without proper consi-
deration of the problem, 1 think, that will
be undoing of this country.

The hon. Member Shri Prakash Vir
Shastri ji asked for an assurance from me
that in future no such State would be
created.

As a spokesman of this Government, I
can broadly indicate the approach in this
matter. But who, in a democratic set-up
can give assurances for all times to come?
It is very difficult for anvbodv to give assu-
rance, because, Sir, history does not take
dictates fram either Governments or leaders
of political parties. It has its own logic.
{Interruption) It is very difficult for me to
give any assurance. It will be wrong to
give any assurance. But [ can only indicate
what our approach is in this particular
matter.

Some hon. Members made reference to
Telengana, [ think it is very wromg to
draw up parallels in this situation.

SHRI S. M. BANERJEE: Why don't
you make a statement on the Telengana
bandh?

SHRI Y. B. CHAVAN: We are con-
sidering the question of Assam and the
question of Telengana is a separate thing.
It is a separate question and it has got a
different connotation. It has a different
angle. We have got to consider the Telen-
gana problem in the Telengana ‘way. We
have got to consider the Assam problem in
the Assam way. This is the only way in
which we can consider them.

The hon. Member, Shri 5. M. Joshi
welcomed this Bill and he has given the
support of his party. I am very glad that
Shri Dwivedy also has decided to support
this Bill.

SHRI SURENDRANATH DWIVEDY:
I am supporting it from the very beginning.
When the Bill was referred to the Select
Committee also T was the first to speak in
support.

SHRI Y. B. CHAVAN: 1 am grateful
to the hon, Member for this support in this
particular matter. I had some misgivings
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because last time the hon. Member, Shri
Hem Barua opposed it.

SHRI SURENDRANATH DWIVEDY:
He had certain rescrvations only. He did
not oppose it. :

SHRI Y. B. CHAVAN: 1 am very
glad of this support. There is only one
point more for me to deal with.

The last speaker said that Cachar is
geographically completely separated. That
is a misconception. When we are carving
out autonomous States, that does not mean
that we are administratively creating different
umits here.

As far as the non-transferred subjects
are concerned, Jfhe writ of the Assam
Government will run in the area of the
autonomous State. Even from that point
of view, the contiguity of the territory of the
State, as far as Assam is concerned, certainly
connects Cachar with the State of Assam.
There is no doubt about this matter
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These are some of the points mentioned
by the hon. Members on which I thought
1 should give clarification. I hope the hon.
Members would support the Bill.

MR. SPEAKER: 1 will now put Shri
Abdul Ghani Dar's Motion for Circulation
to thg vote of the House.

Th€ question is:

“That the Bill be circulated for the pur-

pose of eliciting opinion thereon by the

30th June, 1969™
The motion was negatived.

MR. SPEAKER: [ shall now put the
Motion for consideration to the vote of the
House. Let the lobbies be cleared.

The lobbies have been cleared.

The question is:

“That the Bill further to amend the

Constitution of India b: taken into
consideration.”

The Lok Sabha divided:
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MR. SPEAKER: The result® of the SHR1 ABDUL GHANI: I beg to move:
division is: Ayes : 365; Noes : 30 Page 1, line 14,—
The motion is carried by a majority of omit “or” ™
the total membership of the House and by a Page 1,—
majority of not less than two-thirds of the omit lines 15 to 17. (8)
members present and voting. Page 2,—
omit lines 1 to 17.
The motion was adopted. e @
SHRI SHIV CHANDRA JHA: 1 begto
Clanse 2 (Insertion of new article 244- A) move:—
Page 2, line 22,—
MR. SPEAKER : We will now proceed 07 ““Dot less than two-thirds.”
with the clause-by-clause consideration. substitute *‘simple majority.” (12)
There are amendments to Clause 2. Shri Page 2,—
Limaye is not herc. Even then his amend- omit lines 23 to 26. (14)

ments are not in order. Shri Dar is moving
his amendment No, 3. Shri Shiva Chandra
Jha is moving his amendments Nos. 4 and 6;
Shrj Dar is moving his amendments Nos.
7, 8 and 9; MNos. 10 and 11 are Shri Limaye's
amendments and they are out of order.
Amendments Number 12 is that of Shri
Shiva Chandra Jha which he is moving.
Shri Shiva Chandra Jha is also moving his
amendment No. 14. Amendment Numbers
19, 20 and 21 are those of Shri M. Marayana
Reddy and Shri Limaye and they are out of
order, Amendment Nos. 22 and 23 are
those of Shri Hem Barua which he is moving.

SHRI ABDUL GHANI DAR: I beg to
move :—

Page 1, line 9,—
omit **(whether wholly or in part)” (3)

SHRI SHIV CHANDRA, JHA: (Madhu-
bani) 1 beg to move:

Page 1, lines 9 and 10,—
omit “or any" @

Page 1, lines 12 and 13,—

for “whether clected or partly nominated
and partly elected,”

Substitute “clected™. 6)

SHRI HEM BARUA : (Mangadai) I beg
to move:—

Page 2,—

after line 7, insert :—

Provided that the Legislature of the
autonomous State, shall have powers to make
laws for the whole or any part thereof,
whether to the exclusion of the Legislature of
the State of Assam or otherwise on the
subjects to be specified.” (22)

Page 2, line 22,—

for “not less than two-thirds of the
members present and voting™

substitute:

“a majority of the total membership of
that House and by a majority of not less
than two-thirds of the members of that House
present and voting."”  (23)

MR. SPEAKER : All the amendments
which have been moved are in order.

Now one or two of you can say a few
words. Mr. Jha, do you want to say anything?

ot fre wwx W1 weTs AERa, §O
g dET #9T TR 2T ag & fr
orgt 3a# famr & autonomous State com-
prising (whether wholly orin part) all or
any of the tribal areas ga¥ ¥ @ @
g AT ¥ gEEEr agm g 1w
darea fada® 1 g% a1 a9 F9 §

*The following Members also recorded their votes for :

AYES: Sarvasbri K. Kamraj, J. K. Choudhury, K. Suryanarayana, P. R. Thakur,
V. Narasimha Reo, and Ramesh Chandra Vyas.
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gog qr g 71§ e T §1 &
Faw ag FgaT Agar § few ww @
T ¥ TgrE T AT A & wrEEny
wz g F fow w7z 9o @ € ar e
gam ¥ fAu wow ag w=W FA aE
Fer@r ! oAy tad ¥ 39 F1 Wi En
fear 3 7 mo @l *w W) FET
safam feew fefewe B "t @
g @ st foew fefegwe aa
®E A7 g9 YR fiew s
faifcfirm M adi g R & ? whrawe
vz T fgew 1 F1 E9T 7 ST W9
&ow feetfmaT s es ¥ W T @
&7 w1 W9 ET geg w4 QY A
&t Atfeat s wor R E ? afg sy
qgrEl Tedl & et oF §9 q=rEr
ATEY & oY §AFT SUF AT A AIHT
TF GEA ¥ A9 FIA IS | @AT X
F AW WY W I w Fed WK fag
X Y F g ST g7 vt feer
& hgaT F A A W) A
dar T sy gt ww & gEm Af
7 7o @ & 9 A0 ag 9w gww i
& w1 @ ¢ fF 5@ g F1 wwre
sTw §7 zafeg & st fear @
fs oz waz Wi WY g R o Ak
aaTR greaw tfcame @ wifge’ | gEa
HQ & 361 FT A2 qg g

243

Page 1, lines 12 and 13,

~ for “whether elected or party nominated
and partly elected,” substitue *‘elected,”

g ffew gz N Ifge v ag
aifyade F1 S @I WIaT § I9ET EN
e FLE | ATHALE & qOHT @7 98
oF SHHEr a0 T &1 TEd fEy
¥ fofifeor ant & slkaza a@ @
giafaat gt § 7 gafae sy &1
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S UF Y OF WTH TEA6T R FT T

& T WTT | 9 99 TF § A9 o-
Fflgr T AP T RE T WA
FH AAGT F G AW FTFT IEH AW
TEHTT FL AR O gea F A9 gUw
# aff wrar ¢ ag ww arfeRd &
wHAT I9H | WA § W gafae &
oqAT ag waEHe fear § 6 gt o Faw
‘TAFET TRET Y |

fraw f7 aareT o8 § fF A dw
7z 959 FgUAT TG T W G
Ffw A TR fere dafE’ g
@z @ faor 9w ) &G w@ws A
wrar 5 ag aodEdz & fag wig @t
fogrs &1 e F9 TEw § W W A
wre foree Aofedt 3 ey WE?
zafon & agm fF ag @ faerd Wy g
5T favasr Forfedt 8 arm w9 o F |

ooy A EIEE ¥ M Mg 23
26 sitfie wcr & forg wer 4 -

“Any such law as is referred to in this
article ghall not be deemed to be an amend-
ment of this Constitution for the purposes
of article 368 notwithstanding that it con-
tains any provision which amends or has the
effect of amending this constitution.”

U oW M ¥ s @
ffF st = oz oATTE F) SEH
F wifwe w7 23§ €, wiv 3w dowrs
FrIT 2F @ o wW oW FO
W @ & A FW AITET @ gy
AT | 368 5T WifF wfaera & @
IqN "7 qAET FT @ E R o
wTa F5d § 1% 7€ g bar Al w @
BEN WHRATAA & away &
% o WiT IET 368 F HAEA ® I
#3 & wX (5T #2d & fr oa® ag wo-
% 7 gwwr g fs gw w8 Sad |-
ST FTLE & | W aE B J) @ wY
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@ FE T AN T g7 & greareas

ae # ooy & gEfaw Ay dare

I T T & fF oA g argy #
nfz &1 T
MR, SPEARER: Now, Shri Hem Barua.

SHRI S. S. KOTHARI (Mondsaur): On
a point of order, Under rule 338...

MR. SPEAKER: 1 have called Shri
‘Hem Barua. I shall call the hon. Member
afterwords.

SHRI HEM BARUA: [ am opposed (o
this Bill on technical grounds.

I have suggested certain amendments in
order to make this Bill a perfect ome. My
first amendment reads thus :

Page 2, after line 7, insert :

“Provided that the legislature of the
autonomous State shall have powers 1o make
Jaws for the whole or any part thereof,
whether 1o the exclusion of the legislature
of the State of Assam or otherwise on the
subjects to be specified,”

1 have suggested that these subjects should
be specified @ The Asoka Mehta formula
was the best because that had formulated
the subject on which legislation could be
undertaken and on which the autonomous
hill districts could legislate. The Asoka
Mehta formnla was specific about it. The
Asoka Mehta committee’s recommendations
were rejected, because the APHLC people
refused to attend its meetings, and, therefore,
they were not examined on their best value.

Under this Bill, in the autonomous hill
districts, they want to introduce triarchy and
pot dyarchy. The Sixth Schedule will
remain, and then there will also be an
auionomous State within the Assam State.
This would mean triarchy and triarchy
means anarchy. This will create administra-
tive and also geographical difficulties.

It was precisely to avoid these difficulties
that the Asoka Mehta formula had recom-
mended that out of 55 subjects, 50 should
be given to the automomous hill districts.
I have suggested a proviso to the effect that
the subjects should bz specified.

I had raised in tbe morning the point

about violation of article 368 of the Consti-

ution. Unfortunately, what the Home

CHAITRA 25, 1891 (SAKA)

Constitution 246

(22nd Amdt.) Bill

Minister said could not convince me and he
could not say much om this also. Under
article 368 there should be not only two-
third majority of the Members present and
voling but there should also be a majority
of the total membership of the House.
But here the majority of the total member-
ship of the House has bzen omitted alto-
gether. 1 want that to be maintained,
because when we have all affirmed our
loyalty to the Constitution it should bz in
letter and in spirit. If that is accepted,
then the provision that the law shall not be
deemed to be an amendment of the Consti-
tution should be omitted, because that does
not fit into the picture.

I would also suggest that the phrase
‘for the constitution and proper functioning
of such commiittee’ in the proposed article
371B of the Constitution should be omitted
besause that deprives the State Assembly
of its right to debate,

In article 368 it has been stipulated in
the later part that not only the majority of
the Houses of Parliament but the majdrity
of the State Assemblies should by resolution
adopt this Bill or any Bill whatsoever. But
here we find that there is no such provision
and even the Assam Assembly has been by-
passed in this Bill. Therefore, I suggest that
those words should be omitted.

In order to make this Bill a parfect one,
1 have suggested these amendments, and I
hope and trust that the Home Minister who
is a democrat would accept some of these
amendments.

ot 5 T A AsAE RERd,
7L Y wiEHz Ao 3,6, 7, 89T 9 &
I8 garfeas 0% %7 § A7 T[gan
gfF:
T B FT a6 {7,
AUET AT G AT AT HA G AT 1
dar & ooz owor fear qw &Y
TN & F19 Fg T & AT FRfeat
T | 9 "7t gew # arfeearT o1 fawer
Fag dgaw HTT o1 9K ww oF
TSAT 0% §T gHAT FT Q@ I 4T a9
T T A AT AT F AT FT AT
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HAT | WA qFR #1777 faar
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SHRI S. S. KOTHARI: I am sure we
would all like some constitutional proprie-
tics to be observed in this House with regard
to the passage of this Bill. When this Bill
was last considered, clause 2 had been deci-
ded upon by the House. Under rule 338,

“A motion shall not raise a question

substantially identical with one on which

the House has given a decision in the
same session.”

I would -appeal to you, therefore, to
consider that the motion under rule 388
which has been brought forward by the
Home Minister only deals with the question
of its application to the motion for conside-
ration of the Bill. But while we are trying
to pass the clause, that rule 338 would _
again have to be suspended. Seo, the Home
Minister should again come forward with a
motion before the House. I think he will
have to give notic and come forward with
such a motion tomorrow before the House,
and if the House giveshim permission then
clause 2 can be taken up by the House for
consideration. That is my submission.

MR. SPEAKER: Permission was taken
for the whole Constitution Am:ndment Bill,
‘When 1 called Shri Kothari, he got up in
full, not a part of Shri Kothari,

SHRI S8.S. KOTHRI: In that way,
the first reading should have been enough;
there is mo used for a second and third
reading.

MR. SPEAKER: I have given my ruling.
Permission was taken for the whole Bill, not
a part of it.

I shall nowput all the amendments to
clause 2 together to the vote of the
house.
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The Amendments Nos. 3 4 610 9 12 14 22

APRIL, 15, 1969

and 23 were put and negatived

MR. SPEAKER: 1 shall now put clause
2 10 the vote of the House. Let the
be c[eared—Lobhiesl have been cleared.

Division No. 9]

Abraham, Shri K. M.

Achal Singh, Shri

Agadi, Shri S.A.

Ahirwar, Shri Nathu Ram

Aga, Shri Ahmad

Ahmad, Dr. I.

Ahmed, Shri F.A.

Ahmed, Shri 1.

Amat, Shri D.

Amin, Shri R.K.

Anirudhan, Shri K.

Anjanappa, Shri B.

Ankineedu, Shri

Arnmugam, Shri R.S.

Asghar Husain, Shri

Azad, Shri Bhagwat Jha

Babunath Singh, Shri

Benerjee, Shri S.M.

Barrow, Shri

Barua, Shri Bedabrata

Baru, Shri R.

Barupal, Shri P.L.

Basu, Shri Jyotirmoy

Basuuatari, Shri

Baswant, Shri

Besra, Shri S.C.

Bhagaban Das, Shri

Bhagat, Shri B.R.

Bhagavti, Shri

Bhakt Darshan, Shri

Bhanu Prakash Singh, Shri

Bhargava, Shri B.N.

Bharti, Shri Maharaj Singh

Bhola Nath, Shri

Binia, Shri Kolai

Bist, Shri J.B.S.

Biswas, Shri J.M.

Brahm Prakash, Shri

Burman, Shri Kirit Bikram
Deb

Buta Singh, Shri

Chakrapani, Shri C.K.

Chanda, Shri Anil K.

Chanda, Shrimatt Jyotsna

Chandra Shekhar Singh, Shri)

Chandrika Prasad, Shri

Chatterjee, Shri N.C,

lobbies

AYES

Chatterji, Shri Krishna
T
Chaturvedi, Shri R.L.
Chaudhary, Shri Niirtaj
Singh
Chavan, Shri D.R.
Chavan, Shri Y.B.
Choudhary, Shri Valmiki
Choudhary, Shri J.K.
Dalbir Singh, Shri
Damani, Shri S.R.
Dange, Shri S.A.
Das, Shri N.T.
Dasappa, Shri Tulsidas
Dass, Shri C.
Dev, Shri D.N.
Debbarma, Shri Bikram
Kishore
Deo, Shri R.R. Singh
Deoghare, Shri N.R.
Desai, Shri C.C.
Desai, Shri Morariji
Deshmukh, Shri B.D.
Deshmukh, Shri K.G.
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G.S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G.C.
Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Ering, Shri D
Esthose, Shri P.P.
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K.R.
Ganga Devi, Shrimaii
Gautam, Shri C.D,
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Ganesh
Ghosh, Shri P.K.
Ghosh, Shri Parimal
Girraj Saran Singh, Shri
Gopalan, Shri P.
Govind Das, Dr,
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The question is :
“That clause 2 stand part of the Bill".

The Lok Sabha divided :

[15. 30 boars

‘Gowd, Shri Gadilingana
Gowda, Shri M.H.
Gowder, Shri Nanja
Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hajernawis, Shri
Haldar, Shri. K.
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, Shri J.N.
Heerji Bhai, Shri

Hem Raj, Shri
Himaisingka, Shri’

1gbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V.N
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri 8.C.

Jamna Lal, Shri
Janardhahan, Shri C.
Joshi, Shr S.M.
Kahandole, Shri Z.M.
Kalita, Shri Dhireswar
Kamaraj, Shri K.
Kamble, Shri
Kameshwar Singh, Shri
Kamala Kumari, Kumari
Kapoor, Shri Lakhan Lal
Karan Sipgh, Dr.

Karni Singh Dr.
Kasture, Shri A.S.
Katham, Shri B.N.
Kavade, Shri B.R
Kedaria, Shri C.M.
Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri H. Ajmal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri M.A.

Khan, Shri Zulfiquar Ali
Khanna, Shri P.K.
Kinder Lal, Shri

Kisku, Shri A.K.
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Koloki, Shri Liladhar
Koushik, Shri K.M.
Kripalani, Shri J.B.
Kripalani, Shrimati Sucheta
Krishna, Shri M.R.
Krishna, Shri G.Y.
Kundu, Shri S.
Kureel, Shri B.N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N.R.
Laxmi Bai, Shrimati
Lobo Prabhu, Shri
Lutfal Haque, Shri
Madhukar, Shri K.M.
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Majhi, Shri M.
Malhotra, Shri Inder J.
Mandal, Dr. P.
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Manoharan, Shri
Marandi, Shri
Masani, Shri M.R.
Masuriya Din Shri
Mehta, Shri Asoka
Mehta, Shri P.M.
Melkote, Dr.
Menon, Shri Govinda
Menon, Shri Vishwanatha
Minimata, Agam Dass Guru

Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G.S.
Mishra, Shri Janeshwar
Modak, Shri BK.
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammed Ismali, Shri
Mohammed Yusuf, Shri
Mohsin, Shri
Mohihder Kaur, Shrimati
Molahu Prasad, Shri
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shri H.N.
Mukerjee, Shrimati Sharda
Mukne, Shri-Yeshwantrao
Maulla, Shri AN.

Murthy Shri B.S.
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Murti, Shri M.S.
Muthusami, Shri C.
Naghnoor, Shri M.N.
Nanhta, Shri Amrit
Naidu, Shri Chengalraya
Naik, Shri G.C. :
Naik, Shri R.V.
Nambiar, Shri

Nanda, Shri

Nath Pai, Shri

Nayar, Dr. Sushila
Nihal Singh, Shri
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati
Pandey, Shri K.N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K.C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parmar, Shri D.R.
Partap Singh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar
Patel, Shri J.H.

Patel, Shri Manibhai J,
Patel, Shri Manubhai
Patel, Shri N.N.

Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri N.R.

Patil, Shri S5.B.

Patil, Shri 8.D.

Patil Shri T.A.
Poonacha, Shri C.M.
Pradhani, Shri K.
Pramanik, Shri J.N.
Prasad, Shri Y.A.
‘Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri
Raju, Shri D.B.

Raju, Dr. D.S.

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Chowhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramamoorthy, Shri S.P.
Ramamurti, Shri P.
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Rana, Shri M.B.
Randhir Singh, Shri
Rane, Shri

Ranga, Shri

Rao, Shri Jaganath
Rao, Dr. K.L. .
Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Dr. VKRV

Rao, Shri V. Narasimha *
Raut, Shri Bhola

Ray, Shri Rabi

Reddy, Shri G.S.

Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M.N.
Reddy, Shri P. Antony
Reddy, Shri R.D.
Reddy, Shri N. Sanjiva
Reddy, Shrimati Sudha V.
Reddy, Shri Surendar
Rohatgi Shrimati Sushila
Roy, Shri Bishwanath

- Roy, Shrimati Uma

Saboo, Shri Shri Gopal
Sadhu Ram, Shri

Saha, Dr. 5.K.

Saigal, Shri A.S.
Saleem, Shri M. Yunus
Salve, Shri Narendra Kummar
Samanta, Shri S.C. T
Sambasivam, Shri
Sanghi, Shri N.K.

Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre Shrimati Tara
Sarma, Shri A.T.

Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P.M.
Sayyad Ali, Shri

Sen, Shri A K.

Sen, Shri Deven

Sen, Shri Dwaipayan
Sen, Shri P.G.

Sen. Dr. Ranen
Sequeira, Shri

Sethi, Shri P.C.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah Shri Manabendra

Ramshekhar Prasad Singh, Shri Shah, Shri Shantilal
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Shah, Shri Virendrakumar
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastsi, Shri Sheopujan
Sheo MNarain, Shri

Sher Singh, Shri

Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shivappa, Shri N.

Shukla, Shri S.N.

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddheswar Prasad, Shri

Ayarwal, Shri Ram Singh
Berwa, Shri Onkar Lal
Bramhanandji, Shri

Brij Bhushan Lal, Shri

Brij Raj Singh-Kotah, Shri
Chauhan, Shri Bharat Singh
Dar, Shri Abdul Ghani -
Daschowdhury, Shri B.K.
Devgun, Shri Hardayal
Digvijai Nath, Shri Mahant
Goyal, Shri Shri Chand

MR. SPEAKER: The result® of the

division is : yes 364; Noes 33.

APRIL 15, 1969

Singh, Shri D.N.

Singh, Shri D.V,

Sinha, Shri Madrika
Sinha, Shri, R.K.
Sinha, Shri Satya Marayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Solanki, Shri S.M..
Somani, Shri NX. ~
Sonar, Dr. A.G.
Sonavane, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri
Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayan, Shri K.
Swaran Singh, Shri
Swell, Shri

Tapuriah, Shri S.XK.
Tarodekar, Shri V.B.

NOES

Gupta, Shri Kanwar Lal

Jai Singh, Shri

Jane, Shri D.D.

Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
Kothari, Shri 8.8,
Kushwah, Shri Y.5.

Nayar, Shrimati Shakuntala
Onkar Singh, Shri

*Patil, Shri C.A.
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Thakur, Shri P.R.

Tiwary, Shri D.N.

Tiwary, Shri K.N,

Tripathi, Shri K.D.

Tula Ram, Shri

Uikey, Shri M.G.

Ulaka, Shri Ramachandra
Veerappa Shri Ramachandra
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem chand
Virbhadra Singh, Shri
Viswambharan, Shri P.
Yitwanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Xavier, Shri S.

Yadab, Shri N.P.

Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwrr

Ranjit Singh, Shri
Sharda Nand, Shri

Sharma, Shri N. Narain Swarup

Sharma, Shri Ram Avtar
Sharma, Shri Yajna Datt
Shastri, Shri Prakash Vir
Shastri, Shri Shiv Kumar
Sondhi, Shri M.L.

Suraj Bhan, Shri

Tyagi, Shri O.P.
Vidyarthi, Shri R.S.
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The motion is carried by a majority of

the total membership of the House and by
a majority of not less than two-thirds of the
members present and voling.

The motion was adopted.
Clause 2° was added to the Bill
Claunse 3. (Amendmeni of article 275)

MR. SPEAKER: We go to clause 3

now. Mr. Shiva Chamdra Jha has an
amendment.

Page 2, lines 44 and 45,

Omit “to that of the administration ef
the rest of the State of Assam.” (15)

g WAt AGIRT WIAR NwrEA W G
FHIMTE g9 R O AN II®
fow ag wiga § 9w & dar far
ame Fraifaefee v & fogr wew &
fag sferag a1 ov0r = § &

*Wrongly voted for NOES,

* The following Members also recorded their vots:- AYES: Sarvashri. Onkarlal Bohga,
Avadsh Chandra Singh, Devinder Singh, T. M. Sheth, Vidya Dhar Bajpai, Dinkar

Desai, C. A. Patiland Shrimati Rajni Devi

NOES : Shri §. D. Somasundaran.
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AT &1 & dar @4 wF §
fEar a1 awar § 1 & dar 3w o gAY
F 91 fRar o awar § Wk ST dan
W fear am & sawmA www o &
6T § 1| agt 9T maA ot Az wRw )

““for the purpose of raising the level
of administration of that State to that
of the administration of the rest of ihe
State of Assam.™

TE¥ qAET FR omiR" g IAR
o Aifm P § wmaw wwoEr
fram @ w3 & f5 0 @ fe
Ft 7€ gw @ T 9 AAW ST A
| qg FWAT | W WY Y & 5w
TE 79 VT 1 WA T &Y, FLAA,
WRTHR A1E T4 7 g1 af AT 9 Hwr
GERCERE Col S R ]
g

“ip that of the administration of
the rest of the State Assam.*

Division No. 10]

Abraham, Shri K. M.
Achal Singh, Shri

Agadi, Shri 8. A.
Ahirwar, Shri Nathu Ram

Barrow, Shri
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“to that of the administration of
the rest of the State of Assam."
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MR. SPEAKER: I shall now put amen-
dmeat No. 15 to the vote of the House,

Amendment No. 15 put and negatived,

ot frawm |r . & S wgr g |
IR IAT AET o ¢

MR. SPEAKER: I shall now put clause
3 to the vote of the House.

The question is:

“That clause 3 stand part of the
BilL.”

-

The Lok Sabha divided
[15.37 hre.

Birua, Shri Kolai
Bist, Shri J. B. 8.
Biswas, Shri J. M.
Bohra, Shri Onkarlal

Aga, Shri Ahmad Barua, Shri R. Brahm Prakash, Shri
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Ahmed, Shri J. Basumatari, Shri Buta Singh, Shri
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Ankineedu, Shri Bhakt Darshan, Shri Chandrika Prasad, Shri

Arumugam, Shri R, S.
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri

Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bharti, Shri Maharaj Bingh
Bhola Nath. Shri

Chatterjes, Shri N. C.
Chatterjes, Shri Krishma

Kumar
Chaturvedi, Shri R, L.



Constitution
. (22nd Amds,) Bill
Chaudhary, Shri Nitiraj

259

Singh
Chavan, Shri D R.
Chavan, Shri Y. B,
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.
Dange, Shri 5. A.
Das, Shri N. T.
Dasappa, Shri Tulsidas
Dass, Shri C. :
Deb, Shri D. N.
Deo, Shri K. P, Singh
Deo, Shri R. R. Singh
Deoghare, Shri N. R.
Desai, Shri C. C.
Desai, Shri Dinkar
Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.

Deshmukh, Shri Shivajirao 5.

Devinder Singh, Shri
Dhillon, Shri G. S.
Dhrangashra, Shri Sriraj .
Meghrajji
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Dwivedy, Shri Surenderanath
Ering, Shri D.
Esthose, Shri P.P.
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi Shrimati
Gautam, Shri C, D.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girraj Saran Singh, Shri
Gopalan, Shri P.
Govind Das, Dr.
Gowd, Shri Gadilingana
Gowda, Shri M. H.
Gowder, Shri Nanja
Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hajarnawis, Shri
Haldar, Shri K.
Hari Kishana, Shri

APRIL 15, 1969

Hazarika, Shri J. N.
Heerji Bhai, Shri
Hem Raj, Shri
Himatsingka, Shri
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jalpal Singh, Shri
Jamir, Shri S. C.
Jamana Lal, Shri
Janardhanan, Shri C.
Joshi, Shri 5. M.
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamaraj, Shri K.
Kamble, Shri
Kameshwar Singh, Shri
Kamala Kumari, Kumari
Kapoor, Shri Lakhan Lal
Karan Singh, Dr.
Karni Singh, Dr.
Kasture, Shri A. 5.
Katham, Shri B. N.
Kedaria, Shri C. M,
Kaesri, Shri Sitaram
Khan, Shri H. Ajmal
Khans Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri M. A.
Khan, Shri Zulfiquar Ali
Khanna, Shri P. K.
Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kaushik, Shri K. M.
Kripalani, Shri J. B.
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Krishnan, Shri G.Y.
Kundu, Shri S.
Kureel, Shri B.N.
Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma,
Shrimati
Lalit Sen, Shri
Laskar, Shri N, R.
Laxmi Bai, Shrimati §
Lobo Prabhu, Shri
Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri

Constitution
(22nd Amds.) Bill
Mahida, Shri Narendra
Singh
Mahishi, Dr. Sarojini
Majhi, Shri M.
Malhotra, Shri Inderj J.
Mandal, Dr. P.
Mandal, Shri Yamuna
Prasad
Mane, Shri Shankarrao
Manoharan, Shri
Marandi, Shri
Masani, Shri M. R,
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Melkote, Dr.
Menon, Shri Govinda
Menon, Shri Vishwanatha
Minimata Agam Dass Guru
Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mistra, Shri G. S.
Misra, Shri Janeshwar
Modak, Shri B. K.
Mody, Shri Pilloo

260

-‘Mohamad Immam, Shri J.

Mohammad Yusuf, Shri
Mohan Swarup. Shri
Mohsin, Shri

Mohinder Kaur, Shrimati
Molohu Prasad, Shri
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Mulla, Shri A. N.
Murthy. Shri B. S.
Murti, Shri M. S.
Muthusami, Shri C.
Naghnoor, Shri M. N,
Nahata, Shri Amrit
Maidu, Shri Chengalraya
Naik, Shri G. C.

NMaik, Shri R. V.
Nambiar, Shri

Nanda, Shri

Nath, Pai Shri

Nayar Dr. Sushilla

Nihal Singh, Shri

Oraon, Shri Karik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchondhuri, Shrimati Tla
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath



Constitution
(22nd Ame.) Bill
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar
Patel, Shri J. H.
Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patel, Shri N* N.
Patil, Shri Anantrao
Paiil, Shri C. A.
Patil, Shri Deorao
Patil, Shri N, R.
Patil, Shri S. B,
Patil, Shri T. A.
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J. N.
Prasad, Shri Y. A.
Qureshi, Shri Mohd Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri
Rajni Devi, Shrimati
Raju, Shri D. B.
Raju, Dr. D. S.
Ram, Shri T.
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Sewak, Shri Choudhary
Ram Subhag Sing, Dr.
Ram Swarup, Shri
Ramamoorthy, Shri S. P.
Ramamurty, Shri P,
Ramshekhar Prasad Singh
Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri
Ranga, Shri
Ranjit Sing, Shri
Rao, Shri Jaganath
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Mathyal
Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Razo, Dr. V. K. R. V.

261

CHAITRA 25, 1891 (SAKA)

Rao, Shri V. Narasimha
Raut, Shri Bhola

Ray, Shri Rabi

Reddi, Shri G. S.

Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shri P. Antony
Reddy, Shri R. D.
Reddy, Shri N. Sanjiva
Reddy, Shrimati Sudha V.
Reddy, Shri Surcndar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Saboo, Shri Shri Gopal
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M. Yunus
Salve, Shri Narendra Kumar
Samanta, Shri S. C.
Sambasivam, Shri
Sanghi, Shri N. K.

Sanji Rupji, Shri
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sapre, Shrimati Tara
Sarma. Shri A. T. |
Satya Narain Singh, Shri
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri A. K.

Sen, Shri Deven

Sen, Shri Dwaipayan
Sen, Shri P. G.

Sen, Dr. Ranen
Sequeira, Shri

Sethi, Shri P. C.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shah, Shri Virendrakumar
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Maval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand

Consiitution 262
{22nd Amt.) Bill
Shastri, Shri Sheopujan

Sheo Narain, Shri

_Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shivappa, Shri N.

Shukla, Shri 5. N.

Shukla, Shrd Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri D. V.

Sniha Shri Mudrika

Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwati
Snatak, Shri Nar Deo
Solanki, Shri . M.
Somani, Shri N. K.

Sonar, Dr. A. G.
Sonavane, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Supakar, Shri Sradhakar
Surendra Pal Singh, Shri

" Sursingh, Shri

Suryanarayana, Shri K.
Swaran Singh, Shri

Swell, Shri

Tapuriah, Shri 8. K.
Tarodekar, Shri V. B.
Thakur, Shri P. R.

Tiwary, Shri D. N.
Tiwary, Shri K. N,
Tripathi, Shri K. D,

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Viswambharan, Shri P.
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Xavier, Shri S.

Yadav, Shri N, P.

Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar



263 Constitution

(22nd Amdt.) Bill

Ayarwal, Shri Ram Singh
Berwa, Shri Onkar Lal
Bramhanandji Shri

Brij Bhushan Lal, Shri
Brij Raj Singh-Kotah, Shri

APRIL 15, 1969

NOES

Jai Singh, Shri

Jena, Shri D. D.

Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Kachwai, Shri Hukeam Chand

Constitution ~% PR 264
(22nd Amdt.) Bill

Sharda MNand, Shri

Sharma, Shri Narain Swarup
Sharma, Shri Ram Avtar
Sharma, Shri Yajna Datt
Shastri, Shri Prakash Vir

Chauhan, Shri Bharat Singh
Daschowdhury, Shri B, K.
Devgun, Shri Hardayal
Goyal, Shri Shri Chand
Guha, Shri Samar

Kothari, Shri S. S.
Kushwah, Shri Y. S.
Nayar, Shrimati Shakuntala
Onkar Singh, Shri

Shastri, Shri Shiv Kumar
Sondhi, Shri M. L.
Suraj Bhan, Shri

Tyagi, Shri O. P.

Gupta, Shri Kanwar Lal Ranjit Singh, Shri Vidyarthi, Shri R. S.
*MR. SPEAKER: The result of the Page 3, lines 10 and 11,—omir
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‘‘and for the modifications to be made
AYES: 372 in the rules of procedure of that Assembly*
(28)
NOES: 30

The motion is carried by a majority of
the total membership of the House and by
a majori'y of not less than two-thirds of the
Members present and voting.

The Motion was adopted
Clause 3 was added to the Bill

MR. SPEAKER: I shall put the amend-
ment to the vote of the House,

Amendment No. 28 was put and
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MR, SPEAKER: I shall mow put
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Clanse 4: (Insertion of new article 371 B)
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Division No. 11]
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*‘That clause 4 stand part of the Bill."
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AYES [ 1541 hrs.
Azad, Shri Bhagwat Jha Bharti, Shri Maharaj Singh
Babunath Singh, Shri Bhola Nath, Shri
Bajpai, Shri Vidya Dhar Birua, Shri Kolai
Banerjee, Shri .M. Bist, Shri J.B.S.
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* The following Members also recorded their votes for AYES: Sarvashri Asghar Husain
Hanumanthaiya, Mohammad Izmail, and Shrimati Savitrd Shyam.
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Dar, Shri Abdul Ghani
Daschowdhury, Shri B.K.
Devgun, Shri Hardayal
Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
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NOES

Jai Singh, Shri

Jena, Shri D.D,

Joshi, Shri Jagannath Rao

Kachwai, Shri Hukam
Chand

Kothari, Shri 5.5.

Kushwah, Shri Y.S.

Nayar, Shrimati Shakuntala

Onkar Singh, Shri

Ranjit Singh, Shri

Sharda Nand, Shri
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Sharma, Shri Narain Swarup

Sharma, Shri Ram Avtar

Sharma, Shri Yajna Datt

Shastri, Shri Prakash Vir

Shastri, Shri Raghuvir
Singh

Shastri, Shri Shiv Kumar

Sondhi, Shri M.L.

Suraj Bhan, Shri

Tyagi, Shri O.P.

Vidyarthi, Shri R.S.

MR. SPEAKER: The result* of the
division is:

AYES: 374
NOES: k) |

The motion is carried by a majority of
the total membership of the House and by a
majority of not less than two-thirds of the
members prssent and voting.

The motion was adopted.
Clause 4 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI Y. B. CHAVAN: I beg to move:
“That the Bill be passed.”
MR. SPEAKER: Motion moved:
“That the Bill be passed.”
st et om A (faest |9) ¢
womer warEd, & s Fd qrdf 3w fadaew
#1 fagra &9 # fadw st § | Tfaw
fr g% ag awEa ¢ 16 R ag faggw

qre &Y AT SErfE aw g o9 W §
A T gareT g« s faad &

#F uwar feer-fier &1 oot K 3
AT g AR T g AT wgEd A A
@ fam w wearmmsfor fasw w57 &0
@ fmarae s Fgu ad &
ag T 9Ea § F faw arv &, & Srar
g afF gem N s §F Fr,
qfifeufet & qag ¥ F@w 9™ IF
g famr T qwT @ wE @ § ANE
dgar FAEr W gEdr wAfeat 8,
™ Fg ¥ T gE o wfec i
g saar gwr f5 faad s @ I8
Tty g ar € & AU 79w
B Aamr g 5 @y &1 Fowd
I q oA gw T I gg.
FEATd §, 3% 0 ¥Y TF &, ¥Y
3r9zq § fFT ag #9927 U ? gEa
far #Y7 ferac d ? 3 @i s
qITdr w9 F 17 f ;AT 3 A
oW ¥ sl #1 9@ 29 ¥ T
ng qEf 97 §wi &Y g fawaw A
fe=T a5 fF aw wwd @9 Famw w T
A @) Frew & faat aag & 39 A
&I o gfgut we@ ¥ 98 fos
& Fr 1 W Ay dmw @
g1 % qg g 5 ag fadas a1 o=
9 & Jr AfeT CHIRK A o W oA

* The following Members also recorded their votes for AYES: Sarvashri Mohammad Ismail,

D. N. Deband Mahendra Majhi.
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¥ &7 §, 7 9 W% 7y FwTX T
o W@ fF R ot o g
o AT §, I guwETd § @Y
Ty ¥ fF ag amda #¢, e
T, HIATEY & 970 G a9 Y T4
F IR AN, @9 @ WY @ IEEr
gEwTIT | 719 e fe a8 diw ST
grr o WY § o gwy dlTEr s
g afFT ga=t axw aYE s A T
T AE TAq Afa g F®F wWroar
g vF faw 78 59 R & 7% faw w9
98 | T AT & 4w O gw
Lacid

st ®o Wle FANI : WAW WRIETY,

Division No. 12]

Abraham, Shri K. M.
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AYES

Bhanu Prakash Singh, Shri

Congtitution
(22nd Amdt.) Bill

272

Taa Y AR A @ g gwdT wr
AR R ST ¢ I Im & fau fF
qfeT & qT-AT g™ & A W wwy
ST YT T T W g F owey
sra e & firdi & wdte w7 fF FRg-
FHuqgag ToF frAw A 5% gfe =g
faede s N g A § Tar g fw
A W AT & WA T & et A &
HY @ AEN |

MR. SPEAKER: The question is:
“That the Bill be passed.”
The Lok Sabha Divided:

[15.50 brs.
Deo, Shri K. P. Singh

Achal Singh, Shri Bhargava, Shri B. N. Deo, Shri R. R. Singh
Agadi, Shri 8. A. Bharti, Shri Maharaj Singh Deoghare, Shri N. R.
Ahirwar, Shrl Nathu Ram Bhola Nath, Shri Desai, Shri C. C.

Aga, Shri Ahmad Birua, Shri Kolai Desai, Shri Morarji
Ahmad, Dr. I. Bist, Shri J. B. 8. Desmukh, Shri B. D.
Ahmed, Shri F. A. Biswas, Shri J. M. Deshmukh, Shri K. G.
Ahmed, Shri J, Bohra, Shri Onkarlal Desmukh, Shri Shivjirao §.
Amat, Shri D. Brahm Prakash, Shri Devinder Singh, Shri
Amin, Shri R. K. Burman, Shri Kirit Bikram Dhillon, 8hri G.S. -
Amin, Shri Ramchandra J D:b Dhrangadhra, Shri Sriraj
Anirudhan, Shri K. Buta Singh, Shri Meghrajji
Anjanappa, Shri B. Chakrapani, Shri C. K. Dhuleshwar Meena, Shri
Ankineedu, Shri Chanda, Shri Anil K. Dinesh Singh, Shri

Arumugam, Shri R. §.
Asghar Husain, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri

Bajpai, Shri Vidya Dhar Kumar

Banerjee, Shri §. M. Chaturvedi, Shri R. L.
Barrow, Shri Chaudhary, Shri Nitiraj Singh
Barua, Shri Bedabrata Chavan, Shrl D, R.

Barua, Shri R. Chavan, Shri Y. B.

Barupal, Shri P. L.
Basu, Shri Jyotirmoy
Basumatari, Shri

Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterjee Shri N. C.
Chatterji, Shri Krishna

Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Siogh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Ering, Shri D.

Esthose, Shri P. P.
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati
Gautam, Shri C. D.

Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti

Baswant, Shri Damani, Shri S. R. Ghosh, Shri Ganesh
Besra, Shri 5. C. Dange, Shri S. A. Ghosh, Shri P. K.
Bhagaban Das, Shri Das, Shri N. T. Ghosh, Shri Parimal
Bhagat, Shri B. R. Dasappa, Shri Tulsidas Girraj SBaran Singh, Shri
Bhagavati, Shri Dass, Shri C. Gopalan, Shri P. -
Bhakt Darshan, Shri Deb, Shri D. N. Govind Das, Dr.
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Gowd, Shri Gadilingana
Gowda, Shri M. H.
Gowder, Shri Nanja
Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Lakan Lal
Gupta, Shri Ram Kishan
Hajarnawis, Shri
Haldar, Shri K.
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, Shri J. N.
Heerji Bhai, Shri
Hem Raj, Shri
Himatsingka, Shri
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jaipal Singh, Shri
Jamir, Shri 8. C.
Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Shiva Chandra
Joshi, Shri 5. M.
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamaraj, Shri K.
Kamble, Shri
Kameshwar Singh, Shri
Kamla Kumari, Shrimati
Karan Singh, Dr.
Karni Singh, Dr.
Kasture, Shri A. §.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khan, Shri H. Ajmal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri M. A,
Khan, Shri Zulfiquar Ali
Khanna, Shri P. K.
Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Koushik, Shri K. M.
Kripalani, Shri J. B.
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Krishnan, Shri G. Y.
Kundu, Shri S.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakkappa, Shri K.
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Lakshmikanthamma, Shrimati

Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati

Lobo Prabhu, Shri

Lutfal Haque, Shri

Madhukar, Shri K. M.

Mahadeva Prasad, Dr.

Mahajan, Shri Vikram Chand

Maharaj Singh, Shri

Mahida, Shri MNarendra Singh

Mabhishi, Dr. Sarojini

Majhi, Shri M.,

Malhotra, Shri Inder J.

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad

Mane, Shri Shankarrao

Manoharan, Shri

Marandi, Shri

Masani, Shri M. R.

Masuriya Din, Shri

Mehta, Shri Asoka

Mehta, Shri P. M.

Melkote, Dr.

Menon, Shri Govinda

Menon, Shri Vishwanatha

Minimata, Agam Dass Guru
Shrimati

Mirza, Shri Bakar Ali

Mishra, Shri Bibhuti

Mishra, Shri G. S.

Misra, Shri Janeshwar

Modak, Shri B. K.

Mody, Shri Piloo

Mohammed Imam, Shri J.

Mohammad Ismail, Shri

Mohammad Yusuf, Shri

Mohsin, Shri

Mohinder Kaur, Shrimati

Molahu Prasad, Shri

Mondal, Shri Jugal

Mrityunjay Prasad, Shri

Mukerjee, Shri H. N,

Mukerjee, Shrimati Sharda

Mukne, Sbhri Yeshwantrao

Mulla, Shri A. N.

Murthy, Shri B. S.

Murti, Shri M. S.

Muthusami, Shri C.

Naghnoor, Shri M. N.

Nahata, Shri Amrit

Naidu, Shri Chengalraya

Naik, Shri G. C.

Naik, Shri R. V.

Nambiar, Shri

Nanda, Shri

Nath Pai, Shri
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Nayar, Dr. Sushila
Nihal Singh, Shri
Qraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Packai Haokip, Shri
Parmar, Shri Bhaljibhai
Parmar, Shri D, R.
Partap Singh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar
Patel, Shri J. H.
Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patel, Shri N. N,
Patil, Shri Anantrao
Patil, Shri C. A.
Patil, Shri Deorao
Patil, Shri N. R.
Patil, Shri S. B.
Poonacha, Shri C. M.
Pradhani, Shri K,
Pramanik, Shri J. N.

* Prasad, Shri Y. A,

Qureshi, Shri Mohd. Shaffi
Radhabai Shrimati B.
Raghu Ramaiah. Shri

Raj Deo Singh, Shri
Rajasekharan, Shri

Rajni Devi Shrimati -
Raju, Shri D.B.

Raju, Dr. D. 8.

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri

Ram Sewak. Shri Chowdhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramamoorthi, Shri S.P.
Ramamurthi Shri, P.
Ramshekhar Prasad Singh, Shr
Rana, Shri M.B.

Randhir Singh. Shri

Rane, Shri

Ranga, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Rameshwar

Rao, Shri Thirumala

Rao, Dr. V. K. R. V.



275  Constitution (22nd Amdt.) Bill

Rado, Shri V. Narasimha
Raut, Shri Bhola

Ray, Shri Rabi

Reddi, Shri G. S.

Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri P. Antony
Reddy, Shri B. D.

Reddy, Shrimati Sudhu V.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Saboo, Shri Shri Gopal
Sadhu Ram, Shri
Saha, Dr. §5. K.
Saha, Dr. 8. K.
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Salve, Shri Narendra Kumar
Samanta, Shri 8. c.
Sambasivam, Shri

Sanghi, Shri N. K.

Sanji Rupji, Shri

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sapre, Shrimati Tara
Sarma, Shri A. T.

Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sayyrd Ali, Shri

Sen, Shri A. K.

Sen, Shri Deven

Sen, Shri Dwaipayan

F

Ayarwal, Shri Ram Singh
Berwa, Shri Onkar Lal
Bramhanandji, Shri

Brij Bhushan Lal, Shri

Brij Raj Singh-Kotah, Shri
chauhan, Shri Bharat Singh
Daschowdhury, Shri B. K.
Devgun, Shri Hardayal
Digvijai Nath, Shri Mahant
Goyal, Shri Shri chand

MR. SPEAKER : The result * of the division is : Ayes :
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Sen, Shri P. G.

Sen, Dr. Ranen

Sequeira, Shri

Sethi, Shri P. C.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal

Shah, Shri Virendrakumar
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Maval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde. Shri Annasahib
Shinkre, Shri

Shiv chandika Prasad, Shri
Shivappa, Shri N.
Shukla, Shri 8. N.

Shukla, Shri Vidya charan
Siddaya, Shri

Siddheshar Prasad, Shri
Singh, Shri D. N.

Singh, Shri D. V.

Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan

NOES

Gupta, Shri Ranwar Lal

Jai Singh, Shri

Jena, Shri D. D.

Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam chand
Kothari, Shri S. S.

Onkar Singh, Shri

Sharda Nand, Shri

Sharma, Shri Narain Swarup
Shaima, Shri Ram Avtar
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Sinha, Shrimati Tarkeshwari
Snalak, Shri Nar De.
Solanki, Shri S. M,
Somani, Shri N. K.
Sonar, Dr. A. G.
Sonavane, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri

Swell, Shri

Tapuriah. Shri S. K.
Tarodekar, Shri V, B,
Thakur, Shri P. R.
Tiwary, Shri D, N,
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem chand
Virbhadra Singh, Shri
Viswambharan, Shri P.
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh chandra
Xavier, Shri 5.

Yadab, Shri N. P.

Yadav, Shri chandra Jeet

Yadav, Shri Jageshwar

Sharma, Shri Yajna Datt
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Shiv Kumar
Sondhi, Shri M. L.

Suraj Bhan, Shri

Tyagi, Shri O. P.

Vidyarthi, Shri R. S,

369 Nees : 28

*The following Members also recorded

their votes AYES: Sarvashri S. D. Patl,

K. Narayana Rao, G. Venkataswamy, T. A. Patl, and Kiruttinan.
NOES : Sarvashri Abdul Ghani Dar, Ranjit Singh and Shrimati Shakuntala Nayar.



2717 D. G. (Deptt.
The motion is carried by a majority of
the total membership of the House and by
a majority of not less than two thirds of
the members present and voting.

The motion was adopted.

15.50 hrs.

STATEMENT REPRICE POLICY FOR
RABI CEREALS FOR 1969-70 MARKETING
SEASON

‘THE MINISTER OF FOOD AND AGRI-
CULTURE (SHRI JAGJIWAN RAM) : The
Government, after considering the recommen-
dations of the Agricultural Prices Com-
mission, the views expressed in this House and
by the Chief Ministers in a Conference held
on the 3rd April, 1969, have taken the follo-
wing decisions on price policy for rabi
cereals for the 1969-70 marketing season :—

(1) The procurementfpurchase price of
all varieties of wheat other than indigenous
red wheat will be Rs. 76/-per quintal. The
Government will purchase at this price all
quantities of wheat of fair average quality
offered for sale. The procurement price for
indigenous red varieties will be fixed by the
State Governments in consultation with the
Government of India, as was done last year.

(2),Theissuc _price of all_varictics of
w&mﬂw
st May, 1969 or thereabouts,

(3) The existing Northern Wheat Zone
will be enlarged and will now include the
States of Jammu & Kashmir, Punjab,
Haryana, Uttar Pradesh, Bihar, Madhya
Pradesh, Rajasthan, West Bengal (excluding
the statutorily rationed area of Calcutta) and
the Union territories of Himachal Pradesh,
Delhi * and Chandigarh. The necessary
orders enlarging the zone will issue shortly.

R ——

15.52 hrs.

DEMANDS FOR GRANTS Contd—
DEPARTMENT OF SOCIAL WELFARE Conrd—

MR. SPEAKER : The House will now
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take up further discussion and voting of the
Demands for Grants under the control of the
Department of Social Welfare.  Shri
Siddayya will continue his speech.

SHRI SIDDAYYA  (Chamaraja
Nagar) : Sir, yesterday I was making a
reference to the statement of Sankaracharya
of Puri wherein he has stated that untouch-
ability is one of the basic and fundamental
tenets of Hinduism and no law can prevent
the Hindus from practising untouchability.
He is not alone in making that statement.
The Sankaracharyya of Jyotir Mutt and
Karpatraji of Banaras who is said to be the
chief priest for selecting Sankaracharyya
have endorsed this view, Therefore, it is
not proper to attack only those who have
given their statements openly. My own
feeling is that there are hundreds and
thousands of people who sincerely believe
this but who are not prepared to come out
with a statement. Therefore, it is a wvery
serious matter.

Government should take that statement
as a challenge not only to the harijans of
India but to the entire country. It has
caused irreparable damage to the cause of
removal of untouchability and put the dock
back. It is crystal clear that this Swamiji
has committed offence under the Untoucha-
bility Offences Act. But so far no action
seems to have been taken either by the
State Government or the Central Govern-
ment. Only today morning, while answen'ng-
a question, the Minister of Social Welfare,
Shri Govinda Menon, expressed the view
that it is a stray statement and it may mnot
be taken seriously. If this is the attitude
of the Minister who is in charge of the wel-
fare of the Scheduled Castes and Scheduled
Tribes, I do not know how this community
can come up. This has resulted in frustra-
tion among the Scheduled Castes. At the
same time, it has opened the eyes of the
people which is a good thing.

15.55 hrs.
[MR. DEPUTY-SPEAKER in the Chair)

Why do Hindus observe untouchability 7
It is a very important question. It is not
because they are inhuman or wicked.,

They observe untouchability because
they are decply religious. Therefore the
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important point for consideration is not the
people who observe caste but the religion
which teaches them untouchability. Therefore,
yesterday also I was making the point,
unless the root cause of untouchability, which
is the caste system, is abolished, there is no
way of abolishing untouchability in this
country,

Some people make a distinction between
Chaturvarnya and the cast system. [ see no
difference between these two. Therefore
whoever holds the opinion that Charurvarnya
is a principle to be followed, I think,
deserves to be equally condemned as a person
who holds that untouchability is one of the
tenets of Hinduism.

You must have seen the reaction of the
politicians to the statement of the Puri
Shankaracharya about untouchability. The
entire House—I think, all the Members—
joined in condemning the statement of Puri
Shankaracharya. Similarly, in the Orissa
Legislative Assembly and in some other
Assemblies also it has been criticized. But
the people do not take the politicians seri-
ously specially in regard to religion in this
country. They are guided mainly by the
religious heads and the' religious teachers
particularly in regard to religious matters.
Therefore we should not take the condemna-
tion of this statement of the Shankaracharya
by the politicians seriously.

The only point that is to be considered
today is whether untouchability can be
abolished at all, If it is to be abolished,
the caste system should go and if the caste
system is to go. I think, Hindu religion will
have to go. It comes to that.

We have been suffering this -humiliation
of untouchability for the last thousands of
years. People who are not suffering from
it, specially of the highest caste, the Brah-
mins, who are getting all the facilities and
are having the highest possible status in this
land, will be very happy over it but all
others—Kshatriyas, Vaishyas, Sudras and
Antyajas—are the people who had been
suffering all these years.

AN HON. MEMBER :Women also.

SHRI SIDDAYYA : Women may not
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suffer the same kind of untouchability as we
are suffering.

Therefore it is a matter for the whole
country to be considered. 1 have studied a
lot on this particular subject and my own
view is I have become pessimistic, that
untouchability can never be removed, that is
the reason why many of our kith and kin
have embraced other religions, particularly
Christianity and Islam.

AN HON. MEMBER : Buddhism also.

SHRI SIDDAYYA Buddhism also.
Some of them have done that.

‘Therefore I feel very strongly that the
only way to get rid of untouchability is to
go out of the Hindu religion. I will tell you,
the Harijans of this country have determined
to do it—no self-respecting Harijan will ever
tolerate himself to be called a Hindu
(Interruption)

st W wEaeRT  (aR)

Iurene wgred, fegeew fedt Y aEiget
TR AR |
SHRI SONAVANE (Pandhrpur) : In

spite of the unanimous opinion here, the
Government does not think of prosecuting
him. Why are they cowardly 7

st W e @wi (YaSE) -
g1t ag & 5 afe $1€ @
air @ fet fadw o = oo
F9 F T AfgFR A @ F fedr
r R @ & & o feg g afew
Fre-faen &t T wET WX ag W

16 hours.

SHRI K. LAKKAPPA (Tamkur) : He
is also a Hindu.

it s\ swr @i ; fF wwe faeew
fegmi s s A & s X @ aw@ A
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arfaa ot F @FAT § | THiAC o T AW
T FR AT AT A F R I
sfgsre 78 & |

MR. DEPUTY-SPEAKER : We must
understand one thing. The hon. Member
since yesterday is voicing his own conception.
It is not a question of religion. The social
structure of the Hindu society is such that
unless you destroy the caste system, no
progress is possible. That is his main
contention.

st W T oW (i)
HRTEHT T4 2 F1 gAY fog Fgo & !

% HANT A€ : W A A
¥ #r o TE wHI G |

=l WY T WA ;g9 T TED
AT )

MR. DEPUTY-SPEAKER : Don't dis-
trurb now. Let the hon. Member conclude
now.

SHRI SIDDAYYA : Now I would like
to make a distinction between the Hindu
philosophy and the social system. On Hindu
philosophy as such I have nothing to
quarrel but on the Hindu social system, can
anybody tolerate ? And can any man with a
sense of self-respect in him tolerate that
system ? The Hindu religion as contained in
the Vedas according to Dr. Ambedkar which
I am quoting is as follows :—

“The Hindu Religion, as contained in
the Vedas and the Smritis, is nothing
but a mass of sacrificial, societal,
political and sanitary rules and regula-
tions, all mixed up. What is called
Religion by the Hindus is nothing but
a multitude of commands and prohi-
bitions. Religion, in the sense of
spiritual principles, truly universal,
applicable to all races, to all countries,
to all times, is not to be found in them,
and if it is, it does not form the
governing part of a Hindu's life.,”

That it is the reason why it has been
experienced by the non-brahmins in this
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country—they are not realising that—that
unless the Chaturvarna is abolished, there is
no salvation for them, How is it then, Sir,
that this system is prevalent all these thou-
sands of years ?

MR. DEPUTY-SPEAKER : Now, the
hon. Member must conclude.

SHRI SIDDAYYA : I am concluding
now. Sir, how is that the social reformation
has not taken place in this country ? You
know this is a hierarchial system consisting of
higher castes with many rights and privileges,
lower castes having few privileges. Particularly,
for the scheduled castes, there is no place at
all. The non-Brahmins, Vaishyas and Sudras
are considerd superior to the harijans. That
is why they are to-day happy. They are
taking the lead in spreading the Chaturvarna
even though we are living in this modern
world and there are so many changes taking
place. In spite of that they are sticking up
to this religion, They have their wvested
interests in the religion and that is the
reason why they are sticking on to that. And
that is the reason why I say that the harijans
in this country will never tolerate such
things. Maybe, there are some people who
are under the control of some of the higher
castes. And the scheduled castes who are
under their control may not immediately
join the other faith. Only those people who
want self-respect first, decide to embrace the—
other faiths. That is bound to happen,
When that happens the Hindu will have to
thank himself and his religion.

st ™ g smawm (IER)
TGO IITEAE  WEIW, WATA  FEAror
feramr F¥ 7wl 0X qEgW T gWw wE
Irat F¥ AT AAAT e A Tw o ogEA
FT o ATHIAT fFon & mETST oY
fra gamn, Fwee ar AFTATE & SHE
fea & forg ag fawmr a@mar mar 31 9w
T § fady &7 ¥ gfeaw & snfgarar
genfz oy § | FwrH W fafwer o
¥ =afer &, @w AR ¥ fgg of & gfem,
aTfeamel AR F T AgA & W g
Tod Y A g FOT § | OF A anfaw
zhe ¥ froeraw & X &t sAas
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feggutm sram & f5 gat 2w &
graTfas efee & i faed gu safm &
afgr efe & 1 fred gy € &, s &
gt g & W frsd gu & 1o &
Y §B 79 9 A wfeat &, gewlmat
£ fomr aoer Fr 9w far mar & =®
FEHTT A qAT 90 A GERT G v
2 T gAY woTar e arer o &fg
¢ 9 ¢ Wife-9T @R sy fadr
TF AT & @A A 3| qger €
# =gm fr arEw segEmar # wOsE
qifgr s 1gEraw & g =gm &
Far Fearo farr & faq oF aremm ¥
Ffade T #1 qeft @ Wy | T gt
¥ oY sovefagt et § I graeg ¥ qEr
9T 7 AElEg Fg ad & f& ag ar g
#Y foredard § o o FEFC ¥ qUAT
e Asmm@iam § 1 9% 3@ &
|qTY FgaT 95qr ¢ & dfqu ¥ osgEm
e wregafa ¥ frdamgan, fred gu awm
T JEAT w3 A frErd F e & e
@ T § 9g F IW A A ATl ¥
FAT BT AT | TE 98 7@ FT fawq § 1
afg areqa ¥ ang 9% fgg 9@y & A
et faamr e aar Foamr faamr
Fred | & ag o amgar

16.08 brs
[ =it wifatomer e drere go ]
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fodte swifere €1t & 1 T Ao WY
foie o 4, e ag 4T WEw
fedie oft a1 amed ¥ A @mar
AR Oome a1 swrw o 1 @R s
T & i o oF Feoet qarg & afr
T, gfemt 71 3gr &% & faga
A, A Ay AT g o
A RN W AT@ETE | OF
A AT F arfearht o § W @)
g fadei & @A & T @@t ¥ @
[TAT 9T TAT e ¢ % gt o s
¥ TS Y AT F AT T ATET IS
waeg § dfagm aF o gaew O &
fau G gramar @ 1 gEd & W=
siw & fomer f snamw & arg &7
% ag § afaarh s & @i feg gu
€ | SR AT T AT FE W I
FreT G § | TET ST ST S
HATE TR ZAT & A T IAFY A 9T FE
far=e & fopar s @10

vafy g% awrgw g & fo o
ATHT AT @Y &, IR AT 9 F
MR Y Far & 1 S et K ¥ A
&, I ATy fadrg w7 & g S R,
W GR TER |

Fd aw A ag wgm W g fF
Y St 26 AL, 1968 F1 Tegwfa #Y
TETIERE FRE # foid & § o
ol - fam qg @i 9% waw
9TE 3, ag 9eeql #1 it O g faw
sl 1" @
TF T wHe Ho famT F=gaw W
fesifar e “dvr”’ ¥ g fear T
WHR AN FTW E ! 9 geg ¥ a8
foivd g amé off, ComER WA
Ft foiE gt @ A @ T A g
femdfen Ae % o1y fegr AT

“In 1965, the Government of India set

up a Committee to inquire and report
on untouchability in India. The Commi-



285 D, G. (Deput.

ttee's report is now before the Gover-
nment. The author of this article, a
member of the Committee, who submi-
tted a dissenting mnote, discussed the
reason for holding a different view.”

W A WA S @, TE
Tt 77 @ fEar an, oF o
o i ar fs fegeae ¥ genge @w
frar s anfgn g 3@ fesifer A
& IR 9T TV TG amatAul F ATeAW
§ a1 Tomifas gudel § qUET w-
sifdl & 9w fime ssgaa &, @ agl
UF grE o 99T agd 4 6} fma
oo wie 7E frelt of, vv @@ @Y T
T 393 qg fewdfenr A wAw Am
¥ gamn | a7 fs $ifor o o @
E 4T, g s 41 T 4 A s
2 fr oo +9 F uw aeww w1 qg fewd-
for Az dotest ‘A’ Y mEdE
qfstaare &, A era & € & srgar
£ 5 za% g wer A7 A §, A i
FY ary | & =rgan ¢ fF areafawar o g,
JEFT AT FET A7 | it F ag foe
ar gwwt faeit 7 &, fow o= 0 3w
gUS! Y qEFd g g g 1 9w
faE #sEfFGd gf ¢ e wgw
qgar & fF T A A @Y s o,
IqF A AFELC U, TR GgART AE AT
T 1 & guwr Aver av fordw M g

“In the end, however, we very much
regret to place on record that, even
though the Committee was set up by
the Department of Social Welfare, there
was practically very little co-operation
from that Department as already pointed
out earlier. The indifferent and non-
cooperative attitude of that Department
gradually developed into a state of
active hostility even. Initially Shri S. K.
Kaul, then an Assistant Commissioner
for Scheduled Castes and Scheduled
Tribes posted at Jaipur, was appointed
to work as part-time Secretary to the
Committee."
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“It is noteworthy that Shri Sundaram
as Member-Secretary, did not accompany
the Committee in its tour. Thereafter,
Shri K. Madurai, who was already
working as a Research Officer for the
Committee was asked to function as
Secretary in addition to his work as a
Research Officer. Thus, at no stage the
Committee was provided with a full-
time Secretary in spite of our repeated
requests.

THHT e 78 g fF e o=
5T FHE FY FEE A AT | TEy A
AT g Bt @ 7 ag efew anfe-
arfedl & fg@i A 7@ &1 § w4
FEATATET & | FEr Feor g f& 20 aot
Y FraAdY ¥ arg gfoom snfearfany &Y
qHET U1 FT @ IH gE § |

& 0% W AT FIYE FTT AT
fifegad |1 am ar o afe
3T gHE AT AT FT IoART w@ F
S foardt, g9, 919, sfarew ok fafir
TFIX @ AR gfeom & ar gal, &
IR I A & fewy f& oam o+
q3d & arfa, au %1 | weF g1 orar
%1 g qar & et @ gy amRr @,
TE @A, NI & | T AR X
I% AT qFEIL AT wmew § 1 gafe
# wi #ar § sy 5 oafs gue
LA T A< fFar AT | W NEIR
¥ 4rer @7 UF UK g1 AT § Ay
¥Ffeam ¥ fF odf & ag am {3
i gt o Arfes ST T oamEr g
... (zEEE)..

ol aa & ag Fgw wwar § fF
50 %o SgwfaT a1 1 WIg T AT FgT TAT
2, Frg ot ifre aferdfz Fr g,
7z fafemm i & Y 10T & fad,
F FETET IaA aF F ;AT & I Afee
form® e &1 39 WgeT & vES fog
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[+ T fag s ]
g FB R AL F wgw S g
Hifrmw afrade gasr & g =ifee )
foredy argw 92 fF 38 @

Rt o 3 ot gwTET ¥
R F Fg A F wEa ¢ F oo
3 ¥ ¥ gfem anfenfadl 7 a7 smae
g &, 9% @fiEe f 3w agend
2 & @ o fagral 71, fomw g d
qoa , O1=a 8, fawgw 70 war g
FifF & STA-aid FT AT FQ@ § | GATES
MamFgr g 3@ 9 AN F A+
& fau dom A § | s fadsme o
q T weal H FEr §—

“Him I call Mahatma whose heart
bleeds for the poor ; otherwise he isa
‘Dhoorth’ man.”

afz I7% 1 F W TG FE FI—
¥ gut wggEY A, Ao feg W
AN AT I Y IR 4T Far
T, ofg g #Y g gFE wE v
FTE g FT a1 TET gR |

gad o & are & A w@r g fw
9 TF anoAE Ft fregard ag g o
1 & qafie QU qTeT g | S S
wew, gfom arfaardt aqeq quem &3
§ sz winw A ffewmaT A a9, &
Y Fgar Wgar § 5 afy s ¥
|7 FAATITC AT & A A §r F @
& ST 9Ty A A & FEAT  =fEw
& f2 ST A% |, wET F AN F
T AT W & | W g &
foq fadrarfasre @@ sm @ &1 aw
W #4143 &, F AT @ )
@y a3 E 7

gard aa it & Fg g ¢ € 9@
§ e o @ Afer gk @
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FfaeT 83 gu ¥ | IR IR ;T
wFer | 99 Afgmfat #1 fafaa
T | Y aF mmae I sfewfa
a7 T frafraa fer oades w0
T frar wifs o= wa@ @ FIE
e ¥ ST grYw WY 9 Am owr
fregame. ¢ feran T arfge fasi =@
W F 13 7w g anfaafaat & -
formm #t 3w og=rE &

g T Koy wgw W g e
@R oo S fmr g gegd

T FTGEAT B AT FA F T IOGR
FAfaT FAT ST AW W F IAET g
Fud foay f& anfas fawwar wma
& &% | 9 A A § gafaAi 71 i
BT g R A A1F I wwA F &g
M F@T § 94 39 a@ & fieedi &
Frer.uE sfama @ faar @ma, sa# 25
ufama &7 ¥ &7 W@ foew @ =ifed
SfF T A & 1@ gATHT F FAT AN
gag ®F  Faara faagi @t

YT I AT g |

& zax At & wg ¥ wOT ST
<TEa g 5 St T A SR
faag # & ag afadT & awd § 47
TF FATiEAERaT AT oy | Q¥ Ayl A
afader § smafawar & sma o 39 @
TFAT §, TH TAET FT G FHT &
TFAT & IR AT fqETg F oA
# IS aEE K A7 GFdT |

qgr AT GaAg T@AL F HHA HT
AT O qgF T 4F | waw A 19 fawm
¥ 91 F29 A& gorar | swr fw Wy
wgre ¥ Fgr a1 fF ww ¥ oo Sw@r
tframay ¥ =g TUEEd FOAL
i wge @ fr ag Aemed AT FwT
oY FIT AT F T IAT AN FOAA @
¥ ot zad A fa o w0 & w0 FAART
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& amr #=7 Y srafq = @@ 500 w02
¥¥w @ % fav arams w¢ faur
AT fF 378 oF gA99 gfefede 3T o¥m
AT I T fAeeiT | W gw dEd §
f& mhe feer & arady IO F1 sAmRr
TRV F § 9T | &Y ot w
famar 7€) § Fifs 7% o8 aga afus
do1 war § AfEw Wy 0w anfeaTEr
ghiom ot fr aga sifas oe 417 € ok
IuF qfomwEeT W1 gagAr a1 S
gag g A it 1 wmaA g &
war g f6 & & fear amar & S
g IFL 9w § | gAfae & s d A
F g fF ag #9 & %9 500 w97 ¥ 9
1T 9T safEl 9 TOE O F 9rEd
aR FR AR g T AT A A of
T gieaT 21 9% fog gEd 9
TFH Fiefede  gFT aifge | T H
gfefrae faaer ¢ a8 o9 @ g<ar
2 w7 Y FW IAFT 500 wWY ¥ SATET
Iy gt wnfge | ¥ afafem T &
Zry Y qgTH F BEET 6

SHRIMATI RAJNI DEVI (Raigarh):
Sir, I thank you for giving me this opportu-
nity to speak. This is my first speech and I
have, therefore, naturally, turned to a subject
about which I have first-hand knowledge,
namely, the condition of tribal people in our
country.

D. G, (Deptt.

Some other Members have spoken on
this subject and they have spoken with the
advantage of much more and longer experience
than I can claim. But, I feel with them for
the lot of the tribals intensely and I rise to
give expression to this feeling, however
inadequately.

The problem of the tribals is not just a
problem of making some doles—the problem
is to carry the glow of freedom to millions of
citizens of India who have been left behind
in the march of history. The noble concept
of equality which is one of the corner-stones
of our Constitution has to be realised
in the lines of the weakest links of our
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society, the tribals. Then alone will the
dream of Gandhiji be realised. Then alone
will socialism become a living reality. It
is in this larger frame-work that we have
to view the problem of the tribals.

The tribals’ unrest in some parts of the
country is a violent reminder of the conti-
nuance of economic inbalance and hardship
faced by nearly seven per cent of the popula-
tion and the need for its emotional integration.
The tribal belt stretching from Raigarh to
Bastar in Madhya Pradesh is caught in a new
awakening. On the one side lie the Chhota-
Nagpur areas of Bihar where an uneasy calm
appears to prevail at the present time. The
other side is Srikakulam and agency areas of
Andhra Pradesh which also are not at all
calm,

The tribals on the whole are peace-loving
and they do not like any encroachment from
outsiders in their way of life.

They would feel much happier if they are
left all alone and allowed to do whatever
they feel like, The unrest only comes when
they are provoked.

For example, we all know how badly
they have been exploited all these years due
to their ignorance and illiteracy. I think if we
could approach them with sympathy and
with a healing touch, half the battle would be
won. Instead of that, we do things for thenr
which they do not like. This makes them
more resistant towards the affluent society
and the government. We go about doing things
in a manner that makes our work more
difficult and vields little benefit to them.
What we should do is to try to provide them
facilities according to their own needs and
judging by their own priorities. Instead, we
go by our self-drawn programmes and
schemes. This, by and large, has created
much discontent among them.

The second and the most important reason
for the tribal unrest is due to their being
exploited at the hands of various agencies,
government servants and sahukars. A tribal
by nature is honest to the core for which
he has all along been paying a heavy price.
I will tell you about the honesty-shop opened
in Abhujmand area of Bastar, The shop
contains their daily needs such as kanki,
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kufki, salt, onions and chillies. This shop is
unattended by anyone. People go there to
purchase their needs and make voluntary
payment for them, What is surprising, rather
heartening, is that the shop is running ata
profit, simply because no one has perhaps
thought of cheating. Can you imagine a
shop of this type in civilised areas ? When
we asked the local tribals if they wanted
any other items to be put in the shop, they
promptly said yes: ghunghroo and cloth.

And pow, they themselves say that there
should be a shop keeper. Their apprehension
is that if somebody did not pay proper
price for the stuff purchased, it will be a slur
on them and their conscience will prick. I
wonder how many of us think and act like-
wise. And we call ourselves modern and
more literate. I wish a lot of more people
will follow the example of my tribals, whereby
there would not be so much of misery all
around us.

So Sir, what I want to say is this. That
people who are so honest and truthful, think
the same way for others. They have trusted the
sabukars who in turn have deceived and
cheated them. It is a sort of loot. So,
now they have started becoming suspicious
about everything and everyome. It is, thete-
fore, due to such exploitation that the tribals
react sharply and resort to violence. There
is no denying that the Government does
mean to improve the lot of tribals, but what
is wanting is that all Government policies
and programmes are not executed by the
petty officials efficiently, The forest guards
and patwaris, for example, are the people to
come in daily contact with the tribals, But
these people are themselves living under
difficult conditions; so the temptation on
their part to pass a bit of their burden on the
helpless tribals should not surprise us. But,
at the same time, it cannot be allowed to
continue indefinitely.

So, Sir, I would like to make a sugges-
tion; anyone who issent to the tribal areas
to work among them should have the heart
and mind and aptitude for such work and
should also have thorough knowledge of
conditions there. Besides, they should also
be able to freely mix with them and not make
the tribals feel that some high and mighty
person has come to order them about as to
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how they should live and think. Such petty
officials, simultaneously, must be given some
preferential treatment by way of extra-allowa-
nces and the like.

Then, another point which I will like to
mention is about the tribals living outside the
scheduled areas, These tribals, unfortunately
do pot get all the privileges and advantages
granted to their fellow-brothers in the sche-
duled areas. This has also gone a long way
in causing discontentment among them. It is
but natural for tribals of non-scheduled areas
to feel aggrieved about, The Government,
in fact should have coordinated policies and
programmes for all the tribals irrespective of
whether they live in scheduled areas or not.

One of the most disheartening features
of tribal welfare in this country has been
complete lack of coordination between the
Centre and the State administrations on one
hand, the state administrations and local ad-
ministrations on other., This has obviously
led to sufferings of the tribals, For instance,
the grants given to the State Governments
have remained unutilised. 1Is it not for the
Centre to question the State Governments
for the lapses upto the lowest level ?

Yet, another point I want to stress is
that tribals are themselves eager to take to
the changing pattern of life. This can be
illustrated by the simple fact that more and
more schools and dispensaries are fast com-
ing up in various tribal areas of the country,
While speaking of schools, one cannot also
overlook the aspect of employment potential.
Several official reports have brought out the
fact that despite the education, large number
of tribal boys and girls face the perpetual
problem of unemployment. Thisis a sad
commentary on the state of affairs and one
can only wish that this is promptly checked
or else the education will prove to bea
waste.

It will also hinder further propagation of
education among tribals,

Lastly, 1 have a personal request to make
to the Prime Minister, It is well over 20
years that the tribal people are anxiously
awaiting to see one of their representatives
as a full-fledged Cabinet Minister. I dare
say that the Prime Minister is mno doubt
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anxiety of the tribals,

Before I conclude, 1 want to emphasise
that the Centre evolves some machinery or
agency to ensure that money earmarked for
tribal Welfare is properly utilised and in full
at that, If this did not happen, Iam
afraid, most of the money and material will
never reach the people it is meant for, which
has been the case so far. [ will, at the same
time, also urge the Government not to make
tall promises, atleast in respect of innocent
tribals and try to do things in a straight-
forward manner.

Thank you once again for giving me this
chance to participate in the discussion. I
whole-heartedly support the demands of
grants pertaining to the department.

SHRI K. HALDER (Mathurapur): The
reprot of the Department of Social Welfare
places before us a picture that the Govern-
ment is spending gradually more and more
money for the upliftment of backward classes.
But actually the amount is very meagre in
comparison to the vast mass of scheduled
caste and scheduled tribe people who are still
unfed, unclad and uneducated.

Last year there was serious resentment
among all sections of the members in this
House against the Government for utter
negligence of backward classes. As a result,
the Government tasted the first defeat on an
amendment moved by me during the discus-
sion on the Report of the Commissioner for
Scheduled Castes and Scheduled Tribes after
20 years. To satisfy the members and stabi-
lise the Government, one or two ministers
were included in the Ministry. But the condi-
tion of those people is still the same, if not
worse.

The Planning Commission constituted a
panel on the welfare of backward classes to
advise on pol and progr res for the
Fourth Plan.  Accordingly, the Central
Social Welfare Board of the Government of
India decided to turn itself to a limited com-
pany. The UF Government of West Bengal
is totally opposed to the idea of social wel-
fare work being carried on under a limited
company, whether charitable or not. By this,
the State Board will be an advisory body. The
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executive powers will remain with the
Company. Although the State Government
will be required to bear the liabilities
of the State branch, it will have no power
to examine the budget of the State branch
and scrutinise its expenditure. Thus the
rights of the State Government over social
welfare activities will be curtailed. The State
Board will thus function in an advisory capacity
and not in a directive capacity as at present.
When this Government is declaring that the
Centre will bestow more powers to the States
in practice just the opposite is being done.

This will only embitter the relations bet-
ween Centre and States which should be
avoided in the interest of the public.

On the other hand, more than 5,000
employees of the Central Welfare Board who
have been working for more than 15 years
will forfeit the rights enjoyed by the emp-
loyees as government servants,

So it is necessary that the Central
Government should declare forthwith the
employees of the Board as permanent
government servants with all the rights and
privileges applicable to them like pension,
gratuity etc.

There is no wonder if one fine morning
we see that this Government is turned into a
limited company under the chairmanship of
the Birlas and the Ministers as directors.

This year is being observed as the cen-
tenary of Gandhiji who had tried his best for
the uplift of Harijans.

The Government now and then swears
in his name and promises to fulfill his wishes.
But after 22 years of independence the social
evil like untouchability still prevails
throughout India, at some places in a very
crude form., Even im the birth place of
Gandhiji at Porbander Harijans are not per-
mitted to drink water from public taps.

The Constitution has given some safe-
guards for the backward classes. But these
violated by the Government on some pretext
or the other. They are not getting their due
share in education, service or other amenities
which are meant for them. Regarding over-
seas scholarships, higher posts in Government
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enterprises, officers incharge generally declare
that suitable candidates are not available from
the backward classes. Thus the really deser-
ving candidates are deprived of the benifit by
the Government.

The Government has failed to implement
the policy of distribution of land to the
peasants. As a result the scheduled castes
and scheduled tribe people who are mostly
peasants are not getting land. On the other
hand share croppers and small cultivators are
evicted. These people are tortured, their
houses with their inmates burnt, women folks
molested. This has become frequent happen-
ning in our country. Superstition and evil
customs of primitive nature still prevail.

The Social Welfare Minister of the pre-
vious United Front Ministry of West Bengal
complained that during the preceding 20 years
not a single scheduled easte of schedule tribe
was taken in the Department.

The Scheduled caste and Schedule Tribe
people are generally given the postsof divi-
sion [T and 1V clerks. They are deprived
of the post of Div. I and II on some pretext
not to speak of higher post in Government
service. Those low paid clerks who are
employed are not given housing facilities. As
a result they are compelled to spend major
portion of their pay as house rent.

The Social welfare department totally
neglected the tribal people particularly in
backward States. In this connection I may
mention Chattisgarh of Madhya Pradesh
where many mechanised mines and factories
were stablished within 10 years. But the
Adivasi people are deprived of the benifit of
employment in those factories. In Bastor
district Bailadila is the biggest iron ore mine
in Asia which earns 1,20,000 dollars per day
as foreign exchange by exporting iron ore to
Japan. The tribal people who constitute
more than 709, of the population are not
getting 29, of jobs there, The trained I.T I.
Adivasi people who were earolled in the
Employment Exchange were not employed
within a year in this mine.

In regard to land, the local people are
thoroughly neglected, At the time of con-
struction of Dandakaranya project there was
an understanding between the Centre and
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the Madhya Pradesh Government that 1/3
of the total forest land which would be under
cultivation would be distributed to the land-
less local Adivasi people. But nobody can
say how much of the 80,000 acres of land so
far acquired were given to them. During
the last two years the local people have been
launching mass movements for land and
nearly 600 Adivasis were arrested.

At this stage Government promised to
distribute 30,000 acres to them, but with no
effect. On the other hand 6,000 acres were
given to refugees. This agitates the Adivasis
very much. These people are living here in
a very wretched condition due to utter
poverty. There is no irrigation facility : even
drinking water is not easily available. Asa
result there is permanent famine in this area,
though mineral resources are in plenty.

Taking advantage of the exploitations of
the local people by the Government and
others, some interested persons are organising
Chattisgarh sena like the Shiv Sena in
Bombay., There is already a voice raised for
separate Chattisgarh,

When the Government is talking of
integration, they are practically helping disin-
tegration of the country, So, it is the boun-
den duty of the Government to fulfil the
legitimate demands of the people who are on
the verge of extinction,

The association of Kaparia community in
Bihar submitted a memorandum to the Chief
Minister of Bihar in the year 1965 demanding
to declare the community as Harijans. In
spite of the necesary enquiries made, nothing
has been done up till now.

The refugee families of East Pakistan who
are mostly cultivators belonging to the
Scheduled Castes were rehabilitated to the
remote corners of UP, Andhra Pradesh,
Rajasthan, etc. They are practically living
upon the mercies of the local officers. In
December last, a large number of reufugees
from Hyderabad came to Delhi to place their
grievances, They are given barren lands
there, with very little rainfall in the year.
That place is practically unfit for rehabilita-
tion. The children of Dineshpur colony of
Naini Tal bave no facility to learn Bengali,
their mother-tongue. Those peole will have



297 D. G. (Deput.

to be given those facilities at least so that they
can settle there and live just like human
beings ought to live,

Lastly, I personally know the present
Commissioner for Scheduled Castes and
Scheduled Tribes, who is totally opposed to
the very idea of reservation for the backward
classes. But I cannot understand why he
holds the post which is against his philosophy.
In the interests of the backward classes, he
should quit the post or the Government must
relieve him of this lucrative post. Otherwise,
I am constrained to say that the Government
have an evil motive behind it.

There has been a hot discussion about
Jagatguru Shankaracharya of Puri and Guru
Golwalkar. But I am not going into the
intricacies of those discussions. Only, I feel
there are so many laws under which we can
punish the people who make wrong utterings,
those who make such specches, whatever
they may be and whoever they may be and
whatever their social position. Who is
superior or not is not the question. In this
context, I wish to mention only one thing.
When Swami Vivekananda went to America
and came back to our country and established
some ashrams for the distressed people of
our country, one man approached him and

said, “grqw 3fXg ATeEY % fag aga 39
faar &, ST = W & faw #m fe
a?” The Swamiji, in reply, only said,

“Sons like you are only possible from
Mother Cow and it is your responsibility."

SHRI BASUMATARI (Kokrajhar) : Mr.
Chariman, Sir, T have been listening since
yesterday with keen interest to the debate
about the Scheduled Castes and Scheduled
Tribes in connection with the Demands for
Grants under the Department of Social
Welfare, I have no doubt about the sincerity
of the Minister in charge, whom I know since
1946 from the days of the Constituent
Assembly. I have also got great respect for
the hon. lady Minister for her[past remarka-
ble work in the field of social works. I am
glad my friend Shri Muthyal Rao is included
as Deputy Minister ; I know him as a man
of sincerity and responsibility.

You know, Sir, since the time of the
Constituent Assembly, after the country
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achieved independence, many questions arose
as to how to develop the Scheduled Castes
and Scheduled Tribes. During the British
regime, the advanced communities took
advantage of the benefits of modern life from
the British rule, but the scheduled Castes
and Scheduled Tribes have been neglected,
downtrodden and kept under darkness for
centuries. The leaders of the country, under
the stewardship of the Father of the Nation,
thought some special provisions had to be
made and thus, these special provisions have
been incorporated in the Constitution, with
the idea that the Constitution had to be res-
pected and honoured by all the mation. But
what have we seen 7 Whenever we speak
about the scheduld castes and tribes, even
the officers in charge laugh at us, Ifa
finger of a man is broken, how can he be a
strong man ? Similarly, unless the whole
country is developed to the same level, this
country cannot be strong. Therefore, these
provisions have been incorporated. But the
Constitution is not honoured and respected.
For more than 20 years, I have been in the
Assembly and in Parliament and I know the
attitude of the so-called advanced sections of
the people.

The views of the Commissioner for
Scheduled Castes and Scheduled Tribes have
been referred to by many hon. members.
Just now, we heard hon. young lady member
saying that a man should be appointed who
has got the aptitude to serve the interests of
the scheduled castes and tribes. The man
must know the heart of the scheduled castes
and tribes. But the Government do not
want it. Government want a man of a calibre
who does not work with sincerity for the
development of scheduled castes and tribes.
They want them perpetually to be undevelop-
ed, just to serve them and to plough for
them. So, the question of disrespect, abuses
and distrust come in. The scheduled castes
and tribes know how they are exploited.
‘They cannot relish it.

Yesterday the Shankaracharya of Puri
was criticised. He is bound to be criticised ?
Here is the Constitution to punish a man who
goes against its provisions. But he is a hero
worshipped everywhere. Not only in Puri,
but everywhere he is garlanded. This is how
the Constitution is respected. Therefore, I
appeal to the hon. Minister and to the Prime
Minister. She is not here. The tribals are
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under duress. They feel that they have not
been given their due share and responsibility
for the development of the country. They have
not been given a chance to develop the
country. They are all the time exploited and
trampled under the feet of the so-called
advanced sections of the people. 1 do not
like to use the expression “caste Hindus".

Yesterday the lady member said, “I do
not believe only the scheduled castes and
tribes can develop the scheduled castes and
tribes. The caste Hindus also can develop
them.” We do not oppose it. But hearts
are hearts. I have been seeing the hearts of
those leaders who have only lip sympathy
and not the heart. Unless the heart is
changed this Constitution is useless and
hopeless and it is there only in name.
Whenever I speak in the committees and
commissions, I feel sometime a little delicate
because they may not appreuate our feclings,
but rather they will laugh at us, because
neither the hon. minister nor the Prime
Minister mor the officials can remove the
feeling of hatred towards scheduled castes
and tribes. I feel this is a cry in the wilder-
ness.

The scheduled castes and tribes were
downtrodden in British times. Now a new
situation has been created by the Govern-
ment since independence by starting industries
and other projects in tribal areas.

While constructing these dams and some
of the multi-purpose projects Tribal people
in large numbers have been ousted from
their homes. When the Minister is asked
to give us the number of Tribal people
ousted from their homes and the percentage
of those people to whom they have given land,
the Minister asks for notice. Why should not
he ask for notice 7 That only shows the
approach of the Government. The apparoch
is not the approach to develop these people
in a missionary zeal.

Shri Swell, a man of better understanding
in the Question Hour referred to the these
Scheduled Tribes. I had the privilege to
discuss this question. These Scheduled
Tribes in the Hill areas of Assam are all
Christians. 1 do not want to hide any
facts. The question is, they have been
given better education, a better standard of
education with a better standard of teachers.
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The education imparted to wus is quite
different from the education imparted to
them. My suggestion to the hon. Minister
is that instead of wasting money in all the
developmental activities at one time they
should concentrate their efforts on education.
If education is imparted correctly everything
else will follow. I have been fighting with
the Government of Assam for this. I have
been fighting here also for the last fifteen
years. But they are not doing it. 1 had the
privilege of discussing with the Planning
Commission also once. I put forward my
suggestion to thero to spend money from gene-
ral sectors for their all round Development.
They say that it is not acceptable to them.
They only showed me what they had done
for the Scheduled Castes and Scheduled
Tribes, how much money they had spent on
Scheduled Castes and Scheduled Tribes.
But nobody looks into the question as to
how the money has been utilised. This is not
the money spent in schadeled castes and
scheduled tribes to bring them up, to develop
them to the same level as caste Hindus, If
you set apart money like this and think that
you have done everything for Scheduled
Castes and Scheduled Tribes you cannot
bring them to the level of caste Hindus in
hundred years.

My suggestion is, do not take up all
these developmental activities like horticul-
ture, sericulture and so on. Instead of
wasting your money on these activities in the
name of developing the Scheduled Castes and
Scheduled Tribes, that money should be
spent on giving them better education. If
that is done, I would like to tell the hon.
Minister that he would be worshipped by
the Scheduled Castes and Scheduled Tribes.
1 wrote to the Prime Minister that our people
were feeling frustrated because they were
not given any chance to share responsibility
in the Cabinet. The hon. lady Member
who preceded me said that when the sugges-
tion was put to the Prime Minister she
simply laughed. 1 showed the letter that
Pandit Nehru wrote to me where he had
said that when the time comes according to
him the Tribal people must have a share in
the Administration.

Sir, the time will come. If it does not
come soon we will have to face the same
situation in every Tribal area as in some
of the other areas now. It is not that the
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Tribal people are weak and inefficient. They
are more turbulent and more powerful
than the people of the Hill areas of Assam.
Still the Tribal areas with plains are not
recognised. I wam you, if you do not
take steps in time a time will come when
you will have to face the same situation.

What about services ? They say they
have given sufficient position in the services
also. See percentages 2.21 for Scheduled
Castes in Class 1 and 0.65 for Scheduled
Tribes in Class I. In Class IT the percenta-
ges are only 2.95 for Scheduled Castes and
0.38 for Scheduled Tribes.

This is the development or result despite
the reservation in the services. What is
the position in the field of education ? For
the whole of India it has risen from the
percentage of 5 during the British times to
24 now while for the tribals and scheduled
castes it has gone up only from 8 to 10,
This is the education you have given. The
caste Hindus are not able to appreciate the
problems of educated tribals. Because they
come from poor families, they do not know
how to speak or behave properly. They
also suffer from inferiority complex. So,
the down-trodden socially disabled are not
able to compete with the others for class 1
or class 2 posts or for the IAS examination.
They should be excused.

Therefore, if you are sincere in this
matter, if you want all the communities in

the country to develop, if you want
the country to progress as a
whole, then you have to allow these

people to come up to the level of the other
people by giving them all facilities. If you
are not going to do it, what is the use of
talking here 7 It will result in nothing.
Therefore, my appeal to the Government is
this : do justice to these people and be
sincere in implementing or executing what
you promise. Do not Jaugh at their demands;
try to fulfil them as much as possible and
as early as possible.

SHRIK. LAKKAPPA (Tumkur) : Mr,
Chairman, at the outset I would like to say
that I have heard speeches made by hon.
Members on both sides of the House. Now
I have no hesitation in saying that the
mutts and monasteries are ruling our country,
It is not a democratic set-up that is ruling
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us but it is the mutts in this country that
are ruling us. Those mutts have created a
society of the higher caste, higher class and
higher community and the downtrodden are
languishing in this country. This is the
situation which the misrule of Congress for
twenty years has brought about,

The hon. Members who participated in
this debate have bitterly criticised the
Sankarachrya. Why criticise only Sankra-
charyya ? It is not he alone who is creating
hatred or advocating untouchability in this
country. There are several Swamijis, including
Golwalkar, who are advocating this. Recently
Shri Jaiprakash Narayan made a statement...

SHRI KANWAR LAL GUPTA (Delhi
Sadar): Sir, on a point of order.

SHRI K. LAKKAPPA : Why not they
tolerate us for some time ? We have suff-
ered humiliation in this coumtry for so
long.

MR.CHAIRMAN : What is the point
of order 7

Y WAt oA @ aeuE Wgrew, AT
T ATR I g @, war fE oy
AT I FFOAT ART A wE fw
Fefaet & AL & ot Megas 1 0@
o gFTd § fawar &, AT AT AR _
frag famge a1 o fggem
ZTEF e § gATr oty ody & fowmd g
ez A ¥ Fgr ¢ 7 & smeafafad wy
faerger 7€) wrar g @K & g awwar g
5 o fgg ST 71 oy AT & AY
Fesfafaedt #1 @ FTT 93w 1 FEfag
¥ yoat oM ¥ §TE@ WERA ¥ wF
&t & qger it ST E

“Asked whether he would use the RSS

to end untouchability, Mr. Golwalkar

said many so-called untouchables were
full-time RSS workers and participating
in the community dinners held from
time to time., ‘I do not believe in
untouchability and have been working

with the help of the entire organisation
to end it,’ he added.”
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[ e 1]

T AEIeg, T9F AT g qfE-
Ao wire T8 SFf wTfed, T AfeAw-
7 7 e afed |
17 hrs.

SHRI K. LAKKAPPA : Very recently,
Jaya Prakash Narayan, the Socialist leader of
this country and a respectable man, has made
a statement that the RSS and the RSS Chief,
Golwalkar, are creating hatred in this country.

MR. CHAIRMAN : He has explained
it.

SHRI K. LAKKAPPA : Why did the
RSS and Shri Golwalkar and the Jana Sangh
Members here not repudiate the statement

made by Shri Jaya Prakash Narayana very
recently ?

We have got the constitutional guarantees
under articles 332 to 340 but the consti-
tutional guarantees have so far been respected
to oppress and suppress these classes.
More than ten crores of Scheduled Castes
and Scheduled Tribes and  millions
of people of the backward commu-
nities, even after 22 years of independence,
are still striving for their rights. Where is
equality of opportunity ? -Where are people
free from the stigma of colour, caste and
creed 7 What is the classless society that they
have created in this country ?

Here 1 would like to quote an important
paragraph where it has been mentioned :—

“Then came the major and bitter attack
on the Hindu reactionaries. The Con-
ference declared that the Manusmriti
which directed molted lead to be poured
into the ears of such Shudras as would
hear or read the Vedas, and which dec-
ried the Shudras, stunted their growth,
impaired their self-respect, and perpetu-
ated their social, economic, religious
and political slavery, be publicly burnt,”
(Interruption)

Further,

“Yet no Brahmin loses his high and
undefiled prestige in the society even if
he runs cloth-shops, medical pharmacies,
dairies, hotels, perfumery and cutlery
shops. Even Tilak, who had sponsored
a textile mill, never upheld the right of

!
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the non-Brahmins to Vedic forms of
worship, of the study of the Vedas by
the non-Brahmins "

This is how they have developed society
and 1 blame this Government for that.

I want to know whether this Government
would jnvestigate the position of swamijis in
this counttry. There are several swamijis who
hold a high position in this society; they
claim themselves to belong to a superior class
and they are above God. The Congress can-
not solve the problem of untouchability. The
Congress President, Shri Nijalingappa, with
one State Minister of this country is going to
attend a function on the 2nd of next month
which is to be held by one Bhantanala Siva
Yogi. This swamiji is indulging in treacher-
ous activities in Mysore State. He is creating
caste hatred in society and is having all sorts
of nefarious activities including the manu-
facture of fake notes. This swamiji wants
to say that he is even above Basavanna and
Basveswara. Basveswara did not create a
society which advocated untouchability in
this country. But this swamiji goes even
above him. Shri Nijalingappa wants to go
and preside over a function organised by
him. I am giving this instance to show how
the Congress Government cannot wipe off
untouchability in this country. This swamiji’s
name is One lakh ninetysix thousand Gana-
lingapuja Bhantanala Siva Yogi.

17-05 hrs.
[MR. DEPUTY-SPEAKER in the Chair.]

There is one Singheri Mark in my State
and that Marh is also a fabrication of all
these things. There are agents of Shri
Shankaracharya and they are advocating the
same theory. So many political parties draw
inspiration. If any political party in this
country draws any inspiration from Swamijis
and these Maths, 1 say, it should be banned
in this country. Any such political party has
no right to exist in the country, If I had
been the Minister, or the Prime Minister, I
would have smashed these Marhs in Mysore
and also in the rest of the country. What
has the Congress Government been doing ?
It is doing nothing for the removal of un-
touchability. So many untouchables in the
country have been suffering on account of
this stigma. There is no social reform in
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this country; there is no educational system
in the country; there are no social school in
the country. We have been spending Rs. 345
crores in the Fourth Plan. Where does the
money go 7 It does not go into the hands of
any Scheduled Castes and Scheduled Tribes
men. The people who are creating a class
society are eating away all the money in the
country,

I would like to quote one instance. It
has been reported in the newspapers—every-
one will bow his head in shame—which, says,
“Yillage where Harijans are still untouch-
ables.”

1 quote :

“Bent with age, Bhagwanti, a 60-year-
old Delhi woman, yesterday stood before
the village panchayat as an accused,
Her offence 7 She had walked over
village fields against the wishes of her
high-caste neighbours......

what is the punishment 7—

“......5he was convicted and fined Rs.

1.25. Her husband paid the fine. This
was the first time in the 400-year-old
history of Wazidpur Thakuran village
that a woman had been brought before
the bar of the panchayat. And this
happened only 13 miles away from
Parliament which has banished untouch-
ability and declared it a criminal
offence.”

Further, I would like to quote :

“Bhagwanti was not alone in the dock.
With her were two other Harijan women.
They had also been charged with the
same *“offence” and given the same
punishment. The  decision of the
panchayat was not unamimous......”

Then, the report says :

“A few days ago the panchayat had
announced it by the beat of drum that
no Harijan could walk over the fields,
including the common land. The Hari-
jans were also forbidden to go to the
fields to ease themselves......"
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—that is called ‘Nadirshahi’, ‘Nadirshahi’
in Delhi which is very near to Parliament.
We have got sovereign Parliament here. What
is the solution that we have made to wipe
out untouchability in this country ? I ask
that.

Again, I would like to quote another
thing.--

MR. DEPUTY SPEAKER: Please try
to conclude now,

SHRI K. LAKKAPPA: This is a very
important point.

MR. DEPUTY SPEAKER: You have
already exceeded your time-limit. Please
conclude in two minutes.

SHRI K. LAKKAPFA: I am concluding,
We have created such a society. The
Harijans, the Scheduled Castes, the Scheduled
Tribes all these people, have been kept by
the Congress Government only to vote for
Congress. Even at the time of election
campaign, they says, “Vote for Congress”,
What has the Congress Government done
for these Harijans ? I would like to bring a
naked incident which has happened recently
in my hon. friend, Mr. R, K. Birla's
constituency—a famous industrialist; he knows
the fact—which says:

“A Harijan lady named Santodevi, aged
23 years, was raped by one Chowdhari
Nihal Singh on 19-3-69 in Bhadra Tehsil
of Ganganagar District in Rajasthan...”

Out of shame and hatred, she along with
her child jumped into the well and were
drowned. That the lady and the child
committed suicide is a shame. Even today
the culprits are moving freely and those
culprits are **,

SOME HON. MEMBERS: Shame,

shame !

SHRI K. LAKKAPPA: Is it correct to
say that untouchability in this country has
been wiped off 7 I would like to suggest
this, if the hon. Minister, Shri Govinda Menon,
and his Ministry are not thick-skinned.

** Expunged as ordered by the Chair vide Col...310
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Let the Government of India institute an
inquiry to find out the assets and liabilities
of the mutts in this country, how many mutts
are encouraging caste system and hatred in
this country...

SHRI K. NARAYANA RAO (Bobbili):
I rise on a point of order. My hon. friend,
Mr. Lakkappa, has given a particular incident
of a very shocking character. In that context,
he has also informed the House that the
unfortunate lady had committed suicide. In
that context he also mentioned that the
culprits were **, There is no machinery for
him to know who that particular person was.
He should not bring in ** and connect with
it a gruesome incident. I object to this.

SHRI RANDHIR SINGH
Those remarks should be expunged.

(Rohtak):

SHRI K. LAKKAPPA : When
Congress Government
country...(Interruptions)

the
is still ruling the

SHRI RANDHIR SINGH : This gentle-
man should be taught a lesson. (Imferrup-
tion)

MR. DEPUTY-SPEAKER: So far as
that shocking incident that you mentioned
is concerned, there is no objection; you have
brought the case before this House and it is
really a case which the Government should
look into.

SHRI RANDHIR SINGH : He must
tell the name. 1 insist on that. Otherwise,
he must withdraw his remarks or the

remarks must be expunged. It is a question
of prestige.

MR. DEPUTY-SPEAKER : Mr, Lakkappa,
you referred that the alleged offenders were
such and such people and that they were
moving about, Unless you are prepared to
substantiate your charge by submitting
names otherwise, it would not be proper for
you to say like that.

SHRI RANDHIR SINGH : No question
of proper or improper. He must disclose
the name. I want to know who was that
person.
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SHRI R. K. BIRLA (Jhunjhunu) :
a point of clarification.

On

ot fow avemwr (aft) - gwErw
wErem, F e @ o o W@ g
I T v afew @

(=) ...

SHRI R. K. BIRLA : The incident,
which Mr. Lakkappa has just now narrated.
has taken place in Bhadra tehsil of Ganga.
nagar district of Rajasthan. The name of
that lady, Santodevi, is correct. She com-
mitted suicide by jumping into the well
with her three year old daughter on account
of shame and hatred. The name of the
gentleman who did something wrong, which
I cannot express, was Mr. Nihal Singh
Chaudhury.  Whether he ** 1 have no
information. But, in this connection, I
would certainly like to say that, a few
months back, in Chana Basti in Bhadra,
one Mr. Hans Raj, an M.L.A. of that
district from Congress side, did try to do
something wrong to the Harijan people. ..

SHRI K. NARAYANA RAO : That is
different. (Interruptions),

SHRI R. K. BIRLA : I must explain the
whole position...

SHRI BUTA SINGH (Rupar):
should not be allowed to go on record.

That

MR. DEPUTY-SPEAKER : So far as
the case referred to is concerned you have
given the information., I will request Mr.

st sy ww (feeelx): ag &
TETET JT @ .. ()

MR. DEPUTY-SPEAKER : What you
have said, that should go.

SHRI RANDHIR SINGH : This is a
very serious matter. (Inferruptions).

** Expunged as ordered by the Chair, vide Col...
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MR.DEPUTY-SPEAKER : Mr. Lakkappa,
this is a general charge made for committing
such an offence. Will you please with-
draw it ?

SHRI K. LAKKAPPA: He is **, I said.

MR. DEPUTY-SPEAKER : How do you
know ? Nabody knows that.

SHRI K. LAKKAPPA : 1 will pass on
the information to you. Will the hon. Minister
concede an inquiry 7  (Imterruptions)

MR. DEPUTY-SPEAKER : That is a
different matter—your demand for an inquiry.
It is very legitimate. The information given
by the representative of that Constituency
says some man was there. You cannot
make a general charge like this.

st of quwr (=wiw): dEErd
gt T1fgn 1 gy T gEOw &1 9
g? &t wfewe @ saFr ger faesr
arfge | ¥ faar @ adET # sew

T &

SHRI R. K. BIRLA : My/friend just now
said fazar aver 8 A s gEA )
This is something I object to... I take objec-
tion to that... (squwm)...

MR. DEPUTY-SPEAKER : I take it
that you have withdrawn that general allega-
tion you made.

SHRI K. LAKKAPPA : 1 will pass on
the information to the hon. Minister.

MR. DEPUTY-SPEAKER : If is dis-
covered in an inquiry and is sustained, you
are perfectly right in saying ‘Institute an
inquiry’. ‘'He has given the name. But
when you said that he is such and such, that
has mot been proved. You will have to
withdraw  it. No further argument.
(Interruptions)

st o wo farem : fawer W
arefodi 1 wer gEd § ¥@r I

** Expunged as ordered by the Chair, vide Col 310
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FgT ¢ | WA AT AT F2A 1 qqoA
TE TR § | I ATEAT F I dEr
FPE A T ST AR ATH |
... (coeT)

AN HON MEMBER : Has Mr. Lakkappa
withdrawn it, Sir ?

MR. DEPUTY-SPEAKER : Both of
them are going to withdraw. If I allow
such absolutely wunwarranted expressions
without any proof on the floor of the House.
I do not think we are keeping the dignity of
the House. Will you withdraw or I will
expunge it. Are you withdrawing or not ?

SHRI K. LAKKAPPA : One minute
Sir. Some how I used the word ** Isit
unparliamentary ?

MR. DEPUTY-SPEAKER : It is not a
question of parliamentary or unparliamentary.
This argument is not sustainable here. As
1 have already said, at the present moment
it has no substance. If you bandy it on
the floor of the House, it will not be tolerat-
ed, whether it is parliamentary or unparlia-

mentary. It stands expunged.
sit wfw quw : SuAE  WEEA,
faem afnz & fadlt o safem & faems

R few & Ui oo wrwr Al
wF farafas qeiofa o ad gowm
g a1 et wrar & ¥ Fgr av i gei-
qfqdt ¥ ag fam &1 s SR T
Fam & o f gawr anft S g

MR. DEPUTY-SPEAKER : Let us end
it here. Mr. Lakkappa, your speech is
over,

SHRI K. LAKKAPPA—rose.

MR. DEPUTY-SPEAKER : I was pre-
pared to give full latitude. Even mow, if
you apologise I will allow you two minutes
to conclude your speech.  You will have to
apologise to this House.
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SHRI LAKKAPPA—rose

MR. DEPUTY-SPEAKER : Iam not
prepared to listen to you. Please resurmne
your seat, (Imferruption) No arguments.
Do you want to apologise 7 Are you pre-
pared to apologise ?

SHRI K. LAKKAPPA : 1 have got the
information on the phone. I got the infor-
mation that he is ** If heis mot. **Iam

‘not worried. But anyhow...

MR. DEPUTY-SPEAKER : Without
any substance, without amy evidence, you
cannot say. Mr, Uikely.

st W9 yEW (FEwE) g
SATAT FT WA R | FE gIEi A Tg
AT T w1 & fF gUT s weAt
7 gEaTIEns #1 fgE gargew W W@
g ot ol wwmw fawrr & g
= foeft & fF ag fdi? anft s &
AH B\ AR A A ag geifEe
T & 1 a1 fee it Y ok 2

MR. DEPUTY-SPEAKER : That infor-

mation you can find out from Distribution
Branch.

SHRI SHEO NARAIN: Go to the
Library.

st wem : faer fedr edtw,
i detae feurdie 7 femie o= o
TR E g AT ag A wd-d
e 1 & fF 5o 99 3@ F oy A
qarw o E, ay N E, R A, whE
W § ol deawiEe W F 0 F wier
gfafess gt & sm g 1 § a8 @ET
AT & i 15 g amafm Ay wefedi
Fax f mgr o sw@ E, @@ -
FIEAY A | T w wefeat
AT T TATAT FA S @ E |

MR. DEPUTY-SPEAKER : I have

APRIL 15, 1969

Social Welfare) 312
already said I will expunge. I asked him
to apologise. Whatelsecan Ido 7

it Toreiie Ty : srefeat 1 A wdf
o st fge 1 dgee T € wefeat
T wEfEat &

-

SHRI S. M. SOLANKI (Gandhinagar) :
He has insulted a sucheduled caste lady.
The second things is this : he wants to
demoralise ** For these two reasons, he
must withdraw his words. Otherwise he
must apologise.

MR. DEPUTY-SPEAKER : 1
expunge it. That is all. Mr. Uikely.

will

SHRI K. LAKKAPPA : Sir, I will con-
clude my speech.

MR. DEPUTY SPEAKER : You have
already concluded.

SHRI K. LAKKAPPA—rose.

MR. DEPUTY-SPEAKER :
resume your seat. Mr. Uikey.

St oY foy : T w1 A oS-
fat gamt wrefivat & 1 o T A
A F 87 Ao o @ FE TR L

MR. DEPUTY-SPEAKER : Do under-
stand the meaning of the language that I have
used 71 have already condemned. I have
said that any such utterance without any
substance in it, without any evidence, should
not go. I have already said so. Now, Mr.
Uikey.

Please

st Wwe Igh ( HEwr ) I9TEAw
AT, AATS FEAT WATHT FY SR
Y 7w &1 ¥ qwdT w37 ¥ faw @er g
gaR ok Nfew d anfgnfedi & 3o
TH-|TE FHEATH F AT qTgaT § fwd
e 7g fa w80

afeenfaal & oftaw & @t gew wr

#* Expunged as ordered by the Chair, vide Col...310 .
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¥ | OF S Y IO AT ST F @
T Tg-aet qraw #R e fred g
frart | o Srel & wTaR fomw fem @
I wmeAar gegf, 9w fm A @
gl # ofads gam 1 @Y S W,
aTfaTt v § B, g9 @9 W
¥, 3592 TTE AT | 97 qT FC A
H |

U WET T WA EEIN qg-uEr
qraT a1 | =4 (AFET) F U wE 9w
oty g q-welt W AR S A o
Ty qreaT gATe fadr gfwe & mar ek
Tg oY AT AT FT §9T 9gT g< a9
T g1 |

wﬁ:mgwﬁgﬁﬁqﬁwa@m‘f
AR & O T TE | 99 a= e &
faw 1916 ¥ @8 &= TEwE U@ T °v
foed agae gurd o B w
A graTar | Aw AT gav g e Ew
ALY T A AY U AT dw A
F A § o Fwaf @ # ag
AR R er m s s A ar
g gATd I &1 AETH $T AT
HIEFT A AATH TE AR T |

& At # anfearfadt & 1 gfam
¥ fon ot 0% frered § agERt aT A
adf farer M | &% AT snfeatadt w1
qq TF ¥ A W § W AF AL A-
IEAd SEH 9HMa T ¥ wifs arfe-
Fifdl #1T FHES St AR ST 1 SIEST
T FA2 F AR FE A A& @,
ofee 4% afearfaal ¥ o ST
TEaT |

0 4@, IR T A d€ @y
te# 1650F MUy dAsw qOH
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et ot sTEAET Y o eraTe fRe
¥ it a1 § afe <Y & Y SR S|
&, St ag o Tk AT @ T §
T FTIOr anfearfaat #1 s Ao & d%
arfearfaat 1 srrgd & 56 faw
ST R ag a9 @ E R gard
FTEAFT FT A, dror TET ALH &
% & gra Aew g @ g, a1 e A
SIEU R AR IR

AT A5 52T § 5 FTE gAIL AviR-
aifedt ¥ § 1 ow R ofar & e
7 | gaTe W3 # uw foad sRREgE §
ﬁm’rtétqri'r A TF w5 TWT FH
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FrerrargR ga-fediom # & & 1 fegeam
& fodll ft oF wa-fedom § @ §a9
o g 1.3 I W % @R gy
ot I AW T w g g i fad
T F AEl K AT H = e

7T AT | T A 9T A FIO T@A
frer | ok @Y ag duA Sitaw ¥ faegw
o & TR &, I oitaw ¥ et feer
FT qTA7e AdN @—F IHT FT, T @A
FT, T FIE FT | G G0 A FEHL IAD
Fmwax faar g gg ER go ol o
AR STHGL TET gS | A faamr
Far A8 f6 WwiaET T T FTgEarr
Fi AET gAT | TEET THFATA FT AG
Taw ¥ arrar £ g i AT @1 ¥ 6 aror
T g9 AHT TAAT § | TR AR WA
FT IR OF TE & | IAT 919 6 &M
A agw N F FTOT IAH FHA A
#1E & =7 91w TG F@T 8 |

gar a1 faaw 31 99 & A



315 D. G. (Deptt.

[t e 3=% ]
Mt #7T gorr | g T A & fa
afer anfee o & Fgd 9T anfardy
wl gax §, TE ww gt s
ez ar afgwfal § 78 feama

wfaga o e aw FaN
afearet @ § 9g wrw § @ay afew
fred gu 1 ¥ oA &1 felt @ Y
T A | I O WA T A
FRIFF I A AT F wE ¥ IqF
A & agemr wEar g R wE anfR-
et el formar fw 5000 ¥9T FT AU
o1, 9T FT W 97 IaEr 5000 T4y
7 ol &Y Jwwt Edde & Afew &
97 qg Ao frar mar @t 3@y we E
ST 3 ATE 2 gOTC oY § A fawr o
mm%anﬂﬂ%magra'rﬁmﬁ
W A gr 1 o sATQ 6
¥ g ¥ AWML FE A avfeanfaai
M F g AL 50 FAT wY A
ATTT & WS W U &1 IAAT AW
F1ig & fog 7 a1 formr F@T &€ @
g7 agi Jea ¥ 9 wriw fedoe
gu &1 4 fedioi &Y 7 +0T T A
w9 g & | & it agt I@mw AT o
f | e forrdie o ¥9 ¥ A
¥foage v e AW E ) ag WA
ifF IaF ¥ AT AT Y @ Wt
feqréitz £ et @ AfF @ ag ¥ anfe-
qifgal & /ST A TEEC I WE
AEA A A AT I F ¥ awEd
1 9w 1A% fqu Fgr omar § v ag wey
£ fr 39 orew ¥ TreEed ¥ Wi anfg
F1§ 7Fa G g AfeT O FwET
Fgd § 7 < g7 T & Wy FRW ar
TR A g 4w Ay I & fag
A @Y IR FAX A FAMT FGT AT
g faars FEaE $31 | W@ aw
T O A A femr mr anfe-
arfedi & T 419 ¥ AT TP AwAT
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e and e & Ao ww § @
FEa ¥ ® 1 ¥ oF g =<
e & mav v o ¥ agi A & =
e §F A # e a1 R i qeaTe
AT I 97 a9 W
TEE & g W @E |

g g & s =g e & e wrger
AFET AE & A Iud wwa H E
anfearfedi M Jagw amar ow@r § R
IAY IR FHA AT W AAET A1
Al o RE T AT ag
TAT H G AT A QY ag T o F9
@Y AW I gedr @@rear 4 | e«
afendt ag gew awid G FE 7 A
Ig% fEaaTs AT A= Ford @ AT
FA@ ¥ A I o M S 9
At anfefadt & s 7€ a dfeat
T &1

fogiv agr T a ¥ a7 foar § six
T ®Y Fer § i ot § fr afa-
aifeat ¥ w1 freemw fm & &
qz A agers 5 odfs & e § v
o a1 gafag ¥ AT WS @
T g T F FI A avar Jav v @
IEH T A 2} famr smar g1 M
HFY THT ST F=9T G= @Y Av @Y SN
Teo AW FfEramr g WA Ee
¥ ®T FT §C aa7 dav gam ar IW AF
a1 2 fagr srat & 1 gad oo § Sgi
miadr ferat ®Y 10412 faT e ¥
fasger oUW FTAT STAT @ AE g
anfearet &g+ AT WG anfedr faw aw
T A A EH E I I
WE F FIX T FT A gAT A AT
FAY ST AT 1§ @ AT ¥ A
9T gEEl ¥ A " F @it Ty Sl
¥ AT FEW 7 i FEA F gAY
W H uw I« A oA wafy o wmar ¥
fag faaet famr oY @ SO s
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At WX o famr gErd anfeare i,
Tt ¥ frg 7 srr @Y snfeame S 9w
IR F T AE qET AR g AR
IquEa g | Afsm gt frem g fs
dar A fRar ST @ €

T AT § TFI AL AT S Hwar g
f aré areft grar anfeanfaat #1 T
o w1 w0 fear s ) b
anfzarfeal #t o a7 4 anfs # F©w
IFT IAHT o9 qficaaT < £ & I
s fait g Fag amar §fF &
anfaTfeal F1 W SO, AV, AT AL F
g I feh o gem ¥ 9 g
Tfgr R gL g & 99 9T 97 @A
gy safe wei % ag fard frerds
g anfganfaal #1 f6ré a9 1 Faw
¢ & g% uwew fawg g 1 98 o afi@dq
# a1 g § | IO WA wREdl ¥ a7l
9%+t fiFETd W W fors e g e ag
Trga & wfomes § 1 ggi # faagw
ez 71 § 5 gt o g anfeanfi #v
AT § N AR WA sgaedm
A qE S 1 gER o f sTgdw
saEdT &1 "0 g R A oy s
pfFgn g AR R H g
A g9 o GX ¥ aveAT T
‘R W g e S A ogEe
il # 6 q@ ¥ ST AT gTAT § AR
ag@gE A @l A F @A &
o F G T FFAT AR gF FE Wy
ey w1 faet f& anfafasdi § e
qaa AT wE FH AT a1 g
fark frerd @ #@ &) 7 9% fag
& T §, I wifew Al wwrerfre
2 1 Afrr 72 oY A% g o ofedw
fi & 7 7% T o & 1 g W
¥ @ 1951 #1 wdwgard ¥ 86,000 farg
¥ fE & 1961 # wEwgard ¥ 1 @
06 FATT & T AT qg T & T I

CHAITRA 25, 1891 (SAKA)

Social Welfare) 38

T@ el ¥ agwT g fafew mEAAe ¥
T ¥ arafy ¥ W% av A & @ & T2
ag §aré Faw 86000 & Y &% gt e
F T I & 9T I FATE gl E
IR AR P SATET € )
AT FY GH A F ARAATGEF FrEAn
anfgy fF tam w0 g oK ag snfeamt
@ fard o § o afes wwas W@l
gr ? fard 10 gl § g § W @wr
& T IEFT afE< Fror v 7

ag fmrf fawrdw g sfgamEr
R gfam a==f #1 wifis 3 §, -
fao 2 &1 o g = 7 @ WRY
%1, dferw wfelEae &t sk swe @fe-
fre Y 3@ @Y § AR AR
O # 9@ favwa O3 atel &1 7@ ©EY,
¥ferw ok Fee wfefede & fau 50
AT Wi & wy ¥ WS
afefwden & fag 15-15 st 20-20 w9
2 g5 & | 9 ITH IE ST TYAT AEY
BT g dtag e At gres dmrd
faerlsr & @9 w9 o & AR agi faer
fedt w9 $ g WY A sfimh S
T #T AT § 9 T Pl wifte
% 3% tefm o R ) TeR
T gfem 9 e ® g9 A9
ot oftadT #1 A § ) 3 fufew gaw
g o qfeadq ¢ foar 7@ 1 w9y
&1 & gt gl & ugdée et
Ta% T8 AT A A A
£ars g TE FA € | T8 waw @
fiF & 1951 & ¥¥< & 1961 a7 srafg
T AT ¥ OF W79 47 9497 A0 ¥ 549
anfeame gawt & furd o ST %
ferar &1 fae SEse wrag s E
a8 ¥ 2 f% a8 o afaw o of@ds
Figamg ! FH A, S T SR
T WAgy W A
faew fadil agr miiwaie § F@r oar fE
T g fadw & ggraar & s
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[+t wre 9=a)

T S arar § @ e gH S
|FEAT Y ALY | W A gH FRER
i AT wifaer anfy 7€ =rfied
FTHIT FT A 77 ¢ % 98 @@ auew
F¥ o [ oK gaFT W aw @
WA Y A AT I AR GEAT
o afadT ¥ 9 @ § v ot
UF 1 ag *iferr w32

g UF 31 TR T wgeyr fawa g
T FT w9 w1 fggw a@er ¥ @
FEFH A AT TR T A
i # fe 9t wyar sfanfaat & fadr
fear amaT @ ag TemE 9 X @
gar g ar g ! & qawrr wgar g B
St FOS wET X ¥ anfgafami &
FeATr FH F fA¥ ST g, A q®
g ¥ arfganfaal qv @ ama oft F19
T 9rar a1 & gwwar 5 g 9wt e
IAHT FEATT FT WEYH 2 W@rE AT
Yaradl AT 1 Ay W 143 AMATE-
I greaw e gei fRy ¥
Tg it W 0 gy § W€ e A
TF, U % & fau dwgg g 10-10
wTE AT AT §, SEEr W eI
T B FT A 8 A gEd e
gufaad aUax A A § aw
g gET wOmT wrer FE T
Foax @ fasar g ¥ AagwmgfE
st ot IR § Sud gufawT 7
¥ fag w1 qaTa fear s ol 3w F
& ¥ ot dOT @ o1d, I9F o Yo
ﬂ'oqeq'(fﬂ' & &9 N‘I’Q?ﬂ‘ﬁﬁ
qafg agf s Tifge AfE @ sm R
sy feeamar wifge | w@F AT R
oF qifeari & A &1 FRE ol ae
& oY ag @€t =9t arq grn arfs @ e
N ArETEw G167 ®@ g 5 AN dar
w & fau faor smr g T @@ ek
AT IT F T A AT AT |
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wRTTifesy & wrag ¥ ¥ ¥ wA€
AT T FH F fear gaw @ sife
FrTIRET HETIAT AT FrEEE HmaR-
fex draredte g FA F A &1 o
80 9T ¥IY FT 9T AL & | FT IEHT
TR FF § ? @ Ve wEAie 51
TEHT 9T AT § A A FEE G
F1 & TR AT W & #} gEwd a8
g 5 081 v o oaxg & el
FAWM G T@lT g W Fwrra
Femafes @ F AR F q@erAr
ST g fr frw ag & agiox aw Ay
Tardr g€ & 7 50 Y AF v Parasr, 27
A & @, 57 zfmar, 50 qrIEc ¥
fe=, 25 A afemr & 2, 197 IR w0
ot 3R 6 ¥z w71 AW ug @@
AT 9gT 9€ T W) 98 9gi 9% qer
g & AfFT IEFT geT F1 FrE ATET
FEY &7 | I¥ 1L @ AL qHAT £ A
g qF I AT T @1 GE I
o fodr # s ¥ & gt fear
g 27,000 fiee AT &% QT § TEA
@ &y wrf st A Twr
TS FTATATY A 9ET 9% @ g A
oAl & qe W @E AgT e gk €
wifs g9 gz T aw R fag
feast Y AT AT P de W q@r A
g Fgan & e g wd fag o g
RNl @ TaRr § AR AR
A gegAIF e |
g5y § Wifs ag @1 99 Ix T FW L |
ag ¥3 FUT AT JgF ¥ 707 § &K 997
¥ B0 ATE TIY FT AT AL & A A TH
T T A famr #Y a@ g =W
FCHIC FY T AR A TN FAY A0
for amfax 99 T9T T F0 AT ¢

T TF FAS AT § a0
ITH AR Sqrar Afewre faar o arfE
7g @ e 1 fowwm @t @A
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FLAF | A H FTET AT ATfER fE
®T A F T A ¥ FemE
FoT AEd | far i F A ¥ w=
TaHE & AITEE FHE & a19 FPRTIE
TE FLT FAICF FEL F AT IR
tar FaT A1fgd 1 it #X 3w faead
oY TET & 99 WY § A I oedr
IAH GEE T HER FTATRATET
fear & 1 % fodr & gt agElw 1

SEVERAL HON. MEMBERS —rose

MR. DEPUTY-SPEAKER; The Minister
will be replying tomorrow. Actually, we have
exhausted our time, We have hardly one hour,
I have some time for the Swatantra party
and some time for the Independents sitting at
the back because they have not participated—
Shri Atam Das and others. There is no
time for those sitting on this side. I have
got a very long list. There is no question of
choice. I request the Members from this
side to confine their remarks just to five
minutes each, so that I will be able to acco-
mmodate more.

SHRI 5. M. SOLANKI : The time for
this subject may be extended because we have
lost time by so many interventions. So many
people have interrupted this time,

MR. DEPUTY-SPEAKER : The time has
been extended already. The Minister is
replying tomorrow. More than one hour has
already been extended. 1 am requesting the
Members to confine their remarks just to five
minutes each so that we will be able to accom-
modate more,

SHRI KIRUTTINAN  (Swaganja) :
‘What about the DMK, Sir ?

MR. DEPUTY-SPEAKER :
time is exhausted. I am very sorry.

No. Your

SHRI SHINKRE : Union territories
like Goa should be given a chance. Their
Grievances must be heard.

MR. DEPUTY-SPEAKER : It is not
that, The time given to Independents has been
exhausted.
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starg W (feeelx) ¢ ggreaE
TERA, AT ITEA aqL F@NE Th areAT
TEC 1 A A far mar @ 1 freel
THOW AT & gem AT | TEEY gW TN
TEN FT TG | AT ZAFT AT FT AT
a8t frerar at gt wiferarde & @Y T
T T g 7 '

MR. DEPUTY-SPEAKER. : There are
18 names here, What am I to do ?

SHRI BUTA SINGH (Rupar) : If you
extend the time, you will be doing a service
to humanity.

Y |y T : | THT AV AT HTE
¥ frrer 39 & 9uF g TEa & R oargw
T8 & 1 gy wiw @ i 5w v @ e R
AT AT | gH AT ATCATT FgAT qT2ar
2l

MR. DEPUTY-SPEAKER : Please go to
your Whips. Just request your Whips as to
what is to be done. But just now I am in
a helpless position. The only thing is, T shall
try to accommodate as many as possible.
Please do not take more time now.

SHRI K. NARAYANA RAO : Please
extend the time.

MR DEPUTY-SPEYKER : I am not
calling the Minister to reply today. I have
already extended more than one hour. Beyond
that, it is not in my hands.

SHRI. 5. M. SOLANKI : Please extend
the time by one more hour at least. So many
Members have interrupted and so much of
time has been lost (INTERRUPTION)

MR. DEPUTY-SPEAKER : I fully
appreciate the demands from this side because:
this is a department in which all of you are
vitally interested. I entirely agree with you.
It is no use shouting. All of you are vitally
interested, The House is also interested.

SHRI S. M. SOLANKI : Let us sit till 8
O'clock.
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MR. DEPUTY-SPEAKER ! Let us see;
let us proceed now.

SHRI KIRUTTINAN : Please extend
the time and also give our party some
time.

MR. DEPUTY-SPEAKER,; Let us see.

st wg fafes ama (Tege) -
FHIT-FEA & F10 & gray ¥ g0 o
fea agi @@ E | wA-wearor #
qumR afaar s &, fed g oo,
afew anfaat, g mit s & 1| &w
WRIWE AT R ¥ @ § AR
wFem a1 gmm I &
T % g go T Fvaw &1 et
S F AT 4T I &7 W W o0 97 g,
9 Frem I aE AR F I E |

AT T AW e §, Argrer, |
AR gE...

=t &y T : g L AT § & A
e W |

=it wge fafrasm ama : amod arqy
o= = fe¥ & oy AT faurd @Y
Gl

it wrwwE WY T ATRI AL 9T |
AR AT SHTMA AR Y| &
AR X A IE Fe v

SFRAT SATAS FTRIVIT:
FHEHTAT §F I=9

wfew <fF &9 g7 ¥, 50 I I=W
FeEl -
AT Y Y& wEHrOq fesra=ad |

ZHH ATC AUt #Y AT AL § | wA
g Q7 ¥ | 7@ F FgAT g § |

st o< fag : g7 & JwamEr g
aTEN
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sit g fafeerg me @ dor @7
¢ o A e @ 1w ey ey G
R T F g ¥ g, @i,
f AR gz FeEw § 1 wefem N
T fog & 9 § (wrewi) & el
FY Jgar A § Y w9 g A W YA
i AR 7 Tma A
Y 7 g & | A9 o agt 9% wg faar
¢ i oot 1 F1 W ey o
g% guer o afawre A & fF oaw
TAHT TATH 2 o ! T AR AT A
gt A€ Wifgd ? gAa ¥ qgw amawy
1 o aferrcge Ff FEA w A G

SHRI SONAVANE : Let him condemn
the Shankaracharya’s statement first before
he speaks.

st wga fofam g : &
AHTEE T A9 ¥ gEgHA AE 1 e
I a9 faae § | 3w R
¥ o qreEt FY s Y @ | S fv A
I H o g JEH @ AR F A 0y
AT ag AT § q T AT ¥ YA
F1E T T |

# form weqr & A< amar g, 9EH
am ferg wgreT § | 9EF faum S oy
o | ¥ sgm s s AW gwoET ¥
wgeil & Gfafera Hfoe T a1 wr
# o o T v fear s wr @ anfs
feg wTwr FAAR 17 | W w7 far-
o g S qEew ™, T AT 9 g,
P F AT WA g
ofew 2 qré | ¥ @@ feg we
g g8 | T Ve 1 & ¢ TS §
¥ =T ot g T 42 gu &1 f s
g w@saa g&mw 1 7
w3t 3 & A # gy £ Afww amw
Whrafer & STom ago FQ@ & |
AFrdwe y, AARAGT F T g0
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W mEfmrwei & ¥ don
ECl- g

SHRI K. LAKKAPPA : What has he
said against me ? I want to know. You must
protect our rights.

sit wgear {afraem ama - gt R A
T Y g AT AT A F Ao A
® &1 931 § oraqe #Y A F@T AT
2 | sra-gTe @Y T @R A qET WO
XA AT ATE L T W F
3T fewe 3 @ €, forg ot & wamen 91X
g &, gt oy fewe 23 § 1 Srirmar
nNamaw wE 7 wgw g
FEET # A R E, W A g | &
sraT g i Ty oY & STadrE d1ew Hew
T 91 | afET sy guer w15 faer
T W 1 Tl vy
fir fradr sferaii %y st anfas feafr &
IR DY GETT T | FH W s
W I AG qamEr g1 FrE gEE
a7 o fmm & wwd v
a3 ¥ fag Jam g o g
anfas feafa #t gure & fag w29 3@
o | oAgmr afm W ogE T
fFlt QA o fERr w1 oafe-
w1 el grar | 7 e, 17 fFw onfa
# gFW & 7 AuT Y gea | qg Hared
[ EIST | I 7 Fgd § 5 o1 AT
=X § 99 9¢ 39T Afgw § AT
gat et &7 arfaee €Y &

Th ATAAIT §TE : A94T Hgdl e
difee | ot wEdY T AET g W R
w?

ot g fafaom Ao : @ ATy
T fifiwr 7 ag AT A g2 Wit amer
HerTw@g NawaarE & | 78
I wEwA BT T & wEwr gerfaer @
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FY 3T | gafaq s Fa ¥ o
Hi?rlarﬁiﬁ feafs agar T1 gﬂr(l

mﬁmlﬁaﬁﬁmﬁra@'g.
Moy ey o ek
ey & wfe gaa fser @t =ifgy, ==
1 ot whew 1T fagarg w@mT Tifew
T TG W IG qHAT ¢ | e T @
o Ef 3T dar Y g o e B wu-
AT FEAT AT & o fgrg wwafem @
T &Y 3T TE@R G I g § et
Aarat T =g g

st whad (aE) : F & oredwo
SEaT g I S o owfs § =
grar & 34t snfy # se w@ar Wy §
T JEF! qEAT AR & 7

T

st wgex fefaem A ;. s fowr
g | famanfay aifm @, &7 & &
1T ATV g, ATRIE F1 ST v o

st ag ww (feei) @ s g
A ae aeaae feadde @ fewmiz
FTAOATE | 59 30U F 96 ¥ qrefeqi ¥
A gaT & A A oF AT G=T A
gewm A al F @M oF 9w
ag &% g wan § AR g
gfear ot st s §, aidreow ¥ 3@
gforii %1 wer g, @ oY dfvera, agw
EY g ST et St wHe agw A g
A AT 5N A TN AT 39
T Ec g @ wrg | wiemmie
Hawg W dter ar g, & S
TS gl gt HIX A FET AT § W
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F yaifeas qor o A€ e g fF v
AWy @7 g - aeers
g7 o qral Y AW FY9 gU A g A
X 7@ g fr o deiae feardde &
ah d ot fewiz @ SOwr AT 99w
=gy ¥fF 98 T W@ w T
ot femie @t = rfge o | s qar
st faer Tifgn a1 1w gwTER
F AT AN AT AT Taede Fomd
g Wm W wfaw § w@r oag g
Tt & g fel & gfeel w
F=arr & s 7 gfeomt & owem g
s ? 20 A ¥ a7@ & arg gAnk i
Hag g g e g o ww A
FT 9X W FET AfEC A S g
arR ey §, aurerame & T2 faa &, werem
ey off & @ F} Q@ FA F g g
w41 fF g9 99 W ame 7@ dR
| F I FT AT FT | o) -
faw %t a1q 8, el & fao g
TEH AATL §, IJTH! 21eq 9T e
T faedt & R 3w Am w1 frew
SATY T FEN AT gen ey @ ©)
& SN aga drer g 1 9 wgE &
frm il T D
SERM AA T 1 afEdw F qi § oS
ard araw g o § ¥ g qarw fofe
TE FE AT WifF qaq TgaT qrer
21 ot aw ot o el § R
frar ¢ ag @gg =% foor & s
AT § TW AT AT 5 SEE QU SR
T Tt e A I @ ARy A
e I feqréiie @1 IR 9@ W
fafedy & =@ wmgw fafex @
% zfoge &), = 19 Y o = A
fear arar | T AT g AAT AT R |
& P IR T A §, 8w fafael
foax & 1 o 38 A ¥, awHad 1 AH
¥, foase amar 8, ad s fafrex S
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TR I wAWH fob o & gwroAm
T E FeIrd gEow R guE o
JePeT F1E AR ATqeT TrEe ¥ WA
T FA g 1Y e -
“gfam dfedz Tz sAufaw” oG TR
AT S afes) ¥ ok @ e @ E)
# qeERw &1 w fors s€ - W e
g ww @El F e ot qwERy ar ac
fF, got @ Ww R Efrew
T AT aa e s ew P oa &
FW@gwE

sl & we & € & dfow, fel
it 2T ¥ de-aw W @ S #7Y
TAFHIA FT FTH AT &1 G961 & | A AT
TaAHE TEY §Y AT FE A% TAHE a T @Y,
@ ot 9 T g A g A
Wt e g W wafedi ¥ w8,
IR §, AHAW F AN G §, IR
FIET 9ZAA FT AG! (AT, @I AT LY
g W geTga 4w fggwm W
FeT TCF FT @1 & | T R ey ot SR
1 3vr @ ¢ fr gomgm €W =few
T oW B ¥ 418 WY, 3T geeTiTan
F e faew & it gl e
¥ -2 W T I T A@v g |
ZH qEl 9€ R I # faE A
FTAT §, AT FA qF gATX [Z F AT AT
TFAT §, Wt WA W oganga & faw
THITEAT FT THOT 3 F—H JarEAr
TEAT 89 S THETEA] 1 9«7 7,
fergeam & avee T ad @R dN)

it 3 et gt & o gt o e
gowT  FETfEl #F OERT g1 AT
qerfer s # Ter # anfor Wl
2, =% fog =19 T <@ §Y 9E@
g wER = oATa @@ s & fag
fHT da F fau s sw sATEr
@ TG A E, I Waw Ad s E
A oAy AT & g smama &
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FTER Yo Fm AT g 5 oA ow
Tl o M E & oferie ¥ o
TaY O FE W AW qF § AfET TR
FeaE & 5 30 avs iRt 1 s i —
TEifE gv TaHe ¥ @19 I3 gY E—
A F# ge aar g ¢ fFogw s
FEH £, TATQ AT ATAIG § AT AL
FAST AW ITCH R & T AW w
QATT ARG &Y THT §, W I &, 20 AT
F o ¥ Jmy-q|I EA AT 9% T |
T FHIE # S ATt T g, e
I feuméiie 1 s fedt fafreex ok
T v fafret s % g W
fear §—ag 7 quTaw @, g SR F
o 71 faqare frar smw@r g 1 gw #%
W R EfF g fag o &%
fafredt amred, oF gE-wee fafrex
#fade &5 &1 g wrhey St Hfae ¥
e A Y g WeR T ;N |
@ 39 &2 fafret s fedr fafawex
¥ g T A, T A ey gl wrey &
far @3 &, ¥ ffave & v @87

OF AR gH AT ae s &1 AT
TEAT AT TEAHE 9T g 1 & gud A g
wter AET Xar e ag ¥ 6 wwi A am
sl g ® #x fer &, gl A
FIAT HEH AD ag ¥ oy &
a7 g fag wn s @ &)1 # gwon
F gorfers @TEaR ¥ §9 W 9 e
FAT AGAT §—I 2 H OF T aga-¥
sFO9E & fawr &3 go €, Y @
TERH ¢ gu § W I gX anw
@ ®f e v few aw ¥ oW
BT e oy | siwAR ¥ w2 fe
feg = ¥ gorgn ooy &, smefatuet
sEw g g v g R ¥ feg W
AT AT qF WA U & | T FOOT A7
& f5 % famms der 4@ fear s,
T 9% AT TEN Ao et A qree A
¥t a@ ¥ fewre adi <l et
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- (ereE) T MAETAET dEd 99
FPEE ¥ A ¥ aw v e
freft @ forrer 9721 g & i & germemr
T Araar | AfeT & wgar g o gwod
N F e aF F A AEw faeE w®
§ v ey twm s A fear
(=waem=) -~

18 hrs.

ot sira vaw : FEE ¥ @
HEE T AT 47 |

st sfergew : FAT ST aMTe THe
o F 1% R feq 1 a@am ¥

stagow : A AT ST A
A 15 70T ¥ AEEr & ATHT oA
go! famrare a7 w@T & | quiyw ¥ S
AT &, FM AUTMH FT HT AR B
T ¥ qET S g A SEw g
T AT, A A, T oA

wiT ag § 5 e gt AT oF Ae
fafredt @l | w9 & g T & Wt
Y oo €1 S 1 (e )

st &1 &Y foper gom ©F At
ot ameez fafga <ifs aroor & §,
eI war fF oFo=d ot ¥ ST wwr @
ag gee g ! (sewm) - - e
¥ rafady #t firegare & A w7
# g § 59 9P TEAEe OF S
T 7% % @Y & | 9 TATHE BT FHA
gigu A € 9K ¥, 9y ag
i1 A g 4T usT g @, fF
oY &hT 37 15 %08 Arafaal #1 @
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[t wrg ]
¥ AT A § arg Y e A F
w® & I B o & S i
Tz fFar o T mAMHE gEw S
27, gW gz I Wi § fawe &
v (e g AR F afge ey
oY el & fears e aw ¥

SHRI D. R. PARMAR (Patna) : Mr.
Deputy-Speaker, Sir, every year we discuss
this problem of the welfare of Scheduled
Castes and Scheduled Tribes at the time of
the debate on the Demands of the Social
Welfare Ministry. Hon. Members from
both the sides, the ruling party as well as
the opposition parties, express their feelings
and deep concern about the progress we
achieved for the wuplift of the Seheduled
Castes and Scheduled Tribes people and the
eradication of untouchability.

18.05 hrs.

[SHRI GADILINGANA GOWD in the
Chair.]

But what I feel is that the discussion is
confined to speeches. After getting the
demands passed by the strength of majority,
no one has a sincere feeling to consider what
was spoken or criticised by the hon. Mem-
bers. This is the main cause for not having
better progress for the uplift of Scheduled
Castes and Scheduled Tribes and for the
eradication of untouchability.

The Department deals with two main
sections, One section is for the welfare and
uplift of backward classes and the other sec-
tion is for general social work. For the
present, I will confine to the welfare of back-
ward classes and untouchability. The main
object of this Department is the eradication
of untouchability which is the most distressing
element in our country. This blot on our
civilised life should be quickly removed.
Untouchability, though a cognizable offence
under the Untouchability Act, 1955, is yet in
practice in rural areas in acute form. Will
the Minister give the number of cases filed
by the Police Department under this offence 7
In my Gujarat State, Prohibition Act is there.
The Police Department files the offences under
this Act while no one cares to file any case
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under Untouchability Act. I am afraid whe-
ther the Police Department has any knowledge
of this Act. That is why they are not filing
any case or, otherwise, they do not care to
file any case though untouchability is being
observed in every affair. Even in Ahmedabad
city, the capital of Gujarat, untouchability is
being observed. No Harijan is being admit-
ted to any department of the textile mills
except in the spinning department. The
police officers actually abuse and give harsh
and insulting words to the Harijan community.
A few month before, I referred one instance
where a Harijan boy was paraded in the street
without clothes with the beating of a drum.
I referred this case to the Chief Minister of
Gujarat to conduct an inquiry and to punish
the culprit police officer. But to my surprise,
the Chief Minister said that such an instance
had not occured Under the circumstances,
where should the Harijans go for the redress
of their grievances ?

Recently, Shankaracharya of Puri made a
statement and supported untouchability. He
also said that dharma should not be guided
by rules of laws. Thereafter, the statements
from other responsible persons are also being
issued in his support, thereby poisoning the
atmosphere of the country. Butl am sure
the commonsense of the Hindu masses would
pot allow them to be influenced by such
statements. On behalf of my party, I would
like to say that we dissociate ourselves from
such statements. 1 want to know whether

giving such a statement in  support
of untouchability and thereby guiding
the people on a wrong and unconsti-

tutional way is not an offence under our
Constitution and Untouchability Act and, if
so, what steps Government has taken or is
going to take against Shankaracharya and
others who have supported him, I suggest
that the Government should immediately
pursue legal and administrative proceedings
secking that untouchability is not observed
with impunity by any section of the society.
When Shankaracharya made the statement,
some police officers were in that meeting and.
when he supported untouchability, it become
a cognizable offence. It was the duty of
the police officers to arrest Shankaracharya
at the same time, but the police officers
did not do their duties. Has the Govern-
ment taken any action against those police
officers ?



333 D.G. (Depit.

At present, we are celebrating the Cen-
tenary of Mahatma Gandhi’s birth. During
this period Government should be more active
and prompt in the eradication of untouchabi-
lity so as to fulfil Mabatma Gandhi’s utmost
desire,

I wish to bring to the notice of this hon.
House that the Orissa Assembly, led by the
Swatantra Party, has passed a Resolution
unanimously condemning the statement made
by Shankaracharya,

Harijans have no land for agricultural
operations. They are agricultural labourers
without land. For the social as well as eco-
nomic uplift of Scheduled Caste and Scheduled
Tribe persons, land should be allotted to them
so that they may stand on their own feet.
There are rules for the allocation of lands to
landless Scheduled Caste and Scheduled
Tribe persons, but they are not properly
implemented, especially in Panchayati Raj.
‘The lands which are not agriculturable and
which are under the direct possession of some-
one only are allotted to Scheduled Caste and
Scheduled Tribe persons. Moreover, when
any person from Scheduled Caste or Scheduled
Tribe requests for wasteland to be allotted to
him, the Gram Panchayat, by a resolution,
transfers such lands to gauchar. It is regret-
ted that Government can do nothing in regard
to such unsocial and unlawful activities.
There should be a commission for obtaining
surplus lands from landlords and by trans-
ferring the agricultural Jand from forest and
gauchar and for proper distribution of
the same to Scheduled Caste and Scheduled
Tribe persons.

The housing problem of Scheduled Caste
and Scheduled Tribe persons is wvery acute.
They live in wvery unhygienic conditions.
Proper help should be provided to them in
the form of loans free of interest and subsi-
dies for construction of dwelling houses.
The P. W. R. scheme No. 219, which is not
in existence at present, should be reintro-
duced.

Now I come to the point of employment
and promotions for Scheduled Caste and
Scheduled Tribe persons in government ser-
vices. From the report of the Commissioner
for Scheduled Caste and Scheduled Tribes, we
will realise how far the Government is lagging
behind in fulfilling the reserved quota for
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Scheduled Caste and Scheduled Tribe persons
in government services. Government is also
aware of this fact, but no proper attention
and strict actions are being taken.

Last year, the then hon. Minister, Shri
Asoka Mechta, in reply to the debate on
Social Welfare Department, agreed about the
unfair situation in regard to employment and
promotions and he assured the House that
the situation would be improved. Yet,
nothing has happened. In promotions the
Scheduled Caste and Scheduled Tribe emp-
loyees are not being given the chances. Their
cofidential reports are being spoiled; if any
Scheduled Caste or Scheduled Tribe employee
raises his head for the purpose of justice, his
care is spoiled and departmental proceedings
are started against him, I will give one
example. What is happening in the Oil and
Natural Gas Commission in Gujarat State is
this. No reservations are being maintained
in any category, though qualified candidates
are available.

I raised this question on the floor of the
House and in reply to my question it was
stated that in the Oil and Natural Gas
Commission out of 436 Class* employees
only 2 are Scheduled Caste employees. In
Class II out of 74 employees, there is no
scheduled caste or scheduled tribe employees.
In Koyali Refinery out of 161 Class I emplo-
yees there is no one from the Scheduled
Caste or Scheduled Tribe. Ewven Class ITI
posts are not properly filled up. Only upto
89/ are at present filled up in the Oil and
Natural Gas Commission whereas in the
Koyali Refinery out of 1099 Class III posts
only 2 posts are filled up. So far as the
Koyali refinery is concerned, Government's
policy with regard to appointment of Schedul-
ed Castes and Scheduled Tribes candidates
is to be followed in keeping with the require-
ments of the unit. On the basis of sufficiency
they are avoiding scheduled castes and
scheduled tribes candidates. At present
though the qualified persons are available, yet
we are not getting chances, Now I would
also cite one other instance.

One senior officer expressed his grievances
to his departmental officer and requested for
proper justice but instead of looking into
the facts for the redressal of his grievances,
a departmental’ enquiry is imposed, I fear
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his career will be spoiled. These instances
show how the Scheduled Castes and Scheduled
Tribes candidates are being harressed. 1 have
come to know that the Railway Board has
issued a circular for giving a proper and
sympathetic consideration to the Scheduled
Caste and Scheduled Tribes employees for
promotion. Yet, however, no response has
been given to this order by the railway
officers.

I have also come to know that the hon.
Home Minister has issued instructions vide
0. M. No. 1/12/67 Est (C) dated 11th July,
1968 that the posts for the member of
Scheduled Castes and Scheduled Tribe emp-
loyees should be reserved for promotions from
Class III to Class II including selection
grades. Even then no proper attention is being
given by the departmental officers on this
circular in filling up the post by promotions.

SHRI SONAVANE (Pandharpur): These
circulars are not meant for implementation.

SHRI RANGA (Srikakulam) : Only to
be ignored.

SHRI D. R. PARMAR : I have a copy
of this order also. &

SHRI RANGA : It is not being imple-
mented. What is to be done ?

SHRI D. R. PARMAR : Lastly 1 will
come to the Central Social Welfare Board.
Out of the total grant of this Ministry 559,
is being allotted to the Central Social Welfare
Board. The allocation of 459, is seen in
the Demands but what about 559;. The
Central Social Welfare Board should submit
its accounts to the Parliament. This Board
was established in 1953. At that time it was
a fully Government body. Uptill now it
was a semi-Government body. But what
I heard is that from 1-4-69 it is registered
under the Companies Act and hence it is
now a private body. Under the circumsta-
nces can the Department advance grant-in-aid
to such private organisation ?

Thank you, Sir.
SHRI K. NARAYANA RAO (Bobbli):

1 would confine myself to a class of persons
who are callously neglected by the Govern-
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ment. They are the backward classes. There
are certain safeguards provided under the
Constitution. Under the scheme provided
under the constitution they have been
broadly divided into three classes, They
are the weaker sections. They are the
scheduled castes, the scheduled tribes and
thirdly other backward classes. They are the
socially backward classes.

AN HON. MEMBER : Women also.

SHRI K. NARAYANA RAO : Women
are not backward classes : they are dignified
classes privileged classes, but not backward
classes.

So far as the other part, about scheduled
castes and tribes are concerned, I will come
to it a little Jatter. That point was touched
upon by several hon. friends. 1 fully
endorse them. The hon. Law Minister is
here. I think he can understand the legal
problems that are involved in this context.

There is the distintion of social equality
from economic equality and there is distinc-
tion also from social equality to political
equality. In our country caste system is
predominant. Certain sections have been
downtrodden. They are socially over-looked;
there are social injustices. There are certain
classes like this who have become down-
trodden. In this context of the social
fabric of our country social justice should
have a distinct meaning. I have to emphasise
this fact because this particular aspect has
not been receiving the attemtion of the
Government as wéll as the people.

_ Article 15 of the Constitution provides
for reservations. In spite of the equality
clause, certain reservations can be given by
the State in the case of the socially and
economically backward people.  Under
Article 16, a comprehensive word “backward
class’ is used. There is also Article 46
which states that the State shall take special
care. This is a very standard form. They
say that the State shall take ‘special care’
for the benefit of the weaker sections of
society. That means, the scheduled tribes
and castes and other backward classes.

Here two schemes are provided. So far
as the scheduled castes and tribes concerned,



37 D.G. Depit.

a specific machinery is provided. When
we come to backward classes Art. 340 pro-
vides that the President shall appoint a
backward classes Commission to enquire
into the condition of the economically and
socially backward classes to find out how the
situation can be remedied. The Kaka
Kalelkar Committec was appointed and they
have submitted a report. What is their
report ? They have stated, in respect of the
criteria to determine whether a particular
class is a socially and economically backward
class, the predominant element is the caste
of the peresons. Now, in the Hindu
hierarchy certain sections are considered
very low. In spite of this, the Chairman
has made certain remarks and given a
lengthy preface. 1 have never seen such a
lengthy preface anywhere. In his individual
capacity he has made certain recommenda-
tions. He has made the observation that
the economic criteria should be there. We
have been fighting this caste system for a
long time. But  surreptitiously this
economic criterion is being accepted by the
Government.

The President is required to place before
the House a certain Memorandum. What
is stated in that Memorandum ? They have
not accepted the recommendations of the
committee, It is true no doubt that there
are classes and classes who require help but
so many castes and S0 many communities
are there. This is what the Memorandum
says. All this takes away the effect of the
‘quality clause’. The approach is not
good.

What they have said is : “‘we will enquire
into the problem again.” Meanwhile, they
have also suggested to the State Governments
to see that this existing list should be pro-
tected and they may also appoint ad hoc
Committees. Instructions have further been
issued to, the State Governments requesting
them to render every possible assistance and
to give all reasonable facilities to the people
who come within the category of backward
classes in accordance with their existing
lists and also to such others who in their
opinion deserve to be considered as socially
and educationally backward under the
existing circumstances, This line they have
accepted in the initial stages.

Here, we have to go back to a little
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earlier period also. When we got the Inde-
pendence, the Britishers had also classified
and declared other backward classes list
along with the Scheduled Castes and Schedu-
led Tribes. They arrived at certain conclu-
sions after touring various places and after
assessing the social and educational condi-
tions of the people. Now, instructions have
been issued : *don’t bother about social and
educational backwardness and the economic
criterion has to be taken into consideration.”
All of a sudden the family has become the
unit of reference. A family having an
income of Rs. 1,500 per anoum may be con-
sidered as socially and educationally back-
ward. I hope the hon. Minister will under-
stand if I say that this isa fraud on the
Constitution when the privileges provided
in the Constitution for a certain section of
the society are diverted to those for whom
they are not envisaged. When you bring
in the criterion of economic backwardness,
if you say that poor people are to be assist-
ed, then I have mno objection, but not at
the cost of those for whom you have specially
made constitutional provisions. Many
States have virtually scrapped the backward
classes list as they have started taking into
account the criterion of economic backward-
ness. Economic backwardness is quite different
from social and educational backwardness. 1f
you take the example of two families, one
family socially backward though it may be
above the economic limit and the other
which is covered by this economic criterion
but socially advanced, what is to be done
in these cases ? In Article 15 of the Constitu-
tion, it has been deliberately mentioned that
special provisions must be made for the
advancement of any socially and education-
ally backward classes of citizens. 1 would
like hon. Minister to answer this point.

Another difficulty has been created by the
Courts also. The Courts have caused con-
fusion in this context. With due deference
to the judgment of the Supreme Court, I
would say that the Chitralekha decision and
the Balaji decision require re-consideration.
T urged their Lordships to re-consider their
judgments, but I could not succeed. 1 addres-
sed a Division Bench consisting of two Judges
which had no power to revise the judgment.

In the presidential memorandum, instruc-
tions have been issued to follow the existing
lists. Is it correct to issue instructions to
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the State Governments that economic criterion
should be observed in this regard ? When
an upper caste man tells a lower caste man
that he need not bring in the caste considera-
tion, it is not that the lower caste man is so
much epamoured of his caste. He is
already looked down by the higher caste man
and the higher caste people are the people
who perpetuate the caste system. Articles
15 and 16 are the operative clauses which
talk about equality. 1f the provisions of the
Constitution are to be implemented in an
equal society, with social and educational
inequalities, naturally inequalities will be
perpetuated. If we bring in the economic
criterion also, then the existing inequalities
will be perpetuated. Therefore, 1 request
the Government to correct the injustice which
they have callously done to the people of
backward classes. I wish I had time to speak
on certain other points also.

18.30 hrs,

Y IeH W (qAT) : oEwEE S,
AT T A v F a7 faar
Iu% fog & o st STl § | A
¥ wnm d" AN Tge W gk T
vy § At T qqEL W goT 9T | 99
fam ot &% ag frdew fear a1 5 o "=
qATS ¥ W@ g% Wnfa-qifa @ @,
AT T FA9 I A TEqH FAT
& ar= 7 | F° gurarfaat & A,
1922 ¥ sfa-gifa dres d== 7 wAT
#Y oY AfF &931/30 aF w7 | ITF A%
IGFT T @1 A} fFg FROw = T )
TEF AATAT T WERAT A A IW qwT
S FrEer s T v, s a foa o,
I% 17 OF g g afafa &1 fasior
g faw svm om AT & s
e frar ot Fga g I A AT §
fem &1 9@ @ i fgeam # sTE-aTe
#faT, 0 3 dew afz @A & 9w
1 99T gaT a1 | & oF arq o fadreey
¥ FEr e g qgug 5 ool g W
THEUAT A F §S FY9 ¥ FIC TF TG
o TAET IO 1 TE g— I A W
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Ia% g o fadg ¥ w=id s= @
&1 afew g 3@ % ary FgAT gEar 8—
qet arE gk e T s
wifa & &g o a1 A a8 s § fE
IAF! UF qTG FgA T g9 TAA Inifed
& o AR o @€ e dar g g
foeg g@@ o wewrd WAt § f
gaTL WAt &1 foweT o= e T, gErd
ArarEl o qgAl 1 AW won fasren
T, 99 ATEl FF A T IEAT S
TET AT R 1 A W H AT FFA THA
& fe g wwd-fed g9 aw o,
g #r T aE w T g, '
9 AT F dgT FW a9 om @
7 7y & & afzai ¥ gwsr g5 -
afaa fear mar @ 5 g wnfm
faeger ez ff mar &1 o fedt o AT
¥ FUC WA H AT FLH A FW AT
Ffa @ s § afws S gerd smw
FUEAT §, IUH SO EATT A g G
arar A gHIC gATQETE Aqvadi w1 &
ST SITAT & | AT TSN AT 459 §O
TR § T EETR FT R WA #Y AT
WA s g g@ & a9 wgar
qear & & W i aga ¥ gurarEl &
qET 92T & UF aTE Sifa-er § gem
T F o G A3F @EAT @ & AR
g faredr WAl & &g W ¥ faemy
 femwa £

18.35 hrs.

afss = gfieom sre=i a1 wrefwai &Y
ATy IAF ART Aai FaAvil & qEi e @
ar g Wl & Ay wAE g foww
fear sTaT &) AX ww @y § S fE
fafreex &, Tl g & oum &= &
gor #r it ¥ fewfaw & osmd gr A
AR E Y Fg @ T fF s R
Tz a=eT § | IR awr it &1 faarg
IT wTEIw weE & fwar & 1 W AT A
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R® ¥ f5 ag = aqig 9997 IR qw90
¥=o1 ¢ | 98 Ao+ faaed § oF andr #
I d F1 oY fF I g o7 A
Y @ dfs 3w A w1 oI
AT A1 IF IATE IAFT TSHT FT TG A
[FT 199 I ATH | A AGT I@L AE |
gt & & fF g arare anfaw o @
AfeT og ger aw ame § feaet gEw
27 9% T & A9 9 e araTa germ
T T F9FT O @are A @ g 7
AR A gfeg ATEAEl ¥ WY
A FT SO Fgr @1 @90 I TF
s el faag & 7

HTO AT FATH FedT AT § THE
fag & wr &g 7 S W@ 1 Aroey
s 5 20 @ & afes @ a3 &
sfaw 7 Fg #< ag Fgm fF ot Ffawe
X o & 399 59 g9aT 9T g T
7 famare ¥ fa=me e & o 5@ @
¥ guq w% fawfar #t § o afgag
AFR T IO faagdF e w7
ar R 7g gfcemt #T avwear aga weat
wew g wwAr oY | Afew gR gE F Ay
FgNoE wre Fow wis 0% ¥
qA T FrHL WA W qE F§ T@T 9far-
Y TEH HQTE FT AT § ST gEIwA g
¢ fr 99 o s 7 g A e ot
A e gE @1 deges wew
AT WG & T GreET & 9T
FAH T AN T § AT FEw
W 3@ M T & 1 96w www g
TR E i & Fa@ g ff ¥y 7%
T w7 f5 Fimw S qEer s
A EF TR w R S § ek wu
e gfee ¥ sa Wt smgfew
AT & @ & ST QU F feaw 2,
ot fawmfal @ S wwe s
farat @@

SHRI KARTIK ORAON (Lohardaga): I
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rise to support the demands of the Ministry
of Social Welfare because I feel that any
amount that can be given is far short when
compared to the magnitude of the task. A
lot of things can be said about social welfare,
Harijans, Scheduled Castes and Tribes and
others. But I must say that after 22 years
of Independence the whole of this country
should hang down its head in shame that ins-
tead of identifying themselves as Indians in
this country, they are trying to create more
and more castes, Scheduled Castes and Tribes.
The Scheduled Castes are fighting for their
social rights. I belong to a Scheduled Tribe
and I have been fighting desperately for the
last so many years and I have not been able
to get the moral or legal justification. I feel
very strongly aboutit. Iam reminded of the
words of Dr. Martin Luther King, the Civil
Rights leader, who said, “If a man has not
found out something that he has to die for,
his life is not worth living.”

I am one of those unfortunate creatures
who feels very strongly about some of these
things. The Scheduled Casts and Tribes
have been denied their fundamental rights
and there is no justification advanced by the
Government so far.

The time at my disposal is very short and
I do not want to elaborate things. I crave
the indulgence of the Chairman and appeal to
the hon. Members of this august House to
bear with me. Article 15 of the Constitution
says:

“The State shall ot discriminate against
any citizen on grounds only—Mark the

word—""only” there—"...of religion,
race, caste, sex, place of birth or any of
them.”

18.40 hrs.

Now, the word “only” means that discri-
mination can be made on grounds other than
these, that is on economic grounds. This is
the reason why and how we have got an ex-
ception made in the case of Scheduled Castes.
Article 341 authorises the President or the
Governor as the case may be to specify the
castes, races, etc., which shall be deemed to
be Scheduled Castes. And after para 2 of
this Article is added :
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“Notwithstanding anything contained
in para 2, no person who professes a religion
different from Hindu or Sikh religion shall be
deemed to be a member of the Scheduled
Castes.”

Why such a provision has been made ?
Because the intention, the spirit and the letter
of the Constitution was, and is, to protect the
Scheduled Castes from the more aggressive,
vocal, educationally and socially and politi-

‘ cally advanced communities, That is the
purpose and that is the reason why an
exception has been made, and a Presidential
order called the Constitution (Scheduled Caste)
order, 1950 has been brought and incorporated
along with the special provision for the
scheduled castes.

My point is that so far as the Scheduled
Castes are coocerned, [ hope they have been
reasonably protected by the provisions of the
Constitution. But I am sorry to have to say
that the Government has never found it
expedient to bring out a similar provision in
the case of Scheduled Tribes though the cases
are very much similar. As a result of this,
we find that such a provision is conspicuously
absent in the case of the Scheduled Tribes.

I would now like to draw the attention
of the House to article 46 of the Constitution
which says:

“The State shall promote with special
care the educational and economic
interests of the weakar sections of the
people and, in particular, of the
Scheduled Castes and the Scheduled
Tribes, and shall protect them from
social injustice and all forms of exploita-
tion.”

When we say that the weaker sections
of the people shoud be protected, we really
mean the educationally and ically
weaker sections. In the case of Scheduled
Tribes, shose who have been converted are
so much educationally and socially advanced
and politically so such conscious that they
can perhaps rank higher than the Hindus
and Muslims and if this is the standard of
backwardness, I think there is no community
in this country which is at all to be called
backward. Every community is backward
in that case, because it is a fact about which
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there can be no argument. This has been
supported by many facts also, The Lokur

Commission has published a report; it is a
Government publication. They have stated
at page 20, para 39 of the report, as
follows:

*For about a century, foreign religious
missions have been active in these areas
and from the British days the tribes
have been enjoying distinctive treatment.
The literacy rates are very high—44 per
cent in the case of Mizo (Lusei); tribal
areas of Assam have been excluded from
the operation of the normal laws,
including those relating to taxation.
Vast amounts have been invested for
economic development. The average
economic level of a tribe of these areas
is generally estimated to be much higher
than that in comparable area elsewhere
in the country. Politically, these tribes
are fully conscious.”

( Interruption )

Please pity my position because I am
the last person to be given the chance to
speak. As a result of all this, I personally
feel that it is idle to talk of the blessings of
the constitution unless there is equal protec-
tion of the spirit and the letter of the
Constitution. Why this double standard ?
That is my question. As a result of this,
what is happening today ?

18.45 hrs.

Tribes who have been converted to
Christianity and who form only 5.53 per
cent of the tribal population are grabbing
90 per cent of everything that is coming in
the name of tribes. Out of 4500 post-matric
scholarships during 1967-68 in Bihar, only
400 have gone to the tribes and the rest 41,00
have gone to the Christans. 90 per cent of
the Government jobs are taken by Christians.
All the District Welfare Officer are Chris-
tians. The same pattern prevails in other
parts of India where Christians dominate.
In Assam, they are 24 per cent. In Bihar,
they are only 10 per cent.

Coming to the all India figures, in the
IAS and IPS, I am sure Christians are
grabbing not less than 75 per cent, but their
population is only 5.53 per cent, In 1966,
four scheduled tribes were recruited to the
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Indian Forest Service and all of them were
Christians, From 1954 to 1968, 44 overseas
scholarships have been awarded and 26 of
them have gone to Christians—13 in Assam, 12
in Bihar and one in Nagaland. That means,
59.1 per cent of the scholarships have gone to
Christians and their population is only 4 per
cent. Let the House not misunderstand
me. Iam only asking for a fair deal for
the tribes.

There are many other forms of exploit-
ation, In West Bengal, from the consti-
tuency reserved for scheduled tribes, one
Anglo-Indian contested and he was elected.
In Bihar, one Indian Christian contested
from the reserved seat and he was elected.
What is more astonishing is, that an erstwhile
leader of the Jharkand party, who claims
to champion the cause of tribals, allowed
this seat to be contested by a Christian who
had no tribal origin. 1 want to know what
the Home Ministry have done about these
things. They have not done anything.
They have done only post-office work. That
is what I find whenever I put starred and
unstarred questions in this House about
scheduled tribes.

There are many tribals who are training
to become brothers and sisters for missionary
work in Ranchi. Concurrently they are
admitted as students in the colleges and
they are getting tribal scholarships from
Government. They simply sign and the
money goes to the mission. This is the
way in which Government is misusing the
money meant for the furtherance of the
cause of scheduled tribes. When Harijan
Christians do not get scholarships as
scheduled castes, they become schedujed
tribes.

Finally, I have a request to make to the
Law Minister whose speeches and arguments
I have heard with rept attention. I have
seen the dynamism with which he has been
able to carry the House with him. 1 request
him to bring forward a constitutional amend-
ment or a Presidential order, seeking to add
the following provision to article 341 :

“‘Notwithstanding anything contained in
para (2), no one who professes a religion
different from a tribal religion and who
has been converted to any other
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religion shall be deemed to be

member of a scheduled tribe.”

a

The time is ripe for having such a provi-
sion in the Constitution and I earnestly request
him to take necessary steps immediately.

it fet (9fr) @ vl oft, g@
UIZ AT  OF weAT Y A wig H gL
W agi ww e wifa gf ar Tl A7
AN TF @ AT forrer 47 ) qg 49
A TANET F qTF AT FL AR AT
gefrm e g 381 Q, g 48 <
aruTt ¥ weifme TenET & 49
TR A9 FemgETd #t quT fF ag
TR AT @ E IHE A oww g g7
ATt IFE 5 oag & ww @
glamvmrg A dd ad &, @
ITHI G FF FF el | Fsme WERT
I AW AR oawy wT ¥ W
faerr Q8 78 /G &, ¥F a1
W I A ag § A W fireraTe
FY aT | PR T F A H aga
FEaT a1 AfwT § A FFm FEiE
e F A T T T @, wO
AT Y qHET ST & ag
e A S T @ oA
Tar f& @@r & W Ireaew & W
e 8, SRR A AR W AT

@ma@gmmm

a?mn
2 F

300-400 =T & | A &4 & agr g
o g% qg wgw g ¢ fe
FEaT 9T W §, I A-AA ) W
oy aga ¥ Fewed § q@-S A, WA,
g AT S ol #E T grEEew §
forrey gear w1 &%l Qdt & | AT
TrEEey 1 g @t FAA 97 | N
ST gt F f ARt wERE & 9w
¥ é a2 e fom domm & awl
¥ Srgewew @ faRl & A
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FYET AF T@T, AT HF TFET AT,
T ITH! ATYA & A, I f¢ TG T
FLFHT 74T ! gH ugt wey ¢ 5 gfom
#R fafeet f fafs gad s
arfgd | 5 e A gfoomt & @y A
frfeomit & aX ¥ aga g9 g wfew ag
FoeArT A fAwnT F snd «r § S
¥ gm @ @ A
f& it &), gar get A oagr # WY
qftfeafa § saa @@ a@wTd W TR
I AEaFEMET F @ie $
¥ fr ag o gfom &, o fafom &
ST AR ¥ IAEr N W T oW AW
BIET FTX AT A agT & A0 WA HF E,
afFT ag W St sveww & fafem
Zrgacy & faas ger M g A 9
fIm AR A gk go wow @
# a9 ¥ g FAW F AW AT oAEA &
Taa-”.

SHRI SONAVANE : May I request the
hon. Member, Sir, to give us some infor-
mation about the untouchables in Goa. The
hon. Member comes from Goa and we would
like to hear from him something about the
untouchables there.

AMfaet qmag g fs AT wem
T Wit afefeafa § ag ofdfeafa sk am
Fwgraez § o ofifeafa § wof wr
e s Agr | Afew sy Sl w6
ST =gy fe sreewT & o afifeafa
gz Fr ¢ ? ozt gfe & e fafomt
o gw &, fomm st fear omm @,
TZ AT AN QT AW R IwET AN
faerar &1

AfFT 3 A FY AT gF F AT
T AE & | woiwg & sgm R o
FT Y 9T T qg qr iy
IJTA F AT ST AT @ E, 99
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1 UFT I HAR W WA S 200 AT
WrET ITET § § AR gEL "IEmr Ima
¥ 19w § Iv*r gowr faar 9@
ITHT AW AT FT Gl IR W@l
ww ) FdEr g R ogwrd ¥ W@
e faeaTe & fau aga-ar wve ¥
&, afe= o qur =gi A9 AT Y, 98
fafem 3 zrgaew 9T &« 4@ gt ¢,
Fifs g@ F 4 IT TEEA AT
e Fede T QT g oSN
T gl TW g A CF I avar
¥ 14 s F gfqw = AR g
AT T8 & A argaewr A1 faowd aw
F A€ A I 3w ¥ wr-ug 59
FAATfT F WY qEeT wrede 9t | f
wreaT § fF 7= wgiea Ol gYomr e
e agr & fafr orgaew & W
FFiaz L T 0 far 917 FT IERE
arz 3T afcfeafa F quer w1
farar s

it gHo QWo WISW! (wATHAR) :
gwmfa wErm, #§ S TEd AE
qM MY R @ AOF avEd
@A dEATE | K 3@ A W SR
afad #3ar g v ag gara o §, e
R e fafred ®1 afasc & &0
ot we &, 9us S fawew g &, safaa
TR ITEEI

afcari AX anfeaTfaal M T@ @9a
@ NG A g g—faoem, I @A
FY sggEdT I I G AT qEedT |
wgt 9% frT #7 gFae g, SR @R
[ T 9 T qfeErie § fag
qawi § ot 30 F AR qrge w gfee
¥ @y g I far 12 o@= W
foadew aga w0 ¢, TS W20
qIdT FEAT A0fgy |



349 D.G. Deptt.

FHL—20 AT g I+ A% wHre<-
for & v fw @ 9—arft 25 %o
A # EEY, I§ AN &
THFTE AT g AT FT WA I TR,
@ FAwT qoTa A gan #, gafed
THE! agET 50 To fFar o

e —ataw § fomr gt & amad
60 qr¥= ar 70 gTEE WX §, IAEC
w0 AR & gEES Al AR w7
afgere frer A1fgd, SAHT T O
¥ mfrer @l Fo0 =gy, W o<
ory aret #1 g fegaew § wfre s

aTfgd |

st 9T arw ¥t g & wAw
ghcoedi 7 33 & ow fewww o @ —
w7 W #r¢ gfeoam d9ma & 9da &
fedr uoeTda ZaT & A guTEE AWifEr
7 gz duet w7t § 5 ag adw AT &
far g &l 379 ag I A9 & St
glwwaﬁfﬁf!rgfwwﬁ IHT

wY o9l ART AR ¥ A wrfgr sk
by compulsion Government should forcibly
do these things so that the harijans can
take water,

wham ag & & i feeafaer
difae & o=, gu, 4w sk I ™
I oftar mgag ¥ sy afew SO
a7 gfom st srfarhr @ =@ W
Qﬁ!ﬁrt‘tlmmiwsﬁfam
foad Mfocdmw i & &
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ad ¥ agt 9T ST A AR R ey
WIIT I T AR W HEAE F HR
¥ AT o e 1T i et
&t afasre ax somdr faeer =vfEa
¥ et & #15 wyar duv S| A
o ¥ AT AT FEAT gEAT § AT
¥ gt aig o fam wmar &0 ar

f g

fF afeml a1 afus e sifge, ot
w7 7% % a9 A IHH T "
2t faer o, IuFt fmma ¥ e ey
=t =rfee fF oY forem dfas @ §
T A9 g & fou & @l ek
i Tt § vk o ot @@ A R
T T A T a ¥ fomae e
7= F & A F fag =g TEn 9
19 hrs.

fwdr aa ag & & wgEw ar
FeAfafady qafam sxfr 7€ § 1 o
TEh arg o T gEaNd fer difer
¥ aregeaar ¥ AL A $1§ a9 FeA ¢ A1
ITH FIX FW AT AL | A9 FE B
e & A gEH A% ¥ AT & AR
srfiferT st § 1 o TEAE A O
I FH E @ I I N Srffew
Telt aifgn | SAEr WE AR AT
sTitege fear ST afge | Peiri &
wF A AT A@AT L | IO 7A@
o AR AR WY o & A H ae-
Fz fFar o @FaT & 1 gEONE FrE
i F &Y T S e A A §
aE F1E WA AG § | FE HiE AT H
sy fawrs Sefew gt ifge 10
(o) .. ot s wer fet A
¥ @ ar § 1 g S qrfeETe & ag 50
w3y @i & wa o< it gf 1 femgm
# aga & o &, feg, gfeew, = xim
feg ot % 1020 FOT & wEEE &N
Sraf® qgi SFEa F 50 F0T Sv w
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sfafafue § 1 gow o oiferamies § ot
FGA AT §, TEA THFT 9A AT
ifge ) @ feam & W gwoEE #@
sreiage faam siraT =rfea

Famafy o, gfomt 91 o afewc
T frery & At fox e 1 T W
gramar ¢ f ag @ @ F0z S &
% Ffuw faam | s g A &
I e K gwar § 1 g @
g A% qoarr 9¥m 1 & Fgar 2
e a7 sy ol g€ @ &1 = AW
14T g stfus famd fge ) ga s
TERR § T afgqr & @@q aw §
FHE AR T A 99 9g A
gfom o Aggez swe FW TG
BIET 1. (wwwr) . A qear g 5w
A #q U@ SWET e wafe g3
T &1 TEE R s 7o,
o, FHA 93 AW AT gL T
T TTEH W AL ATA | gH I G99
FTEAOR FLRE |

st o ATo W (THEAEERE)
aamfa wEEm guTe e fawmr &
ol sqEET #1 AN X wEw #®
T AW @ &1 49 €1 N weuor
AT qgT aWT & A aEr wfewm
IHT F A19 ag FEYeE FeCH AT Fqew
ZTEER FT AT Y 8T gAT § 1 @ 4
T & fF it a3 awen fel qaem &
g g fear smar & @ w4 fed e
Harea ¥ |9 e faar smar g 1w
I WEET AR FEA HAWA F 41T
AR

Tl 9T gT ¥ WG aEET A FEr
% fr gfcm o anfearey onfert & fer
T AER A o aE e & @ d@
g TrEa fF wawR 7 wEd fag
e e g1 3o @ s A
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waew fear & 1| oo anfas @ arfas
feafy garey & fow @ Tt ¥ 3B
Y419 gy frar  Afem ag Y 3w gam
T ¥ qrT Y A AT g ey
Rfaw @ 7 owgmar sk gomga
F1 ZFOR AT TER F FA a0
AAF M W T F@ & WWW Aar
WEIwmam F oo a¥aw fgg o
FT A AT 7% § o fF iy w0
AT FwT § SR oAt 59 & ¥ dow
fra awg-awg o awE fFa § 1 ¥
< & gfieomi & anfaw feafa garer
W T8 FW gam  Afew gt A oF
Ifrard am Fgr wew g R g F
Y off Al A AT feges FwweH
#R fiegeT TEA F AN W OTFR B
& fooret < & o st g @ 8,
FAHT AT TN TE g forr aw fE gewr
wFT & | qfF gEd T g 9T 98 w
g wfae w791 Fme s qedt &
FEEET I FATA FTAMT ¥ FTH 9T
HTAT 9TAT & | TF A0 AT 9% HA e
& =7 & gord ot aY gA S e fafaeex
argT & SEA Fr f5 oy wwen Al
w1 R e wH 3o T AR §1 g
IH G FL I GE T AHAE gAT | T
a9 afaw 7 arnfas feafs garem aY
Mg § Ig SR W @A A} g &
T & o Ay gah wn Y W ww @
& 7g st @ oF efesior § 9% goa
o1 AR F w1 a8 fawgd wa g
TR ¥ I TaT § g fr
£ 1 9g Y ST T FA T gA
a1 I Fdfemdam &1 qarer & @t s
ged ag @ 5 il qure dedr ¥
afgs ¥ el § famalt fe st i
A& &, FoAT A A & AT I Ay FH
Tt & fa w5 &1 o fam s &t
ag F1% q & gfeww @ wiifs A
ez ot wre EY @ o A T W F%
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qrépt gafay Hz9 AT ) IEE 9e9
FEAY Tifgu R 9 AT BT AT
AT F1fgw | 0 aET g J1 9T
T\ g #1 7 o 9 Foa fr feam
R T A ¥ AvE § A araAEe
gaR g v fom a® & 9% omaws
SICE I ca S 1 S CO 2 B A
¥ 98 JuTaT oy 7 HeX FY AUF ¥ A
armrer fefemesm &1 F17 AT =1fEC |
ExiiEicE |

farm g fe e efc @ 3@
w19 gort § | i a==ii f1 e
e & 9K ST A% g § | AfeT ag
Y &9 1953-54 F soH F Xe@ ot o
@R E qg A A gd wgm A
dad gu aga AT § R A IR
e ey § gAY S FIR-Ad
T a7 e & AR Ag A ¥ | A I
& | guTd T WA AT G IR S
H faY ¥ oF gred ¥ auds § aE 9f
qY I agi #1 greg ®1 2@7 v gfiew
W T H GEAH | W ERY
watH X a9 Fe qgi T @S T [ifw
gfeae e 99 geed 71 @91 qgl a1
FTAA | AL T qg IATL HEA
wafear JE TR R oFET WY
I A-ATHL GEAT A & | F g
g fo wft wEe s ST wrew ¥ g
T FL 6 §F TR $1 3 Tgr4a7
STAT A a7 50 T & Fw € g

wads § & sgr www g fF
it o ‘drar fraifa & fe fow afa-
wTaF Y 500 ¥OF TF # TEA g IAd
F=at F G ¥ Ty @ e
fF 30 wE § g 500 FY A e
Fowm § s wifs afRedfF A
frar ar afrE® A9 TN A SR
ot senfaafor anfe 1 g9 e femman
arex § 97 fou ag 500 =¥ FB W

CHAITRA 25, 1891 (SAKA)

Social Welfare 354

g & 3R wafan @ <y F1 9 S
STt A1feT, FW ¥ 9 ¥ 700 4 750
Y qF A qET A

ogi a% gftani & fau afadw o
T {27 s FT aregw g e fF aga
¥ A1 7 Fgr AR F T I8 T9H dgHa
gfr wama ¥ famge wEodf ==
TR | T T g AT F Q@
FT A & A gl @ WIH FE
@z ¥ A FE QA g 1 ggr &
Fea g fr afdg & gfemt M1 afus
T 3 ¥ f age @ @ R e
A ek & s 757 3 & T & Afew
FTEAFAT § IAF W W AT AT T
YT A5 § | W I AW T @w
T 8, deEadiy Fie # wTEr s
ok fw e gom & Afew gam @ 2 ?
qg T TEEE agh aF 9g=aT & A
TE 9EEAT € .IH gHea H @d qren
R % Fo arar 71 @ & 1 F g
gfF fooar oo s & s
JFT §1 Sraré a1 ' o . o
& T o AW av g @, Ffaw afz
§U & ST amEETEl ATE 9% @9 g1 Jrar
g1 g aF # g § 99 0 @9 are
FEauH mA W AT H ¥ FFear
Gl

¥ =i g ag fom &9 a1 Twe
gur sfawe &, 99T TEAE WREFX
Tl 72 ¥ , gfot ok Jages wreew
% fad st we @ g Ot 578 s &9 &,
% g F AT @S 8

T IFX Y gATX FZT F wvEEy ¥
wifgfaes & At & ar e & qie &
FgT | I% UF U AT @ Foaad afe
dR afenfadt w1 a2 wT R
93] qg W @erE ¥ ¥ g 8
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d? ( ) ' adjourned l.:tr(l’l ?\.M. tomorrow.
e ¥ wrO @ ) s

. X The Lok Sabha then adjourmed till - Eleven
MR, CHAIRMAN: The bell is being of the Clock on Wednesday, April 16, 1969/
rang... Chaitra 26, 189! (Saka).
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